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LOK SABHA DEBATES 

LOK SABHA 

Friday, the 25th May, 19f12jJyaistha 
4, 1884 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

'ORAL ANSWERS TO QUESTIONS 

Public Call Offices in West Bengal 

-r 
*1038. f Shri Subodh Hansda: 

\. Shri S. C. Samanta: 

Will the Minister of Transport and 
-Communications be pleased to state: 

(a) whether it is a fact that due to 
Mortage of new lines and wire mat-
-erials, Public Telephone CalI Offices 
,",auld not be installed in many places 
in West Bengal; 

(b) if so, what steps Government 
·are taking to meet the shortage; and 

(e) how long will it take to meet 
"the shortage? 

The Minister of Transport and Com-
_unications (Shri Jagjivan Ram): 
(a) to (c). 19 Public Call Offices hE-ve 
been sanctioned and are pending in-
nallation. Some delay in the supply 
-of materials to works is occurring, as 
the demand is increasing rapidly and 
resources are limited. Orders have 
been placed for Post and Wire mat-
-erials for thE'Se offices. 

Shri Subodh Hansda· What is the 
present shortage of store~ of these tele_ 
phone materials? 

Shri Jagjivan Ram: The present posi-
tion is very difficult, but efforts are 
being made to place advance "rders. 

718(Ai) LSD-I. 
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Shri Subodh Hansda: The bon. 
Minister says that effort is being made 
to get all these stores. May I know 
whether these stores wilI be impOlted 
from outside Or they will be T'lanU-
factured here? 

Shri Jagjivan Ram: Efforts are be-
ing made on both sides, to dcquire 
as much as we can from internal re-
sources as also to import. 

Shri S. C. Samanta: Is it not a fact 
that the han. Minister called a con-
ferenCe of P.M.Gs. in December last 
and instructed them to open public 
call offices as "Election Urgent"'!' 
What steps have they taken in this 
respect? 

Shri Jagjivan Ram: Well, some 
might have been opened. As r said, 
it has been deCided to open ~hese 19 
public call offices. But due to difficul-
ties in getting the stores and material 
it could not be expedited. 

Shri C. K. Bhattacharyya: ~lay 
know whether there is any plan for /I 
public call office at each district, sub-
divisional and thana headquarters? 

Shri Jagjivan Ram: The scheme is 
to have a telephone exchange at dis-
trict headquarters and at least public 
call offices at all tehsil or sub-divis-
ional headquarters. Most of the 
district and tehsil headquarters have 
already been covered. It is on ly a 
few that remains. And out of these 
.ineteen also, there are only two or 
three which come under the scheme; 
the othel'!< are at other places. 

~ flf~l'f firJJf : orr <m'F mfqffi;;r 
~;;.ri\' ~<'T ~ ~ 'Fr ~a ~ I 

J( ;;rr;;.rr ~ ~ f'F 'fllT ~ f<>lt 
~ ~ mr <itt lTr.r.rr ~ o;rlT "Iliff 
f~ ~T it 'PT f'FllT ;;rr mr ? 
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~~~(": ~+r1'."I'Ii~lf bridges on National Highway 
to be constructed during the 

it 'f "" If;[<'f mf~ If;1' l1ttr Five Year Plan period; 
tNt 'IfR 'f ~ <iT 4 '!iT<'[ mf'lifr;;r ~'ff 

~ifi~""1 

'l') ~ ~~ : '.11'Jf't." 'flfr lfl"I'~ 
lI'''1' orr ~ 0lfR' it lf~ <mr miff ~ flf; 
mif 'lff If;II'T ~'R ~ otiffi'\" it if\' 
~r ~ ~ m'( ~ it ~, 'IfR ~ rp:rm 
'Ili ;;ron iI 'if<'fr m ~ ~? WI": ~f1 fi'q'fcr 
'Ii1 wr~ ~ fur!: m iI im ~ ~ 
il'R it \3Orq <[q lfT ;Oi5T~ orr <:~ ~ 7 

~~'tPf:~lf;Tor<iT 

m fifilfT ;;rrcrr ~ "" flf;4't l;fRf ~ if; 
fur!: 'f@ fifilfT ;;rrcrr ;;rf<"F m'( ~ if; f~ 
fifilfr ;;rrcrr ~ I ~ "" ~ I ~ tfIl 
'I'iro'l' "" ~ ~ flf; ~ "fl'.r wri; ~ it 
~ <['ferr ~ 'IfR ~ 'I'iro'l' ~ <it ~ flf; 
f;;rcr;n 'OFf ~ f~ ~ ;ocr;ft 
"liiUfu ~r 'f@ fll~ I "" ~lJ ~ 
'Ii1 ~ ~ ~: fur!: lfQ:1' If;~ \3OTlfT orr 
~crr ~ fifi ~~ "fl':;f' wr;"l!<"F it;;roo 
;;rrii' 'IfR ~ iI li<rrii ~: fur!: m"llf; 
~~ ~it '!it fm:r I 

8hrl B. K. Das: May I know whe-
ther there is any annual programme 
for opening public call offices and if 
so, how many will be opened during 
this year, that is 1962-63? 

8hrl Jagjivan Ram: There is an 
annual programme, .and if the hon. 
Member will look to the Annual Re-
port of the Department he will fir.d 
that progress is being made. 

8bri B. K. Das: I want to know 
how many will be opened in West 
Bengal. 

Mr. Speaker: Order, order. Next 
question. 
Bridges on National Highway No. 47 

+ 
*1039 {8hrl Warior: 

. Shri Vasudevan Nair: 
Will the Minister of Transport and 

CommnnicatiOns be pleased to ~tate: 
(a) whether the Kerala Government 

have submitted a full list of major 

(b) if so, whiCh are they; and 

(c) which of them will be taken up 
for construction during the Budget 
tear? 

The MInister of Transport .1IId Com-
m1lJlications (8hrl Jagjivan Ram): (a) 
Yes, Sir. 

(b) A statement is placed :m 
table of the Sabha. 

th~ 

(c) Only one bridge across th~ 

Karipuzha Canal will be taken up for 
construction during this Budget year. 

STATEMF.NT 

List of Major bridges on National 
Highway No. 47 in Kerala State re-
commended fOr being taken up during 
the 3rd Five Year Plan. 

(1) Needakara bridge. 
(2) Bridge across Karipuzha 
(3) Chalakudy Bridge. 

Canal. 

(4) Bridge at Mile 152/4 of 
Road. 

(5) Bridge at M. 13/2 of 
Cochin Frontier Road. 

(6) Bridge at M. 6/2 of 
Cochin Frontier Road. 

Palghat 

Palghat 

8bri Warior: What is the reason for 
this particular bridge on that callal 
being given priority, while other 
bridges are also of equal importance? 
Is it according to the request of the 
State Governments or according to 
the selection made by the Transport 
Ministry? 

Shri Jagjivan Ram: No, it is on thlt 
suggestion of the State Government. 

Shrl Warior: May I know what ';5 
the total amount allotted for the con-
struction of this bridge and whether 
there are any other bridges which can 
be taken up at least, if not completed,. 
in the Third Plan? 

8hri Jacjlvan Ram: Efforts will be' 
made in consultation with the State 
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Government to take up other bridges. 
For trus Bridge, thf! estimated cost 
is Rs. 2.21 lakhs. 

Shrl Kunhan: May I know whether 
the Government has any proposal to 
include the Neendakara bridge in the 
'l'hird PIan? 

Shrl Jagjlvan Ram: Yes. That 
would be included in the Third Plan 
llst. 
~ in Booghly 

01040. Shrl Raghunath Smp, Will 
the Minister of Transport and Com-
mDDicatfOns be pleased to state: 

(a) whether it is a fact that West 
Bengal Government haVe urged Cen-
tral Government to bear the expenses 
for Improvement of shipping condi-
tions in the Hooghly river; and 

(b) if sO, the reaction of Government 
thereto? 

The MinIster of Transport and Com-
mDDications (Shrl Jagjtvan Ram): (a) 
Yes, Sir. 

(b) The suggestion is being examin-
ed. 

qt ~ ~ : If lflI ;;rr;AT ~ 
R' f.!; "f R of'lT<'f '1ft ~ 't fif;;r fif;;r 
!;fffi onm '1ft Wws ~ l1'fm ~ 
'!ftl!lTf;;r;r~:m~f.!;~'Ift~ 
~~~7 

qt ~ <Pr : lflI <rgcr ~ 
~~ I OffiflflI~f'li'3"'f~f~ 
~ mli ~ '3"'f '1ft ;;IT;r '1ft "IT ~T ~ 
m<: Gft;f 'fi':~ ~;n<{ ~ ~ ~ 
"IT ~: I 

Shrl Prabhat Kar: There are so 
many important aspects. 

Mr. Speaker: The question who will 
bear the expenses is the most material 
thing-the Central Government should 
bear. 

8hri Prabhat Kar: Not only the 
question of bearing expenses. 

Shrt Indrajit Gupta: In this con-
nection I would like to know whether 
the Government is considering that 
the Hooghly river should be treated 
from the point of view of national 
economic importance as a national 
highway because it is a Sea-way along 
which 2 million tons of coal and 
several million tons of other cargo t.ave 
to move. 

Shri Jagjivan Ram: The question of 
treating any waterway as a national 
waterway depends on the declaration 
of that waterway as such, provided 
further that the waterway passes 
through more than one State. Water-
ways generally are in the State list. 
A decision has not been taken to treat 
the Hooghly as a national waterway. 
It will require consultation with the 
State Government. I do not know 
what the reaction of the State Gov-
ernment wilJ be. 

Shri Prabhat Kat"! So far as difft-
culty in shipping is concerned, it is a 
long standing grievance and things 
are worsening every day. How long 
will it take for the Central C'revern-
ment to decide exactly what steps have 
to be taken to expedite implementa-
tion of the scheme? 

Shri Jagjivan Ram: I do not in-
tend to m1nimise the importance of 
the Hooghly river not only for the 
economy of West Bengal but for the 
economy of a large area of hinterland. 
A proposal has recently been rE'Ceiv-
ed. It will be examined from that 
aspect. It is not only of West Bengal 
importance, but it is of importance 
more than to West Bengal. 

Erosion by River Boogbly 

+ 
0 1042 [Dr. Saradish Roy: 

'\.. Shrl Dinen Bhattacharya: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether Government are aware 
that serious erosion of the banks of 
the River Hooghly near Calcutta is 



6617 MAY 25, 1962 Orat Answers 6618 

endangering the safety of ;he indus-
trial suburbs and its inhabitants; 

(b) whether there is any schemE> for 
checking such erosions; 

(c) i! so, its details; and 

(d) whether the West Bengal Gov-
enunent have approached Central 
Government for financial assistance 
for construction of protective ,'mb~nk­
ments or other anti-erosion measures? 

The Parliamentary Secretary to the 
Minister of Irrigation and Power 
(Shri S. A. Mehdi): (a) No report of 
serious erosion of the banks of the 
River Hooghly near Calcutta has been 
received from the State Government. 
There are however, cases of erosion 
at some places. 

(b) Yes, Sir. 

(c) A statement containing the de-
tails of the schemes is laid on the 
Ta!lle of the House. [See Appendix 
III, annexure No. 16]. 

(d) Yes, Sir. 

Dr. Saradish Roy: From the state-
ment it is found that most of the 
schemes are under scrutiny or exam-
ination. When are theSe schemes like-
ly to be finalised? 

Shri S. A. Mehdi: There are a nUll'.-
ber of schemes. The number is nbout 
27 or so. Some of them h:'lV~ been 
taken up. The rest will be taken up 
in the Third Plan and even later. In 
the Third Five Year Plan, a provIsion 
of Rs. 17'87 lakhs has been made. 

Dr. Saradish Roy: May I know 
whether this money is contributed by 
the Central Government or shared by 
the Central Government and the West 
Bengal Government? 

The Minister of .state in the Minis· 
try of Irrigation and Power (ShIt 
Alagesan): These moneys are a.i 'a.l~­
ed as loans to the State Government 
on certain terms. 

Shri Indrajit Gupta: It was statl;!d 
that no serious case of erosion had 
come to \:ght. May I know whether 

Government have paid particular at-
tention to the Grand Trunk Road 
which runs parallel to the river on 
the western bank of it for s.,veral 
miles, within a few yards vf the river 
bank because the slightest eresion may 
put the whole Grand Trunk Road into 
danger! 

Shri Alagesan: That may be SQ. We 
have not got any detailed information 
from the State Government, but it is 
for the State Government to tlke up 
this question, and prepare ~roper esti-
mates, and when the cost oi these 
projects is less than Rs. 1 erore, they 
can themselves go ahead with 7hem, 
and we have made enough financial 
provision for the same. 

Shri Prabhat Kar: May I know wh~ 
ther in the report of the .... ha Com-
mission of Enquiry on Chandernagore 
it was suggested that the Central 
Government should intmediately take 
steps to stop erosion in Chanderna-
gore? May I also know whether in 
spite of the request of the Chand"rna-
gore Corporation nothing has been 
done up till now by the Central Gov-
ernment? 

Shri Alagesan: I have sa;.d th"t It 
is for the State Government to ~ ake 
up these questions first. 

Shri Prabhat Kar: I have referrEd 
to the Jha Commission's report where 
it has been stated that it is the fUDc-
tion of the Central Government. 

Mr. Speaker: The hon. Minister has 
said that the State Governmen~ should 
take it up and send it on to the Cen-
tral Government, and then it ea"l be 
taken up. 

Shri Prabhat Kar: At th" time of 
the Chandernagore Merger Bill, it 
was stated in the Lok Sabha that it 
was the function or the responsibility 
of the Central Government te im-
plement all those recommendations. 
So, the hon. Minister should refer to 
that and not say that it is for the State 
Government. 

Shri Sham La) Saraf: Since erosion 
separate notice of that. 

Shri Sham La) Saraf: Sine" erosion 
is taking place in almost all the rivers 
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in the country are Government con-
templating trairung up rivers as has 
been successfully done elsewhere 10 
the world, in order to stop erosion? 

Mr. Speaker: That is too wlde a 
question. The whole question of eros-
ion cannot be taken up in this parti-
cular question. 

Shri Sham Lal Saraf: My submis-
sion is that the training of rivers can 
be the right reply to this. I want to 
know whether Government have con-
sidered this question of training up of 
the rivers? 

Mr. Sp~aker: That is a suggestion 
for action. 

~ ~ ~ : 'flff 'l',,1 lfit~ llQ" 
~h'li't~~rrf'f>~;;fr~ 
~ <:Qf ~ lfil: fil;ff;ft wm: if ~ <:Qf t ? 

!110m ~ ~ m ~{ ~ 
f~llf f'f> ~ ~ ~ I org<r ~ ;r{t ~ 

Shri Bem Barua: In view of the 
fact that there are sand bars in the 
Hool/:hly, and Hooghly pilotage is oDe 
of the most difficult in the world, may 
r know what Government have done 
in this regard; and whether Govern-
ment have taken any steps to improve 
the situation? 

Mr. Speaker: That question has been 
answered already, I think. 

8hri Alagesan: During the First 
Five Year Plan, a loan of Rs. 160 lakhs 
was sanctioned (<' the State Govern-
ment. During the second Pian, a 
larger amount has been given. During 
the Third Plan also, the State Gov-
ernment propose to undertake five 
anti-erosion schemes. 

Shri Prabhat Kar: I find from the 
statement that item No. 11 is €stimat-
ed to cost about Rs. 4,80,700. May 
I know whether Government are 
aware that many of the houses have 
gone to the bed of the river, ,md the 
main road from Chandernagore to 
Chinsura had to be diverted because 
of the erosion? The hon. Minister 
says that no seriOUs erosion has taken 
place. But may I know whether Gov-
ernment are aware of this? 

Mr. Speaker: Could not this ques-
tion be put to the State Government 
that they should take it up very ser-
iously? 

Japanese Assistance for Agricultural 
Farm 

·1043. Shri Rishaug Keishing: Will 
the Minister of FOOd and Agriculture 
be pleased to state: 

(a) whether it is a fact ihat an 
Agricultural farm was established with 
assistance of the Japanese Government 
at Saharanpur; 

(b) if so, the nature of assistance re-
ceived; and 

(c) the extent of success of the 
farm? 

The Minister of State in the Minis-
try of FOOd and Agriculture (Dr. Ram 
Subbag Singh): (a) to (c). A state-
ment is laid on the Table of the 
House. 

STATEMENT 

(a) No. However, four Japanese 
tanners took up cultivation in 1959 on 
a 3 acre piece of land taken by them 
on lease from a private cultivator in 
village Sarona, Saharanpur district. 

(b) Does not arise. 

(c) As against only one crop of 
paddy normally raised by the local 
cultivators in a year, the Japanese 
farmers were able to raise two crops 
of paddy and one crop of wheat in a 
year on the land where no paddy crop 
had been cultivated earlier. By 
adoption of modern cultivation techni-
ques and proper soil and w,ater 
management, they obtained during the 
year 1960-61 as much as 51:9 maunds 
of paddy per acre with a net profit of 
Rs. 410 per acre in the first season 8l'd 
49-5 maunds of paddy per acre in the 
second season with a net profit of 
Rs. 667'50 per acre. The average yield 
obtained by local farmers, however, 
was only 20 maunds per acre. 
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Shri Bishang Keishing: From the 
statement, I find that the Japanese 
farmers obtained during the year 
1960-61 as much as 51.9 maunds of 
paddy per acre with a net profit of 
Rs. 410 per acre in the first season 
and 49.5 maunds of paddy per acre 
in the second season with a net pro-
fit of Rs. 667.50 per acre, whereas the 
local farmers were getting only 20 
maunds of paddy per acre. 

Mr. Speaker: What is the hon. 
Member's question? 

Shri BiShang J[eisbing: In view of 
the great succeas obtained by the 
Japanese farmers, may I know whe-
the Government have made any 
arrangements for ~he local or the 
Indian farmers to adopt the same 
technique of cultintion? 

Dr. Bam Snbhag ~h: It is now 
"pen to the farmers of the neigh-
bouring villages of Sarona to accept 
that culture. Besides, those Japanese 
farmers are now going to be em-
ployed on four government training-
cum-demonstration farms in West 
Bengal, Bihar, Gujarat and Orissa. 
This is being done with a view to pro-
pagating their improved method of 
eultivation. 

Shri P. B. Patel: May know 
whether this agriculture is intensive 
or extensive? 

Dr. Bam Snbhag Singh: It is very 
Intensive. 

Shri Krishnapal SiD&"h: UP has 
large areas under paddy. Why has 
It not been included for establish-
ment of demonstration farms? 

Shri S. M. Banerjee: Saharanpur 
Is in UP. 

Mr. Speaker: Probably the hon. 
Member does not know that! 

Shri Krishnapal Singh: 
eastern U. P. 

meant 

Dr. Bam Snbhag Singh: The Gov-
ernments of West Bengal, Orissa, 
Bihar and Gujarat came fo~ard to 
establish demonstration farms. The 

moment the Government of U.P. 
comes forward with a proposal, a 
demonstration farm can be opened 
there also. 

Shrimati Savitri Nigam: What will 
be the Centre's share in the estab-
lishment of these farms, how many 
people will be getting training, and 
when these farms are going to be 
finally established? 

Dr. Bam Snbba&" Singh: Actually, 
this agreement was entered into on 
23rd April 1962. The Government of 
Japan is going to supply four full 
sets of agricultural implements. The 
remaining share will be borne by 
the State Governments concerned. 

Shri Tyagi: Was this farm at Saha-
ranpur established by the Japanese 
on behalf of the Government or in 
their individual capacity? Also was 
it giving any profit? 

Dr. Bam Snbhag Singh: Actually, 
it was the Government of Bihar 
which invited those Japanese farm-
ers first. After they worked with 
the Bihar Government officers fOr 
21 years, they themselves went to 
U.P. There they purchased a 3-
acre piece of land and established 
their own farm. 

Sbri Tyagi: Was it paying? 
Dr. Bam Snbhag Singh: It was 

very paying. It was established in 
1959. In 1959-60, they raised three 
crops, the first two paddy and the 
third wheat. In 1960-61 also three 
crops were raised. In the first year, 
the yield was: first crop 33 mds. 
9 seers, second crop 40 mds. 23 seers, 
alI per acre. 

~ \11'0 "0 ~ : tf1fprr"'f'!T ~ 
~ f'!> ;;p.; ;;rrnf.,il' '!» ~ ~ 'lit orr" 
<rrfr ~f[ i't q;rw ;;qT~ ~r ~r ~, 
a1 'fl1"r m'l'f<: ~: <mr ~ Q:oft Hi""""rir ~ 
fit; ;;ft f'm~ g"J; ~f<:1ml" ~, ~ i~f<: 
'!>if ~) ~~i" ~,--;ffit; 51"5'1 'f ~ 
'fiT m. f'fim" 1l'IT ~, ~ f,11Z 1l "'Tf'1 aD: 
'IT l{o tITo ~: m if ~ "%T ~--'3"'f it 
~~~9iTifm~·1 
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.To mr~~: ~~-smr 
~ m<m: ~ ~ ~ ~'J wm: ~ ~ 
~ ~1 ~ ~ ~ <if{ it o;mrm-, 
fit ~ on: f'fifR f~ ~ I 

'IT ~ ~ : ~ '61'1f ~; 3m: 
"IT'lT'f m:<tm: ~i fi!;rn "lim Ofrrr<rr ~ 
m '! 0 'fr 0 'l'r.f 4'c ~. fif;a;rr 7 

~o~~~:'m1<'fit~ 
'it: ~OO triq if "IT'llfif1l1 ~ f~ 9ifli 

<it ~f1P.T ~r ~, ~ on: ~"'f;;r ~ ~ 

"iff PIT, m:<tm: ~ ~r I ~ eft;; ~ 
'fiT 9ifJf ~ 'liT qr I 9i~"'IT(:;n: on: ~ 
WIT ~ gW, ~ ~ fi!;ift 'ift";;r 
"R: if@ I 

'IT ~ fif'li : mfm1 it; q~'r ~ 
+rT"rf ~i'IT ~ fi!; ;;IT ;;r~-lRR: ;;rm;ft 
~cft it :;r~u ~, ;m ~ 'liT ~-lRR: 

~ ~ 'liT f~lJR if~r 'fi': ~ I 
~~<if{itm:<tm:;;rT~ 'fi': 

~ ~, ;m 'liT !Iil'fifT ~ or? 9iflf i!r 
~5TifiT 'IT w? ~Ti f'l>m"if m ;m 'liT 

~ 9iTlfifT 'JOT ~lfi 7 

~o ~~'Tfu~: lJR;ftlf~ 
;fitf~~fi!;~ifm<rgtt~ ~ 
f~iif ~ ;;IT ~ wm:~: ;;r;<n:-lRR: <# 
~lfFr ~ ~ffilT ~'1Wf 'fi': ~1 ~ ~ ~1l 
'lit lIT'fT if 'Ii"@ ~fit ~mt ~r m o;mr 
'fi"r ;;mrr ~ I 

Power ProjeclB 

'1045. Shri Barish Chandra Mathnr: 
Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether in view of difficulties 
.and bottle-necks referred in the im-
plementation of Power Projects the 
matter has been got examined by the 
Planning Commission; 

(b) if so, what are the conclusions; 

(c) what steps are proposed to be 
taken to strengthen the Power Wing 
in the Ministry more particularly in 
view of large number of projects and 
allocation in the Third Five Year 
Plan? 

The MinIster of state in the MIn-
Istry of Irrigation and Power (Shri 
Aiagesan): <a) Yes; Sir. 

(b) State Governments have been 
requested to entrust the evaluation 
of the progress of the. execution of 
power projects to an independent 
agency, not connected with the exe-
cution of the projects and to review 
the progress periodically. Steps have 
also been taken to deal with cases 
for the release of foreign exchange 
and import licenses expeditiously. 

(c) An additionlll post of Member 
has already been sanctioned in the 
Power Wing of the Central Water & 
Power Commission and the question 
of strengthening the Ministry and the 
Central Water and Power Commission 
further is under examination. 

Shri Barish Chandra Mathur: May 
I know whether, in the implementa-
tion of these projects, there were 
various difficulties and bottle-necks 
which have been resolved at the 
Central level? If so, what were 
they? 

Shri Alagesan: A team of officers 
drawn from the Planning Commis-
SiOl1. the Ministry and 'the CWPC 
visited the various States and dis-
cussed with them -the various diffi-
culties facing them, with regard to 
the execution of their projects. They 
came to certain conclusions and ac-
tion was taken on those. 

Shri Barish Chandra Mathur: May 
know whether the hon. Minister's 

attention has been attracted to the 
'-wo editorials which appeared just 
after the Demands were discussed, 
one in the Hindustan Times and the 
other in the Times of India, and 
whether he realises the urgent need 
for certain steps to be taken at the 
Central level? 
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Shri Alagesan: Yes. I went through 
those editorials. But, even before 
those editorials were written, we 
realised the need and we placed facts 
iquarely before Parliament; and we 
said that we have to go faster, and 
as more foreign exchange will be 
needed we will not be able to fulfil 
the targets of the Plan unless certain 
steps were taken. Weare fully 
.eized of the matter. 

Shd D. C. Sharma: It was men-
tioned by the hon. Minister that the 
States have been advised to under-
take an independent evaluation of 
these power projects. May I know 
what is the nature of that independ-
ent evaluation and what does 'inde-
pendent' implyT 

Shri Alagesan: That is, some 
agency outside the project will 
undertake the evaluation and point 
out the difficulties and how to pro-
gress faster etc. 

Dr. K. L. Rao: May I know whe-
ther the Government have sanction-
ed or have the intention to sanction 
senior posts like the _ Chief En&ineer 
and Director w~thout which no res-
ponsible des~s can be prepared by 
the lower sta1f'! 

Shri AIagesan: That is very much 
lmder OUr consideration. 

Shri Priya Gupta: May 1 know 
whether since the taking over of 
these power projects by an inde-
pendent agency, the railway admi-
nistration have closed down their 
power houses or reduced their instal-
led capacities and, at present, there 
is lack of power supply on acrount of 
which people are suftering in differ-
ent places like Sardihar and Katihar 
and other places? 

Mr. Speaker: At railway stations 
there is scarcity of power because it 
has been cut down. 

Shri Priya Gupta: There is scarcity 
either due to the winding up of the 
railway power houses or due to the 
reduction in their installed capaci-

ties after these projects were taken 
over. 

Shri Tyagi: Is it for the Railway 
Minister to answer or for this Min-
ister? 

Shri Priya Gupta: It is fOr ~ 
Minister because it has caused pau-
city of supply. 

Shri Alagesan: I am not able to 
say off-hand. 

Shd R. Barua: How many licen~ 
have been issued to private units so 
far for getting their own generators? 

Mr. Speaker: He wants to know 
the licences issued to private per-
sons. 

Shri R. Rarua: Licences to obtain· 
generators from outside the country 
and the extent of foreign exchange· 
released for that. 

Shri Alacesan: The licences are-
issued by the States. 

Shri R. Rarua: What is the amount 
of foreign exchange released for such 
purposes? 

Mr. Speaker: That might be put 
to the Finance Minister. 

Shrl DaJl: What is the quantum 
Of additional foreign exchange that 
has now been secured for these 
power projects? 

Shri Ala&'esan: Foreign exchange-
allotment is there. During the dis-
cussion on the Demands, I told the 
House that most of it has been tied' 
up. Credits for the various projects 
have been arranged. Most of it has 
been taken up. The total that has 
so far been arranged or has to be 
arranged comes to nearly Rs. 280 
crores. 

Shrimati Savitri Nipm: Is the 
hon. Minister aware that there is 
great shortage of imported equip-
ment for the power projects? What 
action is intended to be taken by the 
Government to increase supply anll 
meet the shortalle' 
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Shri Alagesan: That is part of the 
~dwme. 

Wheat Pact 
+ r Shri Shree Narayan Das: 

• 47 ~ Shri Bibhuti Mishra: 
10 . I Shri Bhagwat Jha Azad: 

l. Shrimati Maimooua Sultan: 

Will the Minister of FOOd and 
AgricultUre be pleased to state: 

(a) whether Government have de-
cided to join new wheat agreement 
"valved at Geneva in March; 

(b) what are the special features 
of this agreement; and 

(c) the nature of repercussions that 
would have on OUr purchases in 
future? 

The Parliamentary Secretary to 
the Minister of FOOd and Agriculture 
(Shri Shinde): (a) India has joined 
the International Wheat Agreement. 
The Agreement has been signed on 
behali of India on 14th May, 1962. 

(b) The Agreement follows broaa-
ly the previous Agreement of 1959, 
except for an increase of 121 cents 
per bushel in the maximum and the 
mioimum prices. 

(c) It is not likely to have any 
signi1l.cant effect on our purchases. 

Shri Shree Narayan Das: What are 
the obligations that India has agreed 
to fulfil by joining this? 

Shri Shinde: No new oblij1ations 
have been entered into in the aj1ree-
ment. It is on the same pattern of 
the last four wheat "greements that 
India had entered in to formerly. 

Shri Shree Narayan Das: What are 
the advantages that India will gain? 

Shri Shinde: Whenever India is 
io need of making commercial pur-
chases, India can purchase wheat 
from these countries. That is one of 
the main advantages which we get 
from this deaL 

q) ftnmr f"'" : 'Ii<'f mrr.fr!l" lI';ft 
;;iT 'r ;;ft "~"f ~ ~ ~ 'lID 'if<'Im ~ 
f'!; ~ If rrffi '!fI 'liJft 'l{f ~, ~'Ii'f 
~ ~; mlf ~ 'fi~'R f~ rrffi 
'liT gm ~ ~ ~ lI'.mr ~ I Cfif ~ 
~ ~~ 'fiT 'fl1T ~ qr ? 

Shri Shinde: Under the new "gree-
ment it is not incumbent upon us to< 
purchase wheat in any particular 
year from any particular country. 

Power Supply to Rajasthan from 
Satpura Thermal Station 

.1048. Shri Birendra Bahaclnr-
Singh: Will t.he Minister of Irrip-
lion and Power be pleased to state: 

(a) whether it is a fact that the 
Planning Commission has suggested 
to Madhya Pradesh Government tlt 
put up some additional power gene-
rating units as adjuncts to the 8at-
pura Thermal Station for supply of-
power to Rajasthan; 

(b) what are the details of the-
project; 

(c) whether the Madhya Pradesh 
Government have since 2iven their-
concurrence; and 

(d) if so, what arrangements are 
being made towards that end? 

The P&rJ.ia.meDtary Secretary to-
the Minister of Irriration and Power 
(Shri S. A. Mehdi): (a) to (d). A 
statement is laid on the Table o! 'he 
House. 

STATEMENT 

(a) to (c). The Third Five Year 
Plan of Madhya Pradesh provides 
for the installation of a thermal sta-
tion at Satpura with three generat-
ing sets of 50/62.5 MW each. The 
Rajasthan Plan also provides for the 
installation of one thermal set Df 
50/62.5 MW, and one of 30 MW.For 
convenience of operation, considera-
tion of economy, and for avoiding 
long distance coal transport, the 
Governments of Madhya Pradesh-
and Rajasthan have agreed to jointly 
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install five units of 50/62.5 MW each 
at Satpura. Three of these units will 
be to the- account of Madhya Pradesh 
and two to the account of Rajasthan. 
The scheme is estimated to cost 
as. 30.38 crores. The expenditure 
will be borne by the Governments 
of Madhya Pradesh and Rajasthan in 
the ratio of 60:40. 

(d) The project report is under 
-preparation. 

Shri Birendra Bahadur SiD&"h: By 
whom is the project report prepared 
and by what time will it be prepar-
~? 

Shrl S. A. Mehdi: It is difficult to 
say that at this stage because it is 
in the investigation stage. But it is 

-expected shortly. 

Sbrl Blrendra B~hadur Singh: By 
whom is the repo .. t prepared-M. P. 

·Government or Rajasthan Govern-
ment or the Central Government? 

The Minister of State in the Mln-
,Istry of Irrigation and Power (Shri 
Alagesan): The M. -P- State electrI-
city board has been requested by the 
CWPC to prepare the project report. 

8hrl A. S. Saigal: The M. p. Gov-
ernment will instal three thermal 
power plants and the Rajasthan 
Government, two. What is the ratio 
of expenditure? 

Shrl S. A. Mehdi: The ratio will be 
60 : 40, according to the number of 
plants. 

Shrl Birendra Bahadur Singh: 
When the Central Government takes 
so much interest in this scheme, 
what would be its share? 

The Minister of 1rrJgation and 
Power (Ha.fi.z Mohammad ibrahim): 
There is no question of the Central 
Government sharing the expendi-
1:ure. It is being constructed for the 
-benefit of the two States. Instead of 
having two stations, their purpose 
-will be served by having one station 

~ 'fo ,,"0 fsQT : lic"tc '# 
;;j(f~r '1'llT ~ f.f; lh~ fmt <im 'for 

;;rr -w ~ I 1i'~;rr ~ ~ f.f; 'R 
CI'l> lfl?: irit fc f<:<fli fl:r<;r ;;rr ii'll I 

~ tfo 111'0 ~ : W l{ if o;nil 
'IiW, q~ ~ 'i'f.f-k <im ifi": ~ ~ I 
~~f'fi';;rrolfl?:f'{tfTtci'm<: irifi": 
mlif"f ~ ;;rrij-1fT I ~fiI;<r mUl!f o;nil 
<r~~;;rr~1 

Dr. K. L. Rao: May I know whe-
ther the Government has studied the 
relative economics of transport of 
power versus transPort of coal from 
the various coal fields in the coun-
try? If they have not done it do 
they intend to do that? 

Shrl Alagesan: I do not know 
w nether this arises from this ques-
tion directly. But the combination 
of this parti~ular project is expected 
to bring in quite a big saving. The 
saving in capital outlay will be to 
the tune of ItS. 3 crores and the 
savings in the aDJ})lal recurring ex-
penditure will be to the tune of 
Ks_ 44 lakhs to Rajasthan. 

f~m m ~ ~ .-t;ft 
*toV@.. ~mm.~ :'Im~ 

lI';ft lfl?: ;;rnri't 'lit ~ 'fi' ~ f'fi' : 

('fi') 'lmlfl?:fRr~f'fi'~~ i't 
f~ m mr" (<r'tfr~d. m~­
;re'<: m) ~ ~ 0 ri" _ 'lit mf it 
~ ~ 1fT; 

( l.'i) .m- ~ I cit '3'iI"f.t f'l><A'l 
~¥T; 

(IT) 1:i'f'f <{mr i't 'HI' ~ it 
'1m if.PRr@' 'lit; m-.:: 

(9) ~"'oiN itf'fQ;rTf'1'~<:l1t 
'fi'T IT{ 'i 

~"'~ ,""<'fq" if m'lit (~~ 
.rt) : ('fi') ~ ~ I ~ 'EfC'!T ~c; ~ 
~r,~, ~ .. \~ it;~~mflt~ I 
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(Ilf) ~mif"IT~¥T~ 
'i ~ "l;,i ~'J.. ;;r 'T~ ~, , ~~, 

t:!'" "IT?T '{'fl" 'WIT, , mf~, t:!'" "IT~ 
.qpn;r m<: 'lWfif ~: ~ ",q~ ~ I ~ 

~ "'I" "'~ ~<1 ~\'l~ m ~'J.. ;;q 
..rOt ~ I 

(If) >;fn: ("f). ~ 'fft ~ 
..p.-m ~ lfT1RT ~ "" ft;r!rr ~ m<: 
~1"~;;rt~~~f~1 

{if fiN"" fifq : -q "IT'i'IT ~ 

~ f'" "IT ~ ~'fft "1'!;;ntgm ~ ~ 
m limfq;{t 'fft <:elf rn it>' f~ 'flIT 

't~ ~ wrft ~ 'IiT-T ij;' mr 
~ 'fi1l1 'f.OO ~ ~ ? 

11ft ~ 1!ri: ~ ~~;ft m<: 
.nnm rrrfsll1 'l; ~ it 'W1'f m<: 
Welf <:€f;'. "'I" f~ ~'O ~ 
"f.f ~ I ~ 'Ii1{ iJ:7ft 'fCi!T ~ ;;miT ~ 
;:ft If'l".fiic: t"f'f 'if<'ffl" ~ ~ 
~ ~CI1<1 ~ ~ m<: ;;IT 1!oIT"flf 
'ita- ~ '3""~ f.R'Frr<: "" t ",1 '!i':"f~ 

""it ~ I 

11ft ftnJ.f" fifl!l' : f~ me ~~ ~ 
~ ~\fT ;;mrr ~ f", ~ 'tor it "!:~ 
~ ;;miT ~ I t~ ~ 'liT "'~ 
fS'lTiik" ~ I tf "m:ffi ~ f'" ~" 'Ii1{ 
<inr;;r 'f'lT1l f.;; f~ "IT 1!mf'q;<: ;;rra- ~ 
""f'IiT~~it~~~1 

11ft ~~ IIri : ~ff ~ 'T<: ~ 
qn: f'f'iffi f"'lff lflff ~ I ~ ~ ll';fr 
~ ;'. ~ff m it <:[.J1l1 ~: ;ft'/i f~R:U 
it 'fRf'ifro '1>" ~ >it< ,~q1 ;.: '{~ 
"f'l7<'f m'li 'if<'f<r Ot +rT If Tforu f"'lff %" 
;ji<: OJrT <fr 1!.,rf<r.r >;fi<: ,!Iff",., ~~­
'JfflfR ~ if f.;;:r ;;rr ~ ~ I 

Shrimati Savitri Nigam: Just now, 
the han. Minister mentioned that 
whatever is possible is being done. I 
would like to know the steps that 

have been taken in this connection, 
keeping in view the increasing nllm-
ber of dacoi ties and loots that are 
prevalent in the railways. 

Shri 1. P. lyotJshi: How many such 
events took place last year? 

Shri Shannawaz Khan: I shall re-
quire separate notice. 

1Ift~~:'Jf<rll1f~f~ 
;;mrr ~ m- "'QT ;;mrr ~ f.;; ~q;<:T 'fft 
~e1f'fftf~cr~~I<:'fft~ I 

m'T>i ~ f", <fllT'f ~ifi ~: 1!l?!T 
ll'P-r1l1 m<: r{ 0 ;;it 0 'if<'ffl" it ~ff 'fIt it 
<mrt<'fT'f gm I 'flIT l'I';fr ~ 'ffif.r 
'fft FIT ~ f", W ~~: q;~~~'f 
~ ~m- >fr;r;;r 'f'!l7ir lfliT t f>rmt 
,!ffrfq;n 'fft ~ ~ Wt: 7 

11ft ~ 1!ri : OJrT ~ I ~ 

~t ~ "" ~ ~ m<: 'J:"T 
~ ff~ ~ 1<([ 'fffi~· it q:m ~ f'" 
"IT 1j 'fg'f ffl<:1" ~ g{ ~ ~~: 
1!mW 'fot f~ "" f~ lflff ~ m<: 
~ ~ f'" '3'f<li't "'ft ffm;;f f~lfl" I 

Shri Blrendra Bahadur SJDgh: How 
IS the co-ordination between the 
rail way protection for~e and the 
State police force arrived at in con-
ducting such cases or arresting such 
people? 

Shri Shahnawaz Khan: If the rail-
way protection force have any in-
formation, they pass it on to the 
Government Railway Police. The 
main duty of the railway protection 
force is to look after the railway pro_ 
perty entrusted t12 their care. The 
responsibfiity of looking after the 
safety of passengers is that of the 
Government Railway Police. 

~ ~ U:if : >.;f[1'f,!, mlf em 'T<: 

~tr ~ 'lfi "IT 'R"~ ~rifT ~ if ~ 
g~ ~sl" if ~rit ~, 'T<: 1<~ "1-:-rr ~~ 
q-~ g{ ~ I W: 'flIT ~'T "ll'V" if ,",rir 
;:r ~ ~ffr ~f 'fft ;;rrlllff f", 'toT:J i{. 
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!f;li"'fm:1Il ift om: ~ l!mm ~~wff <n: 
~~~~m~~ ? 

~IR ~ : III <iT om: om: ~ 
'lIT ~ il: 

11ft ~o ~o ~ : 'flIT llAilTzr 
'l'ft ~ ~ <m ~ ;rl.r fit; III 
W it 'l?:l'iT( om: ~(ft it <'fTm 'N 
llT<'T 'if<'fT ;;mrr t 'flIT ~ '!iTt: ~'f 
~;,- <m m- llT"f'lT ~ 7 

11ft ~ ~ : ;rl1 llT<'T 'lit 
<f<'fro m 'N 1<<Wf f'fi"lfT ;;mrr ~ I 

11ft ~f<f ~ : ~ lfffi 't1~ mr 
<T'IT ;;mrr ~ "'1fT 'fi'I 'Ilf ~ ;;mrr ~ ffr 
~~ f<f~ ~'"fi ~'f M ~ I it 
"fT'l'ff ~ar ~ f", ~ffi it ~ ~fT 1<'1>1': 
<m qC'ml1 i!: 'li~:r "111fT 'N llT<'T 

'if<'fT ;;mrr ~ ~: f<fC( 't1~ f~<m 

~ lIT if{f ; 

,,~~ : III <iT 'IW!.n iITcf ~ I 

Shrl Prlya Gupta: May I know 
whether any attempt is··mad4;l to get 
the power of the Railway Protection 
Force increased -to the extent that 
the powers of the State Police may 
be conferred on them, failin£ which 
it should be wound up and there 
should be only one force? This 
hackneyed subject of transferring 
cases to the State police is not neces-
sary. 

Mr. Speaker: That is tOo wide a 
question. (Interruption) . 

11ft ,",0 ;(0 ~ : 'flIT ~;~ ~ 

<m <'f>:"'li ~ "'~ Z<iT ~ ~ 'IT ~ 
~ f", ~<f~ W<1lf ~: m"1" ~if it ~ ~ 
f~f;p;ol1 mq--,- f<n>"fT om: ~;'f 

it -.::~ ~, ~'f f~!fv-~ 'N '!iTt: '!'l m-
~: m"1" ~~ ~(f ~ arf'" it~ ~ 
'fT'!>!ffif ~T ~'f <m ;;rRr '!>-.:: lfi om: 
~ 'N q(fT <1'TT lfi <rTf'" ~ ~ <n: 
~ ~ ~? 
"Ill'\~<'f· 

11ft ~ !!Ii : ~ ~ 
IDo ~o mo ~ m- f>rlf am: ~ 
~ ~ ~ 'fiW ~, ~ om: ~ 
'!iIlf '!>-.:: ~r ~ I llA.frlf ~~. ;; ~fT ~ 

'!iTt: iflfT ~ if@ ron- ~ I 'Nlf ~m 
<rffi;~~~~1 

Sanctioning Of Railway crosslnp 

-1050. Shri Koya: Will the Minis-
ter of Railways be pleased to state: 

(a) whether Government are aware· 
of the inconveniences and hardships 
caused to the public because of de-
lay on the part of the Railway au-
thorities in sanctioning new Railway 
crossings; and 

(b) whether Government are con-
sidering simplification of the proce-
dure in vew of the fact that a large 
number of new roads are being cons-
trued in the villages and their work 
is retarded due to this delay!. 

The Deputy l\lin.ister in the Min-
istry of Railways (Shrl S. v. Rama-
swamy): (a) & (b). With a view to 
minimise delays in providing new 
level crossings where required, a 
simplified procedure was evolved In 
1956 imd all - State Governments 
advised. There is no delay on the 
Part of the Railways in carrying out 
the work, where the State Govern-
ments comply with the procedure 
and accept the financial liability. 

Delays in most cases, have been 
due to the State Governments or 
road authorities concerned not read-
ily accepting the financial liabilities 
for such new level crossings as re-
quired under the extant rules. 

Shri Koya: Does the Government 
intend to decentralise this matter and 
give powers to the officers there in 
the districts? 

Shri S. V. Ramaswamy: The pro-
cedure is this. Whenever the Execu-
t.ive Engineer of the Public Works 
Department of the State Government 
thinks that there should be a level-
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crossing in a .particular area, he need 
only write to the Divisional Superin-
tendent of the area and deposit Rs. 
2,000 for having the estimated and the 
plans made ready. Thereafter the 
Divisional Superintendent or the Engi-
neer concerned would forward the 
estimates and plans to the adminis-
·tration and the administration will, in 
its turn, correspond with the Secre-
tary of the Public Works Department 
of the State concerned. And, if they 
accept the liability, the matter will 
be proceeded with immediately. 

Shri Heda: Where the trains pass 
through the towns what is the 
arrangement for the overbridge for 
·the passengers? 

Shri S. V. Ramaswamy: That also 
has been laid down. The liability of 
the railways is only over the railway 
-property. The task is laid upon either 
the Ministry of Transport and Com-
munications if it is a National High-
way or the State Government if it is 
a State Highway, to build up the 
approach roads. Linking up the 
approach roads by a bridge over the 
railway track is the duty of the rail-
·ways. 

Shri Heda: I am not referring to 
the vehicular overbridge; I was talk-
ing of the overbridge for the passen-
-gers. 

Shri S. V. Ramaswamy: The pas_ 
~enger foot-overbridge is the liability 
of the railways. 

1Ift~~lm'!I": ~ ~ ~ 
m- mor ~f~ 'l<: e,:tfa-;mt ~T<ft 

~T ~ <it 'flIT ~or;f~ WAT ~ 
'f><f0lf 'f~T ~ fi!; ~ ~~ '1ft 
ft:Rq ~l:r <rq[ iFf ~T q~t 'l<: 
~r{;;mr ? 
Shri S. V. Ramaswamy: [ could not 

follow the question. 

Mr. Speaker: He wants to know 
whether it i. not advisable to write 
to the State Governments that they 
1!hould make arrangements for these 
approach roads! 

Shri S. V. Ramaswamy: We hue 
written to them. 

Shri Warior: May I know whether 
the Railway Ministry have intimated 
the Transport and Communications 
Ministry, as far as the construction of 
overbridges on the National Highways 
is concerned and that Ministry's aid 
is also sought in this matter? 

Shri S. V. Ramaswamy: In fact, the 
circular is iSSUed by the Ministry of 
Transport and Communications, who 
have the responsibility of the National 
Highways. 

Shri Prabhat Kar: May I know 
whether it is a fact that in many cases, 
in spite of the request made by the 
people of the locality for railway 
crossing, it has not been attended to, 
even though, as already stated by the 
hon. Minister, it is the responsibility 
of the railway authorities, so far as 
foot overbridges are concerned? 

Shri S. V. Ramaswamy: Foot over-
bridges in the railway premises will 
be put up as and when necessary, if 
it is felt that the request of the public 
Is reasonable. As regards over-
bridges outside, I have already stated 
the position. 

Cauvery Water to Madras City 

ff-fOr. P. Srinivasan: 
Shri Paramasivan: 

·1052. 8hri Rajaram: 
I 8hri Manoharan: 
l Shri Dharmalingam: 

Will the Minister of Health be 
pleased to state: 

(a) whether there is any proposal 
under consideration before Govern-
ment to take Cauvery waters to 
Madras city to meet the acute short-
age of drinking water supply there; 

(b) if so, the estimated cost of the 
scheme and when it is going to be 
implemented; 

(c) whether there are any other 
proposals besides the above under 
con~ideration; and 
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(d) if so, their nature, scope and 
extent? 

The Deputy Miuister in the MInis.. 
try of Health (Dr. D. S. Raju): (a) 
to (d). The information is being 
collected from the State Government 
and will be placed on the Table of 
the Sabha when received. 

Dr. P. Srinivasan: Has the Madras 
Government sent any proposals 
regarding this scheme? 

Mr. Speaker: The information is 
being collected and would 'be laid on 
the Table of the House. Next 
question. 

Drinking Water Supply In Rural Areas 

.f-

.105S J Shri Harish Chandra Mathur: 
. L Shri .Jashvant Mehta: 

Will the Minister of Health be 
pleased to state: 

(a) the number of villages in India 
where there are no facilities for drink-
ing water; 

(b) the number of villages in diffe-
rent States where people are suffering 
due to water not being potable; 

(c) the steps Government propose 
to take to solve this problem during 
the Third Five Year Plan :period; and 

(d) whether Government propose 
to give top priority to this problem? 

The Deputy Minisier in the Minis-
try of Health (Dr. D. S. Raju): (a) 
and (b). Complete information in the 
matter is not available as no assess-
ment of the rural water supply posi-
tion in the entire country has so far 
been made. 

(c) and (d). Very high priority has 
been given to the rural water supply 
problem during the Third Plan. Pro_ 
vision for this purpose has been made 
under the National Water Supply and 
Sanitation Programme, the Local 
Development Works Programme, the 
Community Development Programme 
and the Programme for the Welfare of 

Depressed Classes. The total expendi-
ture for rural water supplies during. 
the Third Plan is likely to be of the 
order of Rs. 100 crores, including the 
contribution from the State and the-
villagers. 

Shrl Barish Chandra Mathur: The 
Ilon. Deputy Minister says that full 
information is not available in reSI>eCt 
of parts (a) and (b). But what is. 
the information available with them? 
Have not at least some States made 
them available the information? 

Dr. D. S. Raju: Yes, Sir. We have- , 
got information from four States, viz.,_ 
Maharashtra, Rajasthan, West Bengal 
and Madhya Pradesh. There are four 
scnemes under operation. Under the 
National Water Supply and Sanita-
tion Programme, it is estimated that 
15,000 villages and 14 million peopl" 
would be benefited. In the Second 
scheme, under the Community Deve-
lopment Works Programme, about 
5 lakh wells have been renovated or 
dug. In the Third scheme of Local 
Development Works, about 1,32,000 
wells have been dug or renovated. 
Under the Programme for the Welfare-
of Backward Classes, 20,000 wel~ 

have been dug or renovated. 

Shri Harlsh Chandra Mathur: May 
know whether we can take it that 

at least in those villages where thent 
is absolutely no water supply at pre-
sent and where the villagers are pre-
pared to corne forward with their 
own contribution, the hon. Minister Is 
in a position to give an assurance 
that at least for lack of funds the 
water supply schemes of those villages 
will not be permitted to suffer and 
that they will be taken up? 

The MInIster of Health (Dr. Sashila 
Nayar): The hon. Member may rest 
assured that, as the Deputy Minister 
stated, rural water supply has the 
highest priority and there are no 
schemes that have been received so 
far by this Ministry and considered 
feasible by the technical people that 
have been refused. 
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~ ~m ~ : lfRril<r lifT m-
;r ~ 'IiW ~ f'fO 'ifT1: <:l'irn ~ ~it 
rnr g{ ~ I 4 ~ ;;rrrp(T "fT@T ~ f'fO 
~ <:l'itif ~ ~ ~ f'RR trt<r ~, 
~ qr;ft '!iT 0lffi'IT ~ ~ I 

Dr. 80shlla Nayar: If the hon. Mem-
ber wants detailed, information, be 
can COme to us or he could seek that 
information, when we will get it for 
him. 

.n~f~: <m~'fOT 

<reT ~ f.!i ~ 11;~ it, ~ m·~ 
~~, f~ 'f'm1' mc-~ 'fiT 

'qNf qr;ft fl1<'l'CfT ~ ? 
Shri Warior: May I know whether 

the necessary information has been 
received from other State Govern-
ments and there is delay only in the 
case of some State Governments in 
supplying tile information? 

Dr. Susbila NaJar: Yes, Sir; we 
have sought for the information but 
the detailed survey and assessment 
has not been made by all the States 
90 far. 

8bri S. N. Chaturvedi: May I know 
whether a limit has been placed on 
the expenditure on each individual 
scheme and a high percentage of con-
tribution is demanded from the local 
people which is preventing its exten-
sion to different villages? 

Dr. D. S. Raju: For the rural water 
supply scheme the Central Ministry ia 
ltiving about 50 per cent as grant-in.. 
aid and the rest of the 50 per cent Is 
supposed to be collected from the 
villages and the States. 

~ ~o fifo ~~: ifg<T ~ qiql if 
~~'fiTr:rr;ft~~UfT'W~, 
~~~m~mf.!i 
mor r:rr;ft flr.f ~ ? 

~o~~:mm­
~~~~~~qm:~ 
~ rn ~ if; ~ 'fiT r:rr;ft ~~, ~ 

q~r if; f<'l11; 'fir{ ~ ~ 'AT 'f><: ;;rif 

~ -ihrcfr ~(ft.:k~ ~ ~ f~ ~'ffi' 
~(!T ~~ w.n ~ ~ ~ 'IiW, 
flr.f ~ ~, 

~.?:~Of'qm:~ '!iT ~ 
qiql if ~ if ~~, aT ro ~ 
'fiTJf 'liT ~ T 'liT ~ RIrr If!fT ~ rn 
~ ;;rif tfm ~ <rrcrr ~ aT ~ 
~ ~ ~;;rm ~ ? ltR ~r a't "l't 
rr~r ~R ;;rrcf I 

11'0 ~ ;JI~ : .rr ~ 1iIk~ fl' 
'fiTJf ~ ~ ~~ crr 'f09'f.li't fum-
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if;;ft~ ~ ~ rn ~ ~~ ~r{'r if; fulf' 
<rnT ~ 'fOr ~'l ~ ~ ~ 'if) lfR-
ril<r ~ UfTif Cr ~ I 

~ ~ : ~ ~ 'f":"- 'fiT f'fll'1f' 
~ llT ~1 ~, ~ Ii UfTififT ~(f[ g ? 

'11 0 §~Tm ;JJ?n:' : If 0( ~ f'f'lfT ~ 

f.!i 'ifr f.lwr ~ <l"m ~- ~ llT fffi'ffc 
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~ ~~. ~ 'fiT 'fiTJf ~ o;mrr ~ I 

8hri Barish Chandra Mathur: The' 
Rajasthan Government has prepared 
a blueprint, particularly regarding its 
arid zone, and has completed the· 
assessment of its rural water supply 
requirement. Any number of copie8' 
of the report are available with the 
hon. Minister. Requests have beeu 
made. What part of the funds have 
been made available to them so that 
they can complete this programme 
and meet their requirement during 
the Third Plan? 

Dr. Sushiia Nayar: The hon. Mem-
ber has been informed as to what help 
is available with the Government of 
India. The total provision with the 
Government of India for help for 
rural water supply is to the tune of 
Rs. 16 crores. 
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Shri Sham Lal Saraf: In view of 
the fact that it has been said that 
these wells be dug, do these wells 

.include tubewells as well because in 
certain places the water is found so 

.deep that you have to get it from the 
bowels of the earth? Does it include 
·tubewells as well? 

Dr. Sushila Nayar: So far the Health 
. Ministry has come in where some kind 
of special engineering skill or pipe 
water supply has been necessary. 
Deep tubewells, I presume, will fall 
'within that category. 

Shri Tyagi: I understand that the 
Government of Uttar Pradesh have 
not yet submitted any list or data 
about their requirements of water 
supply for the rural areas. I want to 
know whether on account of this 
lapse On the part of the U.P. Govern-
'ment the people will suffer for W3nt 
of water or whether their require-
ments will also be looked into. 

Dr. SUshlla Nayar: All State Gov-
. ernment including the U.P. Govern_ 
ment have sent certain specific 
schemes for which assistance has been 
sanctioned to them. What several 
States have not done is the total 
assessment of the problem. 

Shri D. C. Sharma rose-

Mr. Speaker: Next question. Shri 
D. C. Sharma. 

Shri D. C. Sharma: I wanted to ask 
·8 question about my State. 

Mr. Speaker: have called. Shri 
D. C. Sharma for asking the next 
·question. 

Shri D. C. Sharma: 1054. 

All Hon. Member: Is it the number 
·of his State? 

. .Joint Pool of Power for PUDjab, DeUd 
and U'p. 

.1054. Shri D. C. Sharma: Will the 
Minister of Irrigation and Power be 
·pleased to state: 

(a) whether there is a proposal to 
.create a joint pool of power for 

Punjab, Delhi and Uttar Pradesh to 
meet any emergency in these areas; 

(b) if so, the details of the scheme; 
and 

(c) the steps taken in this dIrec-
tion? 

The Parliamentary Secretary to the 
Minister of Irrigation and Power 
(Shri S. A. Mehdi): (a) Yes, Sir. 

·,b) The details are being worked 
out. 

(c) A sub-committee consisting of 
the representatives of the Punjab and 
the Uttar Pradesh State Eleciricity 
Boards, the Delhi Electricity Supply 
Undertaking and the Central Water 
and Power Commission has been set 
up to study the possible inter-connec-
tions of the three systems, and the 
associated problems. 

Shri D. C. Sharma: May I know 
if any meeting of this Sub_Committee 
has been held so far? 

Shri Mehdi: No, not yet. A meet-
ing will be held shortly. 

Shri D. C. Sharma: May I knaw 
what are the special problems which 
have been referred to this sub-
committee? Have any terms of refer-
ence been given to this committee, or 
something general has been referred. 
to them? 

Shri Mehdi: The sub-committee is 
e~cted to make a detailed analysis 
and study of the Bhakra net work 
and its power capacity. Until the 
report prepared by them is fully 
examined, it would not be possible to 
give any detailed information. 

lit, ~ ~*": o.f\1q, 1l ;;n;AT 

~ ~ fit; f.nr.ft 'l; ~ 'l; in't if 
~~~~;;rr'W~~~ifm 
~ m 'liT mflr.r f.I;Irr ;;rr W ~ lIT 
~q;;r ~ m 'l; qftq;ft f,;r<;ff ~T f<'TllT 
;;rr'W~1 
Mr. Speaker: Is the whole of Uttar 

Pradesh intended to be included In 
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this pool or only the western parts 
of Uttar Pradesh? 

Shri Mehdi: The whole of U,P. will 
be included in this. 

Shri Birendra Bahadur Singh: III 
view of the long discussions going on 
between Madhya Pradesh and Uttar 
Pradesh, will Madhya Pradesh also be 
taken in this pool? 

~ ~: <r,( ~T ~ o:iorr<r 
~ ~ m if; f~ ~, ~ l{O<l' m 
~ it m'flIT? 
Shri Sham Lal Saraf: In view of 

the fact that Jammu and Kashmir are 
purchasing power from the Punjab, 
will it also be included in this pool? 

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim) : 
The possibilities of benefits which 
would accrue are being examined. If 
it is possible, then it may be included; 
if it is not, it may not be included. 
Besides, I may tell the House that this 
sort of grids are being created for the 
whole of India. 

Kothagudam Thermal Station 

*1055. Shrimati Vimla Devi: Will 
the Minister of Irrigation and Power 
be pleased to refer to the statement 
made in the House on the 30th April, 
1962 regarding shortage of power in 
Andhra Pradesh and state: 

(a) the nature of inquiries made by 
the International Bank of Reconstruc-
tion and Development regarding 
Kothagudam Thermal Plant; 

(b) whether it is a fact that the 
officials and experts of the Bank h!lve 
recently visited Kothagudam and 
stated that there is a possibility of 
installing there a 10 lakh KW, power 
station; and 

(c) if so, whether Government have 
examined the findings of the experts 
of the Bank? 

The Minister of State in the Minis· 
try of Irrigation and Power (Shri 
Alagesan): (a) and (b). The enquiries 

718 (Ai) LSD-2. 

made by the Bank related to the size 
of the units, their location, and the 
question of integration of Ramagun-
dam unit with Kothagudam Thermal 
Plant and other technical details. The 
officials and experts of the Bank had 
recently visited the site for an on_the-
spot study of the technical aspects of 
the project. The experts, however, 
have not specifically stated about the 
possibility of installing a 10 lakh KW. 
power station at Kothagudam, even 
though it is recognised that this possi-
bility exists. 

(c) The findings of the experts of 
the Bank will be submitted to the 
Bank and are as yet not known to us. 

Shri Hecla: What are the require-
ments of power of the collieries and 
industries round about Kothagudam? 

Shri A!agesan: That has been asses-
sed as 45 mega·watt power, and it is 
proposed to instal two units of 50-60 
mega.watts at Kothagudam, 

Fire in Timber Depot at Dhilwan 

·1056. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No, 657 on the 7th Decem-
ber, 1961 and state the findings of the 
investigation into the causes of fire 
which broke out in a Depot of timber 
at Dhilwan near JUllundur? 

The Deputy Minister in the MinIs-
try of Railways (Shri Shahnawu 
Khan) : The Police investigation haa 
concluded and according to their find· 
ings it was an accidental fire, 

Shri S. M. Banerjee: May I know 
whether the approximate amount or 
the exact amount of the loss has been 
estimated? 

Shri Shahnawaz Khan: It is Rs. 1.ST 
crores. 

Shri D. C. Sharma: Is it not a fact 
that the police report is at variance 
with the report which was made by 
the Railway authorities; and. if that 
is so, in view of the divergence bet-
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ween the two reports, should the 
matter not be referred to a judicial 
enquiry? 

Shri ShahBawaz Khan: It is true 
that there is a slight difference or 
opinion between the two. The Rail-
way high_powered Committee sus-
pected some sort of sabotage in it, 
whereas the Police enquiry said that 
it is just an accidental thing. 

Shri Sham Lal Sara1: In the enqurry 
report that has been submitted by the 
Railway authorities, is there any 
indication that the inferior quality ot 
timber that had been passed on ana 
accepted at Pathankot may have been 
one or the reasons for the fire? 

Shri Shahnawaz Khan: No such 
suggestion has been made. 

Shri Daljit Singh: May I know how 
many persons have been interrogated 
in this respect, and the re!!Ults 
thereof? 

Mr. Speaker: How would it benefit 
us to know the number of persons? 

Shri Shahnawaz Khan: The enquiry 
was conducted by the Police. So I 
cannot say. 

~ a;m f~: om;p.ft ~ 
~'!i1~mfip~~~ 
<tT il<ft qr lIT ~ ? 

q) ~~~I!ri: i!>T{ ~r.mr ~ 
f~ l!<fT ~ I 

Trallsfer Df Open Line Staff Df Calcutta 
to' Bilaspur 

+ 
*'H8. J Shri Priya Gupra: 

1 Shri Nath Pai: 

Will the Minister of Railway. be 
pleased to state: 

(a) whether it is a fact that open 
line staff at Calcutta has been trans-
ferred to Bilaspur for construction 
work; 

(b) whether the consent of these 
"mpltryees was obtained before the 

transfer or any option was given to 
thpm; 

(c) whether Government have made 
any arrangement for their accommo-
dation at Bilaspur and the payment of 
the construction allowance; and 

(d) if not, what arrangements have 
been made by Government to accom-
modate these employees and the pay-
ment of the construction allowance? 

The Deputy MiJaister in the Ministry 
Df Railways (Shri S. V. Ramaswamy): 
(a) No, Sir. 

(b) to (d). Do not arise. 

Shri Priya Gupta: May 1 know 
whether this staff are employed in 
construction work and whether the 
construction allowance would be !liven 
to them? This has not been clarified 
by the hon. Minister. I wanted to 
know whether they have been sent to 
this work by force or after takinlli 
their option. That is a clear Question. 
because the staff of the Northern Rail-
way cannot be transferred to Eastern 
Railway or somewhere else. 

Mr. Speaker: Now the han. Member 
is arguing. 

Shri Priya Gupta: Sir. he has !liven 
an evasive reply. 

Mr. Speaker: If he wants to Dut • 
Question, he might put it now. 

Shri Priya Gupta: I shall Dut it 
again. May I know whether the staft 
who are now workine at Bilaspur 
have been transferred from other 
places where they were originally 
working, and whether any option had 
been obtained from them before such 
transfer? That is number one. Then .. 

Mr. Speaker: One by one. 

Shri S. V. Ramaswamy: The posi-
tion Is this. Some have a lien at the 
headquarters. Others have lIO lien 
there and have to work in district 
centres. We have transferred onlY 
those who have no lien In the head-
quarters. Some of them are workinll 
in the headquarters pendin!l the con-
struction work. After the eXDirv of 
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the work thev are bound to leave 
Calcutta in anv case. We have trans-
ferred onlv in such cases. Of the total 
number of 48. 36 do not have a lien 
at the Garden Reach headQuarters. 
Five of the staff had volunteered to 
go to Bilaspur, and seven have heen 
re-employed. This question docs not 
arise at all. 

Shri Priya Gupta: Have the staff 
been sent as per seniority or Gn the 
basis of pick-and-choose when the 
cadre comes in? 

Shri S. V. Ramaswamy: That will 
be duly considered. 

SHORT NOTICE QUESTION 

f~,," if 'l1;:iT 'fir ;:~ ~ 

S.N.Q. n. '!.IT ~""q~~: ;m ~ 
1P:ft l11f 'f('If i '1fT 'lm rn f'fi" : 

('fi") ;m l11f '1"f ~ f'fi" ~ fw;ft 
"f'T1: ~ 'i ? ~if, ~€.~"O it 'l1;ft 'fi"! 
rii 'i ~T<Ift '''(i '!iT f~ f'fi"lIT~; 

. (I!r) 11ft~, <iT <rcfllFf ~r i:i ~t 
Cf'fi"~'fi!~~T~; ~ 

(l'f) ~'J ~ri'f<:T '!iT;m 'fi"T1:1JT ~ ? 
Some Hon. Members: In English. 

Shri Bhakt Darshan: Wil! the Mi-
nister of Health he pleased to stat~: 

(a) whether it is a fact that a deci-
sion has been taken by New Delhi 
Municipal Committee to enhance the 
water rates with effect from 1st June, 
1962; 

(b) if so, the extent of increase beine 
effed\,osd in th'" present rates; and 

(c) the reasons for the increasE'? 

The Deputy Minister in the Mini.~­
try of Health (Dr. D. S. Raju): (a) 
and (b). The New Delhi Municipal 
Committee has decided to enhance the 
rate of water supplied for domestic 
purposes from 50 nP. per thousand 
gallons to 75 nP per thousand gallons 
with effect from 1st June, 1962. 

(c) The reaso~ for the increase are 
that the Bulk rate of water supplied 
by the Municipal Corporation ~f Delhi 
has been increasing every year and 
the cost of distribution and line losses 
have also gone up with the result that 
the Committee is sustaining heavy 
losses for the past several years. 

lit! ~~ ci~: ~, 'fllT ~ 

~ ;;IT it. tlWr if <rn 'ffif om ~ f'fi 
~ fw;ft if ~ "IT! IfI;ft '1ft e'1 ~ 
'folit ~ .r'3T f'fi" it'( ~ flp.;r ~ ~ 'ffi-
<'ITlIT ?tT f'fi" 'In"<r T:!;~ if if<'f ;;.c",- ~'r 
g ~~ 'IfT~ if IfI;ft ~ ~'fT ? 
~m Gm if 'fllT l11f ~<Jj' ~1"lTr f'f; Ofiif 
Cf'fi"~~if~w:rCf'fi"~tc 
~fum;;rm 7 

~ 1I''lf! (~O lj~ ;n~) : 
~, IfI;ft '1fT flf'f;m cm~ '!iT 'J<fT"f 

~~~~~~~a't 
fu<rr if~T"GIl ~ ~ I 'fi <m: ~ '1': ~'J 
'!iT ;;r<ITiif fum ~ 'fliT ~ I ~'f 'JT'n'T ll~ 
~ f'f; l11f ;;IT IfI;ft 'fi"T ~ t; ~~ m ~ 0 ;pi 
W'1': iW g{ <it l11f 'J't Z€.¥o-¥~ i:i 
iW g{ <it I 'a"'J 'Iiffl ~ ~ 
'!iT <n'l Z' €.~ ~ '1': ~s .r~ 
'In I m;;r ¥¥. t; ~ 'flIT <i'3T 'R ~.r's 

l'f"fif 'a"'J '1fT ~ ~, 'fi"<:Tiif 'fi"U;r t; morr 
m;;r~T ~'fi"~'IfT~~ I ~ 

m '!it ~'r g~ ~ 'a"'Jit. m<f ~T 'Jf<f 
l11f ~'r gT:!; f'fi" w'ffm'c 'fiT ~ 
"ITT iifg<r ~ l'f'ft ~ ;1f'1f(1Q f<1<:.1 '!it <'fF1ii 
~'!iT'!.'fi"'JTif~r~~ I ;;IT~P{f.rf'J­
<ifui't ;, ~ ~ ~ 'fil"{ Zo, ~'I 
"Ill;! ~'fIi' '1ft "'fT<n ~;ft ~mT ~f'!;;f 
"fflT~'fiT~~~~"lTT~~mr I 

lit! ~ ~'f: ~, ;;fID f'f. lIR-
if1ll ~ OfT ~. m ~'1Cf ~ ;r <'<I"T-
~ f'fi"llT ~ f'f; ~ if ~'J 'f~rHT ~ iIR 
oft "fflT ~ ~ ~T'lT, <f'f Of"f'f> it;':::1'll 
m<m: ~ ~ ~1<n'f (;rifT ~T ~ <iT 'f!fT 
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~o ~nt<:rr ;{TlR : "-")lq, <m<ff <'fll!f 

if;T '<mT 'fG" m '1ft ~ om! ~ ~ 
,,;fR ~ m "l"lCT 'fG" w. 'I>'t ~ om! 
~ ~ I iWf;f\1:r ~ ;;rr;ffi ~ fifO ~ 
WIifO t'f'rGfu ~ ~ f'f,- ~ ~ 
ifOT ~ ~ ifOT ;;rT <m<:: ~ ~-mr 
miflfT ~ ,,;f'lGTif ~ ~ I ~ ;q<R 

~ f<m:iT ;r ~ ~ R<rr ;;r[1ilfT ffT ~ 
~ ;r, fu1i 'f>lf ~;;r[1ilfT I 

Shri Ansar Harvani: Is it a fact that 
with the increase in water rates in 
Delhi, the pressure in the water pumps 
is decreasing? 

Mr. Speaker: Shri Harish Chandra 
Mathur. 

"'1) ~fu;{<a '"~~: 1l. ~ ;;rr;r;rr 
'ifT@T ~ fifO ~ ~. ~ 'f>lf 'fIfi ~ 
if1fT ~~ ~'fIfi ~ ~;;rr ~ 
~ ~ ifi#j'{fei\.,i ~ ~ li ~ 
~ 'll'fT '!iT <i9'f ~ ~ ~ 7 'f>lf tr ~ 
IF<: ili: f<m:iT l'l:I"f'1ffl4f<'l<'') if~ 
'fIfi ~ IF<: ~ ~ ~? • 

~ $1t: ~~61~wt-
m-~<'Ilft]1j' I -

"" ~~q;;r 1fP!': >;f[f<;f1: ~ 
~61~ I ;;r<r'll'fTifO)G{~if; 

~ ~ ffT ~ G{ 'f>lf 'fIfi ~ if1fT 
~ ? ~ ffT ~ oft7if it ~if'f'ITlR fifi1IT, 
wiri f'I;1n" I W<r ~f if; ~ ;r ~ 
~T;;rT fifO i'1~ ~ <m<:: tr 'f>lf ~ ~ 
~m~ ~ifOT;;rr~~fifOliQf 
'll'fT '!iT G{ <i9'f 'f>lf ~ I ~ iMT ffT ~ 
om! ~ ~ ~ f'f,- <rm: tr 'f>lf ~ 
~ ffT f'R ~ tr 'f>lf 'fIfi ~ 
lflil ~ ? 

~ 0 ~itm 'fTlR: iWf;f\1:r ~ 
~ <i9'f ~ ~ro if ~T ¢~ tr 
..-u ifOll ~ lflil ~ I 

""~~~: 'll'fT'I>'t~ if; 
iI'1; ;;rrit ~ ili: ~ '" ~:r <rA" .nor) q;'f 
W" 'IT'fT '" ~;f ifOT 'f>lf 'I>\'fr '1~lfl ~ 
~ cmr 'l1f l'li: ffT 'flIT Ili?ruft ~ 
~ 'l<: f<rm: ~lfT fifO 'IT'rl" if;T tr if iI'1;TIIT 
;;r[li ? 

Mr. Speaker: Shri Sham Lal Saraf. 

Shri Sham Lal Saraf: The hon. Mi-
nister 'has admitted that complaints 
come from different quarters that the 
services rendered in respect of water 
supply are not adequate. Should it 
not be that first the services are ren-
dered properly and then the rates 
raised? 

no ~rnr 'fl~: ~, 'lr.fr '" 
f;:m; ;;rT m~~'f <'TiffiT ~ ~ ~s a-ifO'fr-
~ m"Cfi ~ I <m<:: 'ffif ;r, m"Cfi <rA" 
~'r.a;{~~~~~ I ~61 
~ CifOf"lifi"ffi- ~s oirr ~ ;;IT fifO '1T'it 
cf liT{ ~~. ~ m'fO'f ~ 'll'fT ~~ 
ro <Wr <'irr ~ ~ ~"!t.i:"" :"" ~ ~ 
~~'r.2s m ~ o;fj, <i9'f m ql'fr ~fC 
m ~ ~ I if," ~ ~?r ~ ~ w:r~ 
"!T'f'f'hr ~ '" "l"U ;r m 'f<'T ~ m 
'l<: ~ ~ crt ifOl{ ~4" ;{ ~lfl I 

WRITTEN ANSWERS TO QUES-
TIONS 

Transport of Goods by Roads 

*1041. Shri Bisbwanath Roy: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) whether any scheme is under 
consideration of Government for start-
ing transport of goods on the National 
Highways and on inter-State roads so 
that difficulties due to shortage of rail 
transport might be lessened; 'lnd 

(b) if so, the details thereof? 

The Minister of Transport aDd Com-
munications (Shri Jagjivan Ram): (a) 
and (b). There is a mention in the 
Third Five Year Plan report, that in 
view of the great pressure on railway 
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transport and the need for coordinat-
ed development of the various forms 
of transport in the course of the Third 
Plan, it may be necessary for the 
public sector to extend its activities in 
the field of transport of goods by road. 
~ife variou!S aspects of this suggestion, 

-- ". as the form of organlsation and 
'Jl~scope of the programme etc., have, 

now ever, yet to be examined. 

Water Supply to Endemic Cholera 
area in Calcutta 

*1044. Shrimati Renu Chakravartty: 
Will the Minister of Health be pleas-
ed to refer to the reply given to Star-
red Question No. 297 on the 30th April 
1962 and state: 

(a) whether Government are going 
to help financially the iinplementation 
of the W.iI.O. Team's recommenda-
tions for greater water supply to 
endemic cholera areas in the ltreater 
Calcutta including 24 Parganas Muni-
cipalities; 

(b) if so, the projects for which 
money has been sanctioned; and 

(c) whether any work has begun? 

The Minister of Health (Dr. Sushila 
Nayar): (a) The financial implications 
of the implementation of the W.H.O. 
Team's recommendations have not yet 
been worked out. The draft Plan of 
Operation for the purpose of engineer-
ing studies of the water supply re-
sources of Greater Calcutta to be 
undertaken by the W.H.O. acting LS 
the Executing Agency for the United 
Nations Special Fund is still under 
consideration. The questions relating 
to the estimates of cost and methods 
of financing the projects will be taken 
up after the engineering studies have 
been completed. 

(b) and (c). Do not arise in v'iew of 
(a) above. 

~ 

t oV~. o..iT ~r : <m m~ "'" 
~,,~ ~~~rfi'fTrnf'l;; 

(~) <m m, W.'I 'I;~~ 
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fGWr z 0 qql if "fTlf, ;h;r, .ro, ~,. 
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(~) <m ~ ~1 ~ ~ 
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(IT) ltR Qt, a1 m'ffi ~ l'IlI"m 
'fi't f~ "S!"'IiR ~ ~ 'lW{T ~ ~ ? 

\!mf~~ ~;a'''~~ ('ll1~0 

"0 ~) ; (~) ~ f<f~, ~ f'I; 
~ ~ ~-iJURT Z€.~Z ~ 
Z €. q 'R mmfur ~, ~ ~r 'lC<'f 'R 
~ ~ 'I<rT ~ I [~I!fq qf~~, 

IA'~ ~ t\9] 
(~) ~ (IT).~lfiT'lC<'f'R~ 

~~~'I<rT ~ri qfd~l~ ~, 

~~~ tc;] 
Automatic Trunk System 

*1051. Shri DharmaliDgam: Will tbe 
Minister of Transport and Commu-
nicatlons be pleased to state: 

(a) whether there is any proposal 
to connect Madras with Bangalore, 
Hyderabad, Trivandrum and Coimba-
tore with automatic trunk system; 

(b) if so. when the work will be 
taken up; and 

(c) if not. the reasons therefor? 

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a) 
Yes. ultimately. As a first step, ope-
rator dialling wi1l be introduced. 

Ib) Operator dialling has already 
been introduced between Madras and 
Banl!alore and Madras and Coimba-
tore. Schemes for introducing opera-
tor diaIlinl! between Madras and 
Hyderabad are in proeress. 

(c) Does not arise. 

Agricultural Commodities AdviSOr)' 
Committee 

·1057. Shri Bhagwat Jha Azad: Will 
the Minister of Food and Arriculture 
be pleased to state: 
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(a) whether Government propost' 
to set up a farmer's Advisory Panel to 
be associated with the Agricultural 
Commodities Advisory Committee; and 

(b) if so, when the Advisorv Com-
mittee is likely to be set up? 

The Minister of State in the Miais-
try of FOOd and Agriculture (Dr. Ram 
Subhac Sin&'h): (a) and (b). No final 
decision has yet been arrived at m 
this matter. 

Beypore Port 

r ur. L. M. Singhvi: 
J Shri Koya: 
I Shri A. K. Gopalan: ·loa. 
L Shri Umanath: 

Will the Minister of Trusport and 
Communications be pleased to state: 

(a) whether the National Council for 
Applied Economic Research has given 
the finding that there is no justifica-
tion for the development of an all 
weather deep seaport at Beypore near 
Calicut in Kerala; and 

(b) if so, whether Government pro-
pose to abandon the proposal for 
developing an all-weather sea-port at 
Beypore? 

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a) 
and (b). The required information has 
been called for from t'he State Gov-
ernment and will be laid on the Table 
of the Sabha as soon as it is received. 

Trivandrum Airport 

r Shri Warior: 
J Shri Vasudevan Nair: 
I Shri M. K. Kumaran: ·1060. 

L Shri Ravindra Varma: 

Will the Minister of Transport and 
Commwaications be pleased to state: 

(a) whether any proposal had been 
receIved by Central Government from 
Government of Kerala for the deve-
lopment of airport at Trivandrum as 
an international airport linking it with 
Colombo; 

(b) whether any investigation was 
made in the matter; and 

(c) if so, with what results? 

The Deputy Minister in the Minis-
try of Transport and Communication.~ 
(Shri Mohinddin): (a) to (c). Yes, ~raf. 
The question of having a direct air 
service between Trivandrum and Col-
ombo was examined and as the traffic 
potential was not considered adequate 
the matter has been postponed. 

Rural University Colleges in Nainital 
District 

·1061. Shri Bishwanath Roy: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether the colleges to be estab_ 
lished under the auspices of the Rural 
University in the State farm in the 
Tarai of U.P., District Nainital have 
been started; and 

(b) if not, the reasOns thereof? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). A state-
ment giving the required information 
is laid on the Table of the House. 

STATEMENT 

The complete plan of U.P. Agricul-
tural University provides for the 
establishment of the following consti-
tuent coTIeges:-

(i) College of Agriculture. 

(ii) College of Veterinary Medi-
cine. 

(iii) College of Agricultural 
Engineering and Technology. 

(iv) College of Home Science. 

(v) College of Post-Graduate 
Studies. 

These colleges were to be establish-
ed according to a phased programme. 
On a~ount of limitation of funds 
during 'the Second Plan only the col-
leges referred to at S1. Nos. (il, (ij) 
and (iii) have so far been sanctioned. 
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Out of these 3 colleges, the Colleges of 
Agriculture and Veterinary Medicine 
started functioning with effect from 
July 1960 and the College of Agricul-
tural Engineering and Technology is 
scheduled to be started from July, 
1962. The University has yet to sub-
mit plans for starting the other two 
colleges, hut it j, likely that these two 
may also be estabhs';ed during the 
Third Five Year Plan period. 

ibilway Zonal System 

*1062. Shri Barish Chandra Mathur: 
Will the Minister of ibilwa)'s be 
pleased to state: 

(a) the basis On which Railways 
were grouped into different Zonal 
systems and whether the same basis 
subsists; 

(b) what was the work load when 
Railways were re-organised and what 
is the work load today of each zone: 
and 

( c ) how this increase has effected 
their working and efficiency? 

The Deputy Minister in the Ministry 
of ibilways (Shri Shalulawaz Khaa): 
(a) to (b). A statement is laid On the 
Table of the House. [See Appendix 
III, annexure No. 19). 

Departmental Catering on ibilway. 

"1063. J Shri Subodh Bansda: 
L Shri S. N. Chaturvedi: 

Will the Minlster of Railwan be 
pleased to state: 

(a) whether it is a fact that de-
partmental catering is still running at 
a loss; 

(b) if so, the total annual loss during 
the last three years; 

(c) the reasons 01. this losa; 

(d) whether complaints of bad food 
and bad services have become usual 
feature; and 

(e) whether any action has been 
taken on !'he complaints? 

The Deputy Minister in the Minis-
try of ibllways (Shri S. V. ibma-
Swamy): (a) to (c). A statement IS 
laid On the Table of the House. 

Year. 
1958-59 
1959-60 
1960-61 
1961-62 

STATEMENT 

Loss (in thousands of Rs.) 
Rs. 10.92 
Rs. 3,78 
Rs. 4,43 
Rs. 6,54 (Estimate-

ed). 

The main reasons for losses in depart-
mental catering are:-

0) expenditure incurred on payment 
of salary and allowances to the staff 
with service conditions applicable to 
Central Government servants. 

(ii) the sale of better quality of 
edibles; and 

(iii) maintenance of better service. 

(d) and (e). Some complaints in 
regard to quality of food and service 
nave been received and appropriate 
action to remedy the defects pointed 
out in each case has been taken. 

Accldeats at Level Crossings nn Rail-
ways 

r 8hri ibghunath Singh: 
*1064. ~ Shri P. C. Borooah: 

L Shrimati Savitri Nigam: 

Will the MinIster of ibilways be 
pleased to state: 

(a) how many accidents took place 
on level crossing of railways since 
January, 1961 to-date; and 

(b) the steps taken to minimise SUCh 
accidents? 

The Deputy Minister in the Millistry 
.f ibUways (Shri Shahnawaz Khan): 
(a) and (b). A statement Is laid on 
the Table of the House. 

STATEME."lT 

(a) During the period from January, 
1961 upto the end of April, 1962, 240 
accidents took place at level crossings. 
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(b) (i) In cases where the Railway 
staff are found to blame. suitable 
action is taken against them; 

Oi) On either side of the unmannea 
level crossings, whistle boards are 
cfisplayed and drivers are required to 
whistle In order to warn the vehicUlar 
traffic of the approaching trains. Notice 
Boards warning the Road Traffic 0% 
the approaching unmanned level cross-
ing are displayed by the Road autho-
rity. 

(iii) Officers and other supervisory 
staff inspect manned level crossilll 
gates frequently to ensure that the 
gates are properly equipped and the 
gatemen understand their dutiel. 

Fire in Indian Cargo Liner 

r 8hri 8hree Narayan Das: 
1 Shri P. C. Borooab: 
J Shri Bishwanath Roy: 
") Shri Rachanatb Singh: 
I Shri D. C. Sharma: 
L Shri Ram Harth Yadav: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether an Indian Cargo liner 
caught fire at Suez on the 6th May, 
1962; 

(b) if so, the circumstances in 
which this happened; and 

(c) the loss of life and property 
caused thereby? 

The Minister of Transport and 
Communications (8hri Jagjivan Ram): 
(a) Fire broke out in No.4 Hatch 
of the Indian Cargo liner "Indian 
Shipper" on the 6th May, 1962, while 
nearing Suez. 

(b) and (c). No informatioo is at 
present available regarding the cause 
of the fire as also the extent of dam-
age to cargo or the ship. There was 
no loss of life. The ship has been 
declared seaworthy and has proceed-
ed on her further voyage westward. 

New First Class Coaches 

J Dr. P. Srinivasan: 
·1066. l Shri Paramasivan: 

Will the Minister of RailwaYIl be 
pleased to state: 

(a) whether it has come to the 
notice of Gover,nment that the new 
first-class coaches manufactured by 
Integral Coach Factory are most in-
convenient and passengers have 
lodged complaints about the same; 
and 

(b) if 50, whether Government pro-
pose to re-design the said coaches? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Some complaints of in-
convenience in the new First Class 
coaches built by the Integral Coach 
Factory have come to the notice of 
the Government. 

(b) No Sir; however. those com-
plaints received are being investigat-
ed and action will be taken as neces-
sary and feasible. 

Calcutta Postal Zones 

·1067. Shrlmati Renu Chakravartty: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether North Dumdum Muni-
cipality is included within the Cal-
cutta postal area as one compact local 
area for purposes of transmission and 
delivery of letters and postcards; 

(b) whether Nimta Sub-Post Office 
within North Dumdum Municipality 
has received no Calcutta Zonal num-
ber as yet; 

(c) whether Birati area in the same 
municipality is served by postal zone 
number of Calcutta area; 

(d) if so, reasons for this discri-
mination; and 

(e) when Nimta will also be given 
a Calcutta Zonal number? 

The MinIster 
CommllDicatioDS 

of Transport and 
(Slui Jagjivan 
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Ram): (a). No, only ward Nos. 5 and 
6 are included in the local delivery 
area of Calcutta. 

(b) Yes. 

(c) Yes. 

(d) Birati area was under the deli-
very jurisdiction of Dumdum post 
office and as soon as Dumdum post 
office was included in the local de-
livery area of Calcutta, this area 
automatically came within the Cal-
cutta local delivery area under the 
rules framed in this regard. 

(e) It is under examination why 
the entire North Dumdum murucl-
pality should <not be included in the 
Calcutta local delivery area. 

Free Mid Day Meals fOr New Delhi 
School Children 

01068. Shri D. C. Sharma: Will the 
Minister of Health be pleased to 
state: 

(a) whether some arrangements 
have been made to provide free mid-
day meals for 30,000 school children 
should ,be addressed to the Minister 
Schools; and 

(b) if so, details thereof? 

The MiDister of Health (Dr. Sushila 
Nayar): (a) and (b). This question 
should be addressed to the Minister 
of Educatioo. 

Purchase of Diesel Locomotives from 
U.S.A. 

r Shri p. C. Borooah: i Shri D. C. Sharma: 
°1069. Shri SubOdh Hansda: 

Shri Raghunath SlDgh: 
L Shrimati Maimooua Saltan: 

will the Minister of Railways be 
pleased to state: 

(a) whether it is proposed to pur-
chase 40 diesel-electric locomotives 
from United States during this year; 

(.b) if so, details of the same along 
Wit'll terms; 

(C) whether it is a fact that these 
locomotives will serve as models to 
be manufactured in India at Banaras 
workshop; and 

(d) if so, details of this programme?' 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) and (b). Yes; an order 
has been placed in November, 1961 on 
Mis. Overseas Diesel Corporation, 
New York, for 40 Broad gauge diesel 
electric locomotives for delivery in 
1962 at a price of $248.627 or Rs. 11.84-
lakhs per locomotive F.A.S. (free 
alongside the vessel) to be finaa:tced 
from a DLF Loan. 

(c) and (d). The firm on whom 
the order has been placed are those 
with whom a technical collaboration 
agreement has been signed for the 
manufacture of diesel locomotives in 
the Diesel Locomotive Works at 
Varanasi. The 40 locomotives order-
ed are of a type that will be manu-
factured in the initial stages at Vara-
nasi. In 1963-64, 10 to 15 broad 
guage locomotives will 'be imported 
in knocked down condition and as-
sembled at varanasi. In 1964-65, 35 
broad locomotives and in 1965-66, 70 
broad gauge locomotives will be 
m8illufactured at Varanasi with maxi-
mum possi,ble indigenous contents. 
importing components only to the ex-
tent necessary. 

National Highway in Bikaner and 
Churu Districts 

1939. Shri Karni Singhji: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether work on the National 
Highway in the Bikaner and Churu 
Districts of Rajasthan has been 
started; 

(b) if so, when thE work is sche-
duled to be completed; and 

(c) if the reply to part (a) above 
be ill1 the negative, when it is likely 
to be taken in hand? 

The MiDfster of Transport aael 
Communications (Shri lacjlvan 
Ram): (a). No. Sir. 
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(b) Does not arise. 

(c) A programme of work to be 
undertaken during the current Pla.n 
is under discussion with the Govern-
ment of Rajasthan. A decision will be 
taken soon and work on the approv-
ed projects will be started during the 
current year. 

Wool and Sheep Research Institute 

1940. Shri Kami Singbji: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
Wool and Sheep Research Institute 
has been located in Rajasthan; 

(b) whether all the proposed sites 
were visited by the Committee before 
a decision was taken on the subject; 
and 

(c) whether Bikaner, the home of 
sheep, was also visited by the team? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. 
Ram Subhag Singh): (a) Yes. 

(b) Yes. All the sites offered by 
the Rajasthan Government were visit-
ed by the Committee. 

(c) The Rajasthan Goernment did 
not offer any site in Bikaner. How-
ever, the Liaison Officer (Sheep and 
Wool) in the Indian Council of Agri-
cultural Research and a Consultant of 
the United Nations Special Fund 
visited the Bikaner area. 

New Shuttle Services by I.A.C. 

1941 f Shri Balakrishnan: 
l Shri V. K. Ramaswamy: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that Indian 
Air Lines Corporation is proposing to 
run new shuttle services; and 

(b) if so, the number of new lines 
proposed? 

The Deputy Minister iI the Minis-
try of Transport and Communications 

(Shri Mohiuddin): (a) and (b). The 
Corporation have reported that the 
possibili ty of expanding their ser-
vices is under constant study. In so 
far as their regional networks are 
concerned, this question is now being 
examined by them in anticipation of 
the delivery of the second batch of 
five Friendship aircraft, which are 
due to be delivered betwen Novem-
ber, 1962 and March, 1963. 

Improving Means of COmmunications 
in Madhya Pradesh, Uttar Pradesh 

and Rajasthan 

1942. Shri Birendra Bahadur Singh: 
Will the the Minister of Transport an 
Communications be pleased to state: 

(a) whether it is a fact that some 
time ago Madhya Pradesh Govern-
ment had asked Central Gover'l1l1ent 
for additional money to improve 
means of communications in the 
bordering areas of Madhya Pradesh, 
Rajasthan and Uttar Pradesh; and 

(b) if so, what action has been 
taken? 

The Minister of Transport and 
Communications (Shri Jagjivan 
Ram): (a) Proposals have been re-
ceived from the Government of 
Madhya Pradesh from time to time 
for Central aid for the improvement 
of road communications in the bord-
ering areas of Madhya Pradesh and 
Uttar Pradesh only. 

(b) An offer of grant-in-aid of 
fu. 37 lakhs has been made to meet 
one-third of the cost of constructing 
perma nent road bridges over the 
Chambal and the Yamuna 0n the 
Bhind-Etawah road in the area. 

Agricultural University in Kerala 

1943. Shrl M. K. Kumaran: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government of Kerala 
have submitted any proposal for esta-
blishing Agricultural University in 
the State; 
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(b) if so, the location of the Uni-
versity suggested by State Govern-
ment; and 

(c) whether the proposal has been 
approved? 

The Minister of State in the I\linis-
try of Food aI1d Agriculture (Dr. 
Ram Subhag Singh): (a). No. 

(b) and (C) Do not arise. 

Alignment of National Highway near 
Quilon 

1944. Shri M. K. Kumaran; Wi\! the 
Minister of Transport and Communi-
eations be pleased to state: 

(a) whether alignment of the Na-
tional Highway where it passes 
through the Quilon town-area has 
been decided upon; and 

(b) if so, the details thereof? 

The Minister of Transport an' 
Communications (Shri Jagjlvan 
Ram): (a) No, Sir. 

(b) Does not arise. 

lM5. 

Heart Disease 

I Dr. P. Srinivasan: 
l Shri Paramasivan: 

Wil1 the Minister of Health be 
pleased to state: 

(a) whether it is a fact that heart 
attacks are more frequent these days; 

(b) if so, what measures have been 
adopted by Government to educate 
the people for preventing t:,e same; 

(c) whether there are nay clinics 
provided for the general check up; .. 

(d) if so, the number of such cFnics 
opened in the country; and 

(e) the number of per~ons who 
have availed of this .facility? 

The Miaister Qf Health (Dr. Sushlla 
Nayar): (a) ReliaPle data are not 
available. However; the incidence· of 
heart diseases appears to be on the 
increase. 

(b). The cause of increase in the 
incidel1(!e of coranar heart disease all 
over the world is being extensively 
investigated. There are several rea-
sons believed to be the cause of such 
increase, namely (i) increased com-
plexity and stresses and stra,,',s of 
modern ways of life, (ii) the nature 
of dietetic habits with special refer-
ence to fats in food, and (iE) the 
hereditary factors. Patients are g",ne-
rally advised in regard to thei~ mace 
Of life and dietetic habits but in the 
absence of exact knowled.:e, no spe-
cific preventive measures on a large 
scale are possible. 

(c) to (e). Facilities for general 
check up and treatment of patients of 
heart diseases are availabl.c in mo"t 
of the Districts Hospitals and in other 
bigger hospitals in the country and 
these are availed of by wch persons 
as wish to use them. Health check 
up facilities are specially plov'ded 
under the C.H.S. Scheme and 3664 
persons have availed of thls facility 
during the last twelve months. 

Telephone ConnedjoD.~ 

1946. Shri Rajaram: Will the Minis-
ter of Transport and Communications 
be pleased to state the number of 
applications pending for grant of 
telephone connections in main cities, 
towns and villages in Salem District, 
Madras State? 

The Miuister of Transport aI1d Com-
munications (Shri Jagjivan Ram): 
A statement is laid on the table of 
the Hou,e. [See appendix TIl, annex-
ure No. 20). 

<J~ smr if ;q-lof q:;T1i 

tt¥l9. lilT ~ 'fI'Ii : '1m ~ 

~~~~~;trFIT~f.!; : 

('fO") '3'mm>r ~U.z::;~~'9"!i' 
~~~m'liTlim;;rr ,'1; ~; 

(~) ~ ~ ~ 'liTIi m 
~; 
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(tr) 'flIT ~ ~ ~ f'l> ~ ~ if; 
q;r+f~~ltm;;rriW$~ 

~ ~ if; f.rcmfT f.!;m";ft 'fit ~ 
<ft;;r m-r ~; $ 

(~) 'flIT ~ +iT" H'I> ~ ~ 
if; 'liTlff if; fu<i lTU<if ""'" ~. w.rr ;;rr 
~~ ? 

I!mJq~~ ~~q,..) (~1II'0 

1'(0 vmm) : ('1» ~ (~) ~ ~ "fTif-

'I>rt't m<r liIT<rn ~ ~ ""'" ;;rr ~ ~ 
$ ~ i1:T "'IT ""'" w;r '1l: ~ it 
~I 

~-fil~~~~ 

H.¥t;· Ill) ~ ~: 'flIT -("I1i 
wft~~'I>TP!T~ f.!;: 

('1» ~ ~ ~ (~-
i!R ~ <m'f ~D<: ~) if; f.f'fiG 
~~~~cmft~ 
~ ~ ~~ '!iW!i '1l: ~ ~ 'I"iff.\' 
""'" ~;T;;r;;r f""'II<IEtl'l ~ i 

(~) 'flIT ~ ~ if ~ if; 
ifTlTf,'I>Y ""'" <'mi ~ ;¢'t{ 5IT¥fi1T-'f'Jf $ 
~ ~ liIT<rn ~ ;¢'t{ ~ flr.rT ~i 
$ 

(tr) ~ i1:f, crT ~ '1l: 'flIT m-
~'I>T~? 

~i~~~~ (lIl)io ~o 
~):('I»~~I 

(~) ~ ~ I 

(tr) ~~~ I 

~D<: m if rw.m ~~'!.!t~ 
tt¥t. Ill) ~ ~ : 'flIT 

,"If ~ f1I~ ;fft ~ ;reR 'I>T FlT 
~f.!;: 

('I»~~~if;~ 
~a4a ~ ~ if fu"'Ili ~ ~ 
'liT ~-~ ~ 'flIT,q'f1 

(~) ~ WTfif if ~fli ~ 
it 'Orr lT~ 'fiT f.!;a;ft Iif'rof~ it ~ ; 

(tr) 'flIT~ lJ'f~ ';\U i1:'T ~ ; 

(~) ~ ~, aT ~ <ft;;r;w;rY 
'I>T &1ffiT 'flIT ~ ; 

(So) cr'mit ~ m;n if; 
~ 'OD<: m if fu"'Ili ~ f<rmf 
""'" ~-1!~ <ft;;r;w;rY 'I>T ~ 
'flIT ~ ; 

( .... ) '3"'f if; m ~" f.!;a;ft "f~­

ufu*r:<"""'~~; 

(~) ~ m ~ it ~ 'fit 
f'l>~ momn 'I>T lTzmI" ~ ;f;;rr ~ ; 
$ 

(;;r ) '3"~ ~ f.!;a;ft momn 'fit 
~ ~ it R1'I>r< flI;<n ~ ? 

fRTf 1II'f{ ~ q'fR'N q ml:f 

q;it (~ III'<'I'IT~): ('1» ~ (<r): 
~ ~ ""'" "ff ~T ~ $ "'IT 
""'" 1tir '1l: ~ it ~m I 

National Institute of Community 
Development, Mu~'Soorie 

1951. Shri Ulaka: Will the Minister 
of Community Development, Pan-
chayati Raj and Cooperation be pleas-
ed to state: 

(a) the number of persolls who 
took part in the Seminar wilich was 
held by the National Institute of 
Community Development at Mussoorie 
in April, 1962; 

(b) the number of those persons 
who belong to Orissa; and 

(C) what will be the Cer.tral &'s-
slstance to Orissa Government in relt-
pect of Community Development and 
Panchayati Raj Schemes In the Third 
Five Year Plan period? 

The Deputy Minister in the MiniII-
try of Community Development Pan-
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ehayati Raj IUld CIIGJH'ration 
II. S. Murthy): 

(Shrl 

(a) 32. 
(bl None. 
(el For C.D. Programme in 3rd Five Year 

Plan period : 

Grant 

Loan 

TOTAL : 

Lakhs 

793'04 

525' 38 

1318'42 

The Government of Orissa will also 
be given Central assistance for the 
following training Schemes connect-
ed with Panchayati Raj. 

(I) Panchayati Raj Training Centres 

(i)-non-recurring Rs. 47,000/- per cen-
expenditure Ire. 

(ii) recurring ex-
penditure 

Rs. 2' 25 per head per 
day for Institutional 
Training and Rs. 
I . 40 per head per 
day for periopatetic 
training. 

iThe State Government has been 
alIotted 8 Panchayati Raj Trainmg 
Centres during the 3rd Pl~n. Scheme 
has however not yet neen taken up 
by the State Government). 

(2) Training of Panchayati Secretar-
(es; 

The scheme was taken up from 
April, 1960, in 6 centres. Central AS-
sistance will be available on a taper-
ing scale as indicated below: 

1961-62 50% 
1962-63 33% 
1963-64 25% 
1964-65 & 
• ubsequent Nil 

years 

I . I of total recurrIng ex 
~ penditure not exceed-
ling Rs. 275/ per head 

J for 3 months training 

(3) Sammelans for non-officials 

Rs. 6,000 as central contribution for 
the State level Sammelan for non-
officials in Panchayati Raj held in 
March, 1962, at Bhubaneswar. 

IIails between North and So.tIl 
Bihar 

1952. Shri Shree Naryan Das: 

Will the Minister of Transport and 
Communications be pleased to state' 

(a) whether any and, if so, wh.·, 
changes in the transmission of mails 
between North and South Bihar re-
gions have been effected after 
the opening of the rail-cum-road 
bridge on Ganga at Mokamah; and 

(b) whether the opening of this 
bridge has led to any speedier tL"ans-
mission of mails between these two 
parts? 

The Minister of Transport and Com-
mnnications (Shri .Jagjivan Ram): 
(a) and (b). A statement is laid on 
the Table of the House. 

STATEMENT 

There has been a thorough chang-
In the mail arrangements between 
North and South Bihar regions after 
opening of the Ganga bridge at 
Mokameh. The beat of P-2!P-38 sec-
tions working between Howrah and 
Kiul was extended to Samastipur pro-
viding a direct link between South 
and North Bihar regions. new sec-
tiOn U-29 was opened between Sama-
stipur and Mokameh to connect 
6 Up!6 Dn. Arnritsar Mail trains at 
Mokameh. Another section U-36 was 
opened between Samastipur and Dar-
bhanga in connection with U-29 sec-
tion. Besides, the timings of several 
sections, viz. U-2 Samastipur-Jay-
nagar), U-4 (Samastipur-Narkatiya-
ganj), U-B (Muzaffarpur-Narkatiya-
ganj), U-9 (Samastipur-Narkatiya-
ganj), U-10 (Samastipur-Sonepur), 
U12 (Sonepur-Barauni), U-14 (Bar-
auni-Katihar), N-35 (Samatipur-
Muzaffarpur) and U-45 (Katihar-
Gorakpur) were changed so as to 
maintain connection with the broad 
guage trains of South Bihar. In 
addition to these, a new section U-6 
was opened between Mansi and Ban-
mankhi and two mail offices were 

opened at Mansi and Narkatiyaganj 
for expediting the mails. 
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Yes, the changes detailed above have 
accelerated the transmission of mails 
betwe!!n North and South Bihar 
regions. 

Foodgrains 

1953. Shri Shree Naryan Das: Wili 
the Minister of Fcod and Agriculture 
be pleased to state: 

(a) the present position with re-
gard to stock, supply and demand of 
foodgrains in the country; 

(b) whether it is a fact that stocks 
nave run short in Bihar, and food-
gram shops are going without them 
in some parts of the State; and 

\ 0) if so, whether any and, if so, 
wnat st!!PS have been taken to meet 
tne sItuation? 

The Deputy Minister in the Minis-
try or Food (8hri A. M. ThOmas): (aJ 
No reliable information is available 
aDout the stock of foodgrains held by 
the traders and cultivators, but the 
Gov!!rnment are holding large stocks 
or foodgrains and are in a position to 
m"et any contingency that may arise. 
Considering the crop prospects, latest 
pnce trends, stock position and heavy 
Import programme, it can r!!asonably 
be stated that the food-grains supply 
position in the country is quit!! satis-
factory at present. 

(b) No, Sir. 

(c) Does not arise. 

tU¥. ~T Wft m : iflIT ~ 

~~~ ~;reR~FlTrnfll;: 

('I» iflIT ~ ~ F'I> ~ ij; <r+rT 
~ '1<: f<r;m: m ij; f.m ~ ~ 
m1:l:t>r <!>T f~ ij; m if ~ ~ ~ 
f<r;m: ~ ;;mrr ~ ~ ; 

(lif) lIfl{ ~, crT '.!I<T Cf<j; ~llT 

if;T~~lT{~; >;[h: 

(iT) ~ ~ if;T 'f>if Cf<j; f'l'lPl 
~)m~mm~? 

'If;V ~h: !>flt #'-'l~ ii ~'il< #'Jfr 
(~o ~ 'j;:rrr~) : ('I» ~ (iT). ~ 
F'q" m<m ~ P1T'RT ij; 5TH '1<: <m:Cf 

~ f<r;m: "" ~r ~ I ~ ~li 
~T ij; ~ lfT1=Cf il:) m ij; ifR 

~ fif1lh:r ~ ~ I l{) ~ 
~T 'r ,~"lfr Cf<j; Wf'l- '3rP: ~ ~ 
~I 

"f!1I'f' iliq-

r-.:fT srtil"""~ mro: 
~Ui(. 1 lifT to 'f<!~;r ~Cf : 

iflIT ~ ~ ~ ~ ~;reR 
'l>T ~r '!iii[ flI; : 

('I» 'lR'fST erN ij; f'fi!f"f-m if 
'.!I<T Cf<j; ~ f<j;CfCff 5I1Tf" gi ~ ; 

(lif) ~ erN 'f>if <1'1> ~u iR "" 
<fliR il:T ~; 

( iT) erN ij; l{T;ff >;[R;;r) f.I ;;rorT "n: 

~ ~R >l iflIT '3'~ fCf'fTvr m ~ 
~) iTllT ~ ; 

( 'El' ) ~ f~ ~1I erN '" f'fi!f"f 
it >;[<[ Cf<j; f'l><RT If;r ~ ~T 1:'fi'T ~ q-h: 
f~ ol!f~ ~ if;T 'ffil ~ ; ~ 

( 5' ) 'lR'fST erN ij; ~ il:) m '1<: 

<rnt 'fi'T'f "" ~ ~T <!>T ~ 'fi'T'f if 
~ ij; f.m iflIT ~ ~;;rrq:i[ ? 

fW;nf .m ~(l #"lfT<'fII ii ~'il< 

#~T (~hf~): ('I» rior, ~t\~ 
ij; o;f;:r Cf<j; ~ if;T H. ¥¥ 5Tfcrocr 
'fi'T'f gm lIT I ~,\tL i( ~ ~ 3im 
Cf<j; erN ORr, ;;r) flI; f;r;r.f:-~-f'fir.f,. ;r1<r 
~"H. i( ~ ~ 3im~, ~ flI; erN 
lfi't:;;or 3i'l1~ \9¥0 ~ ~ I 

('If) ~ ~tq ij;o;f;:r\1'fi' I 
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( If ) ffl if; ~ ~ 'PT m-..-r '<n: 
if if ,!'PT ~ I 'fl'1t qr:;r 'PT ~ ~~~ iWlft 
ifif'fT ~ 9"m ~ I 

( ~ ) 'Wf~t Z t q 'f; o;fi1 i1'f ifN 
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( 'Ii" ) 'f1IT <rcrtli ~<ffli >:ft;;r'fT 'PT 

~'i if '3"~ sR~ m<: ~ if ~ 
~'t.:fif<mOff~~ ; 
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f~ 'li"T ~~ m<: ~'f 'PT ~ m 
f~if~; m<: 

(If) '3"fn: ~~ it 'f1IT ~ ~ 
m<: ~m 't.:fif <m;fi '!iT 'I"~ <mif 
if ~'f 'PT lf~ m f~'f ~ ? 

't.:f<l ":rnrIl' ii ~~"!if) (~) ~o ,.0 
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'(. fu1m<'ft 'lf~ I 

(@) m<: (If). :it 'fir) 

Kumbh Mela at Hardwar 

1958. Shri Raghunath Singh: Will 
the Minister of Railways be pleased 
to state the number of pilgrims who 
availed of the services of Railways 
during the Kumbh Mela at Hardwar? 

The Deputy Minister in the Ministry 
of Railways (Shri Shahnawaz Khan): 
The number of tickets issued to and 
from Hardwar, by rail, during the 
Kumbh Mela there, were 2,44,000 and 
3,60,000 respectively. 

Delhi-MOScow Jet Flit;"ht Record 

1959. Shri Raghunath Singh: Will 
the Minister of Transport and Com-
munications be pleased to state whe-
ther Air India Jet airliner Dhaulagiri 
has established a new record flight 
from Delhi to Moscow in six hours 
and 30 minutes? 

The Deputy Minister in the Minis-
try of Transport and Communications 
rShri Mohiuddin): Yes, Sir. To our 
knowledge Air India International's 
Boeing Jet airliner VT-DNZ, 'Dhaula-
giri' established a record for a com-
mercial jet aircraft in flying Delhi-
Moscow non-stop in 6 hours and 30 
minutes on the 6th April, 1962 cover-
ing a distance of 2,841 nautical miles 
i.e. 3930 Kms. 

H .... o. ~) "0 <;'To ~~:mr: 'f1IT 
~ ll"It 'iQ <I"ffi"if 'PT ~ 'Ii"~ fit; : 

('Ii") 'f1IT liQ wq ~ f'li" "3"fn: m 
f'N[lf'f;i,m,fu~'f;~'!iT 

~o f~, Ztq i1'f rn if; ORR 'f; 
f<1<f ll'f 'fi"'Ti 'f~ ~if ~ ~ ; 

(@ ) '3"iffi f~'f if fiRrif Q:~ 

~~~mr'll'<fii1'fm 
~rh ~ ~; 

( 'T ) Q:il <'f1rrf 'li"T f;r-~ 'lI'<fi i1'f 
omt~ ~ ~ ~ ~ m<: ;;IT 5IWfc 
~ 'f; If'fi"T'fT if ~Q(f ~ "3"'fii i:'t ~. 
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Expert Of Rice 

1961. Shri A. S. Saigal: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that Punjab 
·.Government have given licence only 
to a selection of Traders for exporting 

.. 2,000 tons of sela rice to other States: 

(b) if so, whether this discrimina-
-tion has created agitation among the 
.traders of that State; and 

(c) what action Government is tak-
ing to remove this discrimination? 

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): 
(a) No, Sir, no such licence has yet 
been given, the Government of 
Punjab were permitted to export 
2,000 tons of sela rice from such areas 
of the State as produce inferior quali-
ty of paddy which can be economically 
converted only into sela rice. 

(b) and (c). Some representations 
against the proposal were received 
from the millers of other areas and 
these are being examined by the State 
Government. 

Medical Officers iu Tripura 

1962. Shri Dasaratha Deb: Will the 
Minister of Health be pleased to state: 

(a) the number of medical officers 
who resigned in the hospitals and dis-
pensaries of Tripura during 1958-59, 
1959-60, 1960-61 and 1961-62; 

(b) the reasons for their resigna-
tions; and 

(c) steps taken to remove the grie-
vances of the medical officers? 

The Minister of Health (Dr. SuSlilla 
Nayar): (a) 1958-59-4 

1959-60-3 
1960-61-10 
1961-62-9. 

Total: 26 

(b) (i) 13 for domestic reasons; 

(ii) 6 because of ill health; and 
(iii) 7 for improving their prospects. 

(c) The question does not arise in 
view of answer to part (h). 

Ryots Of Tripura 

1963. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the Chief Commissioner 
of Tripura made any verbal declara-
tion to any deputation recently that 



6675 Written AftSwe1'$ JYAlSTHA 4, 1884 (SAKA) Written AmtDe1'S 6676 
the ryots of Tripura shall have full 
rights over the f()rest products of 
their jote land; 

(,b) if so, whether such declarations 
have any legal validity; and 

(c) if not, what was the purpose of 
making such a verbal declaration? 

The Minister Of State in the MinIs-
try of FOOd and Agriculture (Dr. Ram 
Subhag Singh): (a) In February, 1962 
when the Chief Commissioner was on 
tour to Udaipur some people met him 
with their complaints regarding the 
right to cut trees in Jote land. It was 
explained to them by the Chief Com-
missioner that they would have full 
right as SOOn as survey and settlement 
operation was over; and that in the 
meanwhile, it will be examined whe-
ther some arrangements could be made 
by which they could cut trees with 
the prior permission of Revenue!Fores\ 
authorities. 

(b) No. 
(c) To assure the representationists 

that the Administration was doing 
what it could. 

Pan Merchants Of Golanthara 
1964. Shrl A. T. Sarma: Will the 

Minister of Railways be pleased to 
1;tate: 

(a) whether it Is a fact that there 
is a standing order that two wooden 
floor wagons be supplied to the pan 
merchants of Golanthare in S.E.R. 
tor export of pan to Gondia and 
Raipur; 

(b) whether it is also a fact that 
such wagons are not supplied 
but instead I wo iron floor wagons 
are being supplied which are not 
useful for exporting pan but on the 
other hand are harmful; and 

(c) whether it is a fact that due to 
supply Of such wagons the pan mer-
ehants are not in a position to export 
pan and suffer financially? 

The Deputy Minister in the Ministry 
,Of Railways (Shrl Shahnawaz KhaD)' 
(a) Yes, Sir. 

(b) No. 
(c) Does not arise in view of (b) 

above. 
718 (Ai)~. 

New Station Building at Allahaba4 

1965. Shrl Subodh Banslla: Will the 
Minister of Railways be pleased fa 
state: 

(a) whether Government are aware 
of the fact that the new Station Build-
ing of Allahabad has cracked; 

(b) if so, what is the reason for the 
crack; 

(c) whether it came to the not!ce of 
the authorities after the completioD 
of construction; and 

(d) what steps Government haW' 
taken after its detection? 

The Deputy Minister in the MIn&. 
try of Rallways (Shrl Shahuaw .. 
Khan): (a) No, Sir. No crack haa 
developed in the new Station buildinl 
of Allahabad. 

(b) to (d). Do not arise. 

Electricity Charges in U.P. 
1966. Shrl S. M. Banerjee: Will the 

Minister of Irrigation and Power ". 
pleased to state: 

(a) whether it is a fact that the e~ee­
tricity charges in U.P. are higher thaD 
in other States; 

(b) whether the industrial units are 
suffering because of this; and 

(c) whether steps have been takell 
to have uniform rates in all the 
States? 

The Minister of State in the Mlnis!17 
of Irrigation and (Power (Shri 
Alagesan): (a) No. 

(b) D()es not arise, 
(c) Introduction of uniform rates lu 

all th", States is not practicable under 
the existing circumstances. 

Potato Research Sub-Station In 1. &; K. 

r Shri Inder 1. Malhotra: 
1967. ~ Shri Gopal Dan: 

L Bakhshl Abdul Rashid: 

W'll the Minister of Food and Arr1-
culture be pleased to state: 

(a) whether Government have flna-
lisl'!d their scheme regarding the esta-
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blishment of a Potato Research Sub-
station of the Central Potato Research 
Institute. Simla in the State of Jammu 
and Kashmir; and 

(b) if so, the details thereof? 

The Minister of State in the Ministry 
of FOOd and Agriculture (Dr. Ram 
Subhag Slnrh): (a) No. 

(b) Does not arise. 

Transport In Delhi 

1968. Shri Bharwat lila Azad: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) whether Government propose to 
survey the transport needs of Delhi; 
and 

(b) whether Government propose to 
nationalise such routes of Delhi which 
are being run by private transport 
companies? 

The MinJster of Transport and Com-
munications (Shri Jarjivan Ram): (a) 
Traffic surveys are conducted by the 
Delhi Transport Undertaking tram 
time to time with a view to assess 
the traffic requirements of the travel-
ling public. 

(b) Yes, gradually according to a 
phased programme. 

Deihl Water Supply 

1969. Shri Bhagwat lba Azad: Will 
the Minister of Health be pleased to 
lltate: 

(a) whether Government propose 
to construct a channel to connect the 
tail end of the Narwana branch of 
Bhakra canal with the Western 
Jamuna Canal to augment the supply 
of water to Delhi on permanent basis; 
and 

(b) if so, what would be the cost 
ef this scheme? 

The Minister of He'llth (Dr. Sushila 
Nayar): (a) Yes. The Government of 
Punjab propose to execute this work 
Dot only to augment the supply of 
water to Delhi but als8 to irrigate 
areas in the Punjab and Rajasthan. 

(b) The original total estimated cost 
of this scheme is Rs. 256 lakhs, out 
of which the share of the Govern-
ment of Punjab, Rajasthan and Delhi 
are Rs. 161 lakhs, Rs. 65 lakhs anI! 
Rs. 30 lakhs, respectively. The revlS-
ed estimated cost has not yet 1.>een 
determined by the Government of 
Punjab. 

t t \90. '" ~: ifl!T ftr:;ni 
"",~~~~,.;rF1fm 
f.!>: 

(~) ~ ~ if ~ ~ 
;;nft;r ~ ~ qr;ft ~ ~ ~ ; 

(~) ~~~fulfifl!T~ 
~:;rr<:H; 

(;r) ifl!T ~;;nft;r m ~ ~ t ; 

(tf) lIft~, m~m~ 
~ ~ fulf ifl!T lIlWf ~:;rr,~ ~? 

"""'f ~ ~ q~ Ii ~ 
~(,"a<'!1l,,",,): (~) <'ftnr;r X¥,ooo 

~I 

(~) ~smrif'Wft'l>'t~ 
~ qr.ft-f.r<rnfT ~ ifiT f.mA' ~ 
~ ~ 'IFft-f.r<rnfT ~ ~ ~ ~ 
Ifi<: R~PT'IIT ~ f~~pnli ~ t : 

( ~) ~ 'Wft-f.f'mft ~, 
( ':\) ~ i<'fT'I; 'Wft-f.i<mfT 

~;~ 

( ~) ~ i<'fT'I; qr;ft -f.r'linr 
~ 

('1') qr;ft ~ ~ ~ ~¥,o 00-

~ ;;nft;r ifiT ~ ~ t I ~ 
~m-<'I11f'!i;;nft;r ~c;,ooo ~~ I 

(tf) !J<m:r ~ ~ .ro ~ I 
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ttl3t. '" ~ 'Fn~1II 
~, ~m1f~~~ 
~ ifCI'l';f ;tt FIT oRii- f.!; : 

(~) ~ it w if fu;<;iT n-
m1f-~ if ~ f<r<mr ~ ~ ~ 
J;ffi ~-~; 

(lS) ~ ;;r.r-~ <n: 'flIT 

sr+rT'Cf ~ ; 

(tf) ~ 'liT ~ ir.iT <n: f.!i<I;rr 
0l:I1f ~~; ~ 

(tf) m f.t;rr-f.t;rr ~-~ 
mM iFf ~ lfTt<:f gm ? 

~m!fi fiI1mf, ~ mq 
~ ~1fuiT ~ if o.;qlil' ('" 
.o~o1Jfcr):(~) ~ it W if ~ 
~ ~ oft f<f~ ~ ~ ~ :-

t.~(~~) ~ 

~.~(~~) t 
~. tTt<f mft (~~) 
¥.~(~~) 

v.. tTt<f~~ (~~) 
". tTt<f ~ (~~) 
13. ~(~~) ~ 

(lS) fif<mr ir.iT ~ - ~fq' iF ~ ~ 
~~~ern~iFf~ 

rn CI'lT ~ w.n it ~mrr fi:r.IT ~ I 
~ ~ ~~ .rnr if m"f srfu<iT-
flreT ;tt 'lfT'AT ~ q~ ~ ;;IT f.!; ~ 
f<f<mr ~ if m~ CI'lT ~ 

it "l1TlT ~ ij; f<'l1t itfur 'li'.m ~ I 

(tf) ~ frff<T if it ~ oft 

f.rmr ir.iT <n: ~or c; ~ 0 0 ~ ~ 
~~I 

(tf ) IZ~ fir<rorr ~ qcor <n: ~ 
ql:ff~ I [i~ ~ ~, ~ ~IR 
~t] 

Sugar ProductiOD 

1972. Shri P. R. Chakraverti: WiD 
the Minister of FOOd aDd AgrieuHure 
be pleased to state: 

(a) the reason for the difference in 
quantity and quality of production Dr 
sugar cane in Maharashtra as com-
pared to that in Bihar and Uttar Pra-
desh; and 

(b) whether Government advised 
State Governments of Uttar Pradesh 
and Bihar to take to the method used 
in Maharashtra for accelerating pro-
duction? 

The Deputy Minister in the MiDi&-
try of Food <Shrt A. M. ThOmas): <a) 
The difference in quantity and qua-
lity of production of sugarcane in 
Maharashtra as compared to that in 
Bihar and U.P. is mostly due to the 
different conditions obtaining in 
these States. Sugarcane cultivation in 
Maharashtra has been very succells-
ful because of-

(i) tropical climate under which 
sugarcane crop grows much better; 

(ii) well-organised large scale plan-
tation; 

(iii) about 113rd area being under 
Adsali planting which g:ves better 
acreage and beter sugar recovery; 

(iv) practicaliy all the area under 
sugarcane being irrigated; and 

(v) improved agrIcultural practices. 

On the other hand, sugarcane crop 
in Uttar Pradesh and Bihar has mostly 
to depend On uncertaln Monsoons as 
the irrigated areas are small. Hold-
ings being small, the cultivation, to. 
very great extent, is done by a ~u1 Ii-
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vator of small means who Is not In 
a position to provide fuJI Irrigation or 
Ole proper dose of manure and ferti-
lizer. 

(b) The Governments of U.P. and 
Bihar are already aware of the facters 
which contribute to improved produc-
Lion of sugarcane and are oparatlng 
Ngarcane development schemes in 
factory areas under which efforts are 
made to provide necessary where-
withals to cultivators to improve 
IlUgarcane cultivation. Bihar has also 
taken up Adsali plantation bnt the 
area under A1sali is still insignificant. 
'l'he question of adopting in north 
aome of the cultural practices of the 
aouth is also actively engaging the 
attention of the Indian Central Sugar-
cane Committee. 

Wagons for Transporting Coal 

lt73. Shri P. R. Chakravertl: Will 
CIle Minister of Railways be pleased 
to state: 

(a) ,whether Government are aware 
of complaint of coal industry that the 
tempo of coal production was arrested 
~ the shortage of transport; 

(b) how many wagons are used dally 
b7 the Railways for the movement of 
coal required for their own consump-
tion at Asansol, Ondal, Gomoh, Bho-
judi, Pathari and Dhanbad; and 

(c) whether Government feel it 
~dient to use motor transport for 
the purpose and release wagons for 
transporting low grade coal from 
Raniganj-Jharia area fOr brick-kilns 
Blld others? 

The Deputy Mlulster lu the Ministry 
til Railways (Shrl S. V. Ramaswamy): 
(a) Movement of Coal takes place by 
rail, road and by rail-cum-sea. Rail 
movement capacity for the transport 
Of coal has been provided on the basis 
at. planned movement targets from 
each area according to pre-determin-
e! patterns. Actual availability of 
rail transport for Coal movement has 
been in accordance with the planned 
provision. 

(b) 82 wagons are loaded dally for 
llaese sheds. 

(c) It is not consdered practicable 
to move coal to Loco Sheds by motor 
transport as there are no approach 
roads provided in most of the Loco 
yards and coal cannot therefore, be 
taken direct to the Coal stacklug site. 

Railway Line from Kalkalighat to 
Dharmanagar 

1974. Shrl Dasaratha Deb: Will the 
Minister of Railways be pleased to 
state: 

(a) whether construction works of 
rail-lines from Ka'kalighat to Dharma_ 
nagar (Tripura) have been held up; 

(b) if so, the reasons therefor; and 

(c) what steps are being taken to 
remove the difficulties, if any? 

The Deputy Mnlster lu the M1uIsb7 
of Railways (Shrl S. V. Ramasyamy) 
(a) Yes, only in Dharmanagar proper 
and in Tilbhum Reserved Forest area 
lu Assam.. 

(b) & (c). As land at Dharmanagar 
within Tripura State could not be ob-
tained by amicable settlement, action 
under Section 17 (4) of the Land Ac-
quisition Act, after issue of the noti-
fication undor Section 9, is being taken. 
N otiftcation under Sections 4 and 6 
have been issued for all the areas in 
Tripura State and those under Section 
9 are under issue. As regards Assam, 
although no notificaton has been issu-
ed So far under section 4, land in areas 
falling in the Assam State has been 
taken over bv amicable settlement 
except the Tllbhum Reserved Forest 
area, where work is held up on account 
of non receipt of approval from the 
Conservator of Forests, Assam, with 
whom the matter bas already been 
taken up. 

Dispensaries without Qaalifled Doeton 

1975. Shrl RaPunath Slugh: Will 
the Minister of Health be pleased to 
state how many dispensaries in India 
are at present without a qualified doc-
tor? 
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TIle MiDister of Health (Dr. SushIJa 
Nayar): The infonnation is being col-
lected and will. on receipt. be placed 
lID the Table of the Sabha. 

U."f,. q) r~n' fq~: ;m I!mf 
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ExamiDation tor Inspectors ot PG8t 
Omees 

1980. r Shri Buta Singh: 
l Shri Gulshan: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that several 
representations were received by the 
Director General of Posts and Tele-
graphs to relax minimum standards 
both in aggregate and each subject in 
the Examination for Inspectors of 
Post Offices held in 1961 ; 

(b) whether it is also a fact that in 
the above-mentioned examination all 

the 114 vacancies were reserved for the 
members of scheduled castes and 
scheduled tribes and nine candi-
dates belonging to scheduled castes 
tribes were selected; and 

(c) if so, steps Government propose 
to take to fill up the remaining 105 
reserved vacancies? 

The Minister of Transport and C_ 
munlcatious (Shri Jagjivan Bam): 
(a) Yes, Sir. 

(b) Yes, the reserved vacancies 
were 115. 

(e) The unfilled reserved vacancies 
excluding those which have lapsed 
will be carried forward. It is also 
under examination to see what mea-
sures should be adopted for securing 
the full quota of Scheduled Castel 
Tribe candidates for the posts of 
Inspector of Post Offices . 

Selleduloed Caste and Scheduled TriM 
P. &I: T. Employees 

1"1 f iSItri Buta Singh: • L ,SlIri Gulshan: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that com-
munal rosters are maintained for the 
confirmation of Scheduled Caste and 
Scheduled Tribe employees in alI the 
P & T Circles; 

(b) if so the total number of postal 
clerks conftnned by the Superinten-
dent of Post Offices, Chanda in 1958, 
1959, 1960 and 1961; and 

(c) the number of Scheduled Castes 
and Scheduled Tribes out of them in 
eaeh of the years? 

The MInister of Transport aDd Com-
munications (S1Irl JagjIvan Bam): 
(a) Yes, Sir. 

(b) and (e), The Chanda Postal 
Division was constituted on the 2'l'I:h 
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February, 1961 by bifurcating the 
Chanda and Bhandara Districts from 
the Nagpur Postal Division. A state-
ment showing the details of clerks 
confirmed in the Nagpur Postal Divi-
sion during the years 1958, 1959, 1960 
and 1961 (between the lst January 
and 26th February, 1961) and in the 
Chanda Postal Division during the 
year 1961 (between the 27th February 
and 31st Dzcember, 1961) is laid on 
the Table of the House. [See App-
endix III, annexure No. 23). 

Acquisition of Agricultural Land 

1983. Shrl H. C. Soy: Will the Mi-
nister of Food aDd Agricalture be 
pleased to state: 

(a) whether it is a fact that on ac-
count of land acquisition proceedings, 
on an increasingly large scale for 
numerous development projects, big 
and small, at the Central and State 
levels, agricultural land is shrinking, 
and a large number of agricultural 
families are being displaced with no 
alternative employment and are being 
reduced to temporary, landlellS un-
skilled labourers, specially in Bihar, 
Bengal, and Orissa industrial zone; 

(b) whether it is a fact that dar-
estation policy of State Governments 
on big scales leaves no room for fur-
ther agricultural expansion; and 

(c) if so, the steps being taken to 
give them alternative employment on 
permanent basis? 

The M1DIster of state In the MIDIstry 
of Food and Agricalture (Dr. Bam 
Sabhag Slnp): (a) and (b). The 
general policy of the Government is to 
avoid as far as possible acquisition of 
good agricultural land for non-agri-
cultural purposes. When such acqui-
sition for development projects be-
comes necessary, effort Is made to 
provide alternative land to the per-
sons affected and other ameliorative 
measures are also taken for their reha-
bilitation. The new projects also offer 
freSh opportunities for gainful employ-
ment to those who may be evicted 
trom such lands. 

There is no shrinkage of area under 
agriculture in consequence of acquisi-
tion. The area. sown has shown a pro-
gressive increase since 1949-50. 

(c) No. According to the National 
Forest Policy, 113rd of the total area Of 
the country should be maintained 
UDder forests. However, efforts are 
also being made to utilise waste-
lands for agricultural production. 

Agricultural and Livestock Produee 

19M f Shrl K. N. Pande: 
. L Shrl Malchand Dube: 

Will the Minister of Food and Agri-
caltare be pleased to state: 

(a) the action Government have 
taken for grading and standardisation 
of agricultural and livestock prodUce 
and regulation of market and market-
ing practices; and 

(b) the result of steps taken by 
Government in this connection! 

The MinIster of State In tlle MlaJs-
try of Food &I: Agriculture (Dr. Bam 
Subhag S~h): (a) Grading and stan-
dardisation of agricultural and live-
stock produce is being done under 
Agmark since 1938, under the provi-
sions of the Agricultural Produce 
(Grading and Marketing) Act, 1937. 
This Act is of a permissive nature. 
For the purposre of export, however, 
compulsory grading of some of the 
commodities has been introduced by 
taking recourse to Section 19 of the 
Sea Customs Act, 1878. 

Regulated markets are being set up 
under the State Agricultural Produce 
Markets Acts. All States except 
U. P., Assam, West Bengal and Kerala 
have already enacted necessary legis-
lation in this regard. The remaining 
States are also taking steps to pass 
necessary legislation in the near future. 

(b) The grading under Agmark in 
the internal market has helped the 
producer to get a better return for the 
produce he sells and the consumer to 
get products of cuaranteed purity. III 
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the field of export, grading has esta-
blished foreign markets, helped to 
create new markets and also helped 
the country to earn more foreign ex-
change. 

Out of about 2,000 important whole-
sale markets in the country, 731) Mar-
kets have already bem brought under 
Regulation during the Second Five 
Year Plan. All the remaining mar-
kets are expected to be regulated by 
the end of the Third Five Year Plan. 
Regulation of Markets have intro-
duced rationalisation of market 
charges, correct weighment!, im-
mediate payments and settlements of 
disputes over quality. 
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Types of Defects of Handicapped 
People 

1986. Shrimati Savltri Nigam: Will 
the Minister of Health be pleased to 
state the steps Government are taking 
for the early detection of the various 
types of handicapped people with a 
view to prevention and early cure' 

The Minister of Health (Dr. Sashfla. 
Nayar): The Committee on Rehabili-
tation Centres at its meeting held on 
21-8-1961 decided to carry out a 
survey by circulating a questionnaire 
to hospitals employing Occupational 
Therapists or having established de-
partments, to ascertain the types of 
courses handled and the nature of 
services provide:!. The survey would 
include physiotherapy, Occupational 
Therapy, Vocational training, Social 
Services and Prosthetic Services avai-
lable to the disabled at various places. 
Such a survey when completed would 
give information regarding the vario1l.3 
types of handicapped people. The 
Committee also decided to establish 
Rehabilitation Centres attached to-
Medical Colleges with a view to pro-
vide comprehensive services to the 
major categories of physically handi-
capped persons commencing from me-
dical rehabilitation and ending with 
remunerative employment. The views 
of the PrincipalslDeans of all the 
Med'cal Colleges and A.M.Os Of the 
State were also ascertained in the mat-
ter and they have agreed that Reha-
bilitation Centres might be developed 
as adjuncts to Medical Colleges. How 
to implement the above proposal is 
under consideration of the Committee. 

RIIIlDinK of Special Trams betw_ 
Madras UIcl Maaplore 

1987. Shri Ko,.a: Will the Minister 
of Railways be pleased to state whe-
ther Govemment will consider the 
possibility of running a few holiday 
specials between Madras and Manga-
lore during Rarnzan, Onam, Bakrid 
and Christmas festivals? 

The Deputy MinIster in the Ministry 
of Railwa,.s (Shri Shahnawu 
Khan): Consistent with the availabi-
lity of coaches, locomotives, line ca-
pacity room on existing trains, and 
the need for clearing goods tratllc 
Railways generally endeavour to make 
satisfactory arrangements by aug-
menting existing trains and or run-
ning special trains as far as feasible 
and as the traffic offering may war-
rant 
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However, it may be mentioned. that 

in the past no holiday specials were 
run between Madras and Mangalore 
during anyone of the festivals, in 
question as the traffic offering did not 
justify their running. During Onam 
and Christmas fest'vals, the loads of 
existing trains were augmented to 
the maximum capacity, as and when 
.required and feasible. 
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Medical Colleges in Andhra Pradesh 

1989. Shri E. MadhusuclaD BaAl: Will 
the Minister of Health be pleased to 
-state: 

(a) the recurring and Den-reeur-
ring grants given to the ~t 
Medical Coflegt* in 1.ndhra Pradesh 
4uring 1961-62; and 

(b) the grants that will be gIven 
flo these colleges during 1962-63? 

The Mnlster of Health (Dr. SushiJ.a 
Nayar) (a) According to the existing 
procedure for the release of Central 
assistance to the States in respect of 
various Centrally aidedlsponsored 
Health Schemes, allotment of funds 

, is not made Scheme-wise blilt the 
amount is aanctioned only at the end 
of each financial year for broad 
groups or categories of Schemes 
Three-fourths Of the total Central as~ 
sistance allocated for a financial year 
is, however, released in lump sum 
ways and means advances to the State 
Governments in nine equal instal-
ments during the course of the year. 
A lump sit grant of Rs, 53'14 lakh. 
in respect of Centrally aided schemes 
including the schemes falling under 
'Medical Education', was aanctioned 
to the Government of Andhra Pra-
desh during 1961-62. During the same 
period an ad hoc grant of Rs. 5,00,000 
each was also aanctioned to the (i) 
Medical Colleee, Warangal, and (if) 
Sri Rangaraya Medical College, 
Kakinada, which are private institu-
tions. 

(b) The question of payment of 
grants to the State Government for 
schemes included in the State Plan 
during 1962-63 will be considered to-
wards the close of the current finan-
cial year on receipt of the figures of 
expenditure from the State . 

National Health Scheme 

1990. Shri E. MadhusuclaD Rao: WUI 
the Minister of Health be pleased to 
state: 

(a) whether Government are con-
sidering to have a National Health 
Scheme to provide the general pubUc 
facilities on the lines of C.H.S. 
Scheme; 

(b) if 10, the de6ail. thereof; and 
(c) if the reply to part (a) above 

be in the negative, the reasons there-
for? 

The MiDJster of Health (Dr. SuhI1a 
Nayar): (a) While the objective of 
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the Government is to facilitate the 
development of medical care program-
mes leading to a National Health Ser-
vice, there is no concrete proposal in 
this behalf under the consideration of 
th .. Government at present. 

(b) and (e). Do not arise. 

School of Catering in M.P. 

1991. Shrl Blrendra Bahadur Singh: 
Will the Minister of FOOd aDd Avl-
ewture be pleased to state: 

(a) whether it is a fact that Gov-
ernment of India have sanctioned a 
scheme of Madhya Pradesh Govern-
ment for opening a School of Ca1.ering 
in the State; 

(b) if so. the details of the scheme; 

(c) what assistance Government of 
India have agreed to give to Madhya 
Pradesh Government for this purpose; 
and 

(d) when and where this .chaol is 
likely to be op"nedT 

The Deput7 Millister lu the Mluls-
try of Food (Shri A. M. Thomas): 
(a) to (d). Excepting that there is a 
programme to set up in Madh¥a Pra-
desh a Food Science Craft Centre in-
cluding Catering Science (which is in 
a preliminary stage of discussion) 
there is no other proposal. We have 
evinced interest in the setting up of 
auch craft centres not only in Madhya 
Pradesh but in otIler States consistent 
with our policy of linking such cen-
tres with our own Institutes of Cater-
ing Technology and Applied Nutri-
tiOD. 

. Bhavnarar-Tarapur aaUwa7 LIN> 

1992. Shri lashvant Mehta: Will the 
Minister of aaUwa7S be pleased to 
statp: 

(a) whether any survey has been 
made for construction of Bhavnagar-
Tarapur Railway Line on the Western 
Railway; 

(b) if so, when and the details of 
the surve7; 

(0) what is the delay in implement-
ing the construction of this line; and 

(d) wb('n Government propose to 
start the construction of this line? 

The Depu17 Minister in the MinIs-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes. 

(b) & (c). A Traffic Survey for a 
B.G. line from Tarapore to Bhavnagar 
was carried out in 1953. Later, during 
1956-57 a Preliminary Engineez".Dg 
and a fresh Traffic Survey were car-
ried out for this line. According to 
the Survey Reports, the line would pe 
87'5 miles long and was estimated to 
cost Rs. 7'59 crores. The project was 
found unremunerative and was drop-
ped 

(d) The proposed line is not includ-
ed In the railway's programme for 
construction of new lines during the 
Third Five Year Plan. Also, the 
financial resources available for con-
struction of new lines are extremely 
Umited. Hence there is little prospect 
of the line being considered for con-
struction in near future. 
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Claims for Goods Lost in Transit 
19M. Shri Maheswar Nail<: Will the 

Minister of Railwa7S be pleased to 
.tate: 

(a) ftle number and amount of 
claims far compensation for goods lost 



6697 Written Answers KAY 25, 1962 

lDd damaged in course of transit over 
the Railways which were received 
luring the year ending December, 
1961; and 

(b) hOw many of them and In what 
"ay they were disposed of? 

The Deputy MinIster In the MlDls-
try of Railways (Shrl S. V. Rama-
_amy): 

(a) No. oj claims rouived Amount claj~d 
Rs. 

(In lakhs) 

4,73,743 IS7S· 30 

(b) The nmnber of claims disposed of during 
the year 1961 is as under :-

By Payment : 

Otherwise (includes repu-
diated, withdrawn due to 
delivery etc.) :-

TarAL: 

These Include disposal of cases out-
ItaIIding on 1-1-61. 

Quarters tor P. &I T. Employees of 
J[eraJa State 

1995. Shri MaDlyuapdaD: Will the 
Minister of Traasport and Commll-
_tiODll be pleased to state: 

(a) whether residential quarters for 
the employees ot the Posts and 
Telegraphs Department working In 
the high range regions (Devlculam 
and Piermedu Taluks) of Kerala 
State have been constructed; and 

(b) If not, what steps are proposed 
to be taken for constructing the quar-
ters! 

The Minister ot TraIIsport and Com-
mUDicatlollll (Shrl Jagjivan Ram): (a) 
and (b). 18 units departmental and 
8 units of rented quarters have al-
ready been provided. 

Schemes have also been sanctioned 
for construction of 9 more units-8 at 
Peermade and 1 at Vandiperiar. 

Bombay-Vijayawada Janta Exprelill 

1998. Shri Eswara Reddy: Will the 
lIlniiter of Ballways be pleased to 
state: 

(a) whether Government propose to 
introduce Janata Express between 
Bombay and Vijayawada t.'ia Hydera-
bad; and 

(.b) if so, when and whether this 
will be bi-weekly or tri-weekly train? 

The Deputy MiDlster in the Mlnls-
try ot Railways (Shrl Shahnawu 
Khan): (a) and (b). There is no pro-
posal at present to introduce a Janata 
Expres3 train between Bombay and 
Vijayawada via Hyde!abad. The mat-
ter is in consideration stage and it Is 
not possible to state what the final 
outcome will be. 

Nandyal-Katpad! Ball Link 

199'7. Shrl Eswara Reddy: Will the!" 
Minister of Railways be pleased to 
state: 

(a) the decision arrived at by the 
Railwav Board regarding the proposal 
of Andl'ira Pradesh Government for 
a rail link between Nandyal and Kat-
padi via Maiduker Pileru and PakaIa; 

(b) wnether any estimate for thb 
project has been prepared; and 

(c) If not, the reasons therefor! 

The Deputy MlDJster in the Mlnls-
try of Ballways (Shri S. V. Bama-
IWUDY): (a) The prDl-Osal is not In-
eluded in the railway's programme of 
construction ot new lines for tblt 
Third Five Year Plan. 

(b) No. 

(e) Any estimate prepared new will 
become out of date by the time the 
line is likely to be considered for con-
atruction in some distant future. 

Broad Gaap Line trom Nellore tit 
Maldakar 

1998. Shrl Eswara Reddy: Will the 
Minister of Railways be pleased to 
state: 

(a) whether Government of Anc!hra 
PradeSh have recommended oomtruc-
tlon or a broad gauge line from Nellore 
to Maidukur; 
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(b) what are the results of EngIne-
ering and Traffic Surveys conducted; 
and 

(c) whether there is any prOspect 
of taking up this rail line during the 
Third Five Year Plan period? 

The Deputy MInister in the Minis-
try of RaIlways (Shri S. V. Rama-
swamy): (a) Yes. 

(b) No. Engineering or Traffic Sur-
vey has been conducted for this line. 

(c) No. 

Constitution of Samltls and Parishads 

1999. Shri Eswara Reddy: Will the 
M1nister of Community Development, 
Panchayati Raj and Cooperation he 
pleased to state: 

(a) whether any model legislation is 
beini drafted for the constitution of 
Samitis and Parishads; and 

(b) if so, whether a copy of the 
same will be laid on the Table? 

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri 
B. S. Murthy): (a) No, Sir. 

(b) Does not arise. 

Roase Sites for Landless Agricultural 
Workers 

2000. Shri Eswara Reddy: Will the 
Minister of Community Development, 
Panchayati Raj and Cooperation be 
pleased to state: 

(a) the amount allotted t.o Govern-
ment of Andhra PradeSh during the 
Third Plan Plan period for securing 
house sites for landless agricultural 
workers and for assistance to Pan-
chayats for improvement of streets 
and drains: 

(b) whether any proposal for grant 
of such assistance fOr the years 1961-
62 and 1962-63 has been received ftom 
State Government; and 

(c) if so, the amount given so far? 

The Deputy Minister In the MInls-
try of Community Development, Pan. 

chayaU Raj IlDd Cooperation (Shri 
B. S. Murthy): (a) No funds have been 
allotted so far to the Andhra Pradesh 
Government (or any other State Gov-
ernment) for the Third Plan period, 
specifically for the purpose of secur-
ing house sites for landless agricul-
tural workers or for assisting Pan-
chayats for improvement of streets 
and drains. However, under the new 
pattern of central assistance to States 
under different sc'hemes included in 
the State plans, 25 per cent of funds 
allocated under the Village Housing 
Project Scheme is available as grants 
for improvement of streets and draiIlll 
in selected villages. Further, the pn-
tire expenditure that may be ineurred 
by the State Governments in securing 
house sites for landless agricultural 
labour would be available to them as 
grant. However, these patterns of 
central assistance which are general-
ly applicable would be subject to .rnd 
governed by the detailed terms and 
conditions of assistance being worked 
out in consultation -with the Planning 
Commission and Ministry of Finance, 
by the Ministry ot Works, Housing 
and Supply. 

(b) and (c). Central assistance of 
Rs. 11.43 lakbs during 1961-62 was 
allotted by t'he Works, Housing and 
Supply Ministry to Government ot 
Andhra Pradesh under the Village 
Housing Projects Schemes out of 
which Ii" sum of Rs. 0.400 lakhs only 
hlls been actually drawn bv the An-
dhra Pradesh Government in that 
year. During 1962-63 the amount of 
Rs. 10'67 lakhs is likely to bt' allotted 
by the Ministry of Works, Housing 
and Supply to the Government of 
Andhra Pradesh. 

Postal Facilities in Laccadive and 
Minicoy Islands 

2001. Shri NalIakoya: Will the Mi-
nister of Transport and Communica-
tions be pleased to state: 

(a) whether there is any proposal 
to establish a sub-post office in the 
Laccadive and Minkoy Islands; 

(b) whether Government are aware 
of the difficulties experienced by the 
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Islanders due to lack of postal facll-
ties; and 

(c) if so, whether Government 
would take immediate action 1.0 intro-
duce this facility in the Islands? 

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a) 
There 'is no proposal to establish a 
sub-Post office in the Islands but seven 
seasonal Extra Departmental Bran~h 

Offices are already functioning there. 

(b) and (c). There was a demand 
for provision of Money Order facilities 
in the Islands and necessary orders 
have since been issued. 

Marketing Societies 

2002. Shri Dharmaiingam: Will the 
Minister of Community Development, 
Panchayati Raj and Cooperation be 
pleased to state: 

(a) the number of primary market-
ing societies set up under the Second 
Plan period, State-wise; and 

(b) the number of societies that 
are to be set up during 1962-63, State-
wise? 

The Deputy Minister in the Minis-
try of Comm~ty Development, Pan-
chayati Raj and CooperatioB (Shrt 
Shyam Dhar Misra): (a) According to 
information available, 1858 primary 
marketing societies were organised I 
reorganised durmg the Second Plal'l 
as under: 

Andhra Pradesh 170 
Assam 133 
Bihar 220 
Maharashtra & Gujerat 267 
Jam"llu & Kashmir 40 
Kerala 3S 
Madhya Pradesh 163 
Madras 83 
Mysore 161 
Orissa 30 
Punjab 136 
Rajasthan 103 
Uttar Pradesh 170 
West Bengal lIS 
Delhi 4 
Himachal Pradesh 17 

Manipur. 
Tripura . 
Andamans 
Pondichery 

TOTAL: 

6 

(b) The number of societies to be 
set up during 1962-63 State-wise is as 
follows:-

Andhra Pradesh 
Assam 
Bihar 
Gujant 
Jammu & Kashmir 
Kerala 
Madhya Pradesh 
Madras 
Mahanshtra 
Mysore 
Orissa 
Punjab 
Rajasthan 
Uttar Pradesh 
West Bengal 
Delhi 
Himachal Pradesh 
Manipur . 
Tripura 
Laccadive, Minicoy and Amini-

divi Islands 

TOTAL 

Co-operativeFarmlDg 

f Shri DharmallDgam: 

3 
6 

10 
S 
4 
4 

16 

II 

4 
3 

10 
20 
10 

2 
2 

3 

III 

2003. L Shri E. Madhusudan Rao: 

Will the Minister of Community 
Development, Panchayati Raj and Co-
operation be pleased to state: 

(a) the number of pilot projects on 
co-operative farming launched during 
1961-62, State-wise; 

(b) the number of cooperative 
farming wings that are to be estab-
lished during the current financial 
year, State-wise; and 

(c) the future plans of Governmenl 
to make the work more popular! 
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The Deputy Minister of CollUlluDit;r 
Development, Pancha;rati and Coopera-
tion (Sbrl Sb;ram Dbar Misra): (a) 
During the year 1961-62, pilot projects 
have been launched in 64 districts 
where 255 societies have come into 
existence. State-wise break-up is 
given in the statement laid on the 
Table of the House. [See Appendix 
III, anneXW'e No. 24]. 

(b) Seven cooperative farming wings 
are to be established during the 
year 1962-63 at the rate of one per 
State In the State. of ADcIhra Praduh, 
Madras, Madhya Pradesh, Maharash-
tra, Mysore, Rajasthan and West Ben-
gal. The training wing for :Madras 
State has already started functioning. 
In addition, seven cooperative farming 
wings started in other States in the 
year 1961-62 will continue to provide 
training facilities to the official and 
non-official workers during the year 
1962-63. 

(c) The programme for popularis-
ing cooperative farming inc.udes the 
following important measures:-

(i) During the year 1962-63, new 
pilot projects will be started in 89 
districts where 542 societies will 
be organised. In addition. a 
backlo.e: of 244 societies in the 
pilot projects started in 1961-62 
would be completed. 

(ii) Besides societie~ in the pilot 
projects. 1015 farmin.e: societies 
flee to be started in the non-pilot 
areas. 

(iii) Study tours to successful 
cooperative farming societies are 
to be organised for members or 
prospective members of newly 
organised societies. 

(iv) Village camps would be or-
!!,anised to propagate the idea of 
cooperative farming amom!st the 
agriculturists. Popular pa';'phlet.~ 
on the subject of cooperative 
farmin.e: including questions and 
answers will be made available to 
the farmers in their IOCRI langu-
al!e. Radio forum.. on various 89-
l:Iects of cooperative farming will 

be arr8IU[ed. Publication of flash 
cards, posters. films will be under-
taken. A film on cooperative 
farming is nearing completion. 

(v) Success stories 01 some c"-
operative farms will be publish-
ed 

(vi) Procedure for sanctioning 
financial assistance will be decen-
tralised. Technical assIstance 
f~om the b:ock and other staff is 
to be provided on a priority basis. 

(vii) The Panchayati Raj insti-
tutions have been requested to 
heln the development of coopera-
tive farming by allotin.e: lancb 
vestPrI in it to cooperative farming 
societies. The Panchayati Rat 
institutions are also to review the 
progress of cooperative farming. 
particularly at the level of th .. 
Panchayat Samiti and Zila Parl-
shad once a quarter. 

Third Class Air-Conditioned De-LUDO 
Coaelleoo 

~. r Dr. p. Srinivasan: 
l Sbrl Paramasivan: 

Will the Minister af Railways be 
pleased to state: 

(a) whether Government are con-
sidering the desirabilIty of providinW 
sleeper berths in Third Class air-
conditioned De-Luxe coaches by re-
designing them; and 

(b) if so, details thereof? 

The Deputy Minister in the MInis-
try of Railways (Shri Shahnawu 
Khan): (a) No. 

(b) Does not arise. 

Madras-DeW lanata EI]tI'eD 

Z08S. r Dr. P. Srinivasan: 
l Shrl Paramasivan: 

Will the Minister of RaIlways w 
pleased to state: 
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(a) whether there is any constant 
d • .,uand from the public for provi~ 
mnre sleeJ/.ng accommodatlon JD 
Madras-Delhi Janata Express; and 

(b) if so, action 
taken? 

proposed to be 

The Deputy illnister In the MInIs-
try of Railways (Shri Shahnawu 
Khau): (a) There have been requestS 
:for provision of more Third Class 
sle~ping accommodation on this 
train. 

(b) It is proposed to provide 2-
tier sitting-cum-sleeper coach service 
on this train as soon a3 such coaches 
become available. 

ConstrueUoD of OverbrldCe5 

2006. Shrl Rajaram: Will tlte Minis-
ter of Railways be pleased to state: 

(a) whether Government have re-
ceived any representation from the 
public for construction of overbridl!ea 
at the following Railway level ~ross­
ings, viz. (i) Shevapet (Salem), (ii) 
Morappur (Sa:em) and (iii) Karup. 
pur (Salem) in Madras State; and 

(b) if not, whefher Government 
have any proposal for construction of 
·overbridges there? 

The Deputy MInister In the MInis-
try of RaUways (Shrl S. V. Rama-
swamy): (a) Yes, Sir-in respect of 
the level crossings at Shevapet and 
Karuppur only. 

(h) Schemes for over/under-bridges 
in replacement of the existing level 
crossings have to be sponsored by the 
State Governments. Broadly, the 
Railway constructs the bridge proper; 
and the sloping approaches are cons-
tructed by the State Government. The 
Government 0: Madras has not, so far, 
finalised their schemes for over/under 
brit:lg~~ in Tl'placement of the ""isting 
level crossings du-ing the Third Plan 
period. The Southern Railway Ad-
ministration has, however, provision-
ally included in their Annual Works 
Programme for 1962-63, the .-:hemes 
for two road over-bridges In replace-
ment of the existing level crossings-
-one at mile F. 218/18-19 west of Salem 

Market StatiOn and the other at mile 
203/21-22 near Karuppur. These 
works will be planned for execution 
as soon as tbe Sfate Government com-
municate their final decision indicat-
ing the year in which they would be 
able to provide funds towards their 
ihare of tne cost of the work3, as per 
extant rules. 

Medical College at Salem 
2007. Shrl Rajaram: Will the Min-

ister of Health be pleased to state: 
(a) whether Government are aware 

that the number of Medical graduates 
in Madras State is far below the 
minimum requirements; 

(b) whether it is proposed to estab-
lish a new medical col;ege at Salem 
in the near future; and 

(c) if not, the reasons therefor? 

The Minister of Health (Dr. Sushlla 
Nayar): (a) There is a general dearth 
of doctors throughout the country in-
cluding the Madras State but it is 
comparatively better served in rela-
tion to several -other States. 

(b) & (c). The Government of 
Madras have intimated to the Gov-
ernment of India that they have no 
proposal to open any new medical col_ 
lel!e during the Third Five Year Plan 
period on account of financial consi-
derations and dearth of qualified 
teachers. 

Madras-Delhi MomlDg Air Service 

2008. Shrl Ra)ara1ll: Will the Minis-
ter of Transport and CommunlcatloD!l 
be pleased to state: 

(a) whether it is a fact that the 
Indian Airlines Corporation is going 
to start a morning Air Service !rom 
Madras to Delhi; and 

(b) whether it is also a fact that 
they are going to connect all the four 
southern 6Itates capitals i.e. Trivan-
drum, Bangalore and Hyderabad with 
Madras by new Air Services? 

The Deputy Minister In the MlaJ5-
try of Trano;port and Commnnicatlens 
(Shri Mohluddin): (a): No, Sir. 

(b) Under the present pattern of 
Air Services, Trivandrum, Bal&1I1ore 
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and Hyderabad are already connected 
bv air wit'b. Madras and the Corpora-
tion at present have no plans for 
additional services. 

Pathankot-Kulu Kaza Kausik Road 

2009. Shri Hem Raj: Will the Min-
ister of Transport and CommunIca-
tions be pleased to state: 

(a) whether Government have re-
ceived any proposal from Punjab 
Government for the inclusion or 
Pathankot-Kulu Kaza Kausik Road In 
the list of National Highways; and 

(b) if so, the decision taken thereon? 

The Minister of Shipping in the 
Ministry of Transport and Comml1lll-
eatlons (Shrl Raj Bahadur): (a) No, 
Sir. A major part of the road, whICh 
is a State road, is, however. bemg 
developed with Central financial 
assistance. 

(b) Does not arise. 

Crimes on Railways 

2010. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) the number of passengers mur-
dered and injured in running trains 
by robbers during the period from 
J.st January to 31st March, 1962; and 

(b) the investigations made in this 
regard by Police? 

The Deputy Minister in the Minis-
try of Railways (Shrl Shahnawaz 
Khan): (a) and (b). During the period 
1st January to 31st March, 1962 5 pas-
sengers were murdered and l~ were 
injured by robbers in running tr~ins. 
This involved 12 cases, of which 2 
cases have been challaned in the 
court, 9 are still under police investi-
gation and 1 has remained untraced. 

Rajpura Overbridge 

2011. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
'Question No. 1098 on the 4th Decem_ 
.ber, 1961 and state: 

"718 (Ai) LSD-4. 

(a) whether Punjab Government 
have since agreed to finance their 
portion of work for reconstruction of 
Rajpura ove,.bridge; and 

(b) if so, the time by which it is 
likely to be completed? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No final decision has 
been received from the Punjab Gov-
ernment. 

(b) Does not arise, 

Medical Colleges in Madras State 

2012. Shri Elayaperumal: Will the 
Minister of Health be pleased to state: 

(a) whether Central Government 
have received any representation 
from the Government of Madras to 
open a new Medical College in that 
State; and 

(b) if so, the action taken by Cen-
tral Government in the matter? 

The Minister of Health (Dr. SUshlla 
Nayar): (a) No, 

(b) Does not arise. 

Implementation of Recommendations 
of Second Pay Commission 

2013. Shri Priya Gupta: Will the 
Minister of Railways be pleased to 
state: 

(a) whether Government had finally 
considered the recommendations of 
the Second Central Pay Commissio!l 
In respect of service conditions of 
railway workers; and 

(b) when they propose to give effect 
to the following recommendations: 

(i) higher rate of pay to the heavy 
manual labour; 

(ii) setting up of an ad hoc com-
mittee for the Marine Staft 
over the Railway to go into 
the question of their service 
conditions etc.; 

(iii) consideration of setting up of 
classification Tribunal for the 
Artisan staff; and 
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(iv) implementation of the recom.. 
mendation in respect of Wire-
less Operators' Staff Allow-
ance? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawu 
Khan): (a) Yes, Sir, 

(b) (i) Presumably, the hon. Mem-
ber has in mind the recomme',dation 
contained in Section III, Chapter XLVI 
of the Jagannadha Das Pay Commis-
sion's Report relating to casual labour 
in 'unscheduled employments'. Orders 
in1plementing this, have been issued 
on 20th March, 1961. 

(il) It has not been considered 
necessary to set up an dd hoc Com-
mittee as suggested by the Pay 
Commission. 

(iii) No decision has yet been 
taken. 

(iv) No such allowance has been 
recommended by the Pay Commission. 

Locust Menace 

2014, Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether a meeting of the 
entomologists and their technical 
advisers was held In Jodhpur recently 
to work out their strategy to fight the 
locust menace emanating from Pakis-
tan; 

(b) if so, the decisions taken at the 
conference; and 

(c) the steps taken to implement 
the same? 

The Minister of State in the Min1B-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) to (c). A meet-
ing was held at Jodhpur on 10th May, 
1962 between the Plant Protection 
Adviser and his Field Officers of the 
Locust Warning Organisation in 
Rajasthan. This was the usual routine 
departmental meeting which is held 
as and when considered necessary to 
discuss the current problems relating 
10 the locust situation in the sche-

duled desert area of Rajasthan, 
Punjab and Gujarat. 

At this meeting it was decided to 
strengt!hen the Locust Warning 
Organisation by opening a number of 
new outposts in the desert area and 
ensuring the supply of additional 
quantity of pesticides and contror 
operation equipment, in order to meet 
the expected heavy infilteration ot 
locusts during coming months. 

Ramagundam Thermal Station 

2015. Shrimati Vlmla Devi: Win 
the Mtnister of Irrigation and Power 
be pleased to state: 

(a) whether it is a fact that there 
is no standing boiler at Ramag'Undam 
Thermal Station with the result that 
periodical overhaul of the boilers 
could not be undertaken; 

(b) if so, what steps are being taken 
to procure boilers; and 

(c) when the same are likely to be 
received? 

The Minister of State in the Minis-
try of Irrigation and Power (Shrl 
Alagesan): (a) Yes. 

(b) The required boiler has been 
ordered. 

(c) It is expected to be received 
and commissioned by October, 1963. 

Mukerian..Talware Rail Link 

2016. Shri Daljlt Singh: Will the 
Minister of Railways be pleased to· 
refer to the reply given to Unstarred 
Question No. 1445 on the 7th Decem-
ber, 1961 and state the further pro-
gress made to connect Mukerian with 
Talware by rail link? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Reconnaissance, Preliminary 
Engineering and Traffic Surveys for a 
rail line from Mukerian to Talware 
have been carried out during 1961-62 
at the cost of the Punjab Govern_ 
ment. Based on the Survey Report 
an abstract estimate amounting to 
RlI. 1.24 crores fOr the construction of 
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this line was sent to the Punjab Gov-
ernment on 20th December, 1961 for 
their acceptance. The matter is at 
present under consideration of the 
State Government. 

P. & T. Facilities in Hilly Areas 

2017. Shri Daljit Singh: Will the 
MInister of Transport and Communi-
eatiollS be pleased to state: 

(a) ..... hether Government have 
recently decided to Dpen branch and 
sub-posl. offices at a loss of Rs. 1,000 
and Rs. 2,500 yearly in the remote 
undeveloped hilly areas; 

(b) wheth<!r the Posts and Tele-
graphs Department has rejected some 
of the applicati!Jns to open branch and 
sub-post offices in Una tehsil of 
Hoshiarpur and in Kangra district; 
and 

(c) if so, whether Government 
would reconsider those rejected appli_ 
cations in view of the decision at (a) 
above? 

The Minister of Transport and Com-
munications (Shrl Jagjivan Ram): (a) 
It has been decided to open 200 post 
oII'Ices in the country during the Third 
Five Year Plan period within an 
enhanced limit of loss of Rs. 2,500 per 
annum per post office in areas declared 
'very backward'. 

(b) No application was rejected in 
respect of Una tehsil although 37 new 
branch post offices were opened in 
Kangra District in 1961-62, applica-
tions for establishing Branch Offices 
at six villages had to be rejected as 
local civil authorities did not recom-
mend them. 

(c) Yes, provided the proposals 
are recommended by the local civil 
authorities. 

Telegraph and Telephone Facilities In 
Block Development Centres 

2018. Shri Daljit Singh: Will the 
Minister of Transport and COl!J.Id.uni-
cations be pleased to state: 

(a) whether it is a fact that Gov. 
ernment haye decided to connect 
block development centres with cities 
by telephone and telegraph; and 

(b) if so, details thereof? 

The Mini9ier of Transport ancI Com-
munications (Shrl Jagjlvan Ram): (a) 
and (b). The facilities will be ~ 
vided at such centres where they do 
not involve any loss to the Depart-
ment. 

Forest Development 

2019. Shri Daljit Singh: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the amount set apart in 1962-63 
for preservation and increasing the 
forest wealth of the country; and 

(b) its distribution, State-wise? 

The Minister of State In the MinIs.. 
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). The 
amount provided during 1962-63 for 
the development of Forests in the 
States and Union Territories is as 
under: 

States (Rs. 
in Jakhs) 

I. Andhta Pradesh 21 '000 

2. Assam 17'000 
3· Bihat 49'000 
4· Gujarat 35'000 
S· Kerala 45'000 
6. Madhya Pradesh 102·000 

7· Madras 33'000 
8. Mahatashtra 39'000 
9· Mysore 49'000 

10. Orissa 26'000 
II. Punjab S3'000 
12. Rajasthan 37'000 
13. Uttar Pradesh 93'000 
14· West Bengal 69'000 
IS· Jammu & Kashmir IO-O(X) 

TOTAL :- 678'000 
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Union Territories: 

16. Andamans. 
17· Himachal Pradesh 
18. Manipur 
19· Tripura 
20. Delhi 
21. NEFA 
22. Nagaland . 

Grand Total -

Grand Total 

(R •• 
in lakhs) 

10'000 

41' 538 
4'229 

*9. 630 
3. 610 

7'408 
2'160 

756' 575 

-Includes provision for Soil Conser-
vation. 

Medium Irrigation Schemes In 
Madras State 

2020. Shri Elayaperumal: Will the 
Minister of Irrigation and Power be 
pleased to state the amount given by 
way of grants and loans for Medium 
Irrigation Schemes to Madras State 
durin1Lthe years 1960-61, 1961-62 and 
1962-63 so far? 

The Minister of State in the Minis_ 
try of Irrigation and Power (Ski 
Alagesan): Loans amounting to 
Rs. 667.66 lakhs and Rs. 880.36 lakhs 
were sanctioned to the Government 
of Madras for the year 1960-61 and 
1961-.62 respectively for financing 
their approved Miscellaneous Deve-
lopment Schemes which inter alia 
included certain medium Irrigation 
Schemes as well. For the year 1962-
63, no loan has been sanctioned so 
far. 

No grant has been given to Madras 
specifically for Medium Irrigation 
Scheme during these years. 

Minor Ports in Madras 

2021. Shri Elayaperumal: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the minor ports in Madras 
State for which money has been allot_ 
ted in the Third Five Year Plan; and 

(b) the amount for each port? 
The Minister of Transport and Com-

munications (Shri J'agjivan Ram): (a) 

and (b). Provision has been included 
in the Third Five Year Plan in the 
Central Sector for the development of 
the following minor ports in Madras 
State: 

SI. Name of Port Provision 
No. (R •• 

in lakhs) 

1. Cuddalore 5°'00 

2. Nagapattinam IQ'OO 

3· Tuticorin . 27'00-

4· Colachal 2'00 

TOTAL 89'00 

('For improvement of the existing 
facilities as distinguished from the 
provision for development of this Port 
as a major port). 

Family Planning Centres in Madras 
State 

2022. Shri Elayaperumal: Will the 
Minister of Health be pleased to state: 

(a) the number of family planning 
centres opened in Madras State 
during Second Five Year Plan period 
(year-wise); and 

(b) the total expenditure incurred 
thereon? 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). According tt 
available information the number of 
family planning service centres, 
including those distributing contra-
ceptives and regular clinics upto 
March 1962 was 163 urban and 525 
rural. The detailed information 
required is being collected and will, 
when available, be laid On the Table 
of the Sabha. 

Bus Routes in mmachal Pradesh 

2023. Shri Hem Raj: Will the Min-
ister of Transport and Communica-
tions be pleased to state: 
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(a) the number of Motor and Bus 
routes which are common to Puniab 
and Himachal Pradesh; 

(b) how the percentage for the ply-
ing of vehicles on the roads is fixed 
between Punjab and Himachal Pra.. 
desh; 

(c) whether it is a fact that the 
Himachal Pradesh Administration is 
running no buses or power wagons 
from Aut to Luhri; and 

(d) whether it is also a fact that 
this route belongs to Himachal Pra-
desh Administration? 

The Minister of Transport and Com-
munications (8hri Jagjivan Ram): (a) 
to (d). The information required i.!I 
being collected from the Government 
of Punjab and the Himachal Pradesh 
Administration and will be .laid on 
the Table of the House as soon as it 
becomes available. 

Linking of Boshiarpur with Dasuya 

2024. Shrt Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether there is a proposal to 
link Hoshiarpur and Dasuya by rail; 

(b) whether a survey was under-
taken long ago in this respect; and 

(c) if so, the reasons for delay in 
its implementation? 

The Deputy Minister in the MInJs-
try of Railways (Shr! S. V. Rama· 
swamy): (a) No. 

(b) A Traffic Survey was carried 
out in 1931 for a rail line between 
Hoshiarpur and Tanda Urmur only. 

(c) The project was not found 
financially justified. The line is also 
not included in the railway.s' pro_ 
gramme of construction of new lines 
during the Third Five Year Plan. 

(SAKA) Re Motion for Adjoum·"'6716 
ment and catting Atten-
tion to Matter of Ur-
gent Public Importance 

Scheduled Castes Class IV Railway 
Employees in Ferozepur and Delhi 

Divisions 
2025. Shri Daljit Singh: Will the 

Minister of Railways be pleased to 
state: 

(a) the number of class IV emplo-
yees appointed by the Divisional 
Superintendents Offices of Fcrozepur 
and Delhi Divisions for Northern Rail-
way during 1960-61 and 1961-62; and 

(b) the number of Scheduled Castes 
among them? 

The Deputy Minister in the MInis· 
try of Railways (Shri Shahnawaz 
Khan): (a) 

Division 

Delhi 

Ferozepur 

Number ap- Number ap-
pointed dur- pointed dur-
ing 1960-61 ing 1961-62 

573 

76 145 
-.---x:------___ _ 
(b) No of Sche- No. of Scheduled 

Division duled Castes Castes ap-
appointed dUl"- pointed dur-

Delhi 

Ferozepur 

12:06 hrs. 

ing 1960-61 ing 1961-62 

159 

18 

263 

60 

RE: MOTION FOR ADJOURNMENT 
AND 

CALLING ATl'ENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Mr. Speaker: I have received three 
calling-attention-notices and one ad-
journment motion regarding the 5tate-
ment made by Shri B. K. Nehru, Indian 
Ambassador to the U.S.A. Shri Hari 
Vishnu Karnath may read out the Cal· 
ling-attention-notice. 

Shri B. N. Mulrerjee (Calcutta C€n-
tral) : Before Shri Bari Vishnu 
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ing attention to Matter of 

Urgent Public Importance 
[Shri H. N. Mukerjee] 

Kamath reads out hls calling-attention-
notice, may I make a submission? I 
gave notice, along with SOme of my 
colleagues here, of the adjournment 
motion, and I am sure it is 110t your 
intention that every adjournment 
motion should be converted, if possible, 
into a calling-attention-notice. I say 
so because I gave notice of the ad-
journment motion not in order to call 
the attention of the Minister but to 
censure the Government on account of 
something which is reported by very 
reputable press agencies, and which re-
presents something which is going 
against the dignity of this COlUltry. 
That is why I submit that yOU consider 
the question of the validity or other-
wise of the adjournment motion first, 
and then if you consider that the ad-
journment motion need not be taken 
up as such but that a calling-atten-
tion-notice might be adequate, you 
may give a clear direction accordingly. 

Mr. Speaker: It is right that the 
adjournment motion should be taken 
up first But no facts are known as to 
whether there has been a failure or 
not, whether there has been a state-
ment or not, and whether Government 
have any information or not. Unless 
I know some facts. I cannot decide. I 
haVe not said that I rule out the ad-
journment motion. I do not say that 
I shali not allow it or whether I shall 
give my consent or not. Therefore, I 
said that I had received calling-atten-
tion-notices as well as an adjournment 
motion. 

Some press report has appeared, 
from where the Members have taken 
up this clue that some statement has 
been made. I want to know s(,me 
facts before I can decide whether I con 
give my consent or not. I thought that 
if the Government could give some 
facts, then I might decide whether I 
should give my consent to the ad-
journment motion or not. That was 
my purpose, because beyond 'vhat has 
appeared in the papers, hon. Members 
also have no knowledge of the facts. 

Shri B. N. Mukerjee: May I make 
a submission? It is this namely that 
the matter of raising an adjournment 
motion is a right which no Opposition 
anywhere can discard. That is '0 say, 
this is a matter which on principle 
should be conceded that on occasions 
which warrant the 'bringing in of ad-
journment motions, We should be per-
mitted to bring them forward. 

The procedure according to our 
rules is that when an adjournment 
motion is brought forward the ur-
gency of the matter has to' be ('onsi-
dered by the Chair and then the ruling 
is given. Now, if a calling-atteution-
notice is read out in the usual manner, 
and Government give some Hnswers, 
and then some further questions are 
asked for purposes of elucidation, it 
detracts entirely from the I'ntire pro-
cedure devised for purposes of ad-
journment motions. 

Mr. Speaker: I have no ,1bjection, 
but in order. to determine whether I 
should gi ve ~y consent or lot, I shall 
find out from the han. Minister whe-
ther any facts are known to her, 

Shri Bari Vishnu Kamath 
(Hoshangabad): The calling-atten-
tion-notice may be read out first 
Otherwise, how will the han, Minister 
know at all what the notice is about? 

Mr. Speaker: Now, let us know 
whether there are any facts known to 
Government, 

The MInister of state in the Minis-
try of External Affairs (Shrimati 
papers and some of these facts seem 
the reports published in the }.ews-
papers and some of these facts seem 
to be torn out of the context. There-
fore, we are waiting for the transcript 
from New York to find out what 
exactly our Ambassador said during 
the television interview, 

Mr. Speaker: In such a case, all 
these Calling-attention-notices and the 
adjournment motion may be held over. 
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ing attention to Matter of 

Urgent Public Importance 
May we expect any 
morrow? 

reply by to-

Shrimati Lakshmi Menon: I can-
not very well say whether we shall get 
the reply by tomorrow. We have 
asked for it. As soon as ~he reply 
comes, we shall infonn the House. 

Shri Hati Vishnu Kamath: May I 
submit that our Ambassador is report-
ed to have m,ade a series of ~tate­
ments? I want to pin-point one par-
ticular statement, and on that the hon. 
Minister can say whether he made 
that statement or not. 

Mr. Speaker: Order, order. That 
is exactly the difficulty with me, 
because nothing is known sO far. 
Therefore, I put that question to the 
·hon. Minister whether she had got <lny 
facts within her knowledge which 
eould help me to decide whether I 
should giVe my consent or not. She 
has said that she has asked for the in-
fonnation; for the present, she cannot 
say anything beyond what has appear-
-ed in the papers which she also has 
seen. 

Shri H. N. Mukerjee: In that C<lse, 
as soon as she is ready with the mate-
rial, you may listen to her and then 
decide. 

Mr. Speaker: That was exactly 
what I was going to say. If only H.e 
hon Member had waited, he would 
hav~ found that that was exactly what 
I was going to say, that We could wait 
till any information is received, and 
as soon as it is received, that informa-
tion would be given to the House, and 
then I shall decide whether to admit 
it or not. 

Shri Hari Vishnu Kamath: On a 
point of clarification. May I know 
whether the han. Minister propo,es to 
lay on the Table of the House or t~ll 
the House the full text of the televi-
sion interview given by the Indian 
Ambassador to the U.S.A., or she is 
going to tell us only about the pllI"ti-
cular statement raised in the c31ling-
attention-notice or in the adjoClrnment 

motion? Which one is she going to 
tell the House? 

Mr. Speaker: All the information 
that she can get now has been asked 
for. Let that information ('ome ar.d 
then We will decide whether it relates 
only to one particular aspect or the 
whole of it. 

We have asked for information 
about the statement made during the 
television interview by that ~nvoy of 
ours. That would be tr<lnsmitted here 
and I think it will give us all the in~ 
formation. 

Shri Hari Vishnu Kamath: The full 
transcript of the interview may be 
called for. 

Mr. Speaker: Shri Tyagi: 
Shri H. N. Mukerjee Tose-
Shri Tyagi (Dehra Dun): I am not 

prepared to yield. Adjournment 
motion is the richest privilege of the 
Opposition, because thereby the Oppo-
sition can put forward what they want 
to say and the majority party in power 
also gets the benefit of being able to 
answer those questions SO that no mis-
undedstanding may be created. For 
this purpose, our rules permit ad-
journment motions. I would like you 
to consider this in consultation with 
Members of the Opposition and of the 
Treasury Benches and formulate some 
specific rules according to which the 
House may know under what condi-
tions they are permitted. Our rules 
only refer to 'any matter of urgent 
public importance'. In that connec-
tion, is it open to the Chair to investi-
gate before admitting it whether this 
is factual or not? May I submit that 
it is for the Treasury Benches to say 
that it is not factual? It is for us to 
reply. If there is any allegation, they 
want to come forward and censure the 
Government. We shall expose them. 
Now there are no means to expose .. 

Mr. Speaker: Order, order. I have 
heard him sufficiently. Our rules Bre 
very clear. The Speaker also decides 
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ing attention to Matter of 

Urgent Public Imporlance 
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on the facts that he can get from both 
sides. The Opposition has not got any 
information beyond what has appear-
ed in t.he newspapers. 

Shri B;:ri Vishnu Kamath: Quite 
right. 

Mr. Speaker: The Government 
'~ve only said that probably it has 

been torn out of context. Where is 
the material on the basis of which I 
can decide whether I should give my 
consent or not? Unless some informa-
tion is available either with the Oppo-
sition or with Government, I cannot 
give any decision. Both sides are still 
in the dark. There is no material be-
fore me. 

Shri Tyagi: Quite right. That was 
not my point. What I was hinting at 
was that the question under consi-
deration was whether this matter was 
relevant or not. If it is televant, it 
can be taken up and the information 
had. The question is whether such 
type of information based on in'esS re-
ports can form the basis for giving 
notice of an adjournment : ,1otion or 
not. When you give your .. uling, it 
will be our precedent for the future. 
The Government wanted time to get 
at all the facts. You have been pleas-
ed to give that time. But ',he ruling 
has not to be given on the basis 01 
that information; ruling h,as to be 
given on the 'basis of the merits of the 
question raised. 

Mr. Speaker: If there is no ques-
tion raised what should the ruling be? 
Unless the~e are facts, there cannot be 
any decision. No adjournment motion 
can be allowed and discussed unJes9 
some facts are there. At present we 
have absolutely no facts. 

Shri S, M. Banerjee (Kanpur): The 
facts are given here in the press re-
port. , '''i-r 

Mr. Speaker: Should I believe them 
and take them as true? Has ~,e got 
any other information than that? 

Shri S. M. Banerjee: This is suffi-
cient 

Mr. Speaker: Not at all. cannot 
proceed purely on the basis of n~ws­
paper reports. We must have some 
satisfaction. That was why I asked 
Government whether they had any in· 
formation, and could say <omething 
about it. Government have said that 
they are trying to get some informa-
tion. I will keep these things in abe-
yance and aftCT some facts are known, 
then alone we can discuss them. 

Shri Bari Vishnu Kamath: WIll the 
Minister please give us the informa-
tion tomorrow? 

Mr. Speaker: On Monday at least. 

Shri Barish Chandra Mathur 
(Jalore): On;a point of order. When 
you asked Shri Hari Vishnu Kamath 
to read out the calling notice, I do not 
know how it can be switched off. 
When Government accepts the calling 
attention notice it clearly means that 
they have got 'information to give. 
Otherwise, they do not accept it. It 
is ;accepted on a day when they have 
got certain information. The very 
fact that Shri Hari Vishnu Kamath 
has tabled a calling attention notice 
and Government have accepted it 
proves that. 

Some Bon. Members: No, no. 

Shri Barish Chandra Mathur: You 
had called Shri Hari Vishnu Kamath 
to read out the calling attention notice. 
You have not said that it should be 
switched off. 

Mr. Speaker: There is no point of 
order in that respect. There is no 
consent of Government necessary 
when a calling attention notiCe is 
given. I had made it clear on the 
very first day that because even on 
trivial matlers also adjournment 
motions are given-I am not con:;ider-
ing this particular adjournment 
motion-where no censure ;s int~nded, 
I would convert them. I get the notice 
in the morning and there is no ques-
tion of Government agreeing or nol 
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I call upon the Minister to make a 
statement. 

In this particular case, I read out 
that there were three calling atten-
tion notices and one adj ournment 
motion as well. I wanted to know 
some facts in order to help me in 
coming to a decision whether I shOUld 
give consent or not. I had made it 
clear already that, therefore, I call 
them calling attention notices so that 
facts might be known. When Shri 
Mukerjee raised the objection that he 
insists on his adjournment motion and 
that he would not agree to its being 
converted, then, I only wanted the 
facts to be known, and I made it clear 
to the House as well, if Government 
had any information. There is nO 
question that Government has agreed 
to answer this calling attention notice. 
Even when it had been called, the 
answer would have been the same 
that there are no facts available yet 
and, therefore, the Government IS try-
ing to get that. That is ",hat has 
been said even now and that was what 
was going to be said if the calling 
attention had been taken up. 

Shri B. N. Mukerjee: Can any defi-
nite date be fixed? As Shri Kamath 
SIlid, Monday would be better. 

Mr. Speaker: I have already said 
that, probably, the infonnation would 
be had by Monday. 

12.17 hr!!. 

CALLING ATTENTION TO MAnER 
OF URGENT PUBLIC IMPORTANCE 

RAILWAY COLLISION AT SIVARAMAPURAM 

Mr. Speaker: There is another 
about the railway accident, by Shri 
S. M. Banerjee, Shri Bish'mchander 
Seth, Shri Ram Sewak Yadhav and 
some others. I will ask Shri Banerjee 
to read it. 

Shri S. M. Banerjee (Kanpur): Sir, 
under rule 197, I call the 'lttention of 

the Miinster of Railways to ,he fol-
lowing matter of urgent :mblic ini· 
portance and I request that he may' 
make a statement thereon:-

"The Head-on collision between 
a Military Special Goods train and 
an ordinary goods train on 24.5.62 
near Sivaramapuram in Southern 
RaUway resulting in ,erious in-
pury of 15 persons." 

The Deputy Minister in the Ministry 
of Railways (Shri Shahnawaz Khan): 
Sir, in reference to the Call Attention 
Notice given by the hon. Member. I 
have to infonn the House that at 2:24 
hours on 24·5-1962, a collision took 
place between a goods train No. 1590 
Up Goods and a Military Vehicle Spe-
cial No. V 414 at Sivaramapuram sta-
tion on the Madras-Guntakal sectioD. 

The two trains were due to cross 
each other at Sivaramapuram station. 
The signals were lowered for the 
goods train to be received first. As the 
goods train was entering, the Military 
Vehicle Special, for which the signals 
had not been lowered, passed the Down 
Outer Home and Starter Signa!s at 
Sivar~mapuram station at danger and 
collided with the goods train between 
Up Home and Down Advanced' 
Starter. 

As a result of the collision, the lead-
ing engines of both the trains got de-
railed. One TLR of the Military Spe-
rial next to the engine was partly 
smashed and derailed "nd thirte .. n . 
KMs on the train derailed. 

Ten of the military personnel es-
corting the train suffered injuries. One 
out of these sustained serious injuries 
and the others, simple InJuries. In 
addition, fiVe railway employe"s re-
ceived simple injuries. Medical relief' 
was rushed to the sPOt from Gooty and 
Nandalur. Nine of the injured mili-
tary personnel· were sent to the C"dda-
pah Government Hospital. 

Through running of trains was obs-
tructed: Pennanent way was damag-
ed for about six rail lengths. Tron-
shipment of passengers was 3rT3nged I 
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.at site. A diversion was laid and 
through communications were restored 
at about 21:30 hours on 24-5-1962. 
The Additional Commissioner of Rail-
ways (Safety) is holding an enquiry 
into the cauSe of the accident. 

Shri S. M. Banerjee: This is a spe-
cial military goods train and the hon. 
Deputy Minister told us that it was 
carrying military vehicles. I want to 
know whether some of the vehic;es 
had been damaged. What is the in-
formation that he has? 

Shri Shahnawaz Khan: At present 
I do not have any specific information 
on the subject. But I !)resume that 
there has been no serious damage to 
any military vehicle. 

Shri S. M. Banerjee: 13 wagons 
have capasized. 

Shri Shahnawaz Khan: No, no. 
They have derailed. There is some 
·difference between the two. 

Shri S. M. Banerjee: This state-
ment is absolutely the same as the 
Press Statement; the Press has re-
ported very well 

Mr. Speaker: Does he want to put 
any question? 

Shri S. M. Banerjee: wanted to 
know whether any wagon had cnpa-
sized. i. 'I 

Shri Shahnawaz Khan: None has 
. capasized. 

qT'U1I' ~ (~) 
U~ ~Of ~.qe.f~ 'fl"C: <:~"i ~ I Jt 
OI"R'IT "f!1.r;iT ~ f.!; 'Fl"T ,or 1.fe.f~i 
<m <:);j;il ;f; fur!: lfRorflf ~ .rr ;f; 

. 'rni If;'j~ srn.nr ~ lfT 1P1 1Ff1 <if f if> 
.. W lFflf ;f; fu~ <m~ "T"f1l" m ;;;:.qt':-
'fm1 'l>T o;T 1PI"T it? 'IlfT ;'f~ - 'f.li 
'~~ifM ? 

..n ~l!rt: ~~ I ~~ 
;;IT 1.qe.fT ifT<IT ~, m ~ ~ 
~~~hT~ I rn ~c'fT ;f; 
~ if iif-JTlIT 'flIT ~ Iif> f,,"~ ~i{ ;f; 
3m: ''IT I ~~~ ~ f'f> lTif m;f; 3m: 
~,f'n: 1ft ~ ~ ~ '1~ ...• 

..n f~ ~ (~) iflfT 
't~ifT~~ ? 

"IT fil1I' II"" : for'fT ~'f'f'fflRT 
~ lTif .rn ~T "IT ~ ~ I 

It will have a bad effect l'n the en-
quiry . . . (Interruptions) 

Mr. Speaker:. Order, order. The 
hon. Minister is speaking. 

Shri Shahnawaz Khan: He will be 
free to take disciplinary actio" against 
persons who are responSl ble. He will 
gO round and check the "tution wurk-
ing rules and draw the attention of 
the station staff to the security rules. 
These are things which are constantly 
done. 

12;22 hrs. 

PAPERS LAID ON THE TABLE 

STATEMENT ON TRUNK TARIEES 

The Minister of TraDsport and Com-
munications (Shri JagjivlUl Ram): I 
beg to lay on the Table-

(i) a statement on the revision of 
concessional tartffs and pe-
riods for Trunk Calls . 

(ii) a statement on rationalisation 
of Trunk Tariffs. [Placed in 
Library. See No. LT-139/62]. 
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NOTIFICATIONS UNDER MOTOR VEHICLES 
ACT 

Shri Jagjivan Ram: On behalf of 
Shri Raj Bahadur I beg to lay on the 
'Table-

(i) a copy each of the following 
Notifications under sub-section 
(3) of section 133 of the Motor 
Vehicles Act, 1939:-

(a) Notification No. 173,F. 68-
120160-Pub. published in 
Andaman and Nioobar Gaz-
ette dated the 30,h August, 
1961, containing the Anda-
man and Nicobar Isiands 
(Licensing of Conductors for 
Stage Carriages) Rules, 1961. 
[Placed in Library, See No. 
LT-140i621. 

(b) Notification No. 25\20:60-1 
(Tpt) published in !VI.anipur 
Gazette dated tIle 5th Sep-
tember, 1961, making certain 
amendments to the Manipur 
Motor Vehicles Rules, 1951. 
[Placed in Library, See No. 
LT-1411621. 

(il) a copy each of the following 
Notifications making certain 
further amendments to the 
Delhi Motor Vehicles Rules, 
1940, under sub-section (3) of 
section 133 of the Motor Velli-
des Act, 1939:-

(a) Notification No. F. 12153 60-
Transport published in Delhi 
Gazette dated 'i!le 16th 
November, 1961. 

(b) Notification No. F :1'~ 60-
Transport pu'Jlishl'd in Delhi 
Gazette dated ti,e 14th De-
cember, 1961. 

(c) Notification No. F. 121381571-
61 Transport puhl'shed in 
Delhi Gazette dated the 18th 
January. 1962. [Placed in 
Library, See No. LT-1421621. 

FINANCIAL COMMITTEES (1961-62) 
-A REVIEW 

Secretary: I beg to lay on the Tab!e 
a copy of "Financial Committees 
(1961-62)-A Review.' 

12'231 brs. 

BUSINESS OF THE HOUSE 

Shri Hari Vishnu Kamattl 
(Hosbangabad): When will the Minis_ 
ter of Parliamentary Affairs make his 
usual weekly statement? 

Mr. Speaker: Tomorrow is a work-
ing day for us. 

12'231 hrs. 

ELECTIONS TO COMMITTEES 

INDIAN CENTRAL ARECANUT COMMrrrn: 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): Sir, on behalf (,f 
Shri S. K. Pati!, I beg to move: 

"That in pursuance of clauSe 3 
(vi) of Ministry of Agriculture 
(now Food and Agricu!t:re) Reso-

lution No. F. 43-1l:48-Com., deted 
the 21st May 1949, as amended 
from time to'time, the members 
of Lok Sabha do proceed to elect, 
in such manner as !he Speaker 
may direct, three members from 
among themselves to serv~ as 
members of the Indian Central 
Arecanut Cmnmittee." 

Mr. Speaker: The question is' 

C'That in pursuance flf "'lause 
3 (vi) of Miinstry of Agriculture 
(now Food and Agriculture) Reso-
lution No. F. 43-11/48-Camm., dat-
ed the 21st May, 1949, as amended 
from time to time, the member!. 
of Lok Sabha do proceed to elect 
in such manner, as the Speaker 
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[Mr. Speaker] 
may direct, three members from 
among themselves to s~rve as 
members of the Indian Central 
Arecanut Committee." 

The motion was adopted. 

INDIAN CENTRAL COCONUT COMMITTEE 

Dr. Ram Subhag Singh: On be-
half of Shri S. K. Pati!, I beg to move: 

''That in pursuance uf clause (g) 
of Section 4 of the Indian Coco-
nut Committee Act, 1944 as 
amended from time to tim~, the 
members of Lok Sabha do l'roc"ed 
to elect, in such nunner as the 
Speaker may direct, two mem-
bers from among rt.emselve, to 
serve as members of the Indian 
Central Coconut Comrn.ttcp." 

Mr. Speaker: The question is: 

''That in pursuance of clause (2) 
of Section 4 of the Imlian Coco· 
nut Committee Act, 1944, as 
amended from time to time, the 
members of Lok Sabha do proceed 
to elect, in such manner as the 
Speaker may direct, two mem-
bers from among themselves to 
serve as members of the Indian 
Central Coconut Commtttee." 

The motion was adopted. 

·DEMANDS FOR GRANT~ontd. 

MINISTRY OF ScIENTIFIC RESEARCH AND 
CULTURAL AFFAIRs-contd. 

Mr. Speaker: The House will now 
take up further discussicn "nd voting 
on the Demands for Grall!s t,nder the 
control of the Ministry .Jf Scientific 
Research and Cultural Affail'e Shri K. 
C. Sharma will continue his speech. 

8hrl K. C. Sharma (Sardhana): Mr. 
Speaker, Sir, yesterday, I via; speak-
ing about the necessity for the estab-
lishment of an institute of Indology 
with a view to bring together the sys-
tematic history and development of 
Indian thought and various philoso-
phies of Indian culture and develop-
ment. My point is that the larger as-
pects of culture all over the world 
have been taken from the ideational, 
idealistic and sensate truths. This has 
been the cultural phenomenon all over 
the world in different stages, and the 
number of great thinkers-you may 
call them prophets or seers-should 
be something between 200 and 300 in 
every great culture. If any attempt is 
made in this direction, it will be good. 
Indeed, very great efforts are needed 
to succed in that attempt. It shOUld' 
be brought home to the people that it 
is not the privilege or the right of any 
section of the people to have exclusive 
claims to truth or to any system and 
say that they only know the truth in 
toto. So, a sort of catholic view of 
life should be developed, and then it 
might be possible to realiSe what i,. 
called the universal man. 

Another point is that all countries, 
when they develop Ii new phase of 
their life, when that life comes into be-
ing, take resort to get possession of 
what already exists in the world. 
They take possession of all the views 
not of thOSe who are privileged, the 
university professors or the big intel-
lectuals but of the common man. The 
com~ man lays claim to truth 
sintply through his own language. So, 
I would like the han. Minister to es-
tablish a good department of transla-
tion. The Turkish Education Minister 
himself was a great scholar, and he 
worked hard: he himself translated not 
less than 1,200 great classics. What I 
mean to say is that between 560 B.C. 
and the present age, something like 50a 
great thinkers or great prophets-
whatever you may call them-have-

"Moved with the recommendation of the President. 
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contributed to the development of 
thought, and the development of 
thought should be available to the 
people, to the common man. It would 
also help in the integration of our 
society. 

~ '1ft fumm <n: lfT ~ <n: ~ iI> 
m m if ~ gm ~ ~ 'f>hlTlIT f.plfT 
~ .m: '3"'1 '1ft ~ <r.rr <n: if.flrt 
OR if '3"'f 'fiT a.rr ~ 5Im~ f.plfT 0fTlr 1 

wil>iTRll<:f~iI>'3"'1~ 
For instance, I may submit that we -"- iI> 'ITt -. if;rr ..,.".,.,. 

have got three or four distinctive fea- "'1 ~ +r ~ ~ "<?'''' 
tures of the present social structure. ~ ;;ft f.f; ~ m 'l; ~ .m: ~ 
One is secularism. But Secularism is if ~ .m: ~ ~ ~ 1 ~ ~ 
misunderstood in that it is said that ~ ~ '3"'1 '!it ",.". ;r iii" <n: a;-e>; 'f>Tlf 
it is an accident to the present junc- <?' ~ ~ '"' 

ture of society. But then, it dates "'~, ~ f.f;lfT ~ ~ ~ ~ ~ ~ I 
back to 2,000 years ago, the time of > ~ ;;r'r ~ ~ ~ il:r.; 'ftiiI" ~ '3"'1 'lit 
the Roman lawyers. They said that • 1ft 
justice, reason, order and humanity a.rr ~ ~ m 'l; fui[ ~ 'HIT 
should be above any religious system ~ f.f;lfT ;;rr;rr ~ 1 
or any dogma whatsoever, and that 
these will hold the society together. W 'l; <fri{ 4-' ~ ~ ~ ~ iI> 
Any social structure should be based h- if 
on these four principles that is, jus- ~ ~ ~ <n:iIT ~ ~ I ... 'lT1:Cf 
tice, order, reason and humanity. In "f;rcR ~~ ~ ~ '3"'1 ;r 4-~ m if 
the same way this non-alignment ~ ~ ~lll 'fiT ~ 'I9f ~ ~ 
theory nf our foreign policy dates 
back to the days of Buddhistic thought, ~ ftren: mf<;" iI> llPRiT <r.T 1 qcrr 
and so, socialism had its origin in the if@ ~ ~ '!it '1c1T ~ lfT if@, ~ 
Indian systems of philosophy. In this 'l;;r.r ~ '<'Il<T <n: 
way, it would be possible to appreciate <IW ~ ~ 'f> W'f m 
the different ways of truth and what l"fT!f'f ffi1?r~ ~ .m: <ri'[t ~ ~ ai<: <n: 
is called a catholic man or universal ~ ~i'f 'fiT 1HI1"': f.f;lfT "ffiIT ~ 1 
man may be the result of these great W fwr ~ ~ '1ft "lJllT <n:'lT 
efforts. 

'1ft fmrqfu ~ (~) 
~~,~~Tm'~~ 
~ i'f'f> 'lT1:Cf if f.f;lfT lfllT ~, ~ iI> lITU 

.r ~ ~ f.f; ~ ~ '!>If 'fiT1f f.f;lfT 
lfllT ~ 1 oft m ~1WofR glZ ~ '3"'1 ~ 
m+r <'I:m 'fiT ~ m ~ if@ tIT qm 

~ 1 ~i'f'f>'PJ"t~'Ift~'fiT 
~~~'l;'lTtifmll~~ 
~~'!itif;rr~~ 1 ~iI 
~<mfcft~~f'f>~~ ~oo lIT 
~ 0 0 'f1f ~ i'f'f> 'l; f;;rn'it ~ ~ <'Il<T 
~~itt:T~~'3"'1'1ftOft~ 
~ lfT 'P-r'f ~, $ '3"'1 'l; '.!Im'fT m 
"I'Nt ~ ~ Ir\~' ~'" ~ f~ fulfT ~ 
$ ~ gm't iTft'RTf~ ~ tIT ~ ~, 
~ 'fiT ~ m .~ ~ iI> <reT <n:, 

~~~~$Oft~~i'fWli'f 
mf<;" iI ~ l!"ln:T ~ ~ ~ 'l; fui[ 
~'!it'flf~fil;mq~~~ 1 

Wil>iTRll~'!l"-a'~ 
~ 'l; 'ITt if 'fiQ'fT ~ ~ I~­
f~ 'l; 'ITt if ~ "ffiIT ~ 1Of> ~ if 
'3"'f'lft~'f>lftm;;mft~ 1 iiI"f'fi'f~ 
mOft~f~~~~~'3"'1'1ft 
mr~'!>If~$f~'!it~ 
if m:cft ~ if <r1t ~ 'fiT «T11iIT 
<n:iIT 'f~ ~ 1 W fwr ~ if ~ ~ 
~~~~~;;rrii'i'fIfiI; 

oft <'Il<T ~~ ~ ~ ~ f.rnt 
~~~'fm~ 1 

~~'!it ~m'litfmr~ 
~ f'f> ~ ~ iI> 'fiT1f m ~ 
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f.f;lf ~ ~~ if; mr I 'WI': ~ 
.m~if;fu~~if~ if;fWl 
~ ~ $:r ffi ~ ri en ~ '!it 
~~~~if~<n:~'!it 

~ il>'T '!itfmT ~ ~ I 

.q~~~m~T~ 
fll; m;;r m11 <'I1<i1 if; m:r $ ~ 
~ '1': ~ ~ "Iri: omft ~, limr 
m: '1': ~!ffUT <m'f if ~, cnfl:r<;r 
$ ~ ml~ mmiT ~ ~ 
~~~~ I ~m<m:'!it'3'if'!it 
"flfT <n: if;, $ 'WI': ~ ~ .,. f1:R; en 
~~~<'IT<n:~~~ 
~ ~ il>'T '!itfmT ~ 'fTf~ I 

~ if; fWl m<m: '!it f~ ~ 
~~ I '3'if'!~~!ij;"'fif~m~~ 
;;IT ~ if mRr if>T i<'IT ~ ~ $ 
<'I1<i1 '!it ~ 5M"if <n: ~ ~ I 

if><'f~~wmrm~~ 
~~fll;~if>T~~~ 
~~¢itqfrg{~ I~fuqi 
~ ~'1': f.nh: .,. ~ <n: ~ ~ 
'!it~~~~~;;ft$ 
'3'ifil>'T~~;;IT~'l[fir$~~ 
¥~'3'ifif;~if;~$~ 
~~~~~~ 
if qfr g{ ~ I ~ '!Rif>,qffi:<n:,~ 
$ ~ <'I1<i1 ~ ;;IT ~ ~ ~ ~ 
'3'if '!it $ <n: ~;;it »l1€14llhl'l> lIT 
~~il>'T~~~, lIT;;rT~ 
~ it ~fm;r fu;-rlM ~ ~ ~ ~ 
'1ft 'Nfu if; fWl ;;it ~ ~ ~ lIT ;;rT 
fu1if <n: $ f~ ~ ~ ~ m<re: m;;r 
~il>'T~itqfr~ I ::o.r'!itm;;r 
if><'fil>'Tmffiif~~il>'T»l't<:mq" 

'Ift~rn~~~~$ 
~if;fWlmq"'!it'fiT'!i'tfmm~ 

'IiV!T 'fTf~ I ~ ~ ~ ~ ~ 

~T~ I ~~~.q~~fif>~-;;qt~ 

~ ~r *'t;f<:r ~ ~ ~ '"'* 
~~I 
Mr. Speaker: Shri Hem Barua. [ 

will request him to be brief. 

Shri Hem Barua (Gauhati): I 
would be very hapPy if you could 
give me a little more time. I will try 
to be very brief. 

The amelioration of the living con-
ditions of the people from the state 
of medieval backwardness and pov-
erty to a stage of economic growth 
and national development is a tough 
job, and so it is a very welcome 
thing that the Ministry is trying to 
improve the conditions through 
scientific research and technological 
research. But I would say that sci-
ence and technology alone are not 
enough; they might bring material 
comforts, but material comforts 
would be meaningless as a barren 
desert unless and until they are im-
bued with a will and opportunity to 
draw sustenance from the living 
waters of a nation's greatness, and if 
the Ministry can achieve this pur-
pose, I think the stirrings of the 
deeper waters of the nation's sou I 
would be reflected in it, and that is 
why I say that the Ministry over 
which Professor Kabir, one of the 
best products of Modern India-my 
old professor also--presides has a 
very very responsible job. 

Then tihere is the cultural aspect of 
it. The past is rich in its wealth, the 
future beckons to us with its inher-
ent possibilities and the present is 
rich in the dynamics of its own. 
Now, to evolve a pattern out of these 
different aspects is a very serious 
job, and that is why I say that the 
Ministry is destined to a very great 
responsibility towards the reconstruc-
tion of this country. I do not have 
to quote Dr. Waterman, the Director 
of the Science Foundation in the 
United States of America, or I do not 
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have to quote, for instance, Mr. 
Arnold Toynbee-I do not have the 
necessary time at my disposal. 

Mr. Speaker: But the Professor 
would be knowing what his pupil has 
in mind. 

Shrj Hem Barua: Yes, Sir. He 
knows that. 

Now I do not have to quote Mr. 
Arnold Toynbee either to establish 
what importance science and techno-
logy hold in the context of our eco-
nomy, or in the context Of the eco-
nomy of under-developed countries. 
But then I will say that in the attempt 
to accelerate the speed, quality must 
not be sacrificed at the altar of 
speed. That is what I find. We have 
to keep pace with other countries of 
the world so far as education in sci-
ence and research in science are con-
cerned. If we fail to keep pace with 
the other nations so far as these 
things are concerned, we shan be 
washed back, or washed away rather, 
into the back eddies of intenectual 
progress and scientific growth. That 
is what I think. 

What about our scientific educa-
tion? The scientific education that is 
imparted in this country, whether it 
is in the universities Or in the Coun-
cil's laboratories, is a type of forma-
lised sort of education. I would re-
quest the hon. Minister to see if the 
lH!eds of our economy can be asso-
ciated with this. 

Besides, there is an impression with 
our people that scientific and tech-
nological education is a drab matter. 
But I would say that there is a scope 
even in scientific and technological 
education for stimulating curiosity, I 
remember Charles Lamb said_nd 
the professor who taught us English 
literature in the University knows 
it-

"Credulity is a child's weakness 
but a man's strength." 

I would say that credulity is the 
basic ingredient of human growth, 
That is why I say that that spirit oC 
credulity, that spirit to stimUlate 
ideas and thoughts is to be generated 
in our laboratories. But I do not 
find anY attempt to transmit the 
scientist's faith and vision to our 
people. If we do not transmit the 
scientist's faith and vision to our 
people, science is not bound to be 
popular with the people. In that case 
we might succeed in producing a few 
Thomas Alva Edisons, people who 
have devoted to the fruits of science 
So that those fruits might be utilised-
for the material benefit of the human 
family, but we shall not be able to 
produce an Einstein, a man who gave 
a vision to the world. I remember a 
very beautiful quotation from Eins--
tein: 

''The most incomprehensible 
thing is that the universe is com-
prehensible. " 

That sort of basic idea or basic vision-' 
cannot be produced in the atmos-
phere of OUr laboratories. The at-
mosphere that prevails in our labora-
tories is far from encouraging. That 
is why I say that there should be a 
complete reorientation of the curri-
culum so that it might be fitted into 
our developing economy. At the same 
time, the quality of research has also 
to be improved. There shOUld be a 
better climate of research in our 
national laboratories, or else original 
thinking would not be possible. 

Now I COme to another thing. We 
are on the escalator of economic 
development at the present moment. 
Since we are on the escalator of 
economic development India needs a 
group of wen trained scientists, 
ardent and arduous people who de-
vote themselves to the cause of sci-
ence. What has happened in this 
country is this. There are some sci-
entists, no doubt, who are still work-
ing in foreign countries and we want 
their services. Some time back, I 
remember, our hon, Prime Minister 



Demands MAY 25, 1962 for Grants 

[Shri Hem Barua] 
made an appeal to those scien lists to 
come back and serve this country. 
But to that appeal-what should I 
say; what would be the better ex-
pression--only the echoes have res-
ponded. 

Shri Harish Chandra Mathur (Ja-
lore): Does it not add to our glory 
that oUr scientists are working all 
over the world? 

Shri Hem Barna: It does add to our 
glory, but that is a false or borrowed 
glory. 

Shri Harish Chandra Mathur: Not 
borrowed glory. 

Shri Hem Barna: It is borrowed in 
the sense that when the country is 
suffering from want of the services of 
scientists and technologists and when 
the country complains of lack of 
development for want of scientists 
and technologists. it is a vain glory to 
send our scientists abroad. 

Dr. L. M. Singhvi (Jodhpur): If 
this is glory, why did the hon. Prime 
Minister want to deprive us of that 
glory? 

Shlj Hem Barna: The hon. Prime 
Minister made an appeal like that and 
1 say that he made that appeal 
rightly, but only the echoes have 
responded. On that suggestion per-
haps Professor Kabir had thought of 
a scientists' pool. It was constituted 
in 1958 with 100 scientists, 1 sup-
pose. Now its strength is 300. Then 
I do not know what happens to 
these scientists. They do not get an 
atmosphere. There are scientists in 
the pool who have been swimming in 
the pool for months and months with-
out any hope of being placed any-
where. Yesterday morning, I would 
tell you, a scientist in the pool came 
to me with his pretty wife and told 
me, "1 have to go back from this 
country not because I do not love this 
country but because this country does 
<Dot offer any opportunity for work." 

That is the type of thing that is hap-
pening in our country. I would re-
quest the hon. Minister to make a 
psychological approach to this pro-
blem and if such an approach is made 
1 am quite sure that the scientists 
will come back. 1 say they should 
be given decent emoluments not only 
to s'arve off hunger but also to en-
able them to live a decent life with. 
out the worries of the world im-
pinging on them. That is what I 
always feel. 

Shri Warior (Trichur): Some scien-
tists already here do not like these 
scientists from abroad coming here. 

Shri Hem Barna: That is why there 
should be encouragement; as it b 
there is no encouragement. 

But what about scientists working 
abroad? They say: we are better off 
abroad; we have better atmosphere 
here and the men under whom we 
work are men of eminence in science. 
But here what do we find in our 
national laboratories? I have come 
across cases where administrators at 
the top do not encourage the scien-
tists at the bottom, who are young 
men. The tendency in this country is 
that the older generation stick on to 
all the powers they have, all thE' 
advantages they have and do not wish 
to transmit them to the younger 
generation. That is the trouble in 
this country. 

The Deputy Minister in the Ministry 
of Community Development, paneha-
yatl Raj aDd Co-operation (Shrl 
B. S. Murthy): There is no decen-
tralisation. 

Shri Warior: Power without res-
ponsibility. 

Shrl Hem Barna: Then what about 
the fruits of scientific research and 
technological research? They are like 
Eve's fruits for the industrial Adams 
of our country. And what about our 
Adams, Sir? They are not inspired by 
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the fruits that are offered by the 
Eves in the laboratories. There should 
be healthy oooperation between in-
dustry and scientific research. As it is 
there is no healthy cooperation bet-
ween the two. What we find in 
highly advanced countries is that 
there is healthy cooperation between 
the two. But that healthy coopera-
tion between industry and scientific 
research is absent in this country-it 
is conspicuous by its absence. There-
fore, I would ask the Minister to see 
if it is possible fOr him to generate a 
sense of social mobility among those 
who are working under him. 

Now, Sir, scientific research in 
India is conducted in different places 
in the country-in the DefenCE: Sci-
ence laboratories, laboratories of the 
Council of Scientific and Industrial 
Research, at the universi' ies ann !Jv 
the Atomic Energy Commission. Why 
i. there no attempt to coordinate 
these efforts? Coordination is the 
sene q'Ull non of science and with-
OUt coordination what happens is that 
there is duplication of effort and 
duplication of ell'ort results in loss of 
national resources. I can give many 
examples of this, but time is short 
and I find you are about to ring the 
bell. 

What about the Third Plan? The 
Third Plan-let me quote from it-
has definitely laid down "coordination 
of research work carried cut in 
national laboratories, universities, 
technical institutions, laboratories of 
scien:ific associations and Govern-
ment Departments." May I know from 
Government \\ hether there has been 
a blue-print in order to implement 
this recommendation of the Third 
Plan for coordination? There is noth-
ing like that. 

What about our National Labora-
wries? The original purpose with 
which these laboratories were estab-
lished has defeated itself. These 
laboratories have become apothecary.' 
"hops for sampling out degrees. 

718 (Ail LSD-5. 

People should be made to appre-
ciate science more and more and tbat 
can be done only by two ways. The 
first is by harnessing the frw ts of 
science and technology in order to 
improve the living conditions of our 
teeming millions; and, secondly, by 
blending science, if possible, With our 
culture. 

And about our culture I would lillY 
that diversity is the destiny of India, 
and diversity is the beauty of India 
also. There must not be any attempt 
to obliterate this diversity. But there 
must be an attempt to weave a pat-
tern out of these diversities. Just as 
the fragrance, the composite frag-
rance of a lotus lies in the fragrance 
of the individual petals that compose 
the lotus, the composite fragrance of 
Indian culture is dependent on the 
fragrance of the different cultural 
patterns that obtain in this country. 
If you take away or if you pull out 
the banks of a river, what remains of 
the river? If you pullout the petals 
of the lotus, the lotus dies. In the 
same way, if we want to obliterate 
the different cultural patterns in this 
country, Indian culture as a whole 
dies. 

Therefore, I would say that there 
should be more attempts to acquaint 
people of different parts of this coun-
try with the culture obtaining in other 
parts. There is a programme no 
doubt, this Inter-State Cultural Ex-
change Programme. But it is not exe-
cuted with the verve and clan that is 
necessary for it. I would say that 
for some time, if necessary, even our 
international cultural programmes 
might be given a respite, so that this 
programme might have a greater 
fillip. 

I congratulate the Ministry on 
organising the Tagore Celebrations 
on a vast scale. Tagore entered into 
every phase of our national life and 
gave best expressions to some of our 
highest aspirations. Tagore belonged 
to that grand line of poets to which 
Valmiki, Vyasa and Kalidasa be-
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longed. But what about the cele-
brations? Did they help the people 
to W1derstand even an iota of Tagore? 
There was no attempt at any critical 
appraisal of Tagore, and these cele-
brations became ceremoniei. I had the 
honour of attending the Inter-
national Literary Conference, as a 
delegate. Even there I did not find 
an attempt at a critical analysis or a 
critical understanding of Tagore. I 
say that too much of adulations is 
as destructive of values as too much 
of abuses. That is what happened 
there. 

And what about the conference that 
was opened by Dr. Radhakrishnan in 
\he Vigyan Bhavan hall? Would you 
believe me, Sir, if I say that three-
fourths of that hall was empty? At 
the same time, because of these cele-
brations, possibly, Tagore became a 
tashionable commodity with the 'U' 
section of our population. It was 
nice to see modern women, lip-stick-
ed, very smart, I would say, with lips 
like Shri Jagjivan Ram's letter-boxes, 
accosting you-if they accosted you, 
Sir, or not, I do not know ... 

Mr. Speaker: It is rather an insult 
that he is offering to those fashion-
able ladies. 

Shri Hem Darua: They will accost 
you and say-and some of them 
accosted me in this Anglo-Indian 
city of New Delhi and said, "Well, 
Mr. Barua, don't you think that 
Tajore was a wonderful man?" Tagore 
became Tajore to them and that's 
What the celebrations achieved. 

8hri Hari Vishnu Kamath (Hoshan-
gabadl: Did you try to correct them? 

Shri Hem Darua: Why should I? 
As a gallant man I always welcome 
imperfections in women. 

Sir, I will take only a few more 
minutes. There are three Acade-
mies, for instance. I would Say this 

much about these Academies that 
they must try to extricate them-
selves from the over~wering in-
fluence of Government, so that they 
might gain in vigour and strength. At 
the same time, Government must 
have a machinery of vigilance on the 
working of these Academies, because 
we give financial aid to them out of 
our public exchequer. This is heigh-
tened by the fact that one of these 
Academies landed itself in disgraceful 
financial irregularities, and our Pro-
fessor knows it. 

Then, this question of the India 
Office Library has been hanging fire 
for a long time. In 1858 the Gov-
ernment of the United Kingdom in-
herited from the East India Company 
this property, the archives, the re-
cords. And naturally enough, they 
belong to us now, because we have 
inherited India from Britain. But 
somehow or other Pakistan is be-
having like an usurper. There was a 
talk, and there was a question here 
about micro-filming of these records, 
so that Pakistan might reap a benefit 
OUt of it. There was a positive ques-
tion, because it was served by the 
newspapers in Britain. And we are 
not enlightened about that, we are 
still in hazy darkness. 

And lastly I would say this. I do 
not know why there have been no 
cultural agreements with countries 
like Israel and East Germany. Should 
political considerations be allowed to 
overweigh cultural considerations? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabirl: Mr. Speaker, Sir, I am very 
grateful to the hon. Members of this 
House who have taken part in the 
discussion. Perhaps, because my 
Ministry deals with scientific research 
and cultural affairs, there was some-
thing of the spirit of science and cul-
ture in almost all the speeche,. Even 
when hon. Members had certain cri-
ticisms to make I found that most of 
the criticisms were either on very 
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minor points, indicating a broad 
agreement on the fundamental app-
roaches of this Government and this 
country towards the problems of 
llCience and culture, or the criticisms 
were generally made in a verY 
friendly spirit. I welcome this at-
mosphere in the House, and I am 
grateful to the House for the treat-
ment it has always given me, because 
I have found in the past three or four 
years, on every occasion when the 
Demands relating to my Ministry 
have been discussed, all sections of 
the House, including Members who 
normally consider it their duty to 
oppose the Government, have ex-
tended in many case their helping 
hand and support. 

Even yesterday my hon. friend 
from the Communist Group who 
opened the discussion started with a 
very handsome oompliment to the 
work of this Ministry, but I was 
ra ther surprised to find that imme-
diately after paying the compliment 
and saying that the work had been 
done in a most satisfactory manner, 
he suggested that the Ministry should 
be bifurcated. I did not quite see 
the connection between these two 
statements. 

An Han. Member: It was a lett-
handed compliment! 

Shri Humayun Kabir: It you read 
the speech you will find that it was 
not a left-handed comliment. It was 
quite warm and sincere, and the 
language used left no doubt about it. 

His suggestion was probably due to 
a superstitution which We find not 
only in our C'ountry but in many 
part3 of the world, that there is some-
thing incompatible between science 
Bnd culture. There are people, not 
onJ:,. in India but elsewhere also, who 
hold that science has some kind of a 
materialistic approach, that science 
means inunediate practical gain with 
regard to vari'ou3 affairs of public 
administration Or commerce or 
industry or the management of men, 

whereas culture is something a little 
airy and vague and mysterious, very 
desirable, but also very intangible, 
and therefore rather difficult to re-
concile with the req uiremen t. of 
science. 

I think from many points of views 
the constitution of this Ministry some 
four years ago marks a landmark not 
only for our country, but it has also 
attracted notice in other C'ountries of 
the world where many distinguished 
scientists and representativ€3 of 
culture have said that they desire 
that some similar combination should 
be achieved in their countries &II well. 

13 hrs, 

We must recognise that science is 
essentially a deep cultural activity. It 
is pursuit of truth unravelling the 
mysteries not only of the outside world, 
but als'o in course of time, the 
mysteries of the human heart and 
enabling Us to organise human affairs 
in a way where many of the conflica 
and discards may disappear. Unless 
We recognise this character of science, 
We shaH have completely misunder-
stood its nature of science. 

Reference was made by my hon, 
friend and former pupil Shri Hem 
Barna to Tagore. If I may for a 
moment quote Tagore, Tagore desCTibe-
ed the Upnishads as an expression of 
the deepest science which human 
genius has evolved. Tagore said that 
they were 3tatempnts which are U11i-
versal, binding and true from age 10 
age and from generation to generati'on, 
universal truths which have applica-
tion beyond all limits of race, religion, 
caste, community, country or age. 
This fact has to be recognised. Science 
is a deep cultural activity. When-
ever we want to provide what we 
call culture, we cannot provide this 
without a basis in science. Every 
advance of human society ha3 becn 
based On increased knowledge about 
the resources which nature offers 
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to us. If, in culture, we provide 
various kinds of services, utilities 
and values, and these can be based 
only 'On a deep understanding of the 
nature of reality. Science and cultU:-8 
have to be mach more closely integ-
rated than has been the case in the 
past. If we recognise this unity, 
perhaps, one of the major problems of 
the modern world will be resolved. 

My hon. friend Shri Prakash Vir 
Shastri, in that connection, raised a 
question. What is the nature of Indian 
culture? He asked, if we were only 
sending out certain outward manifes-
tations in the wor!d of art as 
representative of Indian culture. He 
himself admitted that especially in 
the last year, there had been con-
siderable expansion in the representa-
tion abroad of other types of Indian 
cultural 'activities the thought of India, 
the poetry of India, the literature of 
India. At the same time he felt that 
perhaps, sometimes, We h~ve n'ot giv~n 
sufficient attention to these other 
aspects, I think the reason for that is, 
if I may say so with all humility, 
that he did not read the report which 
ha, been submitted about the activities 
of this Ministry last year. In fact. a 
good deal of the criticism, especial!y 
by my han. friend the Leader of the 
Swatantra group, most 'Of the state-
ments that he made, related to events 
which had taken place a few years ago 
and some of them discussed last year 
lind answered. Those questions he 
raised again as a belated annual after 
the problem had been raised and the 
answers given. 

Before I take up a detailed reply to 
the various points ra;"ed by hon. 
Members, I would with your per-
mission, like to place before the House 
a very brief account of some of the 
achievements of this Ministry in the 
last four years. As hon. Members 
know, our work can be div:ded into 
four major responsibilities: Council of 
Scientific and Industrial Research, 
Technical Education, Cultural Activi-
ties and Administration and assistance 

to scientific societies, ass'OCiations arul 
services. When the Ministry of 
Scientific Research and Cultural Affairs 
was formed in 1958, there were 1t 
National Laboratories or lnstitutee, 
s'ome of them only in a very prot-
liminary state of development. I am 
sure, hon. Membel'$ who are familiar 
with the working 9f laboratorie5 or. 
in fact, any majOr institution, know 
that you cannot expect results from. 
the moment an institution is estab-
lished. It takes a little time for the 
institution to get going. In the case 
of the National Laboratories, I wou!d 
suggest that at least 4 or 5 YEar" time 
is the period necessary for organising 
the various services, setting up equip-
ment, gathering the various scientista 
together and building up teams. It 
is only after that period, perhap3. 
from the 7th or 8th year onwardll 
that you can expect substr.ntial 
results. To expect that scientific 
researcn will give results like magiC 
is, I think, unjustified and un-
scientific. We find in the cireu" people 
who come and plant a seed before 
you. The next moment, they cover 
the seed with a pitcher or with a 
basket. Y'ou see a plaut afLer a 
minutE' or two. Again, Lile plant is 
covered. After a minute or two, you 
get the fiower. After another minute 
or two, you get the fruit. Then, ee 
whole thing disappears. There is no 
reality about it. Where j au h~vE: thia 
kind of magic development from the 
planting of the seed to fruit within a 
period of about five minu;es, the wlloie 
thing, in the end, proVE'S to be 
illUSOry. Where you wailt ;ub<tantial 
results from substantial plants, you 
will have to give time. Therefore, it 
all the National Lab'oratories, twenty-
seven of which are functiOning ·,oc!a),. 
have not yet been able to give 5Hbs-
tantial results, we have to look at the 
time factor as well. 

8hri Bari Vishnu Kamath: In 1958 
they were established: 5 Or 6 years! 

8hri Bumayun Kabir: In 1949 the 
National Physical Laboratory. As i 
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IIIlid, when this Ministry was utab-
lished, there were only 16 Laboratorie3 
of which about half had been estab-
lished only a few years before. Since 
that time, the number has risen to 26. 
There has also been a great expansion 
of work in research. 

In addition, the last few years 
have seen a new development which, 
I think, We should all welcome. This 
is the establishment tI! co-operative 
research associations throu;th the 
initiative of industry itself. Ju~t now, 
my hon. friend Shri Hem Barua, and 
some other speakers earlier, said that 
there is not enough co-operati~i1 

between industry and these research 
institutions. The fact that industry i! 
coming forward today to establish 
research laboratories on their own, 
!hows that they have started to 
recognise the value of research for 
industrial producti'on and the utilisa-
tion techniques which are developed 
there. Seven such Research associa-
tions have already been established. 
Three or four more are in the proces-s 
of establishment. I think h'on. Members 
.... ill be glad to have in regard to tea, 
.... hich is one of our main foreign 
exchange earners, far which, till 
recently we were not able to do much 
in the field of rese'arch, very recently 
the Tea Research centrs have agreed 
to come within the purview of the 
Council of Scientic and Industrial Re-
search, so that we can pay far greater 
attention to the devel'opment of one 
of the prime foreign exchange earnel"!! 
of this country. 

Shri Tyagi (Dehra Dun): Will it 
improve the flavour of tea? 

Shri Bamayun Kabir: Taste of one 
individual differs from another. My han 
friend, I do not kn'ow, may like only 
very strong tea. I cannot drink tea if 
it is strong. We will give all kinds 
of tea, all varieties of tea. The majar 
purpose of this Laboratory is to see 
that there is greater yield-per acre, 
that there is better utili-sation and 
there is no wastage. Still mare im-
P'Ortant, alternative uses are found of 

materials which come from tea. One 
thing I might mention strightaway, 
Very recently, we have found that 
some of the caffeine which can be 
isolated from tea can be fixed. This 
experiment has been carried out only 
in the laboratory at this stage, But, 
the moment it is followed up in the 
pilot plant scale, it will n'ot only save 
Us a lot of foreign exchange, but may. 
in course of time, itself became a 
source of foreign exchange trOll> 
abroad. 

The Council has also, in the last 
three years. not only c'ontinued the 
work of maintaining the National 
Register, but has developed a 
Scientists pool. My han, friend Shri 
Hem Barua referred to the Scientists 
Pool and said, it was at first a hundred. 
We have 300 in the Scientists Pool 
now. I may tell the House, the P'ool 
is never full. Our experience is that 
selection to the pool is regarded as 
such a high assessment of quality that 
the moment a person is selected to the 
pool, he finds employment somewhere 
other, either in public enterprises br 
in the Universities or in the Govern-
ment. Though the pool has only 300,-
I am speaking from memOTy-1 believe 
about 1200 to 1400 scientists have 
passed through the pool in the course 
of the last three years. It is a c'onti-
nually shifting thing. All th'at we 
want in the pool is that a good 
scientist should not be thrown to the 
wolves. He should be provided a 
decent emolument: not a very high 
emolument. We pay a member of the 
Scientists p'ool anything from Rs. 350 
to Rs. 600 and in certain cases a higher 
figure if their age, qualification and 
experience justify it, as retention fee. 
They are free to work anywhere they 
like. Just now, my han, friend Shri 
Hem Barua said that some member of 
the Scientists pool came and told him 
that he was lying idle. If he is lying 
idle, it is his fault. Because, every 
member of the Scientists pool is free 
to W'ork wherever he likes in India. 
There are the Universities; there are 
National laboratories; there are private 
organisations and Research associa-
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tions. If this gentleman, instead of 
coming and complaining to my hon. 
friend, had tried to find out a 
Laboratory where he could work this 
complaint would not have arisen at 
all. Then, about the question of 
emoluments. If we pay Rs. 600 to a 
young man of 28 err 30 merely as 
retention fee, I am sure nobOdy in this 
Rouse will say that that is a small 
figure, ctmsidering Our national income. 
VVe have been trying to encourage as 
far as possible young people, and I 
'shall give an account of that a little 
;ater, when I take up some of the 
detailed criticisms made by my hon. 
friend Dr. K. L. Rao. But we have, I 
claim, done something in order to make 
it worth the while for young scientists 
to work in our country. There are, 
of course, diffe'l'ences and difficultiea. 

Mention was made of the fact that 
some scientists are abroad, and to that 
my hon. friend Sh'l'i Harish Chandra 
Mathur gave an answer which also 
requires consideration. If 'some of our 
scientists bring dignity and honour to 
India by working abroad, it is ce'l'tainly 
not to the disadvantage of thill 
country. VVhat we want is that the 
bulk of our scientists must work here, 
but if a few stay abrO'ad for tme 
reason Or another and bring added 
glory to this country, we should 
certainly not resent it, but welcome 
it. 

VVe should not forget that Ramanu-
jam about whom we are talking all 
the time. did his most autstanding 
. 'celc in Cambridge. If we had 
demanded at that time that he should 
be immediately brought back to India, 
perhaps, there wauld have been nO' 
'Ramanujam mathematics' as it is very 
Dften called in modern science. 

Shrl Bari Vishnu Kamath: He died 
in poverty, Df tuberculosis. 

Shri BumaYUn Kabir: He died not 
because Df pDverty but because of 
certain food habit which he was not 
prepared to' change. 

Again, if We have a man like 
PrDfessor Chandrasekhar abraad, who 
is recDgnised today as perhaps the 
leading astro-physicist in the warld, 
if nDt the leading, one Ilf the two or 
three leading astro-physicists of the 
wDrld, does my hon. friend want that 
he should be dragged back here and 
denied thDse opportunities of which 
he i3 taking full advantage and bring-
ing credit to this country? VVe 
certainly do not want that he should 
be dragged here. So, we should not 
make a fetish of this again and 
again. 

VVe are always keen about export 
promDtiDn, and that export promDtion 
should also be there in the field of 
human persDnnel. Unde'l' the exchange 
programmes with different CDuntries, 
we receive quite a large number of 
experts from many countries of the 
world, but it will surprise many hDn. 
friends to know that in the exchange 
we are not losers but We are gainers. 
VV e send more experts out of this 
country than probably we import into 
this country. The UNESCO, the VVRO 
and othe'l' United Nations and world 
organisation< recognise that India is 
one Df the majOr centres fDr the 
drafting of such peaple for various 
scientific, humanitarian and cultural 
purposes in different areas of the 
world. 

Shri Prabhat Kar (Hoogbly): 
Restrictions an import also. 

Shrl Bumayun Kabir: Our suP?Iy 
of3cientists is increasing veT)' fast, 
as I shall be able to point out to my 
hon. friend i!l a mDment. I do not 
like generally to' give figures in terms 
of rupees, but Dften it helps us to' 
have a vivid idea. SDme idea of the 
expansion of the activities of the 
CDuncil Df Scientific and Industrial 
Research can be seen frDm them. 
Whereas in 1[,58, the figure was Rs. 31 
C'l'Dres, in 1961-62 it was almost Rs. 9 
crDres; sO', we have gDne up, nDt quite 
three times, but certainly more than 
twO' times, ani the number of research 
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schemes which we have started during 
this period has increased, I think, 
more than twofold. 

In the field of technical education 
to which many hon. friends have 
referred, as I have said once before in 
this House, and as I shall in all 
humility repeat, perhaps, our expan-
sion has no parallel in the world. 
The rate at which we have expanded 
during the last four years is perhaps 
without a parallel anywhp.re in the 
world. 

On the event of the formation of 
this Ministry, there were 74 institutions 
giving the first degree course in 
engineering and technology, and 129 
institutions for the diploma course;;; 
the annUllI admissions were about 
8700 at the degree level and about 
15000 at the diploma level. By April 
1962,-and the admissions in 1962 have 
not yet been made, and when they 
are made, thcre will be a further 
increa3e, but even in April 1962, on 
the basis 'If 1961 admissions -the 
number of institutions for degree 
ClOursse had increased to Ill, and that 
for diploma courses to 210. Tha 
admission capacity increased to almost 
16,000 for degree courses and to about 
28,000 for diploma courses. In other 
words, the number of institutio:J.s at 
the degree le"",l increased by 50 per 
per cent in four years at the diploma 
level by almost 80 per cent, and the 
admissions ,~!most twice in each case; 
the figure was almost doubled in four 
years. I think we can take some 
pride in this achievement, lind We are 
trying to meet the requirements of the 
technical perscnnel Ilf this country. I 
am sure that with the support of this 
House, this rate of progress can be 
maintained and perhaps even accele-
rated after .ome time. But we shall 
also have to keep constantly in view 
what the requirements of the country 
3.re. We do not want to create a glut, 
and we certainly do not want blower 
the standards. At this rapid rate of 
expansion, I think hon. Members 
will agree that there is the risk 
of some lowering in standards 

because the teachers--about whoIn 
Dr. K. L. Rao had a lot to' say, and 
about which I shall also have certain 
observations to make---are the key to 
the situation, and increasing the num-
ber of teachers is not so easy as 
increasing the number of institutions 
or even the supply of equipment. 

In addition to this, the original 
Second Plan had a provision for start-
ing only one more higher technolo-
gical institute during the Second 
Plan period. All the three had been 
established during the last four years. 
The number of post-graduate courses 
in engineering and technology has 
been expanded considerably. As 
against barely 100 post-graduate 
research students in these subjects in 
1957_58, there are today over 500 
students in the three higher techno-
logical institutions and other engineer-
ing and technological institutions. 
Especially in this field of research an d 
higher studies, this fivefold increase 
in the number of students of engineer-
ing and technology is, I think an 
achievement for which this Ministry 
can claim a little credit. 

You know, Sir, the demand for 
engineers today. Even before stu-
dents have taken their degrees, the 
employers come to the better' known 
institutions and interview candidates. 
We have had students who have been 
recruited during the third year, even 
though they were going to take the 
degree only at the end of the fourth 
year. Now, with the introduction of 
the five-year course, this tendency 
has not yet abated. In this, what we 
may call, the market for the engineer_ 
ing employee who commands very 
often his terms, we have to g.ersuade 
people to take to research and fur-
ther studies instead of taking up 
immediate employment. In fact, a 
lot of persuasion is required, but I 
think it must be maintained, because 
unless we get these higher personnel, 
there may be later some fall in the 
standards all along the line. 

My hon. mend Shri Prakash Vir 
Shastri, who, I think, is at.ct WDday. 
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and two other Members also said that 
the Cultural Wing of this Ministry 
was neglected. ~ do not think that 
they have looked at the report which 
we have submitted. In fact, it was 
rather interesting that there were two 
contrary criticisms. Some hon. Mem-
bers have said-and I know I have 
some very honoured and valuable 
mends among them who are conti-
nually saying it, that we pay too 
much attention to culture. There are 
some hon. Members here who would 
even like to abolish altogether the 
Departments like the Department of 
Archaeology, or Anthropology or some 
of the Akadamis. On the other 
extreme, we have some friends who 
that my hon. friends admit that I am 
right, and I hope that I shall justify 
their confidence. 

Shri Bari Vishnu Kamath: That 
shows that you are right. 

Shri Hem Barna: That shows that 
you are right. 

Shri Humayun Kabir: I am glad 
that my hon. friends admit that I am 
right, and I hope that I shall jus!irj 
their C'o,.,fidence. 

I do not want to go into the details, 
but I do want to mention a few of the 
more important things which have 
been done during the last three or 
four years. 

The first thing to which I would 
like to draw the special attention of 
the House is the introduction of a 
scheme of inter-State cultural 
exchange. Reference was made to this 
by a number of hon. friends. Shri 
Prakash Vir Shastri also said that 
di1ferent parts of the country must 
get to know one another, but 
they can get to know one another 
more only if there is greater move_ 
ment among them. In the year 1959, 
we introduced a scheme for inter-
State cultural exchange. Till that 
time, cultural delegations were aent 

only outside the country, but in 1959, 
we introduced this idea of cultural 
exchanges between one part of the 
country and another; and delegatio= 
came from Kerala to Bengal, or from 
Kashmir to Madras. 

Shri Barish Chandra Mathur: What 
was the composition of those delega-
tions. 

Shri Tyagi: What was their func-
tion? Was it merely sight-seeing or 
something else? 

Shri Bumayun Kabir: They gave 
performances in music, dance and 
drama, and writers also came. 

Shri Tyagi: If it is music, then it is 
on tabla and sarangi only. 

Shri Bumayun Kabu: I think my 
hon. friend should let me explain the 
position. If he would attend some of 
these cultural functions by the cul-
tural delegations, I am sure that after 
that, probably, in this House, he 
would not come forward and make 
these remarks. 

Shri Barish Chandra Mathur: Why 
do you not invite people? 

Shri Humayun Kablr: We do invite. 
One of the conditions for these cul-
tural exchanges is that the tickets 
shall not cost more than one rupee 
each. 

Shri Hari Vishnu Kamath: Not 
less than one rupee? 

Shri Humayun Kabir: It is some-
times four annas, and sometimes one 
rupee. In certain special cases where 
there are very distinguished and out-
standing artistes performing, the 
ticket can go up to two or three 
rupees each. Under the normal pro-
gramme these artistes perform on 
very much higher tickets. This WlIB 
in order to give the ordinary man 
the opportunity of listening to the 
greatest exponents of music, dance or 
drama in this country. 



6755 Demands JYAISTHA 4, 1884 (SAKA) for Grants 6 756 

There were three such exchanges 
in 1959; there were 23 in 1961-62. I 
am sure even my hon. friend, Shri 
Hem Barua, will not say that from 3 
to 23 in 2i years is very slow pro-
gress, This is in spite of the fact that 
one particular State, which I shall 
not mention, said that they did not 
want to participate in this programme 
till the elections were over. I perso_ 
nally did not see what connection 
there was between elections and this 
exchange of cultural programmes. But 
that particular State was perhaps 
engaged in electioneering work and 
did not have time or this. 

An Hon. Member: Which State? 

lUI hrs. 

[Ma. DEPUTY-SpEAKER in the Chair]. 

Shri Humayun Kabir: There were 
outstanding artistes who peformed 
outside their regions. This programe 
was initiated only in 1960-61, and yet 
we have been able to have 17 such 
~rformances in the last two years. 
These programmes and performances 
have to be also in the rural areas. 
We have also introduced another 
innovation in the last three years, 
that when foreign delegations come 
with their cultural troupes from 
abroad, some of these are also sent 
to rural areas so that some of our 
rural people have some idea of what 
are the cultural patterns in ot~er 

countries of the world. 

I come to a second programme. I 
consider this to be in a sense of more 
abiding and deeper importance. The 
first ~ is useful as it catches the 
public eye immediately. My han. 
friend, Shri Prakash Vir Shastri, 
complained: why do we send abroad 
troupes and delegations of dancers 
and musicians? 

Shri Harish Chandra Mathur: Only. 

Shri Humayun Kabil': The answer 
is very simple. They want them. 

Ther:. my han. friend said that 1Ihe 
number of such people sent had 
increased considerably in preference 
to other people. I can give the figures. 
We sent 14 delegations of dancers and 
troupes in 1961-62. Against that, we 
sent 28 delegations of lecturers in 
various fields of Indian culture. I am 
sure 28 is not a smaller number than 
14; even according to the arithmetic 
of my hon. friend. He said that the 
number of delegations which were 
sent of musicians and dancers was 
much greater. The number of su~h 
delegations was 14 and the number of 
delegations of lecturers was 28. 

Shri Sinhasan Singh (Gorakhpur): 
The number of lecturers might be 
less. 

Shri Humayun Kabir: The lecturer 
often goes alone. If you arrange for 
5 lecturers to go on lecture simul-
taneously, then the only result would 
be pandemonium. Even if you have 
one speaker for every subject, very 
often there will be much more con-
tusion. But here we have also to pay 
attention to what people abroad want. 
It is not only that we may send 
lecturers; we have to see if they will 
have audience. Suppose the audience 
does not come. I do not think sending 
a delegation will be of much valu .. 
then. When you send a cultural 
troupe of musicians and dancers, you 
are certain that not only there will be 
audience, but very often hundreds, 
if not thousands, will be rl!fused 
admission. 

I remember in 1959 in Moscow, 
the Minister of Culture of the Soviet 
Union and a large number of critics, 
telling me: 'Why don't you send more 
of your dancers and musicians? This 
is the best way that India can win 
the heart of the Soviet people'. 

Shri Hari Vishnu Kamath: You 
earn foreign exchange also. 

Shri Humayun Kabil': We have kept 
in view two aspects of culture, one 
which is on the surface, which makes 
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,an immediate appeal, and the other 
which has a deep and abiding influ-
ence by influencing thought I would 
submit that the Tagore centena~ 
celebrations last year have done India 
greater good in the field of inter-
national relations than many other 
things that we have done. Many 
important politicians, thinkers, and 
philosophers in different parts of the 
world have openly admitted, said in 
speeches, press conferences or writ-
ings, that they understand India far 
better today, and even some aspects 
of India's foreign policy, as a result 
of their study of Tagore, Some of hi$ 
deeper writings, the interpretation of 
Indian culture, the catholicity and 
universality ",\hich has always charac-
terised the best expression of Indian 
culture have made an appeal to the 
1inest minds of the world. 

'" ~~ (~) ;m 
ifR'IT~~~~ 7 

"T ao mo ." (~) 
~~~'1iT~1 

Shri Humayun Kabir: My hon. 
:friend did not listen to what I was 
saying. If he thinks that the ,univer-
sality and catholicity whicp has been 
expressed by Tagore is the result of 
only dance and drama, I will only ask 
him to read Tagore again. I do not 
know if he has read Tagore. If he has 
not he should first study Tagore and 
the~ come and speak about it, 

Shri Hart Vishnu Kamath: You 
te.ach him, 

Shri Humayun Kabir: This made a 
deep impact not only culturally but 
even on the political, plane. Many 
people have said and writ!El~ that 
they understand some of the political 
decisions of India much more clearly 
in the background of what Tagore 
has written. Therefore, this sugges-
tion that only dance troupes go or 
musicions go is, I think, U> say the 
least, quite unjustified. 

'" U1i~ : ~ ~;m 'Iilft 
orU rn ~ ;fr ? 

Shri Humayun Kabir: As regarcia 
the development of modern Indian 
languages, we have in the last four 
years turned almost a new leaf, since 
this Ministry was formed. In the 
Second Five Year Plan, there were 
Rs. 20 lakhs provided for the develop-
ment of Indian languages other than 
Hindi because for Hindi separate pro_ 
vision' was made in the Ministry of 
Education. Only about Rs, 5,000 had 
been spent in about 15 months when 
this Ministry was formed, After that, 
in the very first year, Rs. 1 lakh were 
spent in helping the different Indian 
languages. In 1961-62, the amount 
spent was over Rs. 10 lakhs, We have 
provided in the Third Plan an amount 
of Rs. 99 lakhs for helping the deve-
lopment of other Indian languages. 

My hon, friend, Shri Prakash Vir 
Shastri raised a question yesterday: 
why should other languages be taken 
separately from Hindi? This is a mat-
ter of distribution of work. But I 
certainly agree with him that there 
should be oo-ordination and co-opera.. 
tion among all the different Indian 
languages. Every Member of this 
House should develop the feeling that 
when any Indian language has been 
developed, it is the development of 
his culture, his heritage and of the 
outlook of the Indian people, Any 
narrow rivalry Or jealousy between 
one languages and another in the 
Indian context is, I would say. not 
only un-Indian, but it is unethical 
and, one might go further and say, 
uncivilised. So when any hon. Mem-
ber tries to exalt anyone language at 
the cost of any other, he is not being 
true to the traditions of this country 
and he should better change his atti-
tude and have equal respect and 
regard for all the languages of this 
country. I do claim that in the last 
three or four years we have pursued 
this policy as steadfastly and u 
vigorously :.n wt could. 
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Shri Hem Barua: This could have 
been said in Hindi. 

Shri Humayun Kabir: 
Interrupted any Member 
was speaking. 

have not 
when he 

I am making statements on the 
basis of facts. 

Shri Hem Barua: I only said that 
the hon. Minister could have said this 
in Hindi for the benefit of the 
Swamiji. 

Mr. Deputy_Speaker: The hon. 
Member should not go on interrupt-
ing like that. 

Shri Humayun Kabir: As I said, in 
the last four years, we have paid 
special attention to the development 
of all the Indian languages, Today. 
we accept it as the responsibility 
of the Government of India to 
help develop every Indian langu-
age, which probably was not the case 
four or five years ago. I believe this 
has hew-ed in real intellectUal and 
national integration of the people by 
bringing them together. I WOuld also 
add this in the modern world, unless 
all the fruits of knowledge, whether 
in the field of humanities or in the 
field of science, are available to all 
citizens of the country in their own 
language, a large proportion of the 
people will be denied the advantage 
of modern advance and development. 
That is why we would like that before 
the Third Plan is out, there should 
be at least one book in every major 
department of knowledge in humani-
ties, in social sciences. in physical 
sciences, in every Indian language. 
Our only difficulty is the shortage of 
authors. If hon. Members themselves 
undertake to write books in their own 
languages, if every Indian who 
becomes a graduate considers it a 
moral obligation to give one book at 
least in his own language in any field 
of knowledge, either by translation 
or by writing an original book, Indian 
literature would be enriched at a 
rate of which all of us could be 
proud. I have been saying this 
again and again. 

Shri Hem Barna: That is good. 

Shri Humayun Kabir: I would also 
mention that apart from the impact 
of the Tagore centenary celebrations 
outside India, inside India also the 
Tagore celebrations brought the 
thinkers and writers, the actors, the 
theatre supporters and musicians of 
India together in a way of which we 
have had very few parallels in our 
recent history. 

Certain very interesting develop-
ments have also taken place. I may 
mention, for example, the marriage 
of Tagore music to Bharata Natllam. 
When this was originally suggested, 
there were many people who said it 
could not be done, and that Bharata 
Natyam could only be done with 
Carnatic music. But, when the 
experiment was made by one of the 
leading exponents of Bharata N at yam 
in India, Shrimati Rukrnini Devi, the 
result was, every one said, I am 
quoting, 'marvellous'. It was one of 
the most successful fusions of two 
different traditions of Indian art 
which has taken place in recent 
times. Similarly, there were fusions 
of Tagore music with Kathak and 
Kathakali. That is only one example. 

Most of the State capitals have 
suffered from the lack of a suitable 
auditorium where meetings could be 
held, where cultural functions could 
be held and where lectures could be 
organised, where the theatre move_ 
ment could be properly encouraged. 
On the occasion of the Tagore ,Cen-
tenary, they have taken advantage of 
the centenary to see that every State 
capital secures a theatre of that type; 
and we already have in a number of 
State capitals magnificant Tagore 
theatres. And, in the course of the 
nen year or 18 months, all these 
theatres will be completed. Here is a 
permanent contribution to the cultural 
life of every State. In this way, the 
Centenary celebrations have not only 
helped to strengthen Indian unity but 
have helped also in projecting India 
in the world outside, 
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I may now refer to the develop-

ment of museums. You are aware 
that the Salar Jung Museum has been 
recognised as a National Museum. 
The Indian Museum has been reorga-
nised and we ho~ it will make still 
greater progress and become one of 
the richest museums which this 
country has.' In fact, it has been 
described sometimes as, perhaps, one 
of the richest museums in Asia. We 
hope that under the new organisa-
tion it will make still more rapid pro-
gress. 

Then, there is the National Museum 
at Delhi. It used to be a joke 4 or l5 
years ago that Delhi is hardly a city. 
In fact, it has sometimes been said 
that it was a village; it had no 
national theatre, no national lib-
library, no national museum. It 
has a national museum today, a 
national museum which can compare 
favourably with the national museums 
of most countries in the world. 

A national theatre is under process 
of implementation and we hope that 
before the end of the Third Five Year 
Plan we will have a National Theatre. 
And, for the National Library here, 
you are aware, Sir, that it has been 
decided to develop the library of 
Parliament itself as the National 
Library for this part of the country. 

These cultural activities, especiaJIy 
the support to the different Indian 
languages, the exchange of cultural 
troupes among different regions and 
States and the co_ordinated develop-
ment of the museums throughout the 
country have a special importance in 
the present context, when we have to 
strengthen the forces that help in 
the emotional, intellectual and cul-
tural integration of the country. And, 
I would claim that the Ministry of 
Cultural Affairs is fully alive to this 
very important role it has to play in 
bringing together the nation 81. 
whole, in evolving that rich and com-
posite culture which has always been 
the pride of India. 

My hon. friend, Shri Hem Barua. 
compared our culture to the Iotua. 
I would probably differ from him. 

Shri Hari Vishnu Kamath: rose-

Shri Humayun Kabir: Our culture 
is a bouquet. There is a place for 
the rose; there is a place for the 
lotus there is a place for the camel-
lia, there is a place for every known 
and unknown flower in that . . . 

Sbri Hari Vishnu Kamath: Unknown 
flowers! 

Sbri Humayun Kabir: Many un-
known flowers. I am sure that I can 
take my hon. friend to the field and 
point out to him many flowers which 
will be unknown. 

Shri Hari Vishnu Kamath: Unknown 
to you and me or unknown to all? 

Shri Humayuu Kabir: There are 
some unknown flowers. 

Sbri Tyagi: Cactus. (Interruption). 

Shri Humayun Kabir: If you have 
the louts you have only one kind of 
ffower and one kind of perfume. The 
petals do not make different flowers; 
all the petals are of the same type. 
Therefore, Indian culture has to be 
compared to a bouquet in which there 
is not only a single flower, .however 
rich it might be . . . 

Shri Tyagi: Well said. 

Shri Humayun Kabir: I now come 
to the fourth wing of my Ministry 
dealing with scientific societies and 
research. Here also, I woo1d submit 
that there has been oonsiderable 
development in the last 4, years. I 
will mention only a few. Summer 
schools formerly almost unknown in 
this country. Only in 1959 we had 
the first summer school in Physics 
and invited brilliant scieJltists, old 
and young. And, I think, this should 
please my hon. mend, Dr. Rao to 
know that half of the scientists were 
below 35. 
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Shri Hari Vishnu Kamath: Very 
good. 

Shri Hamayun Kabir: In fact. a 
number of them were below 30. 

Shri Hari Vishnu Kamath: Very 
good. 

8hri K. L. Rao (Vijayawada): Very 
good. 

8hri Humayun Kabir: This first 
swnmer school was first organised; and 
since then we have had a number of 
summer schools. This year we have 4 
summer schools. One started on 
geography a few days ago. one started 
yesterday on Bio-ohemistry 
in Srinagar and we will have two 
more summer schools during the cur-
rent year. This has caught on ar.d we 
are startini other summer schools. The 
Atomic Energy Commission organised 
a summer school la3t year. The 
University Grants Commbsion also 
organised some schools this year. We 
hope to have more and more summer 
Schools in the COlUltry. 

In these swnmer schools yOlUlg and 
old scientists come and live together 
in an atmosphere of science; and more 
work is done in the swnmer schools 
than in regular University curriculum. 
Some very noted scientists told me 
after the Swnmer School of 1959 and 
after the one of 1961 that they had 
themselves learnt more in those two 
Or 3 week; than they had learnt, pro-
bably, in the last 2 or 3 years and 
they had again got abreast of the 
developments of modem science. 
Everyon~e knows 1lhat science today 
Is marching at a pace which is almost 
staggering. If you are out of touch 
with it even for 6 months, you often 
find it difficult to catch up. These 
summer schools provide a form for 
intellectual collaboration among 
young and old scientists. 

I will give one other figure. In the 
Indian Science Congress in 1957, 
only 8 academies from abroad co-
operated in scientific research. But. 
In the Indian Science Congress of 1961. 
31 academies from abroad sent their 

distingui :hed scientists. We have 
also recently introduced this change 
iliat the distinguished scientists who 
come from abroad go to certain insti-
tutions and give lectures there. We 
also encourage them to stay for 
about a week so that our younger 
scientists may come in contact with 
them and be inspired by their exam-
ple and their inspiration. 

The Survey of India has been 
strengthened; and. for the first time. 
uniformity of control on all border 
surveys and demarcation has been 
established . by the creation of a 
Northern Directorate I was. there-
fore astonished to hear my hon. 
friend,Shri S.M. Banerjee, who has 
made himself almost a specialist in 
the Survey of India affairs, making 
a remark whiCh is not only re-
actionary, but if you will forgive 
my saying so, completely against 
the trend of scientific thinking on sur-
veys all the world over. Everywhere 
they want to have united control. a 
united agency in order to ensure that 
the scientific surveys are properly 
carried out and the types of standards 
and techniques are u3ed. My han. 
friend here comes and says that what 
we have built up over 200 years---
almost 200 years---one of the finest 
surveys in the world should be dis-
rupted, and you should have two 
separate surveys, one military and 
the other civil just because there have 
been in the past, occasionally. some 
discrimination 'between civil and 
military surveyers. My hon. friend 
should also lmow that, for the first 
time in the history of the Survey of 
India, a civilian was appointed, as the 
Surveyor General last year. We have 
broken from old precedents. There-
fore, if you now suggest that the 
Survey should be disrupted and that 
the Survey of India should be broken 
up into military and civil, it is a re-
trograde step. which, I am sure, on 
second thoughts and consideration, my 
hon. friends himself, will not press. 

The Botanical Survey is also being 
reorganised. Here again, I take some 
pride in saying that what has been 
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attempted for almost a hundred yean 
unsuccessfully till now, has been 
brought about in the course of last 
year. We have, now, on the recom-
mendatiOn of a high-power committee 
of which the Chairman was Prof. 
Maheshwari, one of the greatest bo-
tanists in this country and a botanist 
who has received recognition through-
out the world. secured control of the 
Sibpur Botanical Garden. He had re-
~ommended that the Government of 
India should try to secure from the 
West Bengal Government, the admini-
tration and control over the Sibpur 
Botanical Garden. The Government 
of India has been pressing this for al-
most 70 or 80 years till now. I am 
very happy to announce to the House 
that the West Bengal Gcwernment 
have now agreed to hand over the 
Sibpur Botanical Garden to the Sur-
vey of India. We will take care of 
many of points made by my hon. 
friend, the Leader of the Swatantra 
Party. who was very anxious about 
the Rox;borough collections and seve-
ral other collections and the National 
Herbarium. W~ have now decided 
that the National Herbarium, the 
National Botanical Laboratory and 
the headquarters of the Survey of 
India, all these thr~ institutions will 
be located in or near the Botaniml 
gardens of Sibpur. 1t is one of the 
fin~st botanical gardens anywhere in 
the world and it has reared specimens 
and trees which are not found any-
where else. Bringing the three units 
together will not only help scientific 
work but will also heLp in preserv-
ing the wonderful collection in the 
n"tional harbarium and also looking 
after the botanical garden properly. 

I may also mention that in the case 
of zoological survey it has a unique 
spirit collection and it is one of the 
rip.hest in the world. It have always 
been in danger because there was no 
fireproof building. Here again discus-
sions have been going on since 1931 
for a fireproof building. It has been 
sanctioned again and gain but nothing 

was done. I am again happy to an-
nounce to the House that we have 
started construction of that fireproof 
building so that this invaluable and 
precious collection could be safe. It 
was in the Indian Museum Calcutta 
and it was taken out and 'placed in 
the Jabakusam house in a rather com-
mercial area. After about 30 years 
of efforts we succeded in starting the 
construction of that building. 

Shrl Tyagi: Everything goes tc cal-
cutta. 

Shri Humayun Kabir: Many things 
go to U.P. including the Prime Minis-
tership of India . . . (Interruptions.) 

Shrl C. K. Bhattacharyya(Raiganj): 
They have taken the capital away 
from Calcutta. 

Shrl Bumayun Kabir: 1 made an 
appeal to the HOUSe a mciinent ago 
that we should not have linguiJtic 
jealousies. Should we now indulge In 
these territorial jealousies? Any part 
of India is my territory. We should 
develop that feeling ... (Interrup-
tions.) I referred to Prof. Maheshwarl 
I apologise to the House if even by ac-
cident I have said anything which was 
in any way agaimt this general prin-
ciple that we must always think of 
the unity and union of India and re-
cognise every part of India as some-
thing for which we shOUld have love 
admiration and affection. ' 

I have already mentioned the need 
of popular literature in science in 
every language. An hon. Member 
said that unless the scientific spirit 
was disseminated among the masses, 
we could not get any great scientific 
advance. We have made a small be-
ginning in that direction. There is this 
literature in the different Indian lan-
guages. The Wonderland of Science 
has already been published in eight 
languages and we are trying to get it 
in the other languages. We will try 
to see that more and more of ccientiflc 
books are available in a popular form 
But the difficulty is again writers. We 
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are translating wherever possible but 
translations are not always suitable. 
Standard text-books can be translated 
because they are dealing in general 
term,. But popular books try to bring 
science within the knowledge ·of the 
ordinary man and they have local re-
ferences and local affiliations which it 
is very difficult to translate. 

Another thing I way mention the 
eStablishment of vigyan mandirs. There 
were 18 established between 1953 and 
1958 and between 1958 and 1962, twen_ 
tythree more have been established. 
Here also the only limit is the lack 
of local enthu'iasm. It is not possible 
and, you will agree, not even desirable 
that everything should be done from 
Delhi in these matters. Unless there 
is local initiative and local support, 
things may be started but they will 
not flourish. I have told the Chief 
Ministers of different lStates again 
and again to have Vigyan mandirs at 
the rate of at least one per district 
and that we shall be willing to give 
all possible help. 

Dr. M. S. Aney (Nagpur): What are 
these vigyan mandirs doing? 

Shri lIumayun Kabir: It is a small 
science museum with a science library 
and a science club in the rural area. 
Thev show film strips about the dlf-
fere-;'t scientific things, how diseases 
occur and how they could be eradicat-
ed. In addition, they undertake very 
simple soil analysis and help the cul-
tivator in this way. They also 
under1iake on a very rudimentary 
scale some clinical analysis. We 
do not encourage this very much 
because when you are concerned with 
the health of human being, and ques-
tions of life and death people who are 
not fully qualified shoilld not be given 
too great powers. 

Some han. friends raised the ques-
tion of national integration; exchanges 
bptween north and south. I have 
dealt with it and spoken of exchange 
not only between north and south but 
also between east and west and north 

and west and south and west and as· 
many permutations and combinations 
you like. My han. friend Shri 
Pottekkatt spoke with a certain amount 
of authority because he himself is a 
writer and is a member of the Kerala 
Sahitya Akademy; he spoke about tile 
relationship between Sahitya Akademy 
and State akademies. Thi3 is a matter 
which the Akademy should take up. 
We want that it should have as ereat 
an autonomy as poS3ible. My han. 
friend yesterday used the phrase 'ridi-
culous' in describing the method by 
which th.. Sahitya Akademy makes 
the awards. 'l ne method of the Ak9.-
demy is to r.onsult leading writers of 
that partLular language, leading 
critics of Lat particular language. If 
that is ri(1lCuIous, I shall have that 
ridiculous method and not adopt the 
non-ridiculous methods which my han. 
friend would like to adopt. 

It wa; also said that some book 
which had been given an award by 
the State Akaderily did not get an 
award and therefore the Sahitya 
Akademy was wrong. Perhaps the 
standards were different. Every han. 
Member knows that in the field of 
literature, it is very difficult to achieve 
unanimity. There will be difference 
of opinion. But we take the judge-
ment of 12 Or 15 or sometimes 20 per-
sons who are wise and true at least 
accordi:og to our judgment and we 
go by their judgment. If a particular 
language in a particular year does 
not get a prize we are sorry for it 
but the Sahitya Akademy does not 
want to lower its standards. 

My han. friend also said that writing 
was not a paying proposition. I am 
very painfully aware of that fact. If 
writing were a completely paying pro_ 
position, perhaps I myself and many 
of my hon. friends w{)uld not have 
taken to any other a vocation at all, I do 
not complain. Writing is a paying pro-
po-ition but not as paying as we would 
like it to be. I have no complaints in 
the matter. But J do not know why 
suddenly he was so averse to our giv-
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ing grants to the Himalayan Expedi-
tion. Of courSe he prefaced it by say-
ing that he did not grudge grants be-
ing given to such e~tions but he 
felt it was far mOTe necessary that 
money should be gIven to the writers. 
There is no competition between the 
two. We want to help both. Today, 
as you know, the Mount Everest Party 
has already reached South Col. and 
within the next two or three days, be-
fore the 30th or 31st of May, an at-
tempt will be made if weather per-
mits. I am sure every Member of this 
House will wish sucess to the Mem-
bers of that expedition and we hope 
that when we meet next month there 
will be an occasion for congratulation 
from this House to the leader and 
members of that expedition. There-
fore, I was a little sorry that my hon. 
friend who is himself a literary man 
and therefore obviously a man of im-
agination and culture should be re-
luctant that assistance should be given 
to this Himalayan expedition. 

My hon. friend referred to circus 
art. He wanted it to be in TeJlicherry. 
I do not not know what is the epecial 
qualification of TeJlicherry and I 
would not like to commit myself. I 
would like to telJ him something 
which will probably please him. 
We are sending a circus item to 
the USSR this year. We are 
receiving a circucs from the USSR. 
In addition we are also inviting .. 
circus teacher from USISR in order to 
study some of our methods; and per-
haps train some of our people also. 
There are also propooals for sending 
Indian circus item, to West Asian 
countries. My hon. friend Shri Pra-
kash Vir Shastri may object and ask 
why should they be sent. After all, 
India has many aspects to show. I 
think we should show to the world 
our many face, in all its dignity. Some 
of the circus parties are very good. I 
think the hOn. Members will be pleased 
to hear that we are sending to the 
Soviet Union a magician this year. 
He is the man with X-ray eyes, the 
famous P. C. Sircar. I hope his X-ray 

eyes will see many kinds of things not 
only ali over the Soviet Union but all 
over the world. 

Shri liar; Vishnu Kamath: Is it in 
a circus? 

Shri Humayun Kabir: It IS not in a 
circus, but a circus item will be going 
to the USSR th,s year. 

Shri Doji (Indore): Will there be a 
circus of Ministers? 

Shri Humayun Kablr: I will invite 
my hon. friend to become a member 
of the circus when it goes there and 
take a lead; he may be th.e leader! 
I have no doubt he may be so if he 
qualifies by other tests. I have no ob-
jection. 

8hri P. K. Deo referred to the 
study of Tibetology. I do not know if 
he is aware that we have already 
established the Namgyal Institute of 
Tibetology at Gangtok. That is work-
ing since the past four years. There is 
also a school of Buddhist studie,:" at 
Leh for young Lamas. In addition, we 
are employing come of the old Lamas 
in universities and other institutions 
to see that Tibetology and many of 
the developments of Buddhism in that 
country are not lost to the world. 

Shri Bari Vishnu Kamath: China 
has destroyed all the manuscripts 
there. 

Shri Humayun Kabir: I find that 
Shri S. M. Banerjee has suddenly 
transferred his allegiance from Kan.-
pUr to Calcutta, and he referred to 
the Sangeet Sammelan. I have found 
that he is generally informed up to 
a point but never fully informed. His 
brief is always incomplete. Here 
also, in this instance, his brief was 
incomplete. He knew that the Sangeet 
Sammelan had made an application 
for a grant, but he aid not know that 
the Sammelan was aksed to be re-
cognised by the Sangeet Natak Aka-
demi and make a formal application. 
That request was in June, 1961. The 
Sangeet Sammelan has not considered 
it necessary to send any reply; and 
since there is no applica tion in the 
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proper form, the request could not be 
considered. 

I have referred to the point raised 
by Shri Prakash Vir Shastri, namely 
if cultural affairs cover only song and 
dance. I have given the 11l;ures. I 
may repeat that as against 14 troupes 
ot danCers and musicians, 28 lecturers 
-delegation went out last year. In 
the current year,-nine delegations 
which are going cor music and dancing 
and 27 for lectures. 

My hon. friend Shri Prakash Vir 
Shastri also spoke about more money 
being given to the Sahitya Academi 
than for the Lalit Kala Akademi or 
the Sangeet Natak Akademi. I want 
to know why this partiality is there. 

I!I'T~;;.q : 'flIT 4' ~ If'lfT 
'3I'r~~~~f'fi'l1f~~'fi'T~if~ 
fi'f'li'ffl RllT "!Til', 6'[ ~~ 'lfl' 'flIT wrif 
~ '3I'nfllT ? ~ ~ ~ 'liT 'flIT otTl1 ~ 

~ ~ ? 

Shri Humayun Kablr: If he wants 
to join that Akademi, I have no ob-
jection. He can probable join the 
Dramatic Akademi 

I have already spoken about the 
development of modern Indian langu-
ages. In this connection, the han. 
Member referred to the use of a com-
mon script. This was certainly discuss-
ed in the National Development Coun-
cil and also in the National Integra-
tion Council. But, at the same lime, 
all the Chief Ministers felt that this 
is a matter where one has to go slowly. 
The Sahitya Akademi has made a be-
ginning by producing literature 
in other languages in the Devnagari 
script. But the other side of the pic-
ture should also be comidered. If 
Hindi books are printed in tha local 
script, in the script of the language 
which is used in that area, it would 
make Hindi far more popular. 

I can tell the House something from 
my personal experience. I never had 
the opportuni ty to study Sanskrit 
718 (Ai) LS~. 

properly, and I am ashamed of it. But 
in West Bengal Sanskrit is written in 
the Bengali script, and I could not 
help studying a lot of Sanskrit in 
the Bengali script verses here anJ. 
there and quotations, with th" result 
that even though I never stud:ed 
S~nskrit, I can understand a good deal 
of Sanskrit phra3es and usages That 
are in ordinary use III Benga 1. So, if 
Hindi is written in everyone of the 
other Indain langauge scripts, it will 
help in the propagation of Hinai, nnd 
I t.hink it is .or the consideration of 
hon. Members of the House. 

There was the question of 'iterary 
pension to Shri Nirala and Shri Rahul 
Sankrityayan. The hon. M~mber 

obviomly did not know that we had 
given a pension to Shri Nirala. After 
a certain period, the pension was re-
turned to us, saying that he wos no 
longer in need of funds. The DIstrict 
Collector or the Deputy Commissioner 
-whoever it was--sent back 1he 
money saying thatit was not needed. 

Shri Indrajlt Gupta: (Calcutta 
South West): What is the amount of 
the pension? 

Shri Humayun Kabir: He got 
Rs. 200 from us, and an equal p,nJion 
I hope from the State Governmenl I 
am subject to correction. As regards 
Rahul Sankrityayan, the moment we 
heard about his illness and he wanted 
to go to Vellore-we made a grant 
for immediate contingencies. We have 
said that if more money is required, 
it should be made avai able. So far, 
up to March, Rs. 3,800 have already 
be.n paid by Government, and we 
have not heard anything further. He 
was to have gone to Vellore for lreat_ 
ment, and we said we would be will-
ing to share the expenses. But he 
went instead to Darjeeling. I do not 
know why. I am very fond of Dar-
jeeling myself. I think it is a wonder-
ful hill station. 

Dr. Ranen Sen (Calcutta East): Did 
you do anything for Nazrul Islam? 

Shri Humayun Kablr: We have been 
extending help to NazruJ Islam. If 
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my hon. friend cares to enquire, he 
would know that for Nazrul Islam, 
the literary pension has been going on 
for a long time, and at least he and 
his family have no cause for ';om-
plaint. I do not know what my hon. 
friend wants to ao about it. 

Dr. RaDen Sen: He is getting too 
meagre a sum. 

Shri Bumayun Kabir: It may be a 
meagre sum. We have to distribute 
whatever we have to a very large 
number of persons. But we have also 
to recognise the limitation of tile 
funds available to us. Parliament may 
vote the money, but even Parliament 
can only vote the money which exists. 
Unless money is there, voting by 
itself will not be adequate. 

My hon. friend Shri Prakash Vir 
Sha3tri referred to the history of 
freedom movement and said that tllere 
should be a Board of Representative. 
from different States. I do not know, 
again, why this State approach should 
be brought into this question. There 
has been a lot of discussion about the 
history of the freedom movement. But 
I might say that I am considering the 
question of associating some well-
known historians with Dr. Tara Chand 
so that he can discuss with them be-
fore h2 prepares the final draft. I hope 
this will go a long way in meeting 
some of the criticisms and objections 
made in regard to this matter. 

Shri K. C. Sharma spoke about non_ 
"Iignment in culture. I entirely agree 
with him. We are non-align~d and 
yet we are aligned. We are non-align-
ed again3t sectarianism. I hope we 
are algin .. d with all the deepest 
human values 0: the world, and I hope 
that this will continue. He spoke 
about the historical aspects of Indian 
culture and said there were no books 
on Indian ethics. I think he was 
sligh tly mistaken there. There are a 
number of books on the histor:\' of 
Inman ethics. This Ministry had 
something to do with the Hist.ory of 
phtlosophy--eastern and western. 

Shri K. C. Sharma: I am sorry; I 
may be allowed to explain tile 1>osi-
tion. I said there are books on Indian 
philosophy or the history of Indian 
philosophy, but there is no book worth 
the name on the history of Indian 
ethics. For instance, Rashdale's book 
of European Ethics is there. Like that. 
you have got no book. 

Shri Bari Vishnu Kamath: What 
about Indian Heritage-three volumes? 

Shri Bumayun Kablr: I am afraid 
my hon. friend does not know that 
there are a number of very good 
standard books on Indian ethics which 
have won recognition not only in this 
country but abroad. From memory, 
I can give just one instance. S. K. 
Maitra's Hindi Ethics was published 
some 30 years or more ago, but It is 
even today recognised almost as a 
classic. Therefore, I think it would 
not be fair to say tha t there are no 
books on Indian ethics. In any history 
of Indian philosophy, ethics can 'lever 
be ruled out. Ethics has always been 
an integral part of philosophy in all 
countries of the world, and in India 
in particular, philosophy has always 
had an ethical bias. Therefore, we 
have never had a situation where the 
history of philosophy excluded the 
history of ethics. If more books are 
to be written, if my hon. friend will 
himself come forward, I shall be most 
happy. If he brings the new approach 
-he spoke of three levels. sensate--
I forget the other two levp.ls-I am 
sure it will be of great interest to 
scholars in tbis country and abroad. 

Then, he spoke about dissemination 
of the different Indian languages. I 
have already touched on t"~t point. 
I completely agree with him that it 
will be good to develop a school of 
translators. We are trving in our 
Sahitya Akademi, the National Book 
Trust and in the Ministrv itse:f-to 
find translators, but there ~gain, there 
is great shortage, and we do not 
know how to overcome this, unless 
han. Members of this House will alm 
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co-operate in another way by becom-
ing active writers themselves. 

Shri Sivamurthi Swami ~poke 
about Karnatic music, and litp.rature 
in Karnatic languages. We are fully 
aware of the great wealth of Karnatic 
music and every effort is being !!lade 
to preserve this heritage. The 
other points that he made were really 
repetitions. 

~ ~~ : '3"'1 'fiT "Ifl1flf ~ 
f~rif~ I ~;ft?:r#t~r~~ 
<r;[ if!" '3""" iii; tl"lffi ~ ? 
Sbri Humayun Kabir: If my han. 

friend can understand me and inter-
rupt me,-just as he can understand 
other han. Members-he shoule! not 
regard any other han. Member as 
less qualified than himself. That 
.would not be fair, I think. 

• My han. friend Shri Hem Barna 
made some other points, but one 
statement which he made seems to be 
astonishing. He said that we "in-
herited India from Britain". It 
was such a startling statement 
that I took it down lest I misunder-
stand him. It is certainly news to 
me. I never knew that we had 
inherited 1ndia .trom Britain. It is 
true for a little while ~he British 
were in occupation of :his country, 
but that does not mean that we have 
inherited ~ndia from Britain. India 
has remained ours and it shall r"main 
ours. 

14 brs. 

Shri Hem Ba.ua: I agree with him 
in his sentiment, but these are the 
words in his H '-story of the Freedom 
Movement. 

Shri Humayun Kabir: I have not 
wri tten any history of the freedom 
movement and I do not know how 
they can be my words. Cer~ainly 
nobody in this House will agree that 
we inherited India from Britain. 

He also said t'hat we should give 
far greater freedom to the Akademis 

and at the same time, we must be 
far more vigLant and control their 
finances. How can we do it? U 
we give them complete free-
dom, how can we exercise vigi-
lance? The two do not go toge-
ther. Therefore, we are to:-ying to 
strike a balance. We give them as 
much autonomy as possible and at 
the same time, we also try to see that 
public funds are utilised as effectively 
as possible. 

I come to technical education, 
about which a number of interesting 
points were raised by Dr. K. L. Rao. 
He asked about a course for scientists 
with higher. qualifications. As a 
member of the' All India Council for 
Technical Education, he probably 
knows that what he was saying is 
something which is already being 
done. The All India Council for 
Technical Education has recommen-
ded that for first class sci enee 
graduates, there will be a condensed 
three-year engineering course in 
which the emphasis will be on the 
fundamental principles of science anel 
not so much on application. An ex-
pert comm'i ttee is already worltina 
out the details of this. 

Then, he referred to the questioD 
of standard in technical education and 
the very important problem of quan-
tity versus quality. In India, we 
want both quantity and quality. We 
are in a position where we cqnnot 
afford to forego either. If we forego 
quality, the danger is obvious. But 
we cannot forego quantity e:ther, 
he~ause the nemand for eng-ineers is 
~o j!ce,t. A, fhe countrv becomes 
TUore industrialised. the demand v, ill 
increase. ThereforE'. ,\\.p w5t1 ~'?'.1fl to 
go On increasing quantity and at ~he 
same time try to maintain quality 
as b~st as we could. 

Dr. M. S. Aney: Y'lU arp trving 
to have as man v technical in;;~itu!Ions 

as you can. Will not quality sulfer? 

S1.!"! Jlumaynn Kabir: At the same 
t~mp. we are trying OUr b0~t to ~f'e 

that quality does not doteriorate. 
For that a number of meaSl1r"S ha 'fe 
been taken. My han. friend is 
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perhaps aware that for the last two 
or three years, we have instituted a 
special scheme of training for engine-
ering teachers. Young bfllliant 
graduates and MScs are tak0.n and 
given 2 to 3 years' training either at 
Kharagpur or at the Indian Institute 
of Scienc" and when they qualify, 
thpy are immeciiately ldven " higher 
start and placed in engineering col-
leges in order to improve the quality 
of teaching. Similarly, we are send-
ing a large number of young teachers 
for training abroad. In this way, 
efforts are being made to improve 
tbe quantity of teachers. 

We have also done something-
not as much as I would like to; I 
confess I am myself sorry that we 
cannot go further-in improving the 
salary scales of teachers in tecbnical 
imtitutions. The scales which we 
have introduced today are not un-
favourable as compared to the IFS or 
IA.<; scales. My friend, Dr. Rao, said 
that they must be equated with IFS 
and lAS. Today they are almost in a 
sense equated. The only difference 

is, in the lAS and IFS, once a young 
man enters, he is sure to go up to 
Rs. 1800 without any break. In our 
case, there are a number of breaks. 
He starts at Rs. 410 if he is a trained 
gradua tes as against Rs. 400 in the lAS. 
Then, he can go up to Rs. 850. Then, 
there is another scale Rs. 600 to Rs. 
1150, another scale Rs. 1000 to Rs. 
1500, another scale at Rs. 1600. ano-
ther scale Rs. 1800 to Rs. 2000, another 
scale Rs. 2000 to Rs 2500 ~nd in 
certain special cases, there are scales 
of even Rs. 3.000. That is the range 
we have introduced, thOUgh it is not 
.,ontinuous. I think it is a matter for 
debate whether it should be conti-
nuous or we should make selections 
at certain stages, so that meritorious 
people can advance more rapidly. 

In that connection, Dr. Rao elso 
~aid that design and research should 
be eocouraged. I have already g1ven 
some figures to, show how we are 
trying to see that research is encou-
raged Now there are special design 

courses and we hope to introduce 
more of them as the four imtitutes 
and other institutions develop. 

Dr. Melkote re~erred to the great 
increase in numbers and at the same 
time he expressed a doubt if the in-
crease is sufficient. He a150 sugg2sif-d 
a staggering of the time-table, so that 
the same institution could look after 
a large numb~r cf pupils. He abo 
probably remembers that under the 
scheme of special expansion of tech-
nical imtitutions sanctioned in 1955-
56, this is being partly done. In 17 
institutions, the capacity has been 
almost doubled with only :-lominal 
additions to laboratories .md work-
shops by staggering. But there is a 
limit beyond which we cannot go. 
We are trying to see that this is used 
to the best possible effect. 

Dr. Melkote also referred to the 
paradox that on the one hann there 
is shortage and on other hand there is 
a time lag in employment. Thp.re is 
shortage in one sense. If we analyse 
the time lag carefu.ly, we will find 
that the time lag is only for a few 
months. Normally, no engineering 
graduate remains unemployed for 
more than, I think, two to six months. 
Within that period, he can find some 
kind of employment. What he com-
plains and again with some justifica-
tion is that the kind of employment 
he finds is not always commensurate 
with his qualifieations and his quality. 
There is a certain under-employment. 
We c.annot overcome this straightaway, 
but we are trying to do so. Dr. 
Melkote and Dr. Rao referred to the 
fact that many e'ngineers make teach-
ing institutions a kind of steppmg 
stone in order to go somewhere else. 
This shows that there is movement of 
engineers. From the point <Jf view of 
the teaching institutions, it is most 
undesirab'e and we are very sorry 
that they should do like this. We ore 
trying to improve the conditions as far 
as we can lmd the science pool will 
ensure that brilliant graduates, whe-
ther they are trained in IndIa or 
abroad, will be given the breathlDc 
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space, during which they can look for 
employment. 

There are two or three other 
schemes also. There is a schu larship 
scneme and a scheme of linking up 
training abroad with teaching in i~­
stitutions, by which we hope We wIll 
be able to keep a sufficient number of 
able people in the teaching pro ~e3sion. 
I am entirely at one with Dr. Melkote 
and Dr. Rao when they sav that if 
there is any fall in the standard of 
teachers, we will have to pay a very 
catastrophic price for it later on. 

There was also reference to the 
Traming scheme initiated by the De-
fence Ministry. This scheme was 
started for training of defence services 
personnel. In the onginal proposal 
which came to us, against 1000 em-
ployees of the Defence Ministry, only 
about 75 or 80 outsiders were beUlg 
taken. Now they have registered it 
into a society. Like any other private 
society, they can start these teaching 
U1stitutions, subject to the control of 
the AICTE. We have taken good care 
to ensure that standards will nol fall, 
by two provisions. Firstly, in the case 
of non-defence service personnel, 
some kind of approval will be neces-
sary. SecondlY, they should enrol for 
the membership of the Indian Insti-
tute of Engineers. Dr. Rao will be able 
to tell Dr. Melkote that in the Indian 
Institute of Engineer>, nobody can be 
enrolled unless he is working in the 
indmtrv and he has certain minimum 
professional qualifications. Further, he 
has to undergo a course. Examina-
tions will also be conducted by the 
Imtitute of Engineers. Therefore, 
thore will be a guarantee that there 
will be no fall in the standards. If 
w'thin these limitations, the defence 
services can utilise some of their 
equipment and teaching potential for 
training a number of people, I think 
we should not grudge it. We ehould 
weloome it as an addition to the re-
sources which we have in the country. 

My friend, Shri Prakash Vir Shastri, 
said 17 new engineering colleges were 
1I0t enough. If the demand is felt, we 

shall review the position at the ap-
propriate time. But we do not want 
to create a glut in the engUlcermg 
market. We know the position which 
has been created by the multiplica-
tion of graduates in arts, by the mul-
tiplication of graduates in commerce 
and multiplication of graduates even 
in science. That kind of situation 
should not occur in engineering and 
technology. 

My hon. friend, Shri Banerjee, 
spoke about the lIT, Kanpur. Again, 
as I said, he is not completely briefed. 
It is a fact that some people in Kan-
pur wanted this institution to be named 
after a great poet; it is equally a fact 
that some other people wanted it to 
be named after a great leader of Uttar 
Pradesh and the UP Government 
wanted to name it after another great 
leader of UP. We have made it a rule 
that these Indian Institutes of Tech-
nology, the four institutions establish-
ed in the four parts of India, shall not 
be named after any individual, and 
that Is a decision which Parliament 
has corroborated. Parliament has 
decided that and my hon. friend. as a 
Member of Parliament, as a member 
of this House, who is party to the 
same decision, has no right to come 
here and say that Parliament should 
now go back on that decision. Parlia-
ment has decided by enactment that 
these institutions shall be called the 
Indian Institute of Technology, 
Kharagpur, the Indian Institute of 
Technology, Bombay, Indian Institute 
of Technology, Madras and the Indian 
Institute of Technology, Kanpur. I 
do not know from where Shri 
Banerjee brought in the irrelevant 
question about assistance from this 
area or that area for these institutions. 
We have received very generous 
assistanC'e from the Soviet UniOn ror 
Bombay, from Germany for Madras 
and from USA for Kanpur, and we 
are equally grateful to all of them. 
They do not come into the picture at 
all in this context. We have decided 
that these institutions shall not be 
named after any individual, and if 
any individual has to be honoured, the 
town which wants to honour hiIl'l 
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should find its own method of hon-
ouring him: 

My han. friend also referred to the 
engineering college at Palghat. Again, 
he is incompletely briefed. He does 
not know that equipment worth about 
Ba. 3 lakhs were purchased last year. 
He talked of it as an engineering 
college with only black-boards. I do 
not know if Rs. 3 lakhs are required 
for purchasing only black-boards. I 
do not know if he has visited this 
institution and I do not know who has 
briefed him. I do not know if he is 
aware that during the current year 
they are going to acquire equipment 
to the extent of about Rs. 8' 5 lakhs. 

I know that there was a certain 
amount of jealousy about that college, 
and the party to which my hon. 
friend unofficially belongs, and some 
other party in Kerala had difference 
of opinion. We have nothing to do 
with the opinions of different parties; 
We went on the recommendation of 
the Government of Kerala. One 
Government of Kerala made a recom-
mendation; we accepted it. Another 
Government changed that recom-
mendation; we again accepted it, 
because the institution had not heen 
started. But if the institution had 
been started, a subsequent recom-
mendation of another Government 
could not be accepted. In the initial 
stages, because the whole matter was 
in a stage of negotiations, naturally. 
we accepted the revised recommen-
dation of the Government of Kerala. 
So, party questions should not be 
brought int.o this question. 1 hODE! 
the colle!!e will do well and, I am 
sure, every member of this House will 
wish that the colle!!e should presner 
and that this kind of aspersion should 
not be cast on the college. 

My han. friend, Shri Hem Baroa, 
said that technical education should 
encouarge curiosity. Certainly, I 
agree with him and, I am sure, no-
body will disagrep with him on this 
point about the ideals of technical 
education. 

Coming to scientific surveys, a lot 
of reference was made to Kerala. My 
hon. friend probably know~ that there 
have been eleven exploration tours of 
the botanical survey in Kerala and 
some 24,300 specimens were collected 
belonging to 3230 species. Not only 
that, a very big phyto-chernical plant 
is going to be established in Kerala 
with Soviet assistance and there will 
be more research in medicinal plants. 
Actually, in Kerala we havp. already 
started work on a number of plants 
like Digitalis lanata, Datura innorla, 
Hyoscyamus muticus and Rauvolfia 
se?"pentina. 

I have already dealt with the points 
raised by my hon. friend, Shri P. K. 
Deo. He referred to the Sibpur 
gardens and what was sent from 
there to the Kew gardens. He is 
probably not aware of the fact that 
the ori~inal set was retained here and 
only a duplicate set was sent there. 
An enquiry was made into this last 
year. Since we have the original 
here. there is no point in asking the 
duplicate set which exists elsewhpre 
t.o be returned to us. We do not want 
that our enormous riches of flora and 
fauna should be confined only to this 
country; the museums in other coun-
tries also should get necessory advan-
tage of it. I can assure the House 
that if there are any things in th "se 
collections which are not available 
here, we shall make every effort to 
get them and see that our collections 
are complete. 

Though it is not quite relevant, he 
also talked about the Kohinoor 
Diamond. If my hon. friend will lead 
a dele!!ation for that himself, we will 
give him non-official support. 

Shri Hari VIshnu Kamath: l;'very 
facility? 

Shri JIumayun Kabir: No, he will 
have to go On his own, I am afraid, 
in thi~ matter. Kohinoor Diamond 
is not such an important thing that 
We should concern ourselves about it 
just at present. We are more 
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concerned with more important things, 
and I hope he will be content if the 
Kohinoor Diamond is admired from 
a distance by people in India. 

Some reference was made to algae 
by both Dr. Melkote and also Shri 
Pottakkatt. They will be glad to 
know that work is already being 
done at the national laboratory in 
Bhavanagar. Some work is also done 
in the Research Institute at Manda-
pam. 

Coming to the Survey Of India, my 
han. friend, Shri P. 1'(. neo will be 
glad to hear that arrangements for 
tbe installation of the photogram-
mertic plant are now being made. It 
i~ a 180 ton air-conditioning plant, 
and because it is a 180 ton plant, it 
had to be secured from abroad. There 
i~ general difficulty of foreign 
exchange and we could not, therefore, 
sp.cure it at that time. Since then, 
steps have been taken to install it. 

Shri P. K. Deo (Kalahandi): How 
long will it take to complete it? 

Shri Humayun Kabir: The con-
struction, I believe, has started, but 
J will have to make enquiries. But it 
has been sanctioned and there is no 
further hitch; foreign exchange has 
been sanctioned and, so far as we are 
concerned, all action has been taken. 

Then he talked about the maps not 
being printed in time. I think he is 
wrong there, for no important maps 
are being held out. And when he 
talked about river valley projects, he 
is not correct. What is happening is 
.omething different. Sometimes, the 
State Governments Or some of the 
project authorities come to us with 
I"l'quests for maps which are not the 
legitimate work of the Survey of 
India. The Survey of India is a high-
ly qualified scientific and technical 
organisation, but for many ordinary 
types of survey, which can be done 
and should be done by the project 
f'ngineers or people attached to the 
State Government or the project, th" 

Survey of India cannot be expected 
to undertake the assignment. But I 
can tell him that very recently we 
ha ve taken action to increase the 
number of parties. Recently, four 
work parties hav" been added and 
now, On the recommendations of the 
Reviewing Committee, we are plan-
ning to have additional parties on 
that job so that all leeway work is 
made up. 

Then he talked about the National 
Atlas not being completed. I am 
afraid, I did not understand him. 
think this House was very happy to 
hear some time back that the Hindi 
edition of the National Atlas was 
brought out almost in record time, 
and there were congratulations for it 
from geographers in Australia, in 
Europe and in America that almost 
in record time the Hindi version of 
the National Atlas has been brought 
out. So far as the English version is 
concerned, the target date is 1966. 200 
plates will be published by 1966. Out 
of that, already 13 plates have been 
issued to the public and are now for 
sale-l0 plates for population, two 
for physical maps and one for parlia-
mentary constituencies, in which, I 
am sure, my han. friend, is also 
interested. In addition, print orders 
have been given for 8 more and 31 
are in different stages of proof. So, if 
within the first year and a half of t.he 
Third Plan we have already issued 13 
and about 40 are in different stages of 
completion, I cannot See how he says 
it has not been done in time. The 
work will be done in time. Of course, 
there is the difficulty in printing. 
Some Of the printing machinery is out 
of date and antiquated and so until 
We can get more modern machinery 
it will be difficult to proceed with the 
work as quickly as we desire. Here 
again, it is a question of priority in 
the matter of availability of foreign 
exchange. I would certainly dpsire 
the support of thE' House in asking 
for more foreil!n exchange. 'But here 
We have ourselves to consider that 
among the various competing claims 
for the national resources, we rio not 
over-stress our own dem~' ""P must 
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try to meet the requirements of other 
Ministries as well. 

I have already dealt with most of 
the points raised by Shri Banerjee, 
excepting two or three. He taLked 
about differences in pay between the 
employees of the Survey of India and 
otner departments. Unfortunately, 
this is true to some extent. But, 
then, I must also point out that nei-
ther the department, nor any of the 
representatives who claim to speak 
On behalf of the employees, made any 
representation whatsoever before the 
Pay Commission. They did not appear 
belOre the Pay Commission. We have 
had to take it up ourselves. The 
Ministry has taken. it up and discus-
sions are now in progress. As my 
hon. friend himself admitted, there 
has been SOme improvement in 
certain categories. I hope that before 
the next Budget comes I shall be in a 
position to say that many of the 
anomalies have been removed and 
the Survey of India employees get all 
that to which they are entitled and 
are not in a position of disadvantage 
compared to any other employee of 
the Government of India 

I may say one thing that sO far as 
people who work at high altitudes 
are concerned, already improvements 
have been made. Shri Barerjee then 
referred to the question of consoli-
dated pay, but he did not say that it 
was only for the period of training. 
As soon as the training was complete 
they went into the time scale. Now a 
consolidated pay during a training 
period has often been introduced and 
there is one very good reason for it. 
Ii YOU get only a consolidated pay 
during training, you will try to get the 
training in as short a time as possible. 
If you know that you are going to 
earn the increments whether vou 
undertake the training or not, h~an 
~aturp being what it is, there is a 
,isk that there may be a certain 
;lackness among the trainees. Row-
over, we are looking into this ques-
tion as well. 

Similarly, regarding the question of 
avenues of promotion, with four more 
Hew parties and with more new 
parties in the offing, I hope, this wiU. 
to a large extent, be overcome. 

Shri Banerjee referred to the ques-
tion Of seasonal employment. I do 
not know really how to meet 
my hon. friend. On the one 
hand, there must be reduction in 
the cost of administration and, on the 
other, the salary of everyone must be 
increased. Not oniy that, he wants 
that people who have no work to ao 
must be given full salaries. From 
the nature of things, employment in 
the Survey of India is seasonal em-
ployment. In the high Himalayas 
nobody can work in the wm~cr 
months. Nobody can work in the 
RHr.alayas except only for three or 
four months, I think from about July 
to SEptember. Are we to have people 
on the. pay roll for the whole year 
and shll reduce administrative costs, 
and after paying them higher 
salary? If my hon. friend can ever 
perfo~ th~t magic trick, I am sure, 
he WIll be m demand not only in this 
country but every country in the 
world wil! look for his services SO 
that salaries will be raised, members 
of the staff will be increased tenfold 
m order to provide employment to 
everybody and at the same time ad-
ministrative cost will go down. 

Shri Hari Vishnu Kamath: And then 
Parkinson will come into play. 

. Shri Humayun Kahir: I would ask 
hIm to face facts. We pay them a 
retainer. After three years 3,3 soon 
as vacancies occur they are taken on 
the pay roll. I may say, in this res-
pect at least the employees of the 
Survey of India are a little better off 
tl':an the employees of the CPWD or 
of the Oil and Natural Gas Commis-
SIOn. 

. My han. friend pointed out very 
rIghtly wherever the others had an 
advantage but be did not point out 
where the Survey people also have 
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the advantage. I think to be fair he 
shoUld have referred to both. 

There are only two points left. I 
think I have covered every point 
raised by every hon. Member except 
only two. Regarding scholarshIps on 
merit, my hon. friend, Shri Pottak-
katt said that scholarships were gIven 
to relations-probably of his, I do not 
know because so far as I am aware, 
scholarshIps are gIven on the advice 
of expert committees. There are one 
or two representatives of this Minis-
try or other Ministries. All the others 
are well known scienti;ts from uni-
versities and independent ocganisa-
tions. Whenever a scholarship is 
given by a foreign country, there is 
a representative of that country also 
in the selection committee. We have 
never changed the recommendations 
of the selection committees. I say 
this with pride and with confidence. 
We accept almost blindly whatever 
these committees recommend. There-
fore, if my hon. friend says that some 
scholarships have not been given on 
merit, I do not understand. We are 
giving a large number of scholarshIps 
everY year and the very fad that no 
complaints ever come excepting a 
yague and goneral statement like the 
one made by my hon. friend is proof 
that as far as is humanly pos~ible, 
these are being administered fairly 
and justly. We want to see that they 
go to the best available candidates. In 
fact, they do go to candidates all (lyer 
the country. The lists are published 
and in the lists yOU will find that 
there are people from Kerala. Assom, 
Kashmir, Madras, Bengal, Gujarat-
every State of India. 

The Ia~t point is about the India 
Of'fice Library. I have alreacly re-
ferred to the Kohinoor Diamond. My 
ho'1. friend found a very simple 
solution of tho India Office Librarv. 
He said that we should hav .. 
all the aiidnals and give 
CODies to Pakistan. I sunpose, 
the British Government would not 
be anywhere in tho pictu"e at all. 
lIe has forE!otten that there are three 
parties in the dispute. He has also 
forgotten that this was practicany a 

frozen issue till 1959. In 1948 to some 
extent we ourselves froze it. Then 
in 1955 there was an attempt to revive 
the question but without any success. 
In 1959 for the first time we got 
Pakistan to agree and to present a 
joint demand. A joint memorandum 
was placed. My hon. friend talked 
about giving a few copies and rights 
to Pakistan. He forgets that the India 
Office Library belongs to undivided 
India and as one of the successor 
gove~nments Pakistan is as much en-
titled to her share of the India Office 
Library as We are entitled to our 
share. Ours is, of course. by far the 
major share. But this House itself 
accepted the suggestion and app~oved 
of the proposal that I mado 13l't year 
in the House that we should not only 
be just but we should al<o be gene-
rous to Pakistan in respect of the 
India Office Libr ,ry. That ~m"ro­

sity here is also like the old English 
adage that honesty is the best policy. 

Shri Dari Vishnu Kamath: How 
can you partition books? 

Shri Humayun Kabir: Unless th"rl' 
is an agreement with Pakistan, India 
will not get anything at all. At ter 
a good deal of negotiations an agree-
ment has been reached and a' joint 
demand has been placed. Certain 
steps have been taken which I can-
not divulge at this stage. But obvi-
ously it cannot be solved unless there 
is agreement between the three gov-
ernments. We are explo:ing methods 
for that. It is linked up with many 
other questions, the atmosphere in 
this country, the relations botween 
our two countries etc. Obviously 
when you want to do something in a 
co-operative spirit and whe~e you 
can do it only if you co-operate. we 
have to encourage the forces of fripnd-
ship. From every point of view that 
is desirable because We do want that 
we should be friends wit" all neigh-
bouring countries. pa:iicularly with a 
countrv which till very recentlv was 
a part of our own countrY. There-
foro I re'1upst mv han. f"iend to be a 
little Datient. We hwe woited a long 
time for many of these things. Nego-
tiations go On for a long time. But 
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I am sure that if we can carry out 
the negotiations in the proper spirit 
and if we can induce the necessary 
I!pirit of accommodation and co-opera-
tion in Pakistan and the UK Govern-
ments-and I am not entirely hope-
less-perhaps we will be able to bring 
back the Library. But obviously I 
cannot give any date about it. 

Sir, I am very e:ateful to you also 
for allowing me more time than you 
had originally allotted to me. But I 
felt that the House has always been 
very kind to me and therefore I must 
try to meet as far as I can every point 
raised by my hon. friends. 

In conclusion, ~ would say that in 
this great country of ours, we have 
solved problems which have proved 
insuperable in other countries. We 
have occasional clashes and conflicts 
between d'fferent sections of the peo-
ple but the vast life of India flows 
imperceptibly. That massive silent 
flow is peace'ul. We see on the sur-
face little billows and eddies but the 
de~p cu~rents move on. They have 
moved on far the last 6,000 years. It 
is because these deep currents have 
moved unperturbed, with massive-
ness and strength and. shall I say, 
with sweetness that Indian life has 
not been soured at source. Many 
civilisation. h'ive disappeared. M'iny 
culturps havp be~n transfo=ed out of 
recognition, but in India We have a 
kind of continuity of culture of which 
thprp is n'l J)'i1"'111e! anywhere in the 
world. I ha~p often said and I am 
sure the House will agree . . . 

6"?1 Bem Baroa: You have written 
a book. 

Shrl Bumayun Kablr: . . that i. is 
the diversity of India, the hetero-
genpitv of th~ Indian people, the great 
manifpst'ltion. of li'e and its expres-
sion in so mqny different ways which 
hRVP np,...,;t!e~ us to .urvive. Biology 
tells us that where there is a single-
eel] animql. if th'lt single cell Is 
damaged, the animal disappears. But 

where there is a multiplicity of cells 
and variations, every change in cir-
cumstances may bring about a differ-
ent kind of mutation and the organism 
can survive. India has survived and 
will survive and, I hope, will a1se 
indicate to the world the way of 
survival. 

lI-lr. Deputy-Speaker: Does any hon. 
Member want me to put any cut 
motions separately?... No. Then I 
shall put all of them together to the 
vote of the House. 

AU the cut motions were put and 
negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That the respective swns not 
exceeding the amounts shown in 
the fourth column of the Order 
Pape=, be granted to the PresI-
dent, to complete the swns neces-
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect of 
the heads of demands entered in 
the second column thereof against 
Demands Nos. 79 to 85 and 134 
rehting to the Ministry of Scien-
tific Research and Cultural 
Affairs." 

The motion WIlS adopted. 

rThe motions for Demands far 
Grants which were adopted by the 
Lok Sabha are reproduced belotD-
Ed.] 

DEMAND No. 79-MmIsTRY OF 8cJJ:Iorrr-
FIe REsEARCH AND CULTURAL 

AFFAIRS 

"That a swn not exceeding 
Rs. 29.31,000 be granted to the 
Presidpnt to complete the swn 
neces.ary to defray the cha~ges 

wh'ch will come in course of 
payment during the year endinr 
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!he 31st day of March, 1963, in 
respect of 'Ministry of Scien1lc 
Research and Cultural Affairs· ... 

DEMAND No. 80-ARCHAEOLOGY 

"That a sum not exceeding 
Rs. 93,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Archaeology'." 

DEMAND No. 81-SuRVEY OF INDIA 

"That a sum not exceeding 
Rs. 2,72,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1963, in 
respect of 'Survey of India· ... 

DEMAND No. 82-BoTANICAL SURVEY 

"That a sum not exceeding 
Rs. 22,46,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect Of 'Botanical Survey'." 

TIEMAND No. 83-Zo0LOGICAL SURVEY 

"That a sum not exceeding 
Rs. 18,71,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Zoological Survey'." 

TIEMAND No. 84-SCD:NTIJ'Ic REsEARCH 
AND CULTURAL AlTAIRS 

"That a sum not exceeding 
Rs. 14,88,59,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 

resDect of 'Scientific Research and 
Cultu:al Affairs' ... 

DEMAND No. 85---0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF 

ScIENTIFIC RESARCH AND CUL-
TURAL AFFAIRS 

''That a sum not exceeding 
Rs. 52,49,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Other Revenue Ex-
penditure of the Ministry of 
Scientific Research and Cultural 
Affairs'." 

DEMAND No. 134-CAPrrAL OUTLAY 
OF THE MINISTRY OF SCIENTIFIC 

REsEARCH AND CULTURAL 
AFFAIRS 

"That a sum not exceeding 
Rs. 2,73,07,000 be granted to the 
President to complete the sum 
necessary to defray the cha~ges 

which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Capital Outlay of the 
Ministry of Scientific Research 
and Cultural Affairs'." 

MtNtSTRY OF HEALTH 

Mr. Deputy-Speaker: Hon. Members 
may send the numbers of cut mo-
tions which they wish to move. Three 
hours is the time allotted for the dis-
cussion of the Demands of this Min-
istry. There are a large number of 
Members who are desirous of speak-
ing. So, we have to limit the time 
limit of speech"" to ten minutes in 
the case of Members of the Congress 
Party and not more than fifteen 
minutes in the case of others. 

Shri Thlrumala Rao (Kakinada): In 
view of our recent experience, does 
this include the time allotted to the 
Minister's reply also? 
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Mr. Deputy-Speaker: The time 
allotted for the discussion of the De-
mands of this Ministry is three hours. 

Shri Barish Chandra Mathur: This 
is a very new practice which we are 
introducing-ten minutes for Congress 
Members. 

Mr. Deputy-Speaker: Even yester-
day the Speaker limited the tim ... 
am not doing anything different. 
Shrimati Vim ala DevL 

The Minister of Bealth (Dr. SushiIa 
Nayar): Is it not better to reduce the 
number of speakers, so that those who 
participate can express themselves? 

Shri Barish Chandra Mathur: Not 
that I wish to participate, but I de-
finitelv resent the fixation of ~ime­

limit 'to ten minutes in the case of 
Congress Members. 

Mr. Deputy-Speaker: This is a 
matter for hon. Members and the 
House to decide. I am only placing 
the facts before the House. 

Shri Warior: Bow much time will 
the hon. Minister take out I)f three 
hours? 

Mr. Deputy-Speaker: The hon. Min-
ister has to answer all the points 
raised by hon. Members. Naturally she 
has to be given some extra tim,.. If 
It is the desire of the House that the 
time of hon. Ministers also should be 
curtailed I have no objection. 

Shri Thirumala Rao: My submission 
Is that the Minister of Parliamentary 
Affairs is in charge of the business of 
the House and an important member 
of the Business Advisory Committee. 
Our recent experience is that Ministers 
are not able to reply;n the time 
allotted to them. We should see that 
because of that a large number of 
bon. Members who want to air their 
grievances and who get an oppor-
tunity only once in a year should not 
be deprived of a chance. 

The Minister Of Parliamentary 
A.trairs (Shri Satya Narayan Sinha): 

We have consulted all the leaders of 

Groups and also discussed the matter 
in the Business Advisory Committee 
meeting. We are already five hours 
behind schedule. We are taking extra 
time for each Ministry. 

Shri Warior: The House is already 
sitting one hour extra every day and 
that has not been taken into considera-
tion. 

Shri Satya Narayan Sinha: TIe 
hon. Member should know that when 
we decided to allot 120 hours for De-
mands for Grants it was on the un-
derstanding that the Hause would sit 
one hour extra every day. 

Mr. Deputy-Speaker: If the House 
Is willing to sit longer we have no 
.bjection. 

An hon. Member: There should be 
lICIIne time-limit for Ministers as welL 
"hey cannot speak for hours. 

Mr. Deputy-Speaker: Hon. Ministers 
...ilJ also take note of it. 

Shrl Bart Vishnu Kamath: There 
Is a precedent. In the ase of the 
Ministry of Transport and CO'mmuni-
cations' Demands, the Speaker ex-
tended the time from eight hours to 
ten hours. 

Shri Satya Narayan Sinha: That is 
why we are behind schedule by five 
bours. 

Dr. Sushila Nayar: If interest is 
.ufficiently maintained, we can see 
tomorrow if there is need for any 
extra time. 

Dr. M_ S. Aney: I wish to bring one 
point to your notice. I had sent my 
~hit to the Secretariat before the 
Question Hour was over and I have 
been waiting all along to be called 
in the debate. I would like to know 
"'hat is the procedure to catCh your 
eye. 

Mr. Deputy-Speaker: The hon. Mem-
ber may send a chit and also get up 
to catch the eye of the Chair. The 



6795 Demands JYAISTHA 4. 1884 (SAKA) f01' Grants 679 5 

DEMAND NO. 127-CAPITAL OUT-
LAY OF THE MINISTRY OF 

HEALTH 

han. Member may adopt any of the 
~ee methods I read out yesterday. 

Shri Harish Chandra Mathur: At 
least those hon. Members who are not 
present should be called. It. is a dero-
ga tory thing. 

Mr. Deputy-Speaker: I do not know 
"the names of all Members. 

DEMAND NO. 45--MINISTRY OF 
HEALTH 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding Rs. 
13,72,000 be granted to the Presi-
dent to complete the sum necessary 
to defray the charges which wlll 
come in course of payment during 
the year ending the 31st day of 
March, 1963. in respect of 'Ministry 
of Health· ... 

',DEMAND NO. 46-MEDICAL AND 
PUBLIC HEALTH 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding Rs. 
7.42.28.000 be granted to the PresI-
dent to complete the sum necessary 
to defray the charges which will 
comP. in course of payment during 
the year ending the 31st day of 
March, 1963. in respect of 'Medical 
and Public Health· ... 

DEMAND NO. 47-0THER REVENUE 
EXPENDITURE OF THE MINISTRY 

OF HEALTH 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding Rs. 
87.10,000 be granted to the Presi-
dent to complete the sum necessary 
to defray the charges which wi!! 
come in course of payment during 
the year ending the 31st day of 
March. 1963. in respect of 'Other 
Revenue Expenditure of the Minis-
try of Health· ... 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding Rs. 
9.10.61.000 be granted to the PresI-
dent to complete tne sum neoess&ry 
to defray the charges which will 
come in course of payment dur,r.g 
the year ending the 31st day of 
March. 1963, in respect of 'Capital 
Outlay of the Ministry of Health·." 

Shrimati Vimla Devi (Eluru): Mr. 
Deputy-Speaker, Sir. if I am speak-
ing on the Demands of the Ministry 
of Health, it is not because I am an 
expert in technical matters of health. 
but because when I go round the vil-
lages and towns. I see people li vlIlg 
in utter poverty and unhealthy condi-
tions. They are at the mercy of na-
ture. They do not get any medical 
advice. This prcmpts me to SPeak 
on health and put forward some sug-
gestions. I am happy today that the 
Ministry of Health is in the hands of 
two eminent doctors. 

Sir. the health of a nation depends 
on social and economic conditions of 
the people. the customs and ~uper­
stition. housing. fOOd and water 
supply. availability of medical aid to 
all the people of the community irres-
pective of their ability to pay for it. 
Within the short time at my disposal 
it is not possible for me to speak on 
all the topics of health. I shall. there-
fore. confine myself to the preventive 
aspect of medicine. 

Every advanced countryJ-and rightly 
so. gives much importance to prev"n-
tive medicine because prt'vention is 
better than cure. Science has not 
developed as to prevent every riisease. 
But effective preventives have heen 
found out long back to many diseases 
",-hioh are the rausp. of prematl!re 
deaths of so many people. It is true . 
that w~ have not contributed much 
to modem medicine. but what prevents 
us from taking advantage of what 
others have found out? Can we be 
proud of claiming after fifteen years 
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of independence that we have era-
dicated one single disease? 

Let us start from pediatrics and 
proceed to geriatrics. In every vil-
lage and every town children sull'er 
frum whouping cough. Some of them 
die due to the disease. Even though 
some may not die. they suffer f.or 
three or four months and they are 
reduced to skeletons. Childrens whUe 
playing sometimes wound themselves 
and are attacked by tetanus. Diphthe-
ria also is causing many deaths among 
children. There is a very good pre-
ventive for these complaints namely 
triple-antigen. What steps have the 
Health Ministry taken to produce and 
supply this medicine cheaply? 

Stray cases of polio were seen in 
our country from time immemorial. 
Last year there was an epidemic of 
po,io in Andhra Pradesh. By the time 
Government reacted and got the vac-
cine the disease disappeared, leaving 
ravages behind it. Children who Were 
able to walk before have become cri-
pies and some of them died. What 
has GDvernment done to prevent fur-
ther epidemcis in our country? Is it 
not the duty of the Government to 
manufacture this vaccine and supply 
it to all the States? 

As the child grows to puberty new 
problems have to be faced. It is a 
phase of physical development and 
psychological adjustment. The feel-
ing of seeur;:y of childhood gives way 
tr· one 0; insccur:ty. It is the duty of 
the State to properly gu'de them. 
Otherwise. they do not fit into man-
hood or womanhood. Health educa-
tion must be given to them. 

During the next phase of 1ife comes 
child-benring age. If the expectant 
mothers are given good ante and p.)st 
natal care and assistance at the child-
birth, many diseases can be avoidEd. 
At the age of forty we find a new 
set of diseases affecting the human' 
system, namely diabetes, hyperten-
sion and heart disease. I do not 
think we can claim one single institute 

where proper advice on diets can be 
given to diabetics. I do not know 
whether insulin is being produced in 
our country. 

Coming to hypertension, if the' 
statistics of the hospitals can be taken 
as the guide, it is the common cause' 
of diseases of heart. It is said that 
people who eat plenty of salt in their 
food get hypertension. A recent re-· 
port from Bahama Islands said that 
people who eat saIto fish get hyper-
tensi.on than those who don't eat. The 
main cause of heart disease is said 
to be privileged eating, lack of exer-
cise, eating of yellow of the egg and 
animal fats, etc. 

An hon, Member: And economic 
depression. 

Shrimati Vimla Devl: My han. friencf' 
says economic depression also. Heart 
disease is considered to be a preven-
tible disease. People should be e.lu-
cated as to what measures they should: 
take to prevent heart disease. 
In old age cancer is a horrible disease 
to be dreaded. The facilities to treat 
cancer are inadequate. Many cases 
are not even diagnosed early. But 
even if a few cases are diagnosed 
early, the patients have to wait tor 
a long time to get admittance into 
the hospitals for 1!etting deep X-ray 
therapy and radium treatment. By 
the time treatment is given, an early 
cancer has become a late cancer and 
is beyond treatment. In the oldpn 
times the doctors developed clinical 
sense to d:agnose this disease, but in 
modern times there are machines to 
prove or disprove the diagnosis. In 
view of this, all the hospitals should 
be equipped with mo:lern machinery 
for this purpose. The machines which 
we nO\V have sometimes go out of 
order causing inordinate delay. Even 
now we depend On other countries for 
the supply of spare parts and machi-
nery. And we are not using isotopes 
ror the treatment as well as for re-
search in our institutes. This must 
be done. 

There are disease which attack e·.elY 
human being irrespective of age,_ 
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namely malaria, filaria, small-pox, 
cholera, typhoid, leprosy and tuber-
culosis. These are in endemic form 
causing so much destruction. So many 
times the necessity of eradicating ~hese 
has been stressed. I am glad that the 
Government have planned to eradicate 
small-pox and malaria. I would sug-
gest that the eradication of filaria 
might also be taken up along with the 
eradication of malaria, because both 
the diseases are caused by mosquitoes. 
In spite of our efforts to extinguish 
mosquitoes, the vibrations of mos-
quitoes can be heard in every home 
in India. 

For eradication of small-pox there 
is a good vaccine. Monkey kidneys 
are used for producing this vaccine. 
We see in the railway platforms mon-
keys kept for being transported to 
America. I want to suggest that the 
exportation of monkeys must be stop-
ped. The kidneys of the monkeys can 
be used for producing this vaccine. 

Dr. Sushila Nayar: Which vac:ine 
is the hon. Member talking of? 

Shrimati VlmIa Devi: Vaccine for 
.mall-pox. 

And it is said that cow pox vaccine 
is injected under the shell of the egg, 
and the virus grows there. These 
methods should be adopted by us to 
avoid the costly maintenance of calves 
for producing this vaccine. 

Cholera and typhoid preventives 
should be given to the people. mOot]y 
to those who live in the slum areas, 
before the rainy season. But usually, 
if at all it is given, it is given after 
an epidemic breaks loose, with the 
result that it ooes not have the de3ir.,d 
effect. Here I would like to suggest 
that Shri Asok Sen's report should be 
adopted. At least the programme re-
lating to slum clearance, that is water 
supnly. drainage facilities and all 
these th;ngs must be implementp.d im-
mediately to control the epidemics. 

More centres should be provided 
for lepers. They go on the roads for 
begging, causing anxiety to the lay 

people. If you go to Lakshman 
Jhoola, a pilgrim centre, you ca!l see 
on both sides of the road the lepers 
begging. Homes must be provided for 
them and useful work given to them. 

We all know the role of tuberculosis 
in this country. It is alarmingly on 
the Increase, causing great concern to 
the nation. Mainly, the disease is 
seen among the poor who are under-
fed. I have seen doctors advising these 
poor patients to go and take egg, milk, 
fruits and so on and to take good rest 
to check the disease. I can only say 
'.bat these doctors are in other words 
asking the patien ts t() go to hell and 
face death, because they know very 
well that these po"r patients cannot 
afford to have all these things. 

Here I w{)uld like to suggest that 
instead of spending money on the 
construction of big sanatoria, cheap 
cottages can be provided at healthy 
places in our country and the patients 
can be sent there. 

Now, B.C.G. vacdnation is given to 
small children. But has the Govern-
ment get any statistics to show !:taw 
many out of those children who are 
given the B.C.G. vaccination have 
escaped this disease? 

Even th:>se standards which we 
want to main~ain in publ'c health are 
hindered by the enormous growth of 
pcpulatio:J. The population g~owth 
has caused alarm t::> everyb:>dy in the 
country. The statistics sllOW that it 
has <'oubled :t,elf in fifty years. So, 
the prevent:on of the growth of popu-
lati'n alS() is very essent:a'. This h3S 
been realised by our G:>verune'1t. 
But the me'hods adopte1 are v'ry 
ineffective. Tn the third Plan great 
importance is given to family pl'n' 
ning. But the jellies, tabl'ts ond 
con'Taceptives used for the pU"'Po"e 
are ineffective bocau"e they are be'cnd 
the understanding of the c''lIlmon man 
and also beyond h's "u""'h'·in~ cap'-
city. So, research should be corr;£><! 
On to provide cheap orsl contracep-
tives. 
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It is true that to s.me exte:lt the 

upper and rich clas3es have l"aInt to 
re.:iCl'lct their fJID.i.lic.s. Be;,;au-,e, th\~y 
al.-e. iifl·...L~a tnat. tneir fl(;lles \\-' ... 11 get 
d,v,ded and tb.2y cannot maintain a 
high sta;1dard of livi:lg. BJt the 
na·ion's concern 1S not about the lU-
creasmg population among the richer 
clasoes but among the common mass-
es. The common man should realise 
the importance of family plannlllg. 
But what is the incentive to the com-
mon man to restrict his family? On 
the contrary, he feels that the more 
children he has, every addit'onal 
issue is a source of additional income 
to his family, because the children at 
the age of three, four or five years 
~o to the streets without any cloth-
mg to collect cow dung, make cakes 
and sen them, or become servants to 
rich families. But if h's economic 
condition is better. if he also feels 
that he can provide his children bet-
ter clothing, be'ter education, etc 80ld 
~mintain a better standard of liv;ng 
If he has few children. than if he has 
a b'g family. And then he will O""S-
trict his family. Unless he rea]'s~s 
this there is no salvation to our in-
creasing popu!aVon. What i< it that 
We have done to promote this? 

As it is, the measures taken to pre-
vent diseases and the growth of 
population are inadequate. Even those 
measures that have been taken by the 
Government are not properly imple-
mented. To make an Act is one thmg :md to implement it is another. v,,'by 
IS the common man against taking 
1>reventive measures to check dise3ses 
and prevent the growth of his family? 
Is it because he is very fond of diseas_ 
es or he wants a b'g hmily? I do 
not think so. It is because of his 
imlOranC'E' and suoerst'tion. Anoi even 
if he is not so. the non-avaihb'lity of 
good medical advice and medicines to 
bim, th~ lack of education. and all 
these thinl!'s may make him averse to 
these ol'f'ventive moasures. A mother 
IS afra'd of r<>striMing her fam!ly 
be",,"s~ sn" thinks that some .. n'rl~TTlic 
will rob her of some of her ch!ldren. 

So she does not want to restrict her 
fam.1Y· But with the good use of 
these preventive medicines and by 
prole.tug the children with these 
vaccines, the mother can be encow-ag-
ed to restrict her family. 

And here I want to suggest that 
there is such a great need for family 
planning that a special Minister ill ust 
be there for Family Planning also. 

Taking all these into consideration 
Government should consider how It is 
gomg to erad.c3te fear and supersti-
tion from people's minds. They can 
do it by extensive health education 
to the public. How to do it is the 
quesjon. 'To some extent publicity in 
the papers and pamphlets can be 
done. But unfortunately our natIon 
is an iIl:terate nation. So this method 
cannot be very effective for educating 
the masses. So this shOUld be done 
by means of radio, films, mobile film 
vans. public meetin.gs, gr'up and street 
meetings. The Department shOUld not 
take it as a routine but as a patriotic 
duty. We see one picture in the Par-
liament about public health and when 
We go to the villages we see an en-
tirely different picture. That picture 
has not changed from what it was 
fifteen years back, that is before In-
dependence. 

Voluntary organisations should be 
encouraged in this respect. Times 
and again expert committeeS on health 
have advi;Ed that pOlitical parties 
should be taken into confidence to 
promote public health and they should 
be made to educate the public. But 
What has the Government done so far 
about that? It has not done anything. 
All the political parties, specially the 
Communist Party, realise the import-
anCe of preventive medicine and 
family plann'ng. But unfortunately 
they have not been taken into the 
non-official bodies. The ruling party 
thinks that it is the only patriotic 
party and that all the other partiel 
are imported from other foreign coun-
tnies. So they do nGt take these par-
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into the non non-omcial bodies. (An 
Hon Member: That is not correct). 
The workers ot the ruling party get 
into all the committees and use them 
for their own selfish ends. The peo-
ple who are to be benefited by our 
work stand by and look on as outsid-
ers. They do not participate in all 
these things. Voluntary student orga_ 
nisations must be permitted to parti-
cipate in health work. 

As it is, the number of medical 
practitioners are inadequate in lndia. 
all advanced countries have one 
doctor for every 600 or 1000 of the 
population. We have got only one 
doctor for 6000 people. Even of these 
doctors, 60 or 70 percent are in pri-
vate practice. Unless the doctors par_ 
ticipate by educating the public and 
doing some social work, education of 
the public in health matters cannot be 
achieved fully. If the private prac-
titioners are approached in a proper 
way by the Government, even if they 
are busy with their work, I do not 
think they would grudge a few hours 
of social work to promote public 
health. 

As far as diseases are concerned, I 
have to lay special emphasis on an 
allied subject, that i,s the pharmaceu-
tical industry, which is making en-
ormous profit at the cost of human 
lives. Drugs should be manufactured 
by the Government and should be 
distributed cheaply. I know some 
foreign people who buy the medicines 
which we produce. We produce by 
little medicine. Even this little is 
purchased by foreigners. They label 
them under different trade marks and 
sell them at very high price to our 
own people. This should be consider-
ed as a criminal act and these persons 
should be punished properly. We 
should insist on the prohibition of the 
usage of antibiotics freely by all the 
people. Doctors of other medical 
systems should not use them. Because, 

718 (Ai) LS-7. 

If they are used freely, these high17 
POtent medicines won't act on the 
human body effectively when the7 
are essentially needed. This is im-
mediately foUowed by crises of the 
Other doctors that allopatheic doctors 
should not use medicines like Maka-
radhwaja. I have no object:on to an 
Act being passed ·by which allopathic 
doctors are prohibited from using 
makaradhwaja. 

This brings me to the various sys_ 
tems of medicllle practised in tile 
country. I am not against any system 
I am against any un-sc.entific sy.tern.. 
I am sure, if Charka and Susruta were 
alive today, they would not have giv-
en up inventing new fields in medi-
cine. Unfortunately, some think that 
like old monuments, our med.cine 
should be preserved in its or:ginal 
form. By this attitude, we cannot 
progress. Science is advancing b7 
leaps and bounds. Every :year, the 
old conception is giving place to a 
new one. Science has no boundaries. 
Any advance in modern medicine. in 
whichever part of the world it is in-
vented, is ours also. If we shun it, 
the loss will be ours. So, I pray that 
every one who advocates any system 
of medicine should carry on scienfflc 
research in that particular field and 
contribute to the promotion of it. 
There is no meaning in hating each 
other's system. 

More Research institutes should be 
established. The standard of teachinr 
in medical colleges has fallen consi-
derably resulting in the falling of the 
standard of the medical graduates. 
The Government should create an All_ 
India cadre of teachers for Medical 
colleges. The staff in the medical 
colleges should not be allowed to do 
private practices. They must be paid 
handsomely. The salary paid to medi_ 
cal omcers are poor when comp'lred 
with the Administrative omcers.. 
After five years of hard study. on~ 

year of inteme!'Ship and one year of 
house-surgeon ship, how are they in-
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feriors to the Administrative officers? 
Is it because the administrative 
machinery is in the hands of the I.A.S. 
officers? The Government should take 
the advice of the Indian Medical 
Association in matters of health poli-
cies and its representatives should be 
included in the Planning Commission. 

Before I conclude, I would like to 
draw the attention of the Ministry to 
one point about the hospitals. We 
may not provide more hospitals be-
caUSe of lack of money, etc. But, 
the efficiency of the existing hospitals 
can be improved. People prefer pri-
vate practitioners to Government hos-
pitals because they do not get atten-
tion from the hospitals. So, they go 
to the private practitioners. Also, 
the medicines that we provide tor 
the hospitals run away to the market. 
They are not distributed to the pat-
ien t~. They are actually sitting in the 
medical shops in the bazzar. We 
know definitely that these medicines 
are frOm the hospitaL This should be 
cons"dered a criminal act and this 
should be checked. 

Mr. Deputy-Speaker: That would 
do. 

Shrimati Vimla Devl: One point, 
Sir. The C.H.S. scheme should be 
extended to all the Sta tes. 

Before I conclude, I want to draw 
the attention of the Health Ministry 
to the nationalisation of the health 
services The only salvation for effi-
cient health service to the people is a 
national health service. I would ad-
vise the Government to take a ballot 
of all the practitioners of modem 
medicine rpg~rding nationalisation of 
health service as was done under the 
bold leade,..hip of Aneurin Bevan. I 
have no doubt that they would wel-
comP ~uch R move. M'lst of advanc-
ed Clluntries h~ve a Mtionali~ed health 
service. We have natio'lalised life 
In~llrqnce. The next ~tpns fowards a 
wplf~,.." state is to nationalise our 
health service. 

Dr. P. Srinivasan (Madras North): 
Mr. Deputy-Speaker, in supportin, 
the Demands of the Health Ministry, 
first of all, let me congratulaite the 
Health Ministry composed of two 
medical men, one, Dr. Sushila Nayar 
and the other Dr. Raju. Of course, 
when I mention this, I have in mind 
that the Health Ministry' headed by 
two medical personnel will 'be able to 
,tackle the problems connected with 
health more efficiently. That is my 
consideration. 

Coming to Medical colleges, have 
we touched the firinge of the problem? 
The rush for admission into the Medi-
cal colleges is very great. The rush 
is so great that one out of every ten 
only is selected. Therefore, there 
should be more medical colleges or 
more facilities should be given tor 
admission into these colleges. In 
rural areas, there are some people 
who have not seen a medical man. 

Au Hon. Member: No. 

Dr. p. Srinivasan: Of course, my 
hon. friend says, no. As a medical 
man of 30 years standing. I have on 
some occasions gone to vi!lages, and 
this is my personal view. 

In the urban areas, the hospitals 
are there. How are they? If there is 
a sanctioned strength for 1000 pati-
ents, we have 2000 patients admitted. 
We are not able to attend to them. Is 
this the way in which it can be done? 
We c .. nnot help. The Health Ministry 
should come to the rescue and seen 
that something is being done. 

Then, I come to the questitiOn of 
malaria. filariasis. smallpox and other 
infectious diseases. Of course, the 
Health Ministry has taken note of it. 
Much improvement has been made. 
But. one thing which they have neg-
lected or which is not known to them 
i~ the so-called bug nuisance. Of 
cou .... e. the bug nuisance is universal. 
I rrught mention to the JJealth M;n-
istry that a species of bugs are the 
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eause of kalazar diseases. In Madras, 
kalazar is endemic. In the Madras 
city, in this hot weather, you will 
lind all the people, whether in the 
roads or streets or lanes or bylanes or 
blind lanes will be sleeping outside 
because of bugs. Leaving alone the 
kalazar trouble, On account of the bug 
nuisance, how many people are kept 
awake the whole night and thereby 
how many of human labour are lost? 
WilI the Health Ministry take note of 
it and do something for that I wish 
the Health Ministry has a branch for 
the bug nuisance. 

Coming to family planning, on page 
118 of the report, it is said: 

"Public Health measures have 
led to decrease in death rates, 
especially infant mortality. Death 
rates have been lowered from 27.' 
to 21.6 They will be still lower-
ed. Expectation of life has in-
ereased." 

Of course, I do agree with that. In 
foreign countries, the death rate 18 
about 2 per cent. That should be the 
target. We have 20 per cent. The 
Health Ministry should devote much 
time to this and see that the mortality 
rate comes to a respectably lower IE-vel. 
Knowing as I do that I have been 
given only ten minuter to speak be_ 
cause I belong to the Congress Party, 
I shall now come to the one subject 
for which I have been waiting 

15 hrs. 

Shrl P. K. Deo: The hon. Mrmber 
can come here and he can get 20 
minutes. 

Dr. P. SriDiVasaJl: I thank you 
-rery much. 

Shrl A. S. Salgal: There 19 n~ 
necessity to go over to that s:de. 

Dr. p. SriDlvasan: The subject :t.r 
which I have been Waiting is water 
supply. I have been continuously 
waiting to come forward and s(>eak 
on this on the Demands of the 
Health Ministry, because, as you 
know, Sir, I represent the North 
Madras Parliamentary const;tuency, 
or I may say, I represent the Madras 
city as a whole. In Madras city, the 
water problem is so acute that for 
about 20 lakhs of population, we get 
only 30 million gallons of filtered 
water by the so-called slow sand 
filters and mechanical filters. That 
works out to an average of about 15 
gallons of water per head. Do you 
think that 15 gallons of water per 
head will be enough for drinking. 
for having bath and other things? 
I am sure the hon. Minister and the 
Deputy Minister of Health will agree 
with me that at least 30 gallons 
must be the minimum. But we are 
denied of that. 

In Our city, the water supply 
problem is such that we have to 
depend on the mOnsoon. Whenever 
there is a failure Of the monsoon, we 
just look at the skies and we JIml 
pray to the Gods, because nobody 
helps us. At least, the present 
Health Minister should come to our 
aid. The Ministry should come to 
our aid and give us certain alterna-
tive arrangements. 

Only this morning I asked a st;lr-
red question whether there was any 
proposal to take the Cauvery waters 
to the Madras city, which is the 
burning topic of the Madras State as 
a whole and the Madras city in par-
ticular, and I was expecting to get 
some results. But the hO::l. MinIster 
has said in reply to parts (a), (b), 
(c) and (d) of the question, that !be 
m~terial is be'ng collected. I must 
thank the hon. Minister for the ans-
wer tbat nas been given. But let 
me also appeal to the Ministry that 
this being a burning question, they 
should see that water supply is made 
available to the Madras city, and 
postenty and the future generauOD 
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[Dr. P. Srinivasan] 
of Madras city will be grateful to the 
Health Ministry at the Centre for 
ibis. 

In this connection, I must also 
mention that the water supply is SO 
bad in the tail-ends of the Madras 
city. Even the 15 gallons per heaa 
are not reaching the tail-ends of the 
Madras city. I am referrine: to the 
area of Tondiarpet in the nC'Tth, 
Adyar in the south and Sembiyam 1n 
the west; of course, we have the Bay 
of Bengal in the east. At thp3C ta'l-
end places, we do not get even a pot 
at. water. 

When I was elected as a councillor 
of the Madras Corporation in 1959, 1 
thought that this problem should be 
tackled, and when I con3ulted the 
Water Works Engineer of the Corpo-
ration, he suggested the sin1cine: of a 
yell. When I sank the well ~t the 
cost of the corporation for Rs. 25,OOU, 
what did I get from it? I got water, 
110 doubt, but it was saline wat.or. I 
then sent this water to the Guindy 
Institute for examination. Tl.ey uid 
that the water was potable but 
saline. I requested the Commiss'on-
ez- and the Water Works Engu.eer 
that that water supply could be con-
nected to the North Madras mil:ns so 
that the people may get water. And 
we have been drinking only that 
nline water. But today what has 
happened? Owing to the advEont of 
the summer, the water level in the 
well has gone down and due to the 
pressure of these p~ps, we l:~t only 
aaltish water, and we are dnnking 
that saltish water. It is no c..<ag-
geration, but it is a fact pu,e and 
simple which I who repre,ent North 
Madras am expressing in this Hou.e. 
Will the HeaLth Ministry iake this 
matter into consideration .. nd see '.hat 
lIOIIlething is done in this regard? 

In the chapter on 'Health Plar,s' at 
page 151 of the report for 1961-62 of 
the Ministry Of Health, we find that 

" the provision made for hosp'taIs and 
dispensaries is Rs. 41 '52 crores, that 

for public health units Rs. HI' 68 
crores, that for medical education and 
training programmes Rs. 38' 54 crores, 
that for control of diseases Rs. 70' 08 
crores, and that for family planning 
is Rs. 6.97 crores, while the provision 
for water supply and sanitation 
(urban and rural) is Rs. 105 crores. 
For the whole Of India, leaving alone 
the urban areas, win this sum of Rs. 
105 crores be able to satisfy the rural 
areas? I have known places where 
cattle and men drink the same water. 
Is that not a fact? I say that it is • 
fact. 

As for the urban areas, if we are to 
take the Cauvery waters to Madras 
city, then it is estimated to (,CKt abou, 
Rs. 30 crores, But do you mean to &3:1 
that the Central Government are 
going to give any substantial aid to 
the Madras Corporation and the Mad-
ras State for th's purpose? I do not 
think so. But let the Health Ministry 
come forward, and let them have 
talks with the Planning CommiSSiOn, 
80 that this allocation could be doubl-
ed, and it may be increased from Ra. 
105 crores to Rs. 210 crores, and the 
necessity of life which is called drink-
ing water may be made avaIlable to 
'l1e Madras city 
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Mr. Deputy-Speaker: The hon. 
Members way now move their 
motions relating to the Demands 
under the Ministry ot Health subject 
to their being otherwise admissible: 

Contro! of prices of specific and 
patent drungs. 

Shri A. V. Ralhavan: 1 bell to 
move: 

"That the demand under the 
head Ministry of Health be 
reduced to Re. 1." (36). 

Provision to provide more incentive 
to medicos to seTtle in rural areas. 

Shri A. V. Balrhavan: I bell to 
move: 

"That the demand under the 
head Ministry of Health be 
reduced to Re. 1." (37). 

Neglect of fundamental research iftto 
the origin, prevention, prevalene<l 
and cure of !eprOS1/ and Ieperdemic 
diseases. 

Shri ,i. V. Ra,havan: I bell to 
move: 

"That the demand under the 
head Ministry of Health be 
reduced to Re. 1." (38). 

Establishment of more medical 
colleges. 

Shri A. V. Ralhavan: I ~ to 
move: 

"That the demand under the 
head Ministry of Health be 
reduced to Re. I." (39). 

Step-mother1i attitude 
Ayurveda and other 
S1/stems <if medicine. 

Shri Warior: I beg to move: 

''That the demand under the 
head Ministry of Health be 
reduced to Re. 1." (40). 

Need lor rural medical seTtlic .. 
through modern medicines. 

Shri Sivamurthi Swami: I bell to 
move: 

''That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (1). 

Need to eneO'Urage Indian S1/stem 01 
medicine. 

Shri Sivamurthi Swami: I bell to 
move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (4). 

Need to check malpractices in pubUe 
ho$pitals. 

Shri Sivamurthi Swami~ I bell to 
move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (II). 

Need to give liberal grants to private 
hospitals where tree treCltment is 
provided to patients. 

Shri Sivamur'thi Swami: I bell to 
move: 

''That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (6). 

Need to take more effective st~ ito 
the matter of famil1l planning. 

Shrimati Vim1a DevI: 
move: 

beito 

"That the demand under tM 
head Ministry of Health be 

reduced by Rs. 100." (7). 
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Need to hat11r more efJec:tit1e measure, 
to check T. B. cancer, leprosy, 
cholera, whOoping cough. titan1£l. 
diphtheria. 

8hrimaU Vurua Den: 
move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (8). 

Need to extend C. H. S. Scheme to 
other cities 

8hrimaU Vurua Den: beg to 
move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (9). 

Need to have more medical college, 
in the countTt/. 

8hrimaU Vurua Devi: 
move: 

beg to 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (10). 

Need to have efJective measures to 
check abnormal rire in heart direares 

8hrimaU Vurua Den: I beg to 
move: 

-rhat the demand under the 
head Ministry of Health bl' 
reduced by Rs. 100." (11). 

Need for intensit1e driv'! to eradicate 
tnOsquito nuisance in Assam Stote 

Shrl B. Barua: I beg to move: 

-rhat the demand under the 
head Ministry of lIelllth be 
reduced by Rs. 100." (41). 

Need for research in and eradication 
01 diseases peculiar to tribal people. 

Shrl R. Darua: I beg to move: 

-rhat the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (42). 

Need to extend the Contributorv 
Health Service Scheme to other citiu. 

Shrl R. Barua: 1 beg to move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (43). 

Need to stop unauthorised and 
unqualified persons from practising 
medicine in the rural parts Of tM 
countT]l. 

Shrl Warior: I beg to move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (44). 

Need to establirh a medical college at 
Palghat District in Kerala during 
the Third Five Year Plan. 
Shrl P. Kanhan: I beg to move: 

-rhat the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (45). 

Need to prOt1ide more funds for T. B. 
aanatoriuma. 

Shrl P. KlIJIJw!.: I beg to move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (46). 

Need to prOt1ide mOTe funds for treat-
ment of filariarir. 

Shri P. Kwean: I beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (47). 

Need to establish more research-cum 
training units to tackle wide-spread 
incidence Of filariarir. 

r Shri P. Kanl1an: I beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (48). 
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Need to primde mitaMe buildings to 
hoUse the :filariasis cent1'e in 
Emakulam to accommodate indoor-
patients 
Shri P. KlIDhan: I beg to move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (49). 

Need for more basic and sustained 
,.esearch in e,-adication of lep,-osll 
Shri P. Kunhan: I beg to move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (50). 

Steps taken to check ~e"d 01 
leprosy 

Shri P. Kwihan: I beg to move: 

"That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (51). 

Need to p1'otJide more funds for the 
eradication of small-po:\: 

Shri P. KlIDhan: I beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (52). 

Need to a,.,.est the deterioration of the 
health of children through mal-
nutrition. 

Shri P. Kon1IaD: J beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (53). 

Need to take drastic steps al1ainst 
p1'oduction and distribution of 
spurious food and drugs especiallY 
jor children 

8hri P. Kunhan: I beg to move: 

"That the demand under the 
head Ministry Of Health be 
reduced by Rs. 100." (54). 

Need to PTot1ide mQ1'e accommodatiotl 
for the patients in hospital. •• 

Sbrl P. Kunhan: I beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (55). 

N f!ed to give financial a..sistance to 
State Governments and Medical 
Associations for orllanising 
rejresher courses for Gene,-al 
Medical p1'actitioner$. 

Shri P. Kunhan: I beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (56). 

Need for research in the treatment 01 
cancer. 

Shri P. KmUan: I beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced t.y Rs. 100." (57). 

Need to start a Cent1'al Institute of 
Orthopaedic, 

Shri P. KauJum: I beg to move: 

'That the demand under the 
head Ministry of Health be 
reduced by Rs. 100." (58). 

Need to construct a T. B. hospital and 
sanatorium at Mahe 

Shri P. Kunhan: I beg to move: 

'That the Demand 
head Ministry of 
reduced by Rs. 100." 

under the 
Health be 

(59). 

Need to provide sufficient funds to 
meet the cost Of medicines and 
provision for qualified personnel t. 
the rural health centres. 

Shri P. Kunllan: I beg to move: 

'That the Demand under the 
head Ministry of Health be 
reduced by Rs. 100." (60). 

Need to provide every village with at 
least one qualified midwife 
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8hrl P. KIID.ban: I beg to move: 
"That the Demand under the 

head Ministry of Health tM! 
reduced by Rs. 100. (61). 

NationaL scheme 9f water supply fOl' 
rural areas to pTevent it! health 
and to mise health to MglleT 
standard. 
Sbri Sivamurthi Swami: I beg to 

move: 

'"!'hat the Demanoi under the 
head Medical and public Health 
be reduced by Rs. 100." (12). 

Need for further research work ill 
AVUTVedic and Unani medical Bl/S'tetM 

Sbri Sivamurthi Swami: I beg to 
move: 

"That the DemaDd UDder the 
head Medical and public Health 
be reduced by Rs. 100." (13). 

Need to increa8e doctors and beds in 
hospitaLs especiall1l in T. B. and 
other epidemic diseases hospitals. 

Sbri Sivamurthi Swami: I beg to 
. move: 

'"!'hat the Demand under the 
head Medical and public Health 
be reduced by Rs. 100." (14). 

Need to restore the cut in medicilU! 
for familJl planning purposes. 

Sbri Sivamurthi Swami: I beg to 
move: 

"That the Demand under the 
head Medical and public Health 
be reduced by Rs. 100." (16). 

RuraL Health Centre and need for 
adequate medicaL staff in Rural 
HeaLth Centre to serve the public 
in Villages 

Sbri Sivamurthi Swami: I beg to 
move: 

'"!'hat the Demand under the 
head Medical and public Health 
De reduced by Rs. 100." (17). 

Need fOT grants-in-aid to co-oper~ 
health centre. 

Sbri Sivamurthi Swami: I beg to 
move: 

'"!'hat the Demand under thE' 
head Medical and public Health 
be reduced by Rs. 100." (18). 

Need to intensif1l population control 
programme in Kerala. 

Shrl M. K. Kamaran: I beg to 
move: 

'"!'hat the Demand under th .. 
head Medical and public Health 
be reduced by Rs. 108." (19). 

Need to ensure more rigid control 
over the qualit1l of drugs manufac-
tured in the country. 

Shrl M. K. Kumaran: beg to 
move: 

'"!'hat the Demand under the 
head Medical and public Health 
be reduced by Rs. 100." (20). 

Need to build up a strong PMnII4-
ceutical industry in the pl'bUc 
sector in the cCJ4,lntry. 
8hri M. K. Kamaran: 

move: 
be, t • 

"That the Demand under the 
head Medical and public Health 
be reduced by Rs. 100." (21). 

Need to give special asdat411CC • 
Kerala for increasing the bed 
strength Of T. B. Hospitals in tM 
State. 

Shri M. K KamaraD: 
move: 

beg to 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (22). 

Need for making a Bl/stematic and 
intensive S1I.TVe1l df Kerala for 
underground drinking water. 
Shri Koya: I beg to move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (23). 
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Need for protected water supply ill 
Manjeri Ponawi, Baliapatam, 
Badagara and Tanur in Kerala 
State. 

Shri Koya: I beg to move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (24). 

Need for controlling and eradicating 
more vigorously the me1l4ce caused 
by filaria, elephantiasis, tuber-
r.ulosis and cancer in Kerala State. 
Rhri Koya: I beg to move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (25). 

Need to allot more funds to Kerala 
State for vigorously e.rpeditil'lG 
filaria control scheme in Kerala. 

Shri Koya: I beg to move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (26). 

Need for supplying T. B. drugs and 
~cifics to poor patients free of cost. 

Shri Koya: I beg to move: 

"That the Demand under the 
head Medical and Public Heal,th 
be reduced by Rs. 100." (27). 

Need to establish a mental hospital 
at Imphal. 

Shri Rishana" Keishing: 
move: 

beg to 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (29). 

Need to increase the number Of Sflat. 
reserved in medical colleges for 
students from the Union Territories 

Shri Rishanc KeisJl1D«: I bel! to 
move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (30). 

Need to eradicate Goitre 'from ~ 
Tamenglong Area of Manipur. 

Shri Rishanc" KeishiDc: I beg to 
move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (31). 

Need to improve and e:rpand the T. B. 
clinic at Imphal. 

Shri iUshana' KeishiDc: I bel! to 
move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (32). 

Need to implement the National 
Smallpox Eradication Programme 
in Kerala, espeCially in rural areas. 

Shri P. Kanhan: I beg to move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (62). 

Need to provide more T. B. clinics in 
the rural areas in Kerala. 

Shri P. Kanhan: I beg to move: 

"That the Demand under the 
head Medical and Public Health 
be reduced by Rs. 100." (63). 

Need to .set ·uP·a leprosy hospital iR 
L each District in Kerala L 

Shri P. KunhaD.: I beg to move: 

"That the Demand under the 
head Medical and Public Health 
be reduced !by Rs. 100." (54) 

Need to set up clinics for the treatment 
and control of filaria in Kerala 

Shri P. Kunhan: I beg to move: 

"That the Demand under the 
head Medical and Public Health be 
redUCed by Rs. 100." (65) 

Need to set up a mental hospital in 
each District in Kerala 

Shri P. Kunhan: I beg to move: 
"That the Demand under the 

head Medical and PUblic Health 
be reduced by Rs. 100." (116) 
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F4iluTe to implement Family Planning 
Scheme in the TUr41 4Teas in KeT414 

8hri P. KIlDhan: I beg to m:>ve: 

'"!'hat the Demand under the 
head other Revenue Expenditure 
of the Minis:ry of Health be rlduc-
eel by Rs. 100." (67). 

Failure to implement Imphal Water 
Supply Scheme during the periods 
oj the First and the Second Five 

Year Plans 

Shrl Rlshaug KelshiDg: I bee to 
move: 

'"!'hat the Demand under the 
bead Capital Outlay of the Min's-
try of Health ·be reduced by 
Rs. 100." (34) . 

Need to include a scheme to npply 
drinking water to Ukhrul, the hp.ad 
quarters oj the Hill sub-division In 
ManipuT during Third Five Year 
Plan. 

Shrl Ri8han&" KeIshiDg: I bee to 
move: 

"That the Demand under the 
head Capital Outlay of the Min-
istry of Health be reduced by 
Rs. 100." (35). 

Mr. Deputy-Speaker: These cut 
motions are now before the House. 
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Mr. Deputy-Speaker: The hon. 
Member will continue his speech to-
morrow. We have to take up Private 
Members' Business. 

15.28 lin. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL· 

(Amendment of Section 7) by Shri 
D. C. Sharma 

Mr. Deputy-Speaker: Now, we take 
up Private Members' Bills. Shri 
D. C. Shanna. 

Shri D. C. Sharma (Gurdaspur): 
Sir, I 'beg to mave for leave to intro-
duce a Bill further to amend the Re-
presentation of the People Act, 1951. 

Mr. Deputy-Speaker: The question 
is: 

"That leave ,be granted to intro-
duce a Bill further to amend the 
Rrepresentation of the People Act, 
1951." 

The motion tD/U adopted 

Shri D. C. Sharma: Sir, I introduce 
the BUl. 

IUS! hrs. 

PARLIAMENT LIBRARY BILL· 

by Shri D. C. Sharma 

Shri D. C. Sharma: Sir, I beg to 
move for leave to introduce a Bill to 
provide for building up an up-to-date 
and a comprehensive Lilbrary for Par-
liament. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted h intro-
duce a Bill to prov;de for building 
up an up-to-date and a compre-
sive Lilbrary for Parliament." 

The motion tD/U adopted. 

Shri D. C. Sbarma: Sir, I introduce 
the Bill. 

*Publi.n.d in tne Gazette Of India Extraordinary Part II---Section 2. 
dated 25-5-62. 
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15:29 brs. 
CHtLD l4ARRIAGE RESTRAINT 

(AMENDMENT) BILL' 

(Amendment of sections 2 and 3) by 
Shri D. C. Sharma 

Shri D. C. Sharma: (Gurdaspur): 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Child 
Marriage Restraint Act, 1929. 

Mr. Deputy-Speaker: The question 
is: 

"That leave Ibe granted to intro-
duce a Bill further to amend the 
Child Marriage Restraint Act, 
1929." 

The motion was adopted 

Shri D. C. Sharma: Sir, I introduce 
the Bill. 

15.~ hrs. 

MINES (AMENDMENT) BIIJ...· 

(Amendment of sections 12, 64, 66, 67, 
70, 72C and 73) 'by Shri S. C. Samanta. 

Shri S. C. Samanta (Tarnluk): Sir, 
I beg to move for leave to introduce 
a Bill further to amend the Mines Act, 
1952. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Mines Act, 1952." 

The motion was adopted 

Shri S. C. Samanta: Sir. I intro-
duce th .. Bill. 

15.S0 hrs. 

UNTOUCHABILITY (OFFENCES) 
AMENDMENT BIIJ...· 

(Amendment of sections 3 and 4) by 
Shri Siddiah. 

Shri Siddiah (Chamrajanagar): Sir, 
I beg to move fcYr leave to introduce a 

Bill to amend the Untouc:habilit" 
(Offences) Act, 1955. 

Mr. Deputy-Speaker: The question 
is: 

''That leave be granted to intrc>-
duce a BUI to arnen1 the Un-
toucblibility (Offences) Act, 1955." 

The m~tion was adopted 

Shri Siddiah: Sir, I introduce the 
Bill. 

15.30! hrs. 

eaDE OF CRIMINAL PROCEDURE 
(AMENDMENT) BJLL--,{:ontd. 

(Amendment of sections 342 and 562) 

by Shri M. L. DwivedL 

Mr. Deputy-Speaker: The House 
will now take up the Code of Criminal 
Procedure (Amendment) Bill moved 
by Shri M. L. Dwivedi. 

The Minister of State in the MIDIs-
try of Home Mairs (Shri Datar): 
How much time remains, Sir? 

Mr. Deputy-Speaker: 36 minutes 
remain. Any Member want'ng to 
speak? No one. The bon. Minis er. 

Shri Datar: Sir, this is not the first 
time that a Bill cf this nature WlS 

sougbt to be introduced. On two hr-
mer occa;;ions and especially when 
there was before the House a detailed 
consideration of the exhaustive 
amending Bill, a similar attempt was 
made by an hon. Member, member 
then i.n Lok Sabha but ultimately the 
withdrew it. Subsequently, he brou!!ht 
forward a Private Member's Bill 
which w::ts circulated for public 
opinion. When it carne up for consi-
deration on 18th April. 1959 after 
full consideration the hon. Mover 
withdrew it. 

The question that arise; is very 
clear. My hon. friend wh~ s~ ably 
moved this Bm bund that 'h'r, W-1I 
more oppos'tion to 'he prov'si 'ns or 
th.is Bill than what be had bargained 

*Published in the Gazette of India ExtraordinaTl/ Part II-Section 2, 
dated 25-5-62. 
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[Shri Datar] 
for. It is true that on theoretical 
considerations he desired that there 
ought to be no s~ope for what he said 
tougnt to be no scope for what he saId 
'false statemen.s' on records of a case. 
II.> the etnical aspects are concerned. 
When a case has b<>en launched against 
an accused pers~n and when he comes 
before the court and when he is tried 
by a Mag.strate, we have to tlke into 
acc:>unt certain supreme ccnsiderJ.-
tLns based on the law of crimbal 
jurisprudence--the considera.ion ';hat 
ought to weigh preiomin,n.ly i3 th~ 

one of allowing him the fuJest liberty 
of defending himsolf. The que;tion 
of truth or o.herwise has to be taken 
into account. But the qu~st:on cf de-
fence that ought to be open t~ t:1e 
accused person must assume priori'y 
as against ether consideration;. It is 
the reason why it has been made v~ 
clear that so far as such accU9ed per-
son is concerned he should have abso-
lute liberty; he should n;}t be under 
any sense of nervoumess that what-
ever he speaks migh~ be used ag3inst 
him in the particular prxeodbgs or 
that he might even be pun shed there-
for. The nerv~US:less of b_ing su~­
jected to a punishment is a mat er 
which is to be avoided or provided 
against. That is the reas:>n why when 
the Criminal Procedure Code Amend-
ment Bill was before th:s Hou:e and 
when certain questions of a general 
nature were raised the rec:mmcnda-
tion of the Joint CJmmitt:e Wls thlt 
nothing should be done to affect ad-
versely the ab30lute right of an accused 
person to put any defence that he likes 
regardless of all other consic'erltioCls. 
That is the reason why a commentat;}f 
has clearly po'nte:l out hero th,t there 
was vehement opp~ition for the 
amendment on the ground that after 
the run 'val of the safeguard, exami-
nation in s~me cases on that ground 
wou~d be of an inquisitional nature 
for the pU-pOSe of entTa'pping the 
accused. Th·r~f"l'e, that am'ndment 
was not accepted at alL It w·s laid 
down Vo~,. c1e!\r'v th~t accm:;ed's 
right to def.nd himself wa~ a1:>solute. 
If this principle il accepted, my hon. 

friend will see what has been done 18 
perfectly proper even after takbg in:o 
account the needs for safeguarding the 
rights cf the accused for defending 
himself as he likes.' 

The next question that arises is 
whether this particular immunity ill 
absolute. Secaon 342 (2) reads that 
the accused shall not render himself 
liable to punishment by refUSing to 
answer such questions, or by giviI1l 
false answers to them. All that has 
been provided for is that even if it is 
found that the answer is false, he will 
not be liable to punishment in respect 
of that false stafement. That is all 
that has 'been provided for. 

So far as section 342 (2) is concern-
ed. some hon. Members also pointed 
out that there were other provisions 
according to which if an accused per-
son makes a false defence or puts in 
a s~atement which is false, it can be 
taken into account, I am t:> invite the 
attention of the hon. Members to 
section 342 (2): 

"The accused shall not render 
himself lia,ble to punishment by 
refusing to answer such questhns 
or by giving false answers to 
them." 

That is the moot important provision. 
One hon. Member in the course of hi. 
speech pointe-l out that these words 
were there which would show that he 
is not compJetely- immune otherwise; 
the imm·unity only relates only to the 
question of punishment by a crimina! 
court.. It says further: 

" .... but the Court and the jury 
(if any) may draw such inference 
from sUClh rE'fusal or answers as 
it thinks just." 

That is point No, 1 which takes away 
what my hen. friend called the !lbso-
lute immunity. 

There is a second place where the 
absolute immunity has . ,been taken 
away-<:lause 342 (3) : 
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"The answers given by the ac-
cused may be taken into cnnsider-
ation in such enquiry or trial, and 
put in evidence for or against him 
in any other inquiry inb, or trial 
for, any other offence which such 
answers may tend to show he has 
committed." 

Therefore, yOU will find that the im-
munity against false statement relates 
in respect of one consideration: for 
safeguarding his defence if it becomes 
necessary for him to make a false 
statemen t, he will not be liable for 
punishment thereof. That is all the 
immuni1y granted to him. There are 
two weighty considerations which 
clearly point out that in case the 
accused were to make a false state-
ment that would be taken into ac-
count. It means that there might 
be in a proper case if the trial court 
thinks and comes to the conclusion 
that he has made a deliberately false 
that he has made a deliberately false 
statement with a particular defence 
of his, that can be taken into account. 
These are judicial expressions which 
may be taken into account. But the 
court aUd the jury if any may draw 
such inference from such refusal as 
he thinks fit. 

Secondly, there is no immunity in 
respect of any other proceeding or 
any other offence that might be started 
against him, provided there are ather 
materials. Therefore, mY submission 
is that the immunity is not c(}mpJete 
o.r is not ~bsolute, but it is only there 
to a limited extent, so far as the im-
munity ~punishment in that par-
ticular proceeding is ooncemed. 

The hon. M(}ver would agree with 
me that in this crase, so far as the pro-
visions are concerned, they do not 
necessarily encourage false statement. 
They do not necessarily encourage 
perjury but in order to place the 
right of the accused for his defence on 
an absolute footing, it has been made 
very-clear in these expressions. 
Therefore, when the question of 
defence has to.be taken into account, 

718 (Ai) LSD.-8. 

dure (Amendment) Bm 
we have to allocw the defence the 
absolute right as against any other 
rights based on. theoretical considera-
tions or even on political considera-
tions, because the-man ought to have 
an absolute right to defend himself as 
he likes. That is the reason why after 
a fuli c::msideration these words have 
been put in. 

I may point out that nothing has 
come out in the course of the various 
judicial decisions during the last cen-
tury, because we are having a similar 
law during nearly one century. No-
thing has come out by which my hon. 
friend can come to the conclusion that 
this section has the effect purposely 
of encouraing perjury. The real ob-
jects have to be taken into account. 
A comparative view has also to be 
kept befD!re us. li, as we agree that 
there ought to be an absolute right of 
the accused person to defend himself 
or herself as he o.r she likes, that 
right ought to be supreme, and other 
considerations which might be impor-
tant or might have some value ought 
to be subordinate to the main consi-
deration. This is so far as the amend-
ment that the hon. Mmrer has sug-
gested to sectiOOl 342. 

In the Bill, there is also another 
amendmenJt that he has introduced in 
respect of section 562. There ahlo. 
the hon. Member's object is perfecUy 
understandable. He desires that in 
case an accused perSWl is entitled to 
the benefit of section 562-who is gene_ 
rally a first offender-he ought to be 
entitled to rfuat benefit of getting out 
by way of probation, provided, as he 
has put it, he makes a completely true 
statement without 'concealing any-
thing. So far as these expressions are 
concerned, I shO'lild like to point out 
that they are redundant in the first 
place, apart fre>m the fact that such 
expressions are not entirely of the 
type in which legal expressions have 
to be put in. It may be very difficult 
in a particular case for a judge, in the 
C"'UI'Se o<f his enquiry under section 
562, to go into all these questions. 'nle 
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words tOOt he has used are: "c()m· 
pletely true stattament." That means 
it should be true cent per cent in re-
gard t() details. So far as the details 
are c()ncerned, some of them are 
likely to be important and some of 
them are of a minor character. 
But the hon. Mover wants that it 
()ught to be a true statement, comple-
tely true, cent per centt. He has also 
tried to make this more gpecific and 
clear by stating "without concealing 
anything." 

So far as these e:><pressions are con· 
cerned, I sh()uld like t() point ()ut t() 
the hon. House that secti()n 562 ()f the 
Criminal Pmcedure Code has used 
very wide expressi()ns which w()uld 
include what the hon. Member has in 
view. Ttn-ee eXlpI"e5sions have been 
used in this section. Regard is being 
had, firstly, to the age; then to the 
character; and then t() the antecedents 
of the ()ffender. Out of these three 
expressions, the chare.cter of the 
offender and his antecedants are there 
to embrace what the hon Member has 
in view. The character includes also 
truth. telling and antecedents would 
include those cases where a man, even 
though there was a temptation to 
speak lies, did not speak lies. There· 
fore, the words "character and ante-
cedents" are already there. 

On the other hand, if we assume 
that these expressions are used in a 
particular case-these expressions are 
in the Act itself-and if in a particu-
lar case, on account of the advice or 
any other circumstance, the man does 
not make such a statement, then, 
even if the case is otherwise str()ng 
for a re'ease on probation under 
section 562, he is likely to be placed 
at a disadvantage and a handicap. 
Therefore, in the interests of the 
accused, for the purpose of enabling 
the accused to get himself released 
On probation under section 562, r 
should like to point out to the hon. 
Mover that already there are two 
express'ons, namely, character and 
antecedents, which w()uld include 

what he has in view, namely, the 
purpose of truth-telling, and there 
can be n() greater safeguard. If, for 
example, a man purp()sely goes on 
telling lies, that w()uld sh()w an ab-
sence, S() to say, of truth or correct 
character. Similarly also, if the man's 
antecedents haVe to be l()oked to, it 
would be open t() the court t() find 
out whether he withstood the tempta-
tion of telling lies. That also includes 
the expression "antecedents". There-
f()re, these two expressions are ()f a 
comprehensive nature. They include 
what the hon. Member has in view. 
Therefore, I would hke to see that 
this matter should be left to judicial 
discretion. The courts w()uld consider 
the questi()n of truth. telling S() far as 
they c()nsider that it is relevant and 
they might find out as to whether the 
man was truthful or had been indul-
ging in lies by amplifying the expres-
sions Which, under the law, they are 
entitled t(), in the exercise ()f their 
judicial discretion. Therefore, while 
I appreciate the motive that the hon. 
Member has, in putting these 
things .... 

Shri M. L. Dwivedi (Hamirpur): 
Motive or intenti()n? 

Shri Datar: We need not quarrel 
about the words "intention" or 
"motive". The h()n. Member's inten-
Uion is to see that even an accused 
person does not tell lies. That is his 
point. In case he is a truthful pel";'on, 
It means tliat he has a good character 
and that his antecedents are good. 
Therefore he will be entitled, even in 
the light of the present wording of 
section 562, to the relief that he 
wants to be extended to the truly 
accused person or rather- the truth-
fully-convicted person. Those cir· 
cumstances will have to be taken int() 
account. Therefore, I would submit 
that while the hon. Member's object 
is perfectly understandable, it is not 
necessary to pur 'ue it in the interests 
of the accused himself. 
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In case he so desires to have this, I 
might point out that the Law Com-
mission has now been examining the 
Code of Criminal Procedure. It is 
perfectly open to that body, in the 
light of the discussion that we had in 
this Howe to consider this question, 
and give ~s valuaible advice in this 
respect. I hope the hon. Member 
will accept this assurance and will not 
press this to a division. 

~ ~o ,,"0 f~ : '3'1T~~, 
1f?ft~;r~~~~'fiT 
$m ~ ~~~~'fliTf'fi~ 
~F'fi'~~'ifT'@l~f'fi'~m 
it;<r.r mlf 'ITi:r ~f;;rrq- I l:tu ;]~~ f'f~ 
<if.rif~~~l ~ if~~GC~ 
~ 'fCf<iT fem 'PIT ~ f'fi' ~ ~"f<i ;;.r ~ 
'1ft f~ ~ ~ ~ ~ fu;;rr 'PIT 
~ fipr~ ~i5 'ITi:r 'llf ~ lI'!m ~ I '!i1'iff 
if ~ o;mrr ~f 'li' ~ f'fi' ~ ~ ~ 'fiT 
Wm<: ~ ift, ll' fWli ~ f~ 
~ ~ I ~ f~ ~ 'fi'Q'IT f'fi' 1l ~:<f<1 
~ ~ ~ f'fi' ~ ~;r <ffir, 
mlf ift <ffir, ~ '1<'f<f ~ I 1l <it ~:<r.r ~ 
~ ~ f'fi' '!i1'iff am ~ '1ft ~ mm 
;rfi:r<;it~f'fi'~~o'llf<ffir I ~af~ 
<r'A<rr ~f~, fiWr 5I're- If'~ ~ f'fi' 'fi'~­
fu:i1 it ""'1' ~o ifrwr ~ I <rW ~:<r.r ~ 
'fiT~f~'l"'f'1ffi~I~iJ'fi'~ 
.ttR<: lIT ~~ '1ft 'ITi:r 'Ii'ift, 
fil>cri{ ¢ ~ it it~ ~ ~ ~, 
~~i5~i{'Ift~~1 ~? 
~f~~"fT~~? 1f'~ 
~f'fi'~~'qf~~~~~ 

~ ~ 'flfr mq ~it ~ " ffi1T wro-
flil'qT '1ft ~o ~ ~: fu<i ~ ~ 
~, lfqr~ '1ft ~ ~ f~ ? jp'f 
~ smr 'flfr ~~ ~ ? f"l'f ij; ~ 
<Ji~ ~, ~ B'T!ffi'lriJl!T ~i5 ~ '1ft 'ITi:r 
~ mit ~ ~ m 'flff wrof'fliT '1ft 
-ri5~ ij; fu<i ~ ~it? ¢ 
1f?ft ~ m 'llf ~ ~ ~, " 

dure (Amendment) BiZ! 

m~~fi!i~~~~~ 
~'Ift~o~ij;f<;rIi ~ 
;rifl'~ I 

Shri Datar: Why should the hon. 
Member put it in such general man-
ner? There are lawyers and advo-
cates of the unfortunate type he has 
pointed out, but he cannot malign the 
whole class, 

~ ~o ,,"0 ~ : l:tu ~ it 
iffirn ~ ~ ~ I ;;.r <'fr;if ?t ~ ~ ~ 
m~li'~~f'fi'~~ffi1T 
~~;r~;rifl'f'fi'lfr 1~<iNr~ 
m~'Ift 1~~m'qmlf'fi'T 
~ ;rif fT<rf I ;;.r '1ft ~ it~ 0l:if'RP1:f 
if mflr;;r ;rif 'fi'UIT ~ I m'fi'i1 ~T ~ ~l[ 
'ITi:r ~ ~ ~ '1<'f<f <mf ~ ~ I ~'1<: 
lf~'ITi:r~~<iT'l'f.f~~: 
smr ~ ~ ~ I f'Rfr ~ ~~ orr"" 
l!~ 'fiT ~ ~ ~ f'fi' itm fiff'1' 
fiNr;r m f'fi'llT ~ f~ ffi1TT 'fi'f 
"l!Tlf flr;;r ~ $ ~ '1ft ~ flr;;r 
~ I f~~ it~~r~f'fi'~o 
~'R'm~~?t<f"if~ 

'fiT ~ 'IT ~ ~, 4"' ~ ~ fir. 'fi[t 
'fiT filW fiNr;r $ fiff'f mU"f T1' ~ 
~$~~"l!Tlf ~i{ itm ~~ 11l' 
~R'f'fi''fi[tf~~~~ 
m~ it?t ~ ~ 'R '1<'f<f ~ 
~lcit ~, ~o it; mem: 'R fm ~it ~ 
m<: if~ ?t wrnU 'R ~f g;c "!Tit 
~ lIT '1<'f<f <'IWT '1ft ~ flr;;r 'ifl'CIT ~ I 
~~~'ITi:r'f>T~fir.jp'f 
~; ~.f: wH ~ ~ filW fun"f if 
$ filW fiNr;r it, ~ it it?t ~ 
~ f.rnil' f'fi' ~ ~ q>f:~ "!T 
~ $ ~ ~ flr;;r ~:, <NT ~o ~ 
'R'~m'fiT~;r~OT'R'~: I 

l:tu ~~ ~ ~ I l:tu ~ t;mT ;]~~ 
~~I 
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~5 ~T ~ ;q'Hr"lT ifhcrr ~ ~f1j;if 
'3"frt; fOf"q ;rff 'fit ~:;rr <fitT f'fi1aT I ;q'for-
<mr lfOfrQ: ~o 'I1i1a- ~ ~f1j;if ;r.~ ~~~ 

fOf"i ~:;rr <f~ ~ >fraT I ~~ 1j;r 'fcrOf"if <[\i: 
~ ~ f1j; \i:l1 '3"fr 'fit ~:ifT>f:r ~ 1j;r.rr iii 
~~ f1j; ifit ~o ifT(;r I It<< ;f~r ~ f1j; 
f1j; <[R ;r1 ~5 ifTi1ifr \i:T 'f~ m 'fit ~o 
'I1(;r, (;rf1j;if 'li"i'15 ~; ~~ it"T ~r~r <f 
~ I iRr <[~ +rr ~~r <fitT ~ f1j; ~5 "fTi1't 
1j;T ~r ~[ ~T :ifTl:[, (lrf'l;if 1j;r'!if [117 \i:l1 
;r~ itm ~f~1<: <f ~ I ~~fOf"q 'fnfr 
'f~~ "r ~ <:"Of"T<f ~T ~ or ;r'1lJ:1fl <fitT ~ I 

~ ~l:l ~ 'it ~~oit 1j;fi!if 'fit ~i1 ~it 
mit ~ ~ \i:llR ~f'fifTOflf it ~~,;rr 
1j;fi!if 'lit \i:T ~i1 1j;T >fraT ~ I ~m:."fa 
~ n: ~ ~~ if<rT g >IT ~ 'f~ \i:ll m..-
+rT ~~ ~ ~ it ij':;r[it WifT ~a- ~I 

m;;r \i:ll't <"fa'Hr m:;rcr 'lit ~, \i:'fR 
~ 'l'T ~ ~f~~, ~~ it 
~HT ~-;lfiTI ~ I ~l:l ~ if ~'1ifr f'ffor 
R~R ~T, ~ ;q''1ifT f'ff« R!fR ~T I 
\i: 't mq~crT ~ff orrcr 1j;T ~ fit; Q:ll ~'1it 
R!fR 1j;r ~l:l ~ ft 'fifrii f1j; ~ f1j;l:lT 
R~ R!fR ~; ~:r <f ~ I '3"fr"it ~ 
it~ ij'm"lif sr~ 'li"{, Q:ll ~ 1j;r Of"~ 
'r; 'lim <f 'fit ~~ I ~ihfr 1j;r7:if Of ~m ~ 
fit; 4-f"iff~c srq.[ <f~ ~ Wfi"crT, m'f'f 
1Iq.[ ~'r 1j;T Olf'fflIT ,'ifT ~f'I;if ~ \i:T 
'TIl!f ~ +rT ,'iff f1j; ~ ~o <lr"'!" ~ 
~'1ifT ~ ~ Wfi"crT ~ I m'f 1j;T !f\l 
orrcr ~.r1J(f ifQ.T ~ I <l~ m'f 'f..n- ~, 
>fr ~ ~ ~T1IT ;;rRT ~ ;rff1i: 
~:rrf<1'li" m'f '3\1\ ~ n: it ita- ~, 'fliT 
f1j; m'f 'fit ~;ft if'fiJ if ~~ ~ ~, 
~if l{ >r<rcrT 'lit orrcr 1j;~ ~, l{ {l;m 
orrcr 1j;~ ~ f~~ ~'RNT 1j;r ~:ifT f~ 
if.i;, 1l it"T orrcr 1j;~ ~ f~ ~ 
fcrf" mR .~~~ 'fif ~~ I ~~fOf"it ~ 
\rolf ~~ f'f<fq. 'l'T 'IT, ~ mit l{" 

(Amendment) Bm 

~'\"~ +rT foNlfif> <'1m ~ ~ ;q'~ ~ 

iIi~~Tft+rT~~f1j;~~~~iIi 
f-Nlfif> ~ I ;q'1J1: ;q'J'1 ~ ~ fit; ~'" 
iii: ~~ ~ 'RIl <f ~, iIi"Of" ·qrlfffilf 
n: ~~~" wq ,{Of"orr'f 'l'T 'RIl, (fT ~~T 
~1j;T1j;~m~~<f~~ I 

'l'Tif<r ij'~ it ififi!t ~ ~R ~ 
;rif1f>T ~ ~ ~ I 'lITlITOf"lfT n: ;r~,­
mlIT'f ~~ <mf 1f>T ~ f1j; >fr fqN ~ 
ififTli ~ ~ qn;r;'f ~ I ij'«<\ 'l'T !f\l 
o;rflf~ m'f ~ ~R ~'li"i!t f1j; ~ fqNlii 
'fit <rifT ~ .qrqrOf"lfT iii 'fm -q-:;f" ;q'R ~ 
~ 1j;T <'fT1L 1j;~ I ;;r<r +rT ~T iii 
~rn itft f~T ~ 'l'T 'l<1"cr ~­

~ fif~i!t ~ ef<r ~ 73"ff n: "'~m 
orm ~ ~R 73"if 'li"T o~ ~ ft ufi!! n: 
~.mt~ I 

lP-fr 'f\i:~ 'f >fr >fr ~T orrcr ~ 
'3"fr~ l{ ~~ ~ I ~ ~ ~ fit; liR ~ 
m~ iii ~",,!fRr 4-, ~ (fT ~ ~ 
f-N~ 1j;r m ~")m- i!; 'fm -q->f ~ 
~Il{"~~f'li"~>f~m~ 
iii: 'fm ~ 'lIT!f 'fl:[Tflt; m ~ it itft 
m ~ >fT ~r'f ~'li"i!t ~ fit; ~~ 'l'T1:if it 
~1If rn 'li"T ~ Cf'li" 1~~ ~, ~ 
~ f1j;(fifr ~r orrcr t I liR ~ ~~ <raW 
n: qg' if f1j; itu*rm ~'fiJ ~ ~ ~ 
~ ~~ 1j;T (f<t "" ~ efr "'l;,j 1j;~ it~ 
~ \i:Frr I ~f'I;<r ~ " Bff'l;"rl: 'I>': ~ 
(fT~~~1j;T~f1j;~~n: 
~ sr~ ~;q'R lR ~~Nif 1j;T ~ 
'fiT ~1iT Btf'l;"rl: ~ ~ I ~ ~ orrcr lP-fr 
~ Bff'l;"rl: "" <{q crT l{ ~ ~~ 
it 73"if 1j;T orrcr 1fl"'f.t iii: f~ ~lIT<: ~ I 

;;r~ Cf'li" ~ ~OO 'l'T ~ t, 
~T, ~ ~T ~ ~ ~~ it ~ fifU;r 
"1ft f~ ~ m lP-fT ~~ ~..rr ~ fit; 
~ mlfif> 'l'T ~ ~ 'iT Il{"~ 
~ ~ f1j; f;;r.r <'11l11 it ~ fi!;lrr 
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cf~ ifiiFm~ I ~3m:,;ftm 

..". tr{~~it, ~~~wftm 
~~ ~ ;;rT ~ ~ <f;T fqiN 
f~ ~ q\1: 'liT~ <rt.rlffi fqiN ~ ~ I 
~R ~T <mfT it ~if; ~ f'lim I 
on: ~m W!m m<IT, "-fClf!lf ~ 
;;rT '3"'I ,,"!flr ,f~ ~ ~1'r 5Wi ['fO![T m 
~ <mfT 'liT ~R ~ +rT f.l;m, 
;q'h:;;rT mT"l it ~ ~ ~ ~ 'li\!T 
f'l; "~ 'fi,,"T~" I ~t Cf'li >.ft ~T 0 ,,"T 0 

~ 'fiHr2[m ~ ~ ~T 'Ii@" ~ : 

"There should be all avenues 
open to r,im so that he could get 
himself aGquitted." 

~ f.rnr'f If\! ~ f'li ~ ~f'f2fZ" ~ ~ I 
~ ~ ~-.f f'li<f'IT \1:T ~ \1:T ~ 
~ 'ilT!fif ~ ;;rN f;roir ~ ~f'f2fZ" ~ 
~ I 1j' ~ ~ f'l; ~~ ~ m<fif ~rn­
;;rpi' f;roir f'li wrurfr 'liT ~ flfOf ~ 
m of ~ ~ f'l; ~ meTif ~rn- ;;rN 
f'l; ~ ~;;rpi I crT ~ ..". qfu 
~ lfi1 <mf ;;rT l1if it ~ ~ 'fiW ~ 
crt.rlffi ~ tfT<: m'1 ~"" mN 'fiT 'fiW CI"'li 
~ lfFfc\' ~ ? l{' ~ ~ f.!; ~ 
~ mT1!I" f<fU"l ~ I ;;rT fqiN ~ ~ 
,m<tfq'fi<:11 on: mmfuf ififT ~, ~ 
~ 'li<"AT on: ~ ~ I l{ ~ 
~ f.!; >;[T ~T 'liT ~"" ~ iF W"l f<Nr;r <f;T, 

~~~ 'liT mif ~ ~, <rorr ~ ~ 
~it f.!; f~ ~~ it ~ 'liT ~ 
~ 'liVrT ~ <n;:t 'liT ~ W"l Q;m 
ifififT 'fTf~ f'li <n;: ~r 'liT ~ fu;rf.f 
it ~ ~T if f'li ~o <rrn 'Ii': <r'f ~ 
it 

~if ~~T ~ m"l it feNlN 'liT Tf: 
~m+r:rWaT~ I ~<:1't~~mr 
f~ ;;rr<l", ~f'Ff 'lR l1"'lfr If\!~ ~"" 
'liT f'ff"l @:r'M 1j; mr <l"lrfT ~. crT l{' 
~T ~ ¥t if; fwl cfll"R ~ I 

Mr. Deputy-Speaker: Does the hon. 
Member have the leave of the House 
to withdraw his Bill? 

Some HOD. Members: yes ...... . 

The Bill was, by leave, withdrawn. 

15:58 hrs. 

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE) AMEND-

MENT BILL 

(Amendment of section 5) by Shri 
J. B. S. Bist 

The Minister of State in the Minis-
try of Home AlJairs (Shri Datu): 
So far as Shri J. B. S. Bist's Bi!! is 
concerned, it proceeds from one mis-
understanding. The original Act was 
passed in 1957. He has been of the 
view that the five years' period men-
tioned therein is likely to expire 
this year. That is not correct. In the 
Act itself, it has been made clear that 
the period of five years is from the 
date of the notification. The notIfica-
tion was issued in 1959. So. it will 
continue in force til! 1964 and there is 
sufficient time for us to consider this 
speci al savings so far as Himachal 
Pradesh and other places are con-
concerned. What has been done by 
this Act is that the requirement about 
domicile ought to be maintained in 
certain cases. There is sufficient 
time. This aspect may be considered 
before the hon. Mover moves his Bill 
for consideration. 

Shri 1. B. S. Bist (Almora): It is 
t.rue I have said in my Bill that this 
Act is going to expire in 1962. When 
r checked up the rules, I found that 
the notification was issued in 1959. 

Mr. Deputy-Speaker: Does he want 
to move the Bill? 

Shri 1. B. S. Bist: Yes, I will not 
take much time. 
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Amendment Bill 
[8hri J. B. 8. Bist) 
I beg to move.: 

"That the Bill to amend the 
Public Employment (Require-
ment as to Residence) Act, 1957, 
be taken into consideration." 

The Public Employment (Require-
ment as to Residence) Act was pass-
ed in the year 1957. This had the 
effect of providing equality of oppor-
tunity in employment in the country 
to all the cit~s without any dis-
crimination whatsoever including re-
quirement of residence. We know 
that there were many States 
in which a rule existed that 
unless a person resided in that parti-
cular State for a certain number of 
years, he would not be eligible for 
service in the State. This Act, when 
it was passed, abolished all those 
rules, and brought into existence on~ 
rule which was applicable to all 
States. Previously, the period of 
residence qualification ran from three 
to fifteen years. This Act made it 
unifo~ in all States. 

16 hrs. 

At the same time, this Act also 
made certain exceptions. As a result 
of that, in the Union Territories ot 
Himachal Pradesh, Tripura and 
Manipur, as well as Telen-
gana area of Andhra Pradesh ap-
pointments to non-gazetted posts 
and tehsildars are made from amongst 
the local men as a sort of legal pro-
tection. But the Act, as the h·lD. 
Minister pointed out, gives protection 
only for a period of five years. The 
purpose of my amending Bill is to 
extend the perioo of operation of the 
Act from five years to ten years. 

Here I would like to submit that 
these exceptions in the Act were [[lot 
made in a hurry; they were the result 
of mature consideration. The States 
were consulted; the Report of the 
States Reorganisation Commission 
dealing with this matter was consi-
dered and a memorandum was issued 
on the subject by the Ministry of 

Home Affairs was laid on the Table 
of House on 4th September 1956. I 
submit that the periOd of protection 
of only five years for appointments to 
subordinate services, including tehsil-
dars, is very insufficient. Here I 
would like to remind the hon. Minis-
ter of his speech in the Rajya Sabha 
on 21st November 1957 during the 
consideration of the Bill when he 
said: 

"Now, so far as the question of 
5 years is concerned, oftentimes 
objections have been raised an 
two grounds. On one side it is 
contended that the period of five 
years is not sufficient, is highly 
inadequate." 

Here I am not raIsing any new point. 
It was felt even then that five years 
would not be sufficient at all. We 
then thought that possibly the five 
year period was mentioned SO that 
Government could watch the progress, 
as years passed on, and then frame 
the necessary rules. Anyhow, this 
Act was passed and put into force 
only in 1959. At that time (1957), 
the hon. Minister also stated: 

"But there are other States 
like Himachal Pradesh, Manipur 
or Tripura which are comparati-
vely backward. If sO'mething like 
this preference, for example, is 
kept up before them, then per-
haps it would serve as an induce-
ment to them to improve their 
educational or academic qualifica-
tions", 

It is really difficult for me to consi-
der or imagine how much education, 
according to his own statement, they 
will get within a period of five years. 
What improvement could these people 
make, as comtemplated, in this inade-
quate period of five years? And if 
at all they make some progress, could 
they reap the benefit of such impro-
vement in such a short ·time? There-
fore, the argument of the hon. Minis-
ter that it is too early now to assess 
the progress so far made and pass a 
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measure to extend the life of the Act 
is not very convincing. 

I would say here that it is the duty 
of the Government to consider the 
circumstances which necess~ated tho 
passing of this Act at that time. At 
that time, it was felt that the people 
of those areas wilJ not get the full 
benefit of the legislation unless there 
is some protection for them for a period 
of time. Even at that time five years 
seemed to be a very short time 'for 
people to some up to the level of 
other advanced areas. How many 
people have taken advantage of this 
Act? How many people were re-
cruited to those posts in those areas 
after the coming into force of this 
Act. Though I tried my best, I was 
not able to get any figures, either 
about the number of such appoint-
ments, or the percentage. So, I would 
like him to tell me how many appoin-
ments wer~ made to the subordinate 
services aDd to the post of tehsildar 
during these five years. The question 
that has to be considered by the hon. 
Minister is: have these people, who 
have been enjoying this protection 
come to a stage where they can stand 
on their own legs without the help 
of any prop, I think this was the 
only reason which prompted this 
House to incorporate section 3 in 
the main Act 

It is not a very lengthy Bill, nor are 
there any debatable points involved 
in it. I hope I have been able to make 
myself clear and I am sure the hem. 
Minister, who has been sympathetic 
enough in this matter before, will give 
the matter his full consideration and 
accept the amendment suggested by 
me. 

I would like to know whether he 
has figures relating to this in his 
possession. I have not been able to 
trace them, though I tried my best 
I want to know the percentage of 
local population appointed to the 
various posts, "especially to the sub-
ordinate posts and as tehsiJdars. It 
may not be out of place to mention 

quirement as to Residence) 
Amendment Bill 

here that in the case of Scheduled 
and backward classes we extended 
the time, So, I would again submit 
in the end that he should consider 
these points and accept the amend-
ment to the Act which I have moved. 

Mr. 
moved: 

Depnty-Speaker: Motion 

"That the Bill to amend the 
Public Employment (Require-
ment as to Residence) Act, 1957 
be taken into consideration." 

ShrI D. C. Sharma (Gurdaspur): 
Mr. Deputy-Speaker, I have a 
great deal of admiration and :respect 
for Shri B. N. Datar, our MinIster of 
State in the Ministry of Home 
Affairs, but today he has given a very 
good exhibition of the bureaucratic 
mentality against which we have 
been fighting all these years. One of 
the characteristics of that mentality 
is that they do not anticipate events 
and they do not try to forestall 
events but they try to wait upon 
them, What I mean to say is that they 
let sleeping dogs lie, Their motto is 
"sufficient unto the day is the evil 
thereof", They say: "if this Act is 
good enough in 1964, why bother 
abOut it today; let Us wait till 1964 
dnc! tnen we shall see what happens, 
f'erhaps, there may be something 
different in India, something 
differe':1t in Manipur and Tripura or 
in some other place". This is not 
the way in which a Bill like this 
should be treated. 

I believe that 8hri J. B. S. Bist 
should have been congratulated by 
~I,e Home Minister. He should have 
got his blessing for bringing forward 
a Bill which our Home Minister, for 
whom I have a lot of affection, would 
have brought in in 1963 or 1964. 
So, he should have welcomed this 
opportunity and he should have 
blessed this Bill. But, no, he will 
not do this; he thinks that 1964 is 
far off, 
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1964 may be far off but human 

nature has one quality of foresight 
and we must exercise foresight not 
only in OUr own personal affairs but 
also in national affairs. Here is an 
instance of foresight to which excep-
tion has been taken by the han. 
Minister. I am very sorry for that. 
I fee] very unhappy. I had no mind 
to speak on this Bill but when I listen-
ed to the remarks made by the han. 
Minister I felt distressed that he 
should have adopted this kind of an 
ostrich-in-the-sand attitude, that is, 
since there is no problem now, 
therefore the problem will not come 
up; since there is nO problem today 
it will not be there tomorrow. No; 
that is not the way in which we 
should run our national affairs. 
Therefore, I think, Shri J. B. S. Bist, 
the han. Member, has done the right 
thing in catching time by the forelock 
and in bringing forward this Bill. 

Another thing to which I want to 
refer is that this Bill was passed in 
1957 and the rules under this Bill 
were laid on the Table of the House 
Bnd became effective in 1959. This 
Is the other instance of the bureau-
era tic mentality. The time-lag 
between the passing of the Bill and 
the promulgation of the rules is two 
years. Was the Home Ministry 
sleeping for those two years? I have 
heard of Kumbhkaran who used to 
sleep for six months every year. 
But I think I never heard of any my-
thical god or goddess Or of any my-
thical giant who could sleep for two 
years. But here is the Home Minis-
try going to sleep so far as the rule-
making power is concerned. The 
Bill is passed in 1957 and the rules 
are framed in 1959; therefore the 
rules will be effective till 1964. I 
think there should be somebody to 
ask the Home Ministry why it took 
two years to frame the rules. 

The third point that I want to 
mak .. ;5 th~t we have ber.n talking 
on the floor of this House several 
times about backward areas and also 

as to Residence) Amendment Bm 
about backward classes. What are 
those backward areas? Everyone of 
us knows that ..... . 

8hri C. K. Bhattacharyya (Rai-
ganj): Nobody knows. 

Shri D .• C. Shanna: .... through our 
Planning Commission does not know 
it. This great Planning Commission 
of India which has the keeping of the 
soul, the body and the spirit of India 
with it does not know yet what 
backward areas are. That is what 
the han. Minister of Planning said 
the other day. Of course, they have 
got criteria for that. It is good that 
they have evolved some critena 
though they have not evolved the 
criteria for determining backward 
classes. Our Government has not 
done that all these years, but I am 
glad that they have been able to give 
us some criteria for determining 
what backward areas are, namely, 
that there shOUld be low income 
there, there should be density of 
population there, there should be 
paucity of communications there, 
there should be paucity of employ-
ment there-all these things were 
given the other day by the han. 
Minister of Planning. But there are 
some backward areas which Bre 
patent to anyone who is an Indian. Of 
courS2, I would say that there are 
backward areas in mv constituency; 
for instance, Shahpur-Kandi area and 
Bungal area. There are so many 
other areas, of course, but we are 
not talking in terms of those areas 
which you will find in every consti-
tuency of Parliament, even in the 
constituency of Delhi which is sitch 
a big thing. There are jhuggies and 
jhonpri dwellers here. There are 
slum areas here. All those things 
are here. They are all backward 
areas, but there are certain backward 
territories or backwarcl States. There 
were at one time the 'C' Class States. 
Now, Himachal Pradesh is there. 
That beautiful territory, Himachal 
Pradesh, is a backward area. What 
is the per capita income of those 
people of Himachal, Tripura and 
Manipur who are struggling for 
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economic betterment and are making 
mighty efforts for that. Telangana 
is another area where the amenities 
of life have not been plentiful. To 
this I can add Nagaland. Why do 
you not extend this privilege to 
Nagaland? Why dO you not extend 
this privilege to NEFA, the North-
East Fronlier and Tuensang area? 
Why do you not do all that because 
they are also backward areas? 
Therefore I would suggest very 
humbly to the hon. Mover and to 
the han. Minister of Home ,Affairs 
to add these areas. The han. Minis-
ter has generally an open mind but 
today he gave an exhibition of a 
closed mind which almost shocked 
me though I should be shockproof 
at this time of the year. I would 
request the hon. Minister to add to 
these areas specified by my han. 
friend, the hon. Member, Shri J. B. S. 
Bist, Nagaland and the NEFA area 
-there may be some other areas also 
so that this Act becomes more pur-
poseful and more effective. But I 
wonder if he will do that. 

It is a very wholesome provision. 
Of course, we think that all India is 
one and there should be no limitation 
about employment of any Indian in 
any part of India. We should eschew 
provincialism and regionalism. Of 
course, there are certain States which 
have not done that. We should also 
eschew communalism. We should 
get rid of all these things, but this 
is being done in order to upgrade 
these areas to that level to which 
most of the other areas have attained. 
Therefore I believe that this kind of 
legal protection is needed for these 
most backward areas of my country. 

What is the legal protection? Give 
them non-gazetted posts. What are 
these non-gazetted posts? Make 
them patwaris; make them p,imary 
school teachers; make them village 
level workers; make them lower 
division clerks; make them upper 
division clerk8; give them Class IV 
employment. These are the non-
gazetted posts. What is the harm in 

giving them these posts? After all. 
a man from the Punjab cannot work 
very effectively as a village level 
worker in Manipur and a man from 
the West of India cannot work as a 
patwari very effectively in Telun-
gana. You need local men for these 
places because those local men 
understand the language and the way 
of living of thOSe persons. Therefore 
what we are asking for is somethIng 
very innocuous and very harmless. 

Now, an objection may be taken 
to the word 'Tehsildar'. Why should 
a Tehsildar come in? Tehsildars 
generally are gazetted officers and 
why should you have these Tehsil-
dars lumped together with these 
non-gazetted officers? I do not know. 
Of course, personally speaking I 
would not like to limit the appOint-
ment of Tehsildars to a particular 
area, but taking into account the 
economic and social conditions of 
these areas, I would say that they 
shOUld have Tehsildars frOm their 
own areas because these Tehsildars 
are revenue officials. They are most-
ly revenue officials. Revenue officials 
have to deal with the tillers of the 
soil, with the farmers, with men who 
plough the land and who do all this 
kind of things. Therefore, they must 
understand their language, they must 
understand their customs and habits. 
In view of the fact that the,e areas 
have not been touched by what we 
call the progressive spirit of the 
times, in view of the fact that the 
wind of change has blown there, but 
blown there very sluggishly, very 
gently, I would say that the whole 
House should bless the Bill of Mr. 
Bist. I know the han. Minister in 
the Home Ministry will ask him 
to withdraw it and being a loyal 
member of the Congress Party he 
wili withdraw it. If he had asked 
me also I waul-! have done the same 
thing. He will withdraw it. But I 
think that justice requires, fair play 
requires, that the han. Minister in 
the Home Ministry should stand up 
and say to Rs. Bist: you are doing 
in 1962 what I wanted to do in 1964; 
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you have taken time by the forelock. 
1 congratulate you upon it and I 
accept YOUr Bill. But I wonder if 
Mr. Datar will rise to that occasion. 
He won't, I know, because he is a 
very cautious reformr. He is very 
.conservative. Therefore, I bless thIs 
Bill and I wish that this Bill shOUld 
go through and I am sure that Mr. 
Datar after the appeal that I have 
made to him will relent and will 
temper his justice with mercy so 
that this Bill does not die a natural 
death. 

8hri Dalar: Mr. Deputy-Speaker 
SiT, I am not accustomed. to making 
personal referenrces though unfortu-
nately my hon. friend brings them in 
ti-me and mostly out of time. I do 
not .WWlt his aftectlon to me; I want 
bis devoted study to the sUlbject under 
consideration in all lts ~. That 
is the reason why he has t'o be pointed 
.certain circumstnces when the origina! 
Act was pa'>Sed. 

We have it in article 16 of our Con-
stitution laid dOWn that there shall be 
equality of opportunity for ail citizens 
in matters relating to employment 
and appointment to any office in the 
whole of India. That was the reason 
why a very important principle bas-
ed on what we can calI natiMal in-
tegration was laid down in the Con-
stitution. 

Then, Sir, certain circumstances 
were taken intJo account, namely, 
that at the time when the Consti-
tution was inaugurated there were 
certain Acts and rul~s in various 
parts of India where we had what we 
can calI restrictions relating to domi-
cile. Residential qualifications had 
made necessary in a number of States. 
Therefore, the Constitution while 
dealing with this question made it 
very clear in article 16(3): "Nothinl 
in this article shall prevent Parlia-
ment from making any law prescrib-
ing," etc. In article 35 it was laid 
down: that it would be open to the 
Parliament either to accept domi-
ciliary restrictions or entirely to do 

away with them and in article 35, 
clause (a) it was laid dowill that 
Parliament shalI have ancl the legis-
lature of a State shaH not have 
power to make any laws with regard 
to article 16(3). That was the reason 
Why after the Constitution came into 
force, while we accepted that there 
ought to be equality of opportunity 
for all the citizens of India 1n all the 
States of India, still we allowed some 
time to go and after consulting all the 
State Governments we brought for-
ward a Bill in Parliament and that 
became law, namely the Public Em-
ploymei!lt (Requirement as to Resi-
dence) Act 1957, Act 44 Of 1957. It 
received the President's assent on 7th 
December 1957. 

According to this Act it was laid 
iown that all the laws in all the 
States in so far as they deal with 
domiciliary restrictions have to go, 
were abrogated by this Act, in the 
interests of national integration which 
my hon. friend on other occasions 
would fully support. But unfortu-
nately, I should like to say with due 
deference to my hon. friend, that the 
professor is sometimes in a world of 
unreality; sometimes he lives in a va-
gue world not understanding the pur-
pose of the Act that was passed by 
the hon. Parliament in 1957 for the 
purpose of alIowing opportunities to 
all the citizens of India in all the 
States of India. That was the reason 
why Parliament, in its visdom,-let 
the hon. Professor know effected 
real national iiIltegration, so far as 
opportundties of services were con-
cerned Therefore, SO fa·r as this Act 
is concerned, my hon. friend would 
agree that it was a progressive Act 
and Parliament passed it in 1957. 

The nen question that arises is 
this. There were certain small pockets 
in many parts. One was the Tel en-
gana portiQn in Andhra State; the 
other was Himachal Pradesh; then 
there was Tripura and Manipur. 



6855 Public JYAISTHA 4, 1884 (SAKA) Employment (Re- 6856 
.. ! •. 'Z quirement as to Residence 

were parts of fonner States and the 
peqple there believed that in their jn-

terests, so far a.s subordinate servlces 
were concerned, these domicillary 
qualilficatioos or restrictions ought to 
be maintained for a cel'tain time. That 
should be understood very clearly. 
Thermore, by way of a concession 
to the aspirations of these people so 
far as such sub-ordinate services were 
roncerned, Parliament made an ex-
ception to the general rule and allow-
ed a l>@riod of five years during 
which these restrictions nUght con-
tinue in respect of subordinate ser_ 
vices only in three or four portions 
{If India, not all the backward tracts 
liS my hon. friend suggested. 

Shri Bakar Ali Mirza (Warrangal): 
'Why should there be these res-
trictions for backward classes if there 
was equal opportunity for everybody 
.... ho is a citizen of India? 

Shri Datar: All this was perfectly 
relevant had these been raised when 
the original Bill was before Parlia-
ment. The original Bill laid down 
only three or four portions of India 
where such restrictions ought to con-
tinue for a short period. Here we are 
dealing with an amending Bill in so 
far as those three areas are concern-
ed. It is not open now to go on am-
plifying or adding to these areas in 
an amending Bill which is of a limiL 
ed nature. Therefore, I would not 
like to answer my hon. friends other 
point that all other backward tracts 
or areas as he calls 1lbem should also 
be included. It cannot be done and 
if there is such an amendment it 
would be out of order. Here all that 
we are dealing with is the question 
as to whether the period of five years 
fixed for the three or four specified 
areas should be increased to 10. 
That is all the question that we have. 

Now my hon. friend made a com-
plaint about the rules having been 
promulgated i~ 1959. The hon. Mem-
ber will understand that we have to 
consult the State Governments. Here 
we have to consult three or four 

(Amendment) Bill 
State Governments and after the rules 
were made they were placed on the 
Table of the House and they came into 
force. They were promulgated in 
March 1959. Therefore, the period of 
five years has to be counted from 
1959, and not from 1957 when the Act 
was passed. AU that I pointed out 
was certainly not bureacratic. But 
my hon. friend is given to using ex-
pressions without fully comprehending 
them. What I stated was that the 
period of five years has to go. This 
is an exception that we have made, 
and we must find out the effect of 
this exception. Therefore all that 
can be done is only on the eve of the 
impending expiry of this Act in 1964. 
What I wanted to tell my hon. friend 
was this that this is an exception to 
the general rule of national integra-
tion, of equality of opportunity. But 
inasmuch as the honourable Parlia-
ment has allowed it in its wisdom, we 
have to see to what extent it ha! 
been of use to the people concerned. 
And the proper time will be some 
time in 1963, to find out what the 
result has been during the last four 
years. Now it is premature, when 
only a few years have passed, to find 
out to the effect of this. There is 
still sufficient time. 

I have not stated anything so far 
as the continuation or otherwise of 
this particular Act is concerned. In 
alI probability the hon. the Moyer must 
have brought forward this Bill on the 
supposition that it has expired or that 
it will expire immediately. It does 
not expire. There is sufficient time, 
and that time will be availed of for 
finding out what the exact advantage 
of this restriction or exception has 
been so far as the people of these 
areas are concerned. Government 
will consider the whole subject, and 
if Government finds that al}Y further 
extension of time is necessary, after 
taking all the circumstances into 
account, Government will certainly 
consider this matter in all its aspects 
from the viewpoint of the benefits to 
the people concerned. 
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All that I pointed out, with a view 

to shorten the dL.cussion, was that 
we should not proceed on a misun_ 
derstanding and the discussion should 
not be premature and when any action 
has to be taken it should be on the 
basis of a full assessment of the situa-
tion. Now, at prespnt it is not possi-
ble, when we are in the midst of 
that period, to understand to what 
extent it has been beneficial to them 
or whether the time has come whe~ 
the whole of Indi~ should be treated 
together as one for the purpose of 
~ua1ity of opportunities, to which, 
rIghtly, a reference has been made in 
article 16 of the Constitution. 

I again say that there is no ques-
tion of a closed mind at all. It is a 
question of studying the point asses-
sing the situation at the pro~r time 
and not prematurely. I would there-
fore request the han. Member not to 
press it today. Government will cer_ 
tainly consider the whole question as 
sympathetically as poo.ible. 

Shri 1. B. S. Bist: I only want to 
bring it to the noti"" of the hon. 
Minister that he might have figures 
as to the action taken in those areas--
that is, the percentage recruited each 
year in the number of services and 
so on. Though it is a subordinate 
service, Tel;lsildars somewhere are 
gazetted and in some places they are 
not gazetted. If we had a list it 
would help Government and also give 
us information as to how things are 
proceeding. 

I thank the hon. Minister for say-
ing that Government will look into 
the matter, and I am sure that when 
the time comes the hon. lIJIinister will 
find that the circumstances are such 
that this may have to be extended. 
I was in fact thinking of getting it 
extending by ten years more. But I 
have no desire to tie the hands of 
Government. Because of the state-
ment that if needed. it would be ex-
tended, I beg leave of the House to 
withdraw my Bill. 

The Bill was, by leave, withdrawn 

11.35 hrs. 
LEGISLATIVE COUNCILS (COM-

POSITION) BILL 

b Shri Shree Narayan Das 

Shri Shree Narayan Das (Darbhan-
ga): Sir, before I make my motion, 1 
would like to have your permission 
to make a small change in the date 
that has been given in the motion. 
30th September, I would like to make 
31st December. More time should be-
given. 

Mr. Deputy_Speaker: Yes. 

Shri Shree Narayan Das: Sir, I 
move: 

''That the Bill to provide for 
the compositiO'Il of the Legislative 
Councils of States and for matters 
connected therewith be circula-
ted for the purpose of eliciting 
opiniO'Il thereon by the 31st De-
cember, 1962." 

As at present, there are some 
States wher~ there is provision tor 
Legislative Councils. A number of 
small States have not been provided 
with Legislative Councils so far. 
Most of the major States have a 
Legislative Council Some of the 
States which have no Legislative 
Council at present, I am told, would 
like to have one. The object of my 
Bill is to give representation in the 
Legislative Councils of the States to 
more interests than have been provi-
ded in the Constitution. The Con-
stitution-makers, while making pro_ 
vision for this in article 171-(2) saId: 

"Until Parliament 
otherwise provides, the 
lion of the Legislative 
of a State shall be as 
as in clause (3)." 

by law 
composi-

Council 
provided 

This clearly indicates that the Con-
stitution-makers had it in mind that 
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when .the elected Parliament will 
come into being, they will have the 
power to make certain more provi_ 
sions with regard to representation 
in the Legislative Councils. 

I have gone through the discussions 
that were held in the Con,tituent 
Assembly while discussing this artL 
cleo Dr. Ambedkar was piloting the 
Drafting Committee's Proposals. This 
article which is now 171 was in the 
Draft, No. 150. It was said: 

"The total number of Members 
in the Legislative Council of a 
State having such a Council shall 
not exceed twenty-five of the 
total number of members in the 
Assembly of that State". 

Clause 2 reads like that: 

"The allocation of seats in the 
Legislative Council of a State, the 
manner of choosing persons to fill 
these States, the qualifications to 
be possessed for being so chosen 
and the qualifications entitling 
persons to vote in the choice' of 
·any such persons shall be such 
as Parliament may by law pres-
cribe." 

The Drafting Committee had in 
mind, that the whole thing should 
be left over to Parliament that would 
come into being. 

16.39 hrs. 

{SHRI MULCHAND DUBE in the Chair] 

As I find on going through the 
proceedings, there were a large 
number of amendments with regard 
to this clause. A large number of 
Members wanted representation of 
the various interests. Therefore, 
there was no unanimity. The Draft-
ing Committee, after considering all 
these amendments, came to the con-
clusion that the whole matter should 
be left over to the Parliament that 
would come into being. A large 
number of Ml!mbers, while particiPll-

ling in the discussion in the Consti-
tuent Assembly, suggested that the 
Constituent Assembly should lay 
down the provisions in detail. A large 
number of Members were not for that. 
There were diverse opinion. There 
was one school of thought in favour 
of the whole thing being left over to 
Parliament; there were Members who 
suggested that the details should be 
laid down. Subsequently, that is, 
after some time, the provision that 
exists in the Constitution at present 
in the form of article 171 was passed 
by the Constitution Assembly. 
In this connection I would like 
to refer to clause (3) of article 171 
and just give a gist of what is con-
tained therein. That clause reads 
thus: 

"Of the total number of mem-
bers of the Legislative Council 
of a State--

(a) as nearly as may be, one_ 
third shall be elected by elec-
torates consisting of members 
of municipalities, district boards 
and such other local authori-
ties in the State as Parliament 
may by law specify; 

(b) as nearly as may be, one-
twelfth shall be elected by 
electorates consisting of per-
sons residing in the State who 
have been for at least three 
years graduates of any univer-
sity in the territory of India ...... 

Then, one twelfth representation has 
been given to teachers of secondary 
schools. I would like to emphasise 
here that the teachers of primary 
schools have not been given any re_ 
presentation. Then, about one-third 
of the members are to be elected by 
the members of the Legislative 
Assembly of the State. 

From this, it is clear that at that 
time the members of the Constituent 
Assembly were able to make sugges-
tions for representation with regard 
to only th"se three interests. The 
majority of the members, that ill, 
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about one-third are elected by the 
members of the Legislative Assembly 
of the State by the principle of pro-
portional representation by the single 
traneferable vote. 

The objeot of my Bill is to provide 
f01 representation to a large number 
of institutions in the Legislative 
Council of the State. Since the Con-
stitutions was framed, in our country, 
there has been great development. A 
large number of new organisations 
have come into being. Under the pro-
cess of democratic decentralisation, 
block samitis, panchayats etc. have 
come into being, and they are going 
to play a very important part in our 
social and political structure, as has 
been emphasised by the Planning 
Commission. Co-operative societies 
are also coming into existence in larg-
er numbers. The whole country is 
now going to be covered by co-opera-
tive societies. Besides, there are the 
organisations of commerce, industry, 
business and trade. All these bodies 
play a very important role in the 
polity of our country. 

Therefore, the time has now come 
when Parliament should consider the 
question of giving representation for 
such bodies as have some influence 
and as have got at present no repre-
sentation in the Legislative Councils 
of the States. 

From the provision in the Constitu-
tion, it is clear, that only graduates 
and teachers of secondary schools 
have been given representation, but 
the primary teachers have not been 
given any representation. I think 
that this is discrimination. The pri-
mary teachers are very large in 
number, no doubt, but when the se-
condary school teachers have been 
given representation, I do not see any 
reason why the prrmary school teach-
ers should be denied representation. 

Therefore, my Bill seeks to provide 
for representation to such organised 
interests as are functioning in the 
State, because, by such representation, 

not only would the Councils become 
more representative, but the function-
ing of such organisations would also 
be encouraged and would get impetus, 
and their working will become bene-
ficial to the community at large. 

When the Constitution was framed, 
the Constitution-'ll1akers did have in 
mind the idea that a time will come 
when the Parliament would have. to 
lay down more provisions for the re-
presentation of some more interests. 

I would not take much time of the 
House, but I would only submit that 
this Bill is very important, because 
the other interests that have not so 
far been represented in the Council 
have been agitating for such repre-
sentation, of course, not in the form 
of any great political agitation. but 
they think that their case had been 
neglected at the time when the Con-
stitution was framed. So, it is now 
up to Parliament to consider those 
cases. 

I have not given notice of a motion 
for consideration of this Bill but only 
for circulation of this Bill for eliciting 
public opinion thereon, because I feel 
that public opinion should be ascer-
tained in this regard. The inter.;s!s 
that have not been represented should 
make their representations and give 
t heir opinions, and those opinions 
when received Can be considered by 
Parliament which is a much more 
representative body than the Consti-
tuent Assembly which framed the 
Constitution. For, the Constituent 
Assembly was not constituted an the 
basis of adult franchise. They were 
representatives Of the various Assem-
blies in vaTious States. I think this 
Parliament is the most representative 
body becaUSe it has been elected on 
adult franchise and really represent< 
the people. Therefore, it is in the 
fitness of things that the provisions 
regarding composition of the Legis-
lative Councils should be considered 
de novo and the principles on which 
representation was given to some in-
terests should be considered and Ie 
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they apply to other interests also, 
they should come in. 

I would now like to draw the at-
tention of hon. Members to clause 3 
dealing with composition of Legisla-
tive COWlcils. In sub-claUSe (2), I 
have given representation to ZiIa Pari-
shads, block samitis and other local 
bodies as they come in course of time. 
That may be laid down by Parliament. 
I have also provided for represent.a-
tion to panchaya ts. So also represen-
tation is sought to be given to co-ope-
rative societies .. As regards graduates, 
the representation proposed is one-
twelfth of the strength of a Legislative 
Council. In item (f), I have given 
representation for teachers of secon-
dary schools. In (g), provision is 
made for representation of primary 
school teachers in Legislative Coun-
cils. Item (h), seeks to give repre-
sentation to bodies representing in-
terests like commerce, industry, trade 
and business. 

I confess I have not been able to 
make provision for labour representa-
tion. I would like that labour orga-
nisations like trade unions and others 
should also find representation in some 
way in these Councils. 

Item (i) makes provision for repre-
sentation cd' agrkulturists. 

In this way, I have given represen-
tation to as many interests as are im-
portant in our social life. I think 
those bodies aru:l interests like distr; ct 
boards, panchayats, co-operatives and 
graduates are going to play a very im-
portant par.t in the future develop-
ment of our country, and it is only 
in the fitness of things that they mould 
be given representaJtion in the Coun-
cils. 

I wil-l not take mare time of the 
House The BHI is far circulation for 
eliciti~ pubhlc opinion. There will be 
sufficient time for us to discuss the 
matter when opinions are received, 
when a mc:>tion is moved for considera-
tion of the Bill at a later date. There-
fore, I would request hon. Members 

Bition)Bi!! 
and the Han. Minister to support this 
motion and let the Bill be circulated 
for eliciJting public opinion by 31st: 
December 1962. 

Mr. Chairman: Motion moved: 

'"!'hat the Bill to provide tor the 
composition of the Legislative 
Councils of States and for matters 
connected therewith be circulated 
for the purpose of eliciting opinion 
thereon by the 31st December, 
1962." 

We might fix the time for this Bill.-
How much time is necessary? 

Shri Raghunath Singh (Varanasi): 
At least two hours. This is a very im-
portant Bill. 

Shri S. M. Banerjee (Kanpur): This 
is a very important Bill. 

Mr. Chairman: I take it that is-
agreed. We will have two hours. 

-n~~:~-~ 
~ fl'f'r ",f'r 'fro1f1Ir mr oft i{;j[r 
~~fif>'lITt~~ 
~rn~ l~omur~tf'l1;j[r 
~ 'I1r,,;;n<r gm t~~ 
~ ~ wr;f f.m;r if ~ ~ "'~ 
t I ~ \lI'lwtldl ~ ~ f'l1 fli!"« 
~ 'Fmi '!it ~~;rrm if 
~mrt~~~ 
~;ftf~~ q;: ~);f \1llT ~ I Jt ~ 
~ ~ ~ ~ I wm<:lf fli!<'IT 
~ if ~ "'W no'l"R no 
~ ~ I m~ mf1lifu<fr ~ ..". 
~ ij- !Qlf'ilf~lll'1 <r.mr '!fr URIC{ 

<;0 t ~ 190 t I ~;j[r mf'I;f~'1" 

'f"I"m ~~ ~ ~ 'llif it; ~ 
<m:~~~~ij">f.'<fT I 

~~if~t flI;~ 
!Qfq'fljf(41 '!it ~ ~!f>1<: f~ ~ flI; qi'( 
~~ if "lfI1T ~ '1"1<: <:nRtfu if 
~~I~~~~~~ 
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[~~ fij(J 
~ ~r >;fRfil;11: ~ ~ aT <'f~d';r 'fiT lf~ 
~r1>Tr ~ f~ >;ff'l'f1,fuif ~T -.rr i[lf 
>;fr'l'f1l1: ~ f~ 'f~ ~r~fu<iT 'f; f\1C( ~~ 
i[T ~~ >;fR 'fTC: lIT'T ~~ I 'l;f11T ~ff': 
5I1hT if ~~ ''!'IT'f g-m ~ ~I-jfu<i ~r ~~ 
''!'IT'f if ~!iIT 'l'l"r ~ r~ >;ff'l'f1i~T 'f4" ;f, 
"!:.f~ ~m 'fTc ~r >;fRfil;11: RlfT iTlfT ?:fT, 
11!<i ~ f~m ;r f~ij"T w:1 ~r ~"*" 
f~iIT I ~fr qr~ f':1'.[r.Jd: ~. ~~ f'f<'f ~r 
'!ifrf<iil; Hf'Td ~(fr ~ f~ ~ifuif 
'!iT "l"T 'fTc ~ ~r >;fF,,~r,: RlfT 'Tlff ~ 

'f~ <'f~i;r ~T ,f'flfTa 'R ~~ ~5ro'Trn 

~ m ~~<fi"T >;frq<'f"'f i[i!'Rr "~1:1; I 

i[lfrt fl!';r '>fr ;rmlf"T <:rn ~T ;f "l"T 
h;,f~ ~{~ f~qr ~ ~<Tfl ~ ~!iIT 

1>T~ aT i[lfrt ~mfrc;~wr 'ffr!fro ~ \9 ~ 
'f; >;f~i~ 'IT,q 'f'TT ~r ~~fu<i i'f If(f ~;f 
'!ir >;f['l'f1i<: rorr 'l'l"r 'ifT I »ft 'lTUlf"T 
<mT "l"T 'f; f.r<i ~i lfll: >;f~ ;;mar ~ f~ 
>;f~"'f<iT ij' "l"T ~~ f'f~~ ~~ 'f,;r ~~ 
~I-jfu<i if UfRi il ~"<fi"r ~~ ~T ~ 
m ~<Tfl i[cr ~ '3'~;f ~ ~ 
~{m ~f ,,11: 'fill 'f; ~OO '!it 5ffa~ 
rorr ~ I '3'.fii ~ ~ ~, ~u ~ 
'!iT~['ftR:q frT~r'!icT, amu ~ '!il!'~ >;f'l;: 
~~i .w: ,"?:fT ~ ~ IIfT'5 ~T ~ I 
If ,,11: ~~'T(r~ ~ wr ~ I ~ ~ 
~~ ~F.;r~R:q ~~ ~~fu<i i'f 
,,;r ~ "ll',;CTl' 'ifT, '3'"if>T >;fRfil;11: ;r ~~ 
..:-;.. ,,11: ~~'T~T3J 'f; <>iTIfT '!it lfi! >;ff1'f~11: 
rorr ~ I <>i~<i 'frtr3J.w: ~~s~r ~ 
'!iT >;f['f;f <:r fi[fiff if ~ RlfT ~ I ~ 
fi[~f >;f['f;f '3'" "~iifT 'f; ~ '!it 
Rlfr ~ "l"r m;.;rn ~ ij' ~~ ~ ~ I 
~~'tii~~I~frT~ij'~ 
m~'frm'IiT<:)~ i'f ~Rlfr~, 
~ 'I'~fu{fucT .w: ~ ~ 
f;;r<>iT 'l~ I ~ 511!111: ij' ~ ~ crT 
~'lft~~.jmi'f~~ I ~;f~~ 

if it ~~ ~~ ~~f1'f;r ~ Gim f~ IT 
if ~~ ~ "l"T ~rfr 'f4" ~ ~ f~ f~m 
;r f~ffr ~ if ~11: 'f; ;rm ~, ~,,'IiT 

~~fu<i 'f; "!'f['f i'f "lim ~ ¥\' ~ 
"r~1:1; I 

mlf i[T ~r!f ~ ~~ 'fm ~r ~4";r 
~~ ~ f~ "!:.f<!; lfll: 'fg-a l!'i[~~ f.r<>i ~ 
'!ifrf\1C( ~frfl 1>T.f(f[ qfr U'f ~ 'f; f\1C( 
"ll"1r "1~, ;q'R f:ifCT"T <:T~ fr~R ~ 
'3',,« m U'f ~ ~ ~~ ~ ~ if lfll: 
fq~ '3'.ffiq-(f f~qr "I"~ crT ~~ 
i[r I 

'!i;r~T'f;~[O!f~~~~~T 

~"*" '!imT ~ I 

Shri K. C. Sharma (Sardhana): :Mr. 
Chairman, Sir, I may take the House 
back to the Objective Resolution of 
the Constituent Assembly. For the 
first time in this great land of ours, 
the right to choose their own Govern. 
ment was given to the people. Never 
before in this land of ours, through-
out its history ranging from 4000 to 
5000 years was the conunon man, the 
man in th~ street, the man at the 
plough, ever given the right to have 
a say in the formation of government. 
In the Constitution Assembl, in the 
Objective Resolution, which the great 
Leader moved, it was settled emphati-
cally that the sovereignty would be 
vested in the people. What does that 
mean? It means that every man In the 
street Who has attained the age of 
majo~ity. would have the right. Th~re. 
fore, there should be only one nght 
and no other right, The giving of right 
to functional bodies was wrong In 
principle and it has not worked to 
the good of the people. Rather. it has 
adversely affected the prOlZress of the 
people. Therefore, the establishment of 
councils was bad In principle; it has 
been bad in practice s" far as the 
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result is concerned. Again, what does 
the Preambre to the Constitution say? 
Preamble drafted by the Leader of 
the people himself, the present Prime 
Minister says: We, the people of India 
having solemnly resolved to constitute 
India into a sovereign democratic re-
public .... There are two conceptions. 
W'e. the people of India means every 
man that has intelligence enough to 
make his voice heard. No man in the 
world gives lesser right to himself and 
greater right to his neighbour. There-
fore, it is wrong in principle. Suppose 
a man is a lawyer; will he give lesser 
right to himse'lf and greater right to 
his client, a member of the district 
board or a member of the corporation 
Or a co-operative body.It is wrong in 
or a co-operative body. It is wrong in 
logic and it is wrong so far as the ef-
fectiveness and practice of the institu-
tion is concerned. Therefore, I sub-
mit that the formation of councils is 
wrong in principle and wrong in cons-
titutional science and it. has done 
no good to anybody. It is a useless 
institution; it has no significant func-
tions to perform to the good of the 
people and has done also nothing 
good to the people themselves. Take 
the statistics; how many Bills have 
been changed? Negligible. Now, what 
haVe been the changes? Are they sig-
nificant? The question of the forma-
tion of the Council of State is based 
on different principle because the 
people as such and the States as they 
are organised and established as a 
political entity have two different 
existences and functions to perform. 
A man pays income-tax in his mdivi-
dual capacity and is a different en-
tity from the corporation which also 
pays the tax and of which he is a 
member. So, individual citizen has a 
different right from the right of the 
State. So, the establishment of the 
Council of State is justified in consti-
tutional science. But the establish-
ment of the councils is not justifi-
ed because these local bodies have no 
right to create a separate existence of 
their own. So, the councils as they 
exist today have no basis in the cons-
titutional law; they have proved use-
'118 (Ai) ~9. 

less. They need not be allowed any 
longer, any life whatsoever. I think 
they have negative functions and 
have no utility and therefore, no 
right to existence. With these words, 
I oppose the Bill 

17.00 hrs. 

Shri S. M. Banerjee: Sir, I fully 
agree with my hon. Friend, Shri 
K. C. Sharma, when he said that these 
Councils have no utility. I hope it was 
the idea of the authorities to copy the 
British Parliament-the House of 
Commons and the House of Lords. I 
am of the opinion that these Councils 
or the Upper House, the Rajya Sabha, 
should be abolished in the larger inte-
rests of the country. These have 
little function. Can We possibly have 
such a costly democracy in our coun-
try? 

The other day, I was reading a 
pUblication by the Lok Sabha con-
cerning the amount spent On the 
functions of the Lok Sabha itself. I 
can understand the direct elections 
from among the people; it has a mean-
ing. But on the queestion of having 
Councils in every State and the Rajya 
Sabha at the Centre, I do not know 
what the utility of these bodies is. 

But there are two sides of the pro-
blem. Once we pass this, that is a 
different matter. Supposing We take 
it as an unavoidable nuisance, and 
the Rajya Sabha or the Councils in 
the States do exist, and If they are 
going to exist in the country, I would 
surely support the Bill of my hon. 
friend, Shri Shree Narayan Das. 

In the Statement of Objects and 
Reasons, my hon. friend has stated as 
follows: 

"It is not necessary that the 
members of Legislative Assemblies 
should have the right to elect one-
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third of the total strength of the 
Councils." 

The recent elections have shown 
that anybody who can possibly ma-
nage to get votes or can manipulate 
to get votes or manoeuvre to get 
votes through fair means or foul can 
become a member, either of the Coun-
cils or of the Rajya Sabha. 

Without imputing any motive to 
anybody I should say that in the 
recent Rajya Sabha elections, all the 
big industrialists who could never 
have been elected had there been a 
direct election, have managed to come 
in. Now, after earning fabulous pro-
fits and after making so many crores, 
they want to change the policy of the 
Government; their only way is not to 
seek direct election but seek indirect 
election and corne to the Councils or 
the Rajya Sabha and thus change the 
policy of the Government. That is 
the intention of those peoP)e who 
want to contest the elections like this. 

I have said that I fully agree with 
Shri K. C. Sharma in his opinion that 
these Councils should be abolished. 
But taking it as it is, I surely feel 
that it is not necessary that the mem-
bers of the Legislative AssemblieR 
should have the right to elect one-third 
of the total strength of the Councils. 
Let there be elections, and I am hun-
dred per cent in agreement with the 
hon. Mover of the Bill, Shri Shree 
Narayan Das, when he said that all 
shades of people, whether beloneing 
to commerce or industry or trade or 
business or even the tillers of the soil 
should be represented. I am happy 
that he has realised that he has omit-
ted one very strong and vocal section 
of the community-the labourers or 
the working people. The working 
class people should aloo be ejected 
through their various organisations, 
may be the Indian National Trade 
Union Congress or the AITUC or any 
other trade union organisation. Then, 
really the Councils will be represent-
ing so many people, and they will 
have a good, representative character. 

So, I think that this Bill, as it is, 
will be really something good. What 
is the present compositi?n of the 
Councils? A few people are elected 
on the party basis. If the ruling party 
is in the majority. naturally the majo-
rity will be from the ruling party. 
If some other reactionary party had 
corne into power, further reactionary 
elements can be shifted to the Upper 
House and to the Legislative Councils, 
had naturally al] those ;leople who tru-
ly represent the country .nay not find 
a place there. I do not say all !aem-
bers are like that, but a good number 
of those are trying to corne in this 
indirect way, fighting in the indirect 
election, through the backdoor, and 
coming in like that. I think the 
House of Lords in Great Britain was 
meant for the descendants of so many 
Lords who were there. I do not think 
India should haVe such a House in 
this country. First of all, I totally 
oppose these Councils .and I utilise 
this opportunity to say emphatically 
that in this country, where we are 
dependent much on the foreign re_ 
sources, we are asking loan after loan 
from various countries, we \vant to" 
augment our resources for our Five 
Year Plans by saving nloney and 
avoiding extravagance, I think the-
greatest extravagance is having the 
Rajya Sabha and so many Councils. 
First of all, I want that they should be 
abolished. But if they cannot be aholi-
shed I accept the suggestion of my 
hon. ' friend, to have more real re-
presentatives of the people in the 
country. 

I fully support this Bill. I hope 
that this Bill-at least the spirit of 
this Billl-will be accepted by the hon. 
Minister. 

Shri C. K. Bhattacharyya (Raiganj) 
Mr. Chairman, Sir, my ideas on this 
Bill are partly in consonance with the 
speaker who has just now preceded 
me and with some others who have 
spoken before him. I shall refer to 
an incident which will bring out what 
I feel about it. When the American 
Constitution was framed, after the 
attainment of independence, they 
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brought into existence two House&--
the Congress and the Senate. A friend 
of the first President, George Wash-
ington, came to see him and told h'm 
that he did not like the idea of having 
two Houses-the Upper House and the 
Lower House.-and the Upper House 
was not necessary at all. George 
Washington brought a very hot cup 
of tea and presented it to the friend. 
When the friend found the tea too hot 
to be taken immediately, he began to 
pour some of the tea from the cup to 
the saucer and began tak'ng the tea 
from the saucer. While he was doing 
it, Washington said, "Now you under-
stand the utility of two Houses. That 
is why I put in the Upper House." 

So, in a way the Upper House has a 
utility, but in the position where we 
are now, that utility, I believe, has 
disappeared, because now We are run-
ning a party Government. A party 
Government will be run On the basis 
that the same party wiII have majo-
rity in both the Houses and there can 
be no question of the Upper House 
and the Lower House cominl: into 
conflict with each other. Of course, 
some of my friends may rem'nd me at 
once that we had a Joint Sitting of 
both the Houses, making a mountain 
of a mole hill, for passing the Dowry 
(Prohibition) Bill. That came about 
because of some bungling somewhere. 
Considering the position in which we 
are now, the same party having majo_ 
rity in both the Lower House and the 
Upper House, the utility of the Upper 
House that existed at the t'me when 
this system originated does not exist 
now. Taking that view, while this 
Bill is being put forward for eliciting 
public opinion, that broader question 
should also be allowed to be discussed, 
whether the Upper House has any 
utility in the present circumstances. 

N ow I come to the provisions of the 
Bill-clause 2 (f) and (g). In the 
present Constitution of the Upper 
Houses, so far as the States are con-
cerned, functio,""l representation is 
provided only for school teachers and 
for none else. My friend, Shri Shree 

Narayan Das, has provided functional 
representation for commerce and in-
dustry, trade, and business and he just 
now told us that he wanted to add 
labour to it. Of course, if functional 
representation is to be there, labour 
should be brought in. But the Coun-
cils, as constituted, do not allow 
functional representation to any but 
school teachers. Shri Shree Narayan 
Das has modified that part and has 
brought in, I believe, primary school 
teachers, by stating "institutions not 
higher in standards than that of middle 
schools". He is trying to allow them 
to come in that way. For the secon-
dary school teachers there is a provi-
sion in sub-clause (f). But the larger 
part, the part with which I am con-
cerned, has been left out in the present 
compos'tion as well as in the compo-
sition proposed by this BilI; that is to 
say, college teachers and university 
teachers have been very unceremoni-
ously left out. Neither the present 
composition of the Council allows them 
to have a representation by them-
selves, nor Shri Shree Narayan Das 
has made any provision for the college 
and university teachers. If teachers, 
as teachers, ar~ allowed to come in, 
why should they be left out? Lpt the 
primary teachers come, let the secon-
dary school teachers come, let the 
college teachers come and let 'he 
university teachers also come. 

Shri Raghunath Singh: What about 
the editors of newspapers? Will they 
also come in? 

Shri C. K. Bhattacharyya: I am VEry 
glad that Shri Raghunath Singh has 
made that suggestion. Since the 
journalists have been chosen to be 
described as working journalists and 
are now under the kind patronage of 
the Labour Ministry. I believe they 
will come through labour, if they are 
brought in. It may be that Shri Shree 
Narayan Das, when he is replying to 
the Bill, may say that he has made 
provision for university and college 
teachers in sub-clause (e). where he 
has provided for graduates of three 
years' standing to be represented in 
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the Council. I make a reply in anti-
cipation that if teachers of colleges and 
universities are asked to come in as 
graduates, let the other teachers too be 
chosen as graduates. Let the func-
tional representation for teachers be 
abolished altogether and let all of them 
be put on the same basis so that they 
can come in only as representatives 
from the graduates' constituency. 
That may be one way of doing it, as 
that would be dealing with the claims 
of different groups of teachers evenly. 
Or, if the teachers are to be givlm 
representation in different categories, 
all these three categories of teachers 
should be allowed to COme in. 

llere comes in the question of 
teachers taking part in pOlitics. Both 
our Education Minister and our Mini-
ster for Scientific Research and Cul-
tural Affairs have stressed on many 
occasions in the university convoca-
tions that the students should not take 
part in politics. But if teachers, as 
teachers, could take part in elections, 
how could the students be kept out? 
So, if teachers are allowed to come in, 
the students will find their own way 
of taking part in politics, at least that 
part of them who have become major. 
So, that aspect should also be consi-
dered when we make this provision 
for election to the Council. 

There is another point on which I 
would like to speak, and that is the 
proportions that have been wOl'.ked 
out like one-twelfth, one-siXith and 
so on. These come upto eleven-
twelfth of the total membership, being 
one twelfth for the Governor to nomi-
nate. So, it will fall to the lot of the 
Governor to decide while nominating 
as to what number will come to one-
twelfth and in working out the actual 
figures the Governor may find himself 
in difficulties. 

Shri Raghunath Singh: 
twelfth for the Governor. 

One-

Shri C. K. Bhattacbaryya: Unless 
there is an even number that gives an 
easy working out of the one-twelfth 
proportion, he will find himself in 
difficulty. 

Shri S. M. Banerjee: One-twelfth ot 
the Governor. 

Shri C. K. Bbattacharyya: In clause 
4 regarding the categories of persons 
who could come under the Governor's 
nomination he has mentioned litera-
ture, science, art, co-operatives and 
social service. For co-operatives 
under sub-clause 2 (d), he has given 
representation 'by members of an elec-
toral college chosen by members of 
co-operative societies'. So, co_opera-
tive societies have got representation 
both ways, by election as well as by 
Governor's nomination. I do not 
know whether Shri Shree Narayan 
Das is so very partial to the co-
operatives as to give them nomination 
both ways. 

Shri S. M. Banerjee: He feels a day 
will come soon when co-operat:ve 
societies will tiood the en tire country. 
He has anticipated that. 

Shri C. K. Bbattacbaryya: It might 
be so, but the other groups might 
think that since the co-operative 
societies have got representation both 
ways why should they be denied simi-
lar representation both through elec-
tion and through Governor's nomina-
tion. That question may arise and I 
suggest it to Shri Shree Narayan Das 
to think about it so that in his reply 
he may clear it and when thi~ Bill 
goes for eliciting public opinion the 
whole thing may come to the public 
in a very clarified state. 

Shri A. C. Guha, (Barasat): Mr. 
Chairman Sir, it may.not be possible 
for me to' support the Bill just in the 
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form in which it has been pres~nted, 
but surely I would welcome the initia-
tion of a Bill of this nature and I 
congratulate Shri Shree Narayan Das 
On his taking, up this matter. 

The composition of the present 
Council if not Its very existence, is al-
most an anachronism. The necessity 
for having a second chamber in the 
States is not very clear. All the 
States do not have a second Chamber. 
Only a few States have got a second 
chamber. If the other States can do 
without a second chamber, I cannot 
understand why the remaining eight 
or nine States also can not manage 
their affairs without a second chamber. 
But then the present composition of 
the second chamber in the States is 
defective from the social point of 
view and, I think, will be defective if 
not at present at least in the very 
near future from organisational point 
of view also. 

The representation of teachers has 
really done harm to the educational 
system and to the society. When all 
functional representations were aboli-
Shed in the Council, it was an act of 
unwisdom on the part of the Consti-
tuent Assembly to give functional re-
presentation only to the teachers. I 
think that is the only functional ele-
ment which should be kept out of any 
politics. The chambers of commerce, 
laJbour and even the lawyers may have 
politics; journalists also. They alI in a 
way deal with politics, but teachers are 
e><pected to keep themselves complete-
ly aloof from politics and education 
should be kept above all party politics. 
But by the introduction of teachers' re-
presentation in the Council, the entire 
educational system has become pollut-
ed by the unhappy and, I should say, 
unhealthy influe"ce of 1P0litics In 
this respect Shri Shree Narayan Das's 
amending BilI is no improvement, 
rather it has made the position worse 
by introducing even the primary tea-
chers. Of course, logically I can under-
stand that if secondary teachers have 
got representation why primary tea-
chers should not. Logically the positiOn 
is quite sound: but socially, I think, 

alI these should be abOlished. Even 
on the present basis if certain harm 
IS done at the higher level it is not 
proper that that harm should be al-
lowed to permeate even to the lower 
level. So, the primary teachers' re-
presentation in the Council as proposed 
by Shri Shree Narayan Das I cannot 
accept eVen on the present basis. But 
I would suggest that teachers' repre-
sentation should be altogether abolish_ 
ed. Functional representation as suoh 
should not be in any of our legislative 
bodies. 

Sir, article 171 (a) of the Constitu-
tiOn says that "as nearly as may be, 
one-third shall be elected by electora-
tes consisting of members of munici-
pallities, district boards and such other 
local authorities in the State as Parlia_ 
ment may by law specify". I think 
under the democratic decentralisation 
scheme district boards are going to be 
abolished and in many places munici-
palities also will be a thing of the past 
There is a Bill, or a proposal, already 
before the Bengal Government to abo-
lish about one-third of the municipali-
ties of Bengal near-about Calcutta. 
They are going to have one metropoli-
tan body to manage the municipal 
affairs of the entire industrial and 
adjoining areas of Calcutta. That 
would cover about one-third of the 
municipalities nOW existing in West 
Bengal. That wilI make the composi-
tion of the legislative councils com-
plately out of date. 

Further, Sir, panchayats are being 
introduced. Under the Directive Prin-
ciples (articles 40) we have to base our 
village administration On the basis of 
panchaya ts. The articles says: 

"The State shall take steps to 
orgamse village panchayats and 
endow them with such powers 
and authority as may be necessary 
to enable them to function as units 
of self-government." 

Sir, there is an organisation which 
has publisbed a booklet giving the pro-
ceedings of the Constituent AssanblJr 
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about the enactment of this particular 
Article No. 340. I think it would be in-
teresting for Members of the House to 
go through that booklet. It has been 
circulated by a voluntary organisation 
called Association of Voluntary 
OrganiHation for Rural Development 
with whiCh Shri Jaya Prakash Nara': 
yan is connected. During the course 
of the discussion in the Comtituent 
Assembly, Dr. B. R. Ambedkar vehe-
mently opposed the introduction of 
panchayat system, but inspite of his 
opposition the Constituent Assembly 
carried through the article. The ob-
ject of that Article of Constitution is 
that we should base our administration 
on our village panchayats. So village 
panchayats should be the real basis on 
which, elections to the Upper House 
should be made. 

In regard to cooperative organ-
isations. I do not think it can claim 
a similar right as the village pancha-
yat organisations. There will be three 
or four categories of panchayat or-
ganisations, three or four tiers. If 
there has to be an Upper House in 
the States. it should be based On the 
representation of the panchayats and 
no other body. Municipalities and 
district boards will be eliminated, on 
the full implementation of the decen-
tralisation scheme. I think this Bill 
will give occasion to Government to 
consider the whole question from a 
radical point of view. They should 
see that if the Second Chamber is at 
all to be retained it should be com-
posed on proper representation of the 
people and if any functional represen-
tation is to be given that should be 
given to all the functional sections of 
the country. like Chambers of CO'm-
merce, lawyers, journalists and many 
others. I think the functional repre-
sentation should all be abolished-
nat only of the primary and univer-
sity teachers. but also of secondary 
teachers. I hope Mr. Das will not 
press for the acceptance of this Bill. 
He has only askcd for its circulation 
and Government should circulate it 
and this may provide an occassion for 
the country and for Government to 

examine the utility, the propel' func-
tIOning and composition of the Se-
cond Chamber not only in the States 
but also here. 

Shri Bhatachara hao mentioned tbat 
the same party will be in 1 majority 
in both the Houses. That may n'ot 
always be the position. We obould ~lso 
consider the situation that may ari"e 
When one of the two Houses may not 
have majority of the same party as it 
frequentiy happens in the United 
States. 

So. the whole question ohould be 
considered de novo I think Shri Shree 
Narayan Das deserved our congratu-
lation and thanks for giving us and 
Government this opportunity of 
exammmg this queotion of having 
Second Chambers at a!l and. if we 
should have a Second Chamber, what 
sh'ould be its PToper function and 
composition. From that point of view 
I hope Government will accept this 
motion of my hon. friend that this 
Bill be circulated fOT eliciting public 
opinion. 

Shri P. R. Chakravarti (Dhanabad): 
The Bill, as has been moved before 
the House, raises two questions. The 
first is whether the very concept of 
the retention of Upper Houses in the 
States as well as at the Centre has 
to be accepted in its present form or 
in any amended form. The very con-
cept itself is based on a legacy of the 
past. One friend from the other side 
was mentioning the British system. 
The British aloo had it from some 
other system. and that came from the 
Roman system thousands of years ago. 
It was the concept of having an Upper 
Houoe where the elder statesmen 
should be there so as to temper the 
m'ood exhibited by enthusiastic forces 
of the country and give it a final shape. 
That was the idea, namely, that the 
elderly statesmen should re-model 
everything with deliberate judgment 
and cool calculation. and thereby give 
it a sober character. But as we find 
in U.K.. it gave some importance on 
the hereditary basis·' to the feudal 
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rights. That is an anarchronism. 
Nobopy will foUow it today. 

Let Us take the case of United 
States of. America. They have so 
many s'tates there, with differing 
interests. They wanted to have the 
interests of those regional areas 
represented, so that whether there was 
very heavy popul.ti'on or not in a State 
each of them would have same elected 
members in the Senate, There the 
Upper House has only two m;mbers 
from each State who are elected 
directly by the people, and so they 
have the sanction of the will of the 
people, 

But, if We have an other system, 
where the Upper House is brought 
into operation through some indirect 
method of election and give it a 
weight age, which only tries to safe-
guard the vested interests we must 
condemn it as such, And today the 
Upper Houses, both at the Centre and 
also in the States, have no useful 
purpose whatsoever. If they claim to 
Tepresent the people, they claim it by 
an indirect from. And thereby all 
forms of pressures come into the force, 
so that some of them may utilise this 
election in favouT of certain vested 
interests. As my friend Shri S. M. 
Banerjee was saying, some very im-
p'ortant industrialists would try their 
mettle in the election to the L'ower 
House, get themselves defeated, push 
t\h,mselves forward and then find a 
plaCe in the Upper House. This is 
what is happening in the Sta tes also, 

The present system of Upper House 
which are called Legislative Councils 
and which are functioning in the 
States, owes its origin to the Consti-
tuent Assembly where the members 
discussed everything and came to a 
conclusion that some States might have 
some additional representation 
beca use of certain factors which obtain 
there. But some States did not have 
Upper House. Madhya Pradesh. which 
is not a small State but a big State in 
India, has been denied the privilege of 
having an Upper House. So, also are 

others, wh'o are now intent on intro-
ducing the system on the analogy of 
the Upper Houses that exist in the 
different States, They think, why 
should they not also go with the 
others and be placed on the same level. 

If the principle as such has to be 
discussed, it has to be discusesd very 
thoroughly. If the circulation 'of this 
Bill brings that issue as well, I 
would endorse circulation because it 
gives us an opportunity to say that 
the Upper House, as it is today, even 
without the amendment Or with the 
amendment, is an anarchronism. The 
people have their rights of direct 
representation already in the Lower 
House. How does Upper House help? 
It is neither a revising authority, nor 
a body of elderly statesmen; nor is 
superiOr importance attached to it as 
it is done in the U,S.A. In the 
U.S,A. each State sends only two 
members to the Upper House. There, 
they haVe no Ministers responsible to 
Parliament, The Senators are very 
powerful people, more important than 
any Minister in any country in the 
world. That analogy does not come in 
here. I endorse fully the suggesti'ons 
made by some Members, including one 
prominent journalist also, that we have 
to consider whether the Upper House 
as it is functioning in the different 
States should exist at all. If the issue 
is raised in the House, on that 
occasion, we shall have to express our 
mind, I am very definite in this 
matter that there must be no departure, 
no special privilege or no special 
c'onsideration for the Upper House in 
the Centre or for the matter of that 
in West Bengal or in any other State, 
The very concept of retaining the 
Upper House has to be discussed in 
its entirety. I reserve my comments 
for suitable occasion. 

So far as the Bill, as it is presented 
before us for circulation is concerned, 
it has mooted certain points of im-
portance, It has brought into the 
picture democratic decentralisation, 
the new agency which is growing up 
in the country in form of 
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Panchayati Raj. So many tiers-
alTeady three tiers are W'Oking in the 
form or Village panchayats, Panchayat 
Samitis and Zilla Paishads. In Mysore, 
it is called Taluk Board. TheEe 
agencies are now coming into opera-
tion in the different States in different 
forms. But, the vital factor is that 
this new form of representative insti-
tutions which is now ~oming to 
function has a definite responsibiilty in 
building up a new society, in all its 
effulgence and grandeur. That parti-
cular institution,-you may call it by 
any name: Panchayati Raj, demo-
cratic decentralisation or Panchayat 
samitis or other-must have a say in 
the election of a second body or as 
you call it, the Legislative Council. 
Some diTect representatiOn through an 
electoral college formed by them will 
be a very important factor. 

Shri A. C. Guha said that District 
Boards are going out. District Boards 
have to go aut becaUSe Zilla Pari-
shads ae coming. Naturally, it is the 
concept of Panchayati Raj that will 
obliterate all the remnants of the past 
institutions, which have been func-
tioning there-irresponsible and 
arbitrary. Today, Panchayati Raj is 
coming to the fore. To give it promi-
nence, we must haVe some povision 
so that the persons connected with it 
may find their representation in any 
council if it at all exist, as, today, they 
are there. The attempt of ShTi Shree 
Narayan Das to draw the attention of 
the C'Ountry by circulation of this Bill 
is cleaTly a happy attempt and I, 
therefore, stand here to endorse it. 
But, the povisions of the Bill have to 
be examined in theiT entirety. After 
we receive the opinions of the different 
areas of the country and the different 
O'rganisations alS'<>, we shall have to 
discuss again. 

Only one point I shall have to 
mention because, connected as I have 
been with educational institutions, I 
am interested in the provIsion 
relating to representation of teachers. 
Our Shri C. K. Bhattacharya. who 

happens to be connected also with 
Colleges, Syndicates and Senates raised 
the point, how is it that, with func-
tional representation of the teaching 
class, the highest sec lion in the class 
of that has been left out. Belonging 
to that part'cular section as I do, I 
would say, yes, if you bring in the 
concept of functional representation, 
the University teachers, College 
teachers and other teachers should 
also come into the picture. But the 
other question which has been raised 
by some hon. friends here is whether 
at all the teaching community or the 
teaching professiOn should have any-
thing to do with politics is a very big 
question. But that question cannot be 
discussed as such here because we 
have alTeady made provision for their 
representation in the Legislature 
Councils, which function today in the 
States. So, that question cannot C'ome 
up here. 

The other point which has been 
brought into prominence in the Bill 
is about the representation of com-
merce, industry and other organisa-
tions, and last but not the least which 
was cursorily mentioned by the Mover 
of the Bill the representation 'Jf labour. 
Labour is a very prominent factOT in 
our Community life and everybody 
takes pride in calling himself a 
labourer, whether a skilled labourer 
or an unskilled labourer. Under that 
nomenclature, Smi C. K. Bhatta-
charyya also comes, he being the 
'head of the working journalists' orga-
nisation; yes, indeed, he is. So, 
labour must have it and representa-
tion and provision must be made for 
that purpose in this Bill. It may be 
that even in spite of his best intentions, 
it has been left out by the hon. Mover. 
So, when wO'rking out the provisions 
of this Bill, we must include labour' 
along with the various classes that 
have been mentioned here, because if 
there is any particular class which 
has a claim fOT such representation 
by right of service then it is labour. 
Labour is very organised. They have 
their own organised uruons allover' 
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the countTy, and, they are also very 
vigilant and conscious of their rights, 
and they know how to exercise the 
same. 

Naturally, we shall have to take all 
this up when public opin:"on is 
gathered from all over the country. 

So, I endorse the idea Of circulat-
ing the Bill, which wilJ undoubredly 
bring to the fore several aspects of 
social growth in the country. 

Shri Warior (Trichur): I am very 
sorry that I filnd it very difficult to 
agree with the aims and objects of 
this Bill which has been brought for-
ward by one of our senior legisla-
tors, namely Shri Sree Narayan Das. 
The reason for my opposing this Bill, 
even as a matter of academic interest, 
is that according to the Constitution 
itself, all the States have not got the 
Upper Houses. Some States only have 
got them. I do not know exactly 
what was the idea working in the 
minds of the Constitution-makers 
when they thought of this institution 
of an Upper House in India. 

If it be that this idea has been 
copied from British history, then I 
may just refer to it and point out that 
the Upper House in England was not 
meant as a brake on the proceedings 
of the House of Commons; that was 
not the reason for its corning into ex-
istence. The reason was not that the 
people of England thought that the 
House of Commons was studded with 
all sorts of upstarts, and, therefore, it 
was thought necessary that wise men, 
old men, almost reaching the border 
of senility, must be there to act as 
wind-bralres~ But the reason i. some-
thing else. Actually, the power was 
with the plutocracy, and in the quar-
rel between plutocracy and the com-
moners, there was a long series of 
revolutions in Britain to wrest the 
power out of the hands of the pluto-
crats and place it into the hands of 
the COIn."lloners. And if I have un-
derstood correctly, after the Industrial 
Revolution, tfle commerce of British 

extended to all the four corners of 
the earth, and when the commoners 
were able to wrest power from those 
unw~ling hands, actually the process 
was Just the reverse of what we nOr-
mally understand it to be. 

Actually, in our country, what has 
happened is this. The power is witn 
~he people. But there was certain 
mterests in the country which did not 
like that all the power should be 
Wielded by the common l-eople and 
they thought that some brake sh"uld 
be applied. For that ,lUrpose, they 
found that they could utilise this 
outmoded British institution which 
even in Britain is a weight upon 
them, and which even Britain wanted 
to do away with as soon as possible. 
But there are very many difficulties 
most of them historical, traditionai 
and royal, this, that and the other. 
Also the colonial empire was still 
lingering, with the result that they 
dld not escape from their own vicious 
circle. Otherwise, they would have 
done away with the House of Lords 
long ago. That is, as far as I under-
stand, the present state of affairs 
even in Britain. 

We have not put this as a plank in 
elections, namely, to do away with 
these Upper Houses which are un-
necessary. The second thing is that 
this shOUld not be done in the name 
decentralisation, because decetrali-
sation is something else. Decentrali-
sation is the objective before us in a 
planned economy and planned society; 
it pre-supposes a more easy and more' 
facile way of administering things in 
closer proximity to the people. 

For instance, in panchayati raj, if 
we adopt decentralisation, ultimately 
the central secretariat of the State 
becomes only a small place with a 
few people, experts, whose responsi-
bility will be, in the final analysis to 
prepare the State bwiget. The im-
plementation Part will come down 
from the district level to the pancha-
yat level. The three tiers wiJI be im-
plementing the schemes and spend-
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· ception being certain central ~ubjects 
which cover areas beyond the bound-

· aries of the districts. For instance, if 
there is a State transport system, it 
may not be controlled or dir~cted or 

· administered by a particular district. 
It may be done by a particular de-
partment in the central secretariat. 

Now what has happened is that 
there is the utmost centralisation in 
the State secretariats without any 
responsibility on their part. They in 
the district implement all the schemes, 
but the smallest clerk sitting in the 
secretariat can throttle all the 
schemes. That is what is ha.ppening 
at present. Suppose I ask the District 
Collector why such and such scheme 
adopted at the Development Council 
meeting is not implemented. He will 
say that the secretariat at Trivandrum 
Or Madras or whatever it IS, has not 
sanctioned that. Who is there to 
sanction? Does the Secretary of the 
particular department actually ex-
amine the paper? No. An ordinary 
clerk writes a marginal note saying 
'No, not yet' Or 'Let us walt'. Then 
a!] the counter-signatures appear be-
low ipso facto, without anybody 
looking into the file. 

We call the secretariat in our place 
as 'Shri Kovil', which mea'}s the 
sanctum sanctoTum of the deity. Even 
a peon who gets into tho ,ecretarlat 
is most unwilling to get out. An 
engineer who is qualified in foreign 
countries may be there. But even 
he will not be able to do anything 
unless he satisfies a sma!] fry in the 
secretariat. That is the anomalous 
position. We want to dethrcne these 
small fries. We want that this cen-
tralisation must be done away with. 
The central secretariat must not func-
tion in that manner. They have got 
the authority, but not the responsi-
bility which is with th2 district 
authorities. The district officer is 
taken to task at the Development 
Council meeting. He says: 'What can 
I do?' Here is a typical instance. A 

district officer of the agricu Iture de-
partment was coming from Trivand-
rum; the jeep got punctured very 
near Alleppey on the road. Now he 
is empowered to spend only Rs. 25 
(Maximum. So he has to purchase a 
tyre for Rs. 75. He has to get the 
sanction of the Central Secretariat 
for that. All the time thE' Jeep must 
be kept there on the main trunk road. 
He thought that instead of It''aving 
the jeep there on the road, open for 
pilferage, he might purchase the tyre, 
a matter of Rs. 75. Down came the 
order, the hukam crom above. 'Who 
asked you to spend this amount?'. A 
Rs. 16,000 worth of jeep can be al-
lowed to lie on the trunk road day 
and night all through the weather, 
but the District Officer is not able to 
spend a mere sum of Rs. 75 to have a 
new tyre. This is the system which 
is working at present. Thb applies 
to all places more or less. This 
system was introduced by the British. 
It must be broken. People'. partici-
pation must be there. This is, in 
essence, what is called de~entralisa­

tion. For this the Council is unneces-
sary. It will not only be unnecesary, 
but it will be an impediment. It will 
be an irremovable brake, a stumbl-
ing block in the march 01 democracy. 

Even academically thinking, I can-
not agree with this idea of having 
these Councils remodelled. I am not 
attributing any motive to Shri Shree 
Narayan Das or any other member. 
What strikes me is this. Everybody 
is dissatisfied with the Council. There 
are only twO ways; either to end or 
to mend it. Shri Shree Narayan Das 
in his goodness of heart, wants to see 
some of these old men still rejuve-
nated by some soma kalpa or kaya 
kalpa. 

Shri Shree Narayan Das: Provi-
sions are there. 

Shri Warior: He does not want to 
say that all these people who have 
almost become senile, in demorracy 
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or imbecile in health should be sent 
away .all of a sudden from the polti-
tical and administrative field. Let 
them be there. They are venerable 
old men. There must be some place 
found. Which is t.he place? The 
place is the impotent Council. You 
must have, at the same time, some 
potency. So, take labour leaders and 
representatives of Chambers of Com-
merce and like that. Inject life into 
them. But this subterfuge may not 
work in our country when it is plan-
ned economy. When it is anarchic 
economy, there is every chance for it. 
But, anarchic economy in the wMer 
-context of the world has little chance 
to survive. 

In a planned economy you must 
·have a plan flowing from the nursery 
school upward which will be attuned 
to that planned economy. Social side, 
thought and everything, and Parlia-
'ment also should be so. Then only 
there is a chance of survival. Other-
wise, there is no chance. I think 
these Councils even if you inject new 
elements and' new blood and new 
vitality into them, cannot survive be-
cause it is an outmoded system copi-
ed and imitated from a place where 
now they themselves find it a stumbl-
ing block in their onward march. 

·They are doing away with it bit by 
bit) not of course, in a revolutionary 
way. 

When I mention that, to my mind 
comes the most recent controversy in 
Britain about the institution of 
Royalty. There is a huge controversy 
going on even now; Menlbers of 
Parliament are taking part in it; and 
they say that this outmoded system 
of 'Royalty must be endd. It is in 
that world context that we here, think 
Of having these Councils rejuvenated 
like this. I do not think It is neces-
sary for decentralisation for repr:-
sentation of these functic.tlal orgaru-
sations. 

Here, in our country, that sort of 
functional liJe has not come as in 

ordered, regimented socialist society. 
I can understand that. But, it is not 
like that. Here there is the Chamber 
of Commerce; there are 101 institu-
tions and 301 associations. For in-
stance, even at present, one Cham-
ber of Commerce is not taking part in 
the international organisatIOn. There-
fore the F.I.C.C. has been kept away. 
Ho~ can we get represent~tion? In 
the working class organisations, ther~ 
are four Central organisations and 
there are so many dissident !(roups. 
Society organised on functional life 
has not attained functional represen-
tation: it is a1l eye-wash. You may 
have a semblance of that in the up-
per house. With a1l that knowledge 
only I am speaking that it is ell an 
eye-wash and a facade for certain 
other things. Let us not play with 
democracy like that. Each and every 
nerve must be tuned to the success of 
our Plan and national reconstruction. 
I hope ultimately Shri Shree Narayan 
Da. realises that it is ineffective and 
imbecile. Of course one has to ap-
plaud his motive because he wants 
to rehabilitate these people somehow. 
So, I cannot support this Bill. 
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m m;;rof ~ I '3'lit ~ I'flIT f'!; o;rn 
~ mlffu if J;fRT ~ i[T ~T ~ 0 0 

~if ~T ~. ~ f'lr<;A 'R m- ~ ~T I 

l!;~~mUijot!T I ~~fwftiil" 
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~~if'fT~ I 
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~m<:m<ft~~~efT I ~ 
'!it~~~'fiTm~~1 
~ ~lJ ~ ~ 'IW ~ ~ I Rll 
oo'fitil:l1~~~~~ 
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f~ ~ m fu<.ffi R>rr ~~ I aT ~ 
~~,.;r'll"a"~ I f;;r<;rrqfu'if 
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~~;ifitf~~I~<m~~ 
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~~'fit<fu~~I~ 
q;iftr~ w em: 'R orcff "IT ~ ~ f~ 
if '11if 'fiT l;flffi1 ~ m<: if ~ 'fiT l;flffi1 

~ lfi?"T aT iflJ ~ ij; fi11Z ~'iT ;nrc ~ 
~ m.: ~ if; m<m: 'R ~ ~~ ~ 
,H I ~i1T<r~~~~ff~~ 
f~~<ft~o;r:;rlor~~'Q:r~ I 

i1illfi11Z ~ aT W;f 'R-'IT ,,~~ f~ ~'R 

~~WfT~~'fIf~~ 
WI<: ~ <ft ~ <fT W'fiT .;m,-., f.ff't 
~~~~~~~..r 
~mt, 'fiTlffi, ~ m.: ~ 'fiT ~ 
~ffi",HaT~aT;;rmmrmrif 
i1T<r) 'fit ~ ~ I ~ CIT'Rf aT ~ 
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l!;lJo <mfo 'fit fcf;r m<n: ~ ~ ~, 
:;;m~~~~f'!;~if;lJ~ 
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wit 'fiTlffi, ~ m.: ~iS" 'fit ~'1 
if m;f <it I ~ ~ ;fm mq; 'fiTlffi 
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'fiTIif it ;q<J"ifT ~ ~ ~ m.: .if1fiT 
~ '<rifT ~ flf; 'Ii q;r~ ~ «'ITif 
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itlfT m.: '!"'" ~t 'f?T 'lTU "i'f'I'T 
~ I fuarcr WI<: 'l"'ifTl«f ~ ~tij- cfr 
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~ f~ ~ ~ fuifcr ~ 'ifi1" ff'f>cfr I 
~ fffllfcr if fu<ffl' 'ifi1"<ft ~ I fuarcr 
f;;r<;rr '1"fu"~ if 'ifi1" ~r I ~ CfTm 
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[o,ff ~U~] 
~Frf I ~ lfll: f(~'4iHtd l'fl" .rR 
~ 'f01" mu <1T'fff 'fOr"lr fifO 'O:'fSf'O:{'fC 
~ffil <ft ~ ~ '<ffi ~I" ~ ~m 
~<;l1 'f><:'f if; fu"Q; o;ron: ~~"I 'fOr errs 
foo >fT!l" I ~f.R o;rm: lfll: 'f c! err ~ 
~ 'fil'! .-CAl cIT 'f><: ~ ~ fifO fij"~!f 'O:"f <::r 
~ ~ llT'f1" ~ ~ o;rh: iT'fij- "lr 

fir. '1i'f~ or+mf 'fOr '1~ff ~, lIT~ 'lit 
~fT ~r l:ff if>ff<nr if ~~T, ~r 'O:"f <::1 
-.rJITffl 'fOr Q:T lfQ: .-l<l<T"f 'fO~'f 'fi"r'~'fi" ?{';f 

'fIfQ:r:!; .rR <!Tiffr .rrrfi iffr 'f~ ?{"f[ 

'fIf~1 
The Lok Sabha then adjourned till 

Eleven of the Clock on Saturdal/, 
May, 26, 1962/Jyaistha 5, 1884 (Saka). 
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[Friday, May 2$, 1962/Jyaistha 4, 1884 (Saka)] 

ORAL ANSWERS TO COLUMNS WRITTEN ANSWERS TO 
QUESTIONS . 6611-50 QUESTIONS--contd. 

S.Q. .' • • Subject S.Q. Subject COLUMIf5 
No. No. 

1038 Public Call Olliices in West 
Bengal 66II-13 

1039 BrIdges on NatIOnal HIgh-
way No. 47 . . 6613-15 

1040 Shipping in Hoogly 6615-16 
1042 Erosion by River Hooghlv 6616-20 
1043 Japanes assistance for 

Agricultural farm 6620-23 
1045 Power Projects 
1047 Wheat Pact 
1048 Power supl'ly to Rajasthan 

from Sa< pura Thermal 

6623-27 
6627-28 

Station 6628-30 
1049 Dacoity at Tissua Railway 

Station 6630-34 
1050 Sanctioning of Railway 

crossings 6634-36 
1052 Cauvery waters to Madras 

City 6636-37 
1053 Drinking water :supply in 

rural areas . . . 6637-41 
1054 Joint pool of power for 

Punjab, Delhi and U.P. 6641-43 
1055 Kothagudam Thermal Sta-

tion 6643' 44 
1056 Fire in Timber Depot at 

Dhilwan 6644-45 
1058 Transfer of open line staff 

of Calcutta to Bilaspur 6645--47 

S.N.Q. 
No. 
I I Enhancement of water rate 

in Delhi 6647-50 

WRITTEN ANSWERS TO 
QUESTIONS 66$0-6716 

S.Q. 
No. 

1041 Transpon of goods by 
roads 6650-51 

1044 Water supply to endemic 
cholera area in Calcutta. 6651 

r046 Livestock 
1051 Automatic trunk systm 
1057 Agricultural Commodities 

Advisoty Committee . 
1059 Beypore Port. 
1060 Trivandruro Airpon 
1061 Rural University Colleges 

in Nainital bistrict . 

.. 6651-52 
6652 

6652-53 
6653 

6653-54 

6654-55 

1062. Railway Zonal System 
1063 Departmental catering on 

railways 
1064 Accidents at level crossings 

on railways . 
1065 Fire in Indian Cargo Liner 
1066 New first class coaches 
1067 Calcutta Postal Zones 
1068 Free mid-day meals for New 

Delhi School children . 
1069 Puschase of diesel locomo-

tives form U.S.A. 

U.S.Q. 
No. 

1939 National Highway in 
Bikaner and Churu Dis-
tricts 

1940 Wool and Sheep Research 
Institute 

1941 New shuttle services by 
LA. C. 

1942 Improving means of com-
munications in M.P., V.P. 
and Rajasrban • 

1943 Agricultural Univer>ity in 
Kerala . 

1944 Alignment of National 
Highway near QUllon 

1945 Hean disease 
1946 Telephone connections 
1947 Seed farms in U.P. 
1948 Bridge over Ballia- Sikan-

derpur Road 

6655 

6655-56· 

6656-5T 
6657 
665~ 

6658-59' 

0659-60' 

6660-61 

6661 

6661-62 

6662-

6663 
6663-64 

6664 
6664-65 

6665 
1949 Irrigation and Power 

Schemes in U.P. 6665-66· 
1951 Nanional Institute of 

Community Development, 
Musoorie ., 6666-67 

1952 Mails between Nonh and 
and South Bihar 6668-59 

1953 Foodgrains 
1954 Agriculture Commission 
1955 Bhakra Dam 
1956 New railway lines in U. P. 

and Punjab during Third 
Five Year Plan 

1958 Kumbh Mela at Hardwar 
1959 Delhi-Moscow Jer flight 

record . 6672-
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

,U.S.Q. Su.bject 
No. 

1960 NonhernRailway Emplo-

COLUMNS 

yees (Bibner Di1'ision) 6672-73 
1961 Export of rice 6673-74 
1962. Medical Officers in Tri-

pura 
1963. Ryots of Tripura . 
1964. Pan merchants of Golan-

thara 
1965. New station building at 

Allahabad 
1966. Eiecrricity charges 

V.P. 
in 

1967. Potato Research Sub-sta-
tion in J. & K. 

1968. Transport in Delhi 
1969. Delhi water supply 
1970. Water-logging in Delhi 
197 I. V ikas Melas in Delhi 
1972. Sugar production. 
1973. Wagons for transporting 

coal 
1974. Railway line from Kalka-

lighat to D harmanagar . 
1975. Dispensaries without qua 

IHied doctors . . 
1976. Sugarcane 
1977. Theft of coal in railways 
1978. Rural water supply 
1979. Railway Credit Societies 

of the former N.W. Rail-
way 

1980. Examination for Inspec-
tOrs of Post Offices 

1981. Scheduled Caste and Sc-
heduled Tribe P. & T. 
employees 

1983. Acquisition of agricultu-
ral land 

1984. Agricultural and live-
stock produce 

1985. Designing of third dass 
sleeper coach) 

1986. Types of defects of handi-
capped people 

1987. Running of special trains 
between Madras and Man-

6674 
6674-75 

6675 

6676 

6676 

6676-77 
6677 

6677-'78 
6678 

6679-80 
6680-81 

6681-82 

6682 

6682-83 
6683-84 
6684-85 
6685-86 

6686-87 

6687-88 

6688-89 

galore . 6692-93 
1988. Sugar factory at Betul 

(M.P.) . 6693 
1989. Medical Colleges in An-

dhra Pradesh 6693-94 
1990. National Health Scheme 6694-95 
1991. School of Catering 

in M. P. 6695 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Su.bject 
No. 

COLUMNS 

1992. Bhavnagar-Tarapur &ril~ 
way line 6695-96 

1993. Midwives in Northern 
Railway Hospital at 
Lucknow 6696 

1994. Claims for goods lost in 
transit . 6696-97 

1995. Quarters for P. & T. em-
ployees of Kerala State. 669 7 

1996. Bombay-Vijayawada Jan-
ta Express 6697-98 

1997. Nandyal-Katpadi rail 
link 6698 

1998, Broad gauge line from 
Nellore to Maidukur 6698-99 

1999. Constitution of Samitis 
and Parishads 6699 

2000. House sites for landless 
agricultural workers 6699-6700 

2001. Postal facilities in Lacca-
dive and Minicoy Island_ 6700-01 

2002. Marketing Societies 6701 -<l2 
2003. Co-operating Farming . 6702-04 
2004. Third Class Air-condi-

tioned De-Luxe coaches 
2005. Madras-Delhi Janta Ex-

press 6704-05 
zoo6. Construction of ove-

bridges 
2007. Medical 

Salem . 
College at 

z008. Madras-Delhi morning 
Air Service . 670 6-0 7 

2009. Pathankot-Kulu 
Kaushik Road 

Kaza 

2010. Crimes on railways 
201 I. Rajpua overbridge 
2012. Medical colleges in 

Madaras State 
2013. Implementation of re-

commendations of Se-
cond Pay Commission ' 

2014. Locust menace 
2015. Ramaglllldam 

Station 
Thermal 

2016. Mukerian-Talware rail 
link 

2017. P. & T. facilities in hilly 
areas 

2018. Telegraph and telephone 
facilities in Block De1'e-
lopment Centres . 

20[9. Forest development 
2020. Medium Irrigation Sc-

hemes in Madras SUte • 
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WRI'I"l'EN ANSWERS TO 
QUESTIONS-Contd. 

U.S.Q. • .... Sub;ect COLUMNS 

No. 

~Minor ports in Madras 
. Family planning CentreS 
in Madras State. . 

2023. Bus routes in Himccbal 
Pradesh 

2024. Linking of Hoshiarpur 
with Dasuya 

2025. Scheduled Caste Class 
IV Railway employees in 
Ferozepur and Delhi 
Divisions 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE. 6723-26 

Shri S. M. Banerjee called the 
attention of the Minister of 
Railways to the collision 
between a goods train and a 
Military Vehicle Special at 
Sivaramaputam station on 
the Madras-Guntakal sec-
tion 

The Deputy Minister in the 
Mini9try of Railwcys (Shri 
Shahnawaz Khan) made a 
statement in regard:thereto. 

PAPERS LAID ON THE 
TABLE . 6726-28 
(.) A statement on the revision 

of concessional tariffs and 
periods for Trunk Calls 

(2) A statement on rationali-
sation of Trunk Tariffs 

(3) A copy each of the follow-
ing Notifications under 
sub-section (3) of saction 
133 of the Motor Vehicles 
Act, 1939 .. 

(a) Notification No. I73/F. 
68-1Z0!60-Pub. published 
in Andaman and Nicobar 
Gazette dated the 30th Au-
gust, 1961, containing the 
Andaman and Nicobar Is-
lands (LicenSing of Conduc-
tors for Stage Carriages) 
Rules, 1961 . . . 

(b) Notification No. 251201 
60-1 Tpt.) published in 
M.nipur Gazett! dated the 
5th Se~ember, 1961, 
m·,!dng certain amendments 
tCl _the Manipur Motor Ve-
~I'cles Rules, 1951. . 

PAPERS LAID ON THE 
TABLE--contd. 

(4) A copy each of the follow-
ing Notifications making 
certain further amendments 
to the Delhi Motor Vehicles 
Rules, 1940, under sub-
section (3) of section 133 of 
the Motor Vehicles Act, 
1939 ;-

(a) Notification No. F. ul 
53160-Transport published 
in Delhi Gazette dated tho 
16th November, 1961. 

(b) Notification No. F. 21131 
60-Transport published in 
Delhi Gazette dated the 
14th December, 1961' 

«) Notification No. F. Ul381 
57-61 Transport published 
in Delhi Gazette dated the 
18th January, 1962 . 

(5) A copy of "Financial Co-
mmittees(I96I-62)"-A Re 
view" 

ELECTIONS TO COMMI-

CoLUMNS 

TTEES : 6728-29 
(.) The Minister of State in 

the Ministry of FOod and 
Agriculture (Dr. Ram Su-
bhag Singh) moved for 
election of three Members 
of Lok Sabha to be members 
of the Indian Central Are-
canut Committee. The mo-
tion was adopted 

(ii) Dr. Ram Subhag Singh 
also moved for election of 
two Members of Lok Sabba 
to be members of the Indian 
Central Coconut Commi-
ttee. The motion was adop-
ted 

DEMANDS FOR GRANTS 6729-6829 
(i) Further discussion on De-

mands for Grants in respect 
of the Ministry of Scientific 
Research and Cultural Aff-
air. concluded and the 
Demand s were voted in full 

(u) Discussion on Demands 
for Grants relating to the 
Ministry of Health commen-
ced. The discussion was not 
concluded. 

PRIVATE MEMBERS' BILLS 
INTRODUCED. . 683<>-Ja 
(1) The Representation of the 

People (Amendment) Bill, 
1962 (Amendm8nt of section 
7) by Shri D. C. Sharma • 
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PRIVATE MEMBERS' BILLS 
INTRODUCEJ)-contd. 

(z) The Parliament Library 
Bill, 1962 by Shri D. C. 
Sharma 

(3) The Child Marriage Res-
traint (Amendment) Bill, 
1962 (A-.Munt of s«tions 
2 and 3) by Shri D. C. Sharma 

(4) The Mines (Amendment) 
Bill, 1962 (A".."a","'t of 
sectiDns 12, 64, 66, 67, 70, 
7ZC, and 73) by Shri S. C. 
S-ta . 

(5) The Untouchability (Off-
ences) Amendment Bill, 1962 
(Ammdmmt of sectiDns 3 and 
~) by Shri Siddiah 

PRIVATE MeMBERS' BILLS 

COLUMNS 

WlTHDRA WN- 6832-68 
(i) Further discussion on the 

motion to consider the Code 
of Criminal Procedure (Ame-
ndment) Bill (Amendment of 
sections 342 and S6z) moved 
by Shri M. L. Dwivedi on 
n-s-6z, continued. Shri M. 
L. Dwivedi repHed to the 

PRIVATE MEMBERS' BILLS 
WITHDRAWN-"""'td. ~ .... 

. , ,'/'.~. COLUMNS 

Debate. The Bill was, by 
leave, withdrawn 

1:';') Shri J. B. S. Bist moved 
for consideration of the Pub-
lic Employment (Require-
ment as to Residence) Ame-
ndment Bill, (AIIUIIdmmI of 
section 5). He also replied 
to the debate. The Bill was, 
by leave, withdl'ilwn 

PRIVATE MEMBERS' BILL 
UNDER CONSIDERATION 6858-94 
Shri Shree Narayan Das moved 

that the Legislative Councils 
(Composition) Bill, be taken 
into consideration. The dis" 
cussion was not concluded. 

AGENDA FOR SATURDAY, 
MAY 26, 1962IJYAISTHA 5, 
1884 (Saka) 
Funher discussion on Demands 

for Grants in respect of the 
Ministry of Health. Also, 
discussion on Demands for 
Grants in respect of the 
Ministry of Education. 
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